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LOK SABHA

Thursday, March 26. 1970[Chaitra 5,
1892 (Saka).

The Lok Sabha met at Eleven
of the Clock.

[MRr SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Re : 5.Q. No, 635 and S.N.Q. No. 10
MR, SPEAKER 1 Questions,

SHRI 5.M. BANERIJEE 1 | have a sub-
misslon to make about the Question List.
May 1 invite your kind attention to question
No. 635—production by Government of
India of a documentary on life of Netaji ?
Then, please, refer 10 short notice question
No. 10 by Shrl Samar Guha—documentary
on life on Netajl Subhas Chandra Bose.

FSUW WA : qF AT A AT A4V
an)

International Conference held at London
to Siuly Production and Marketing
of Edible Olls

*631. SHRIMATI SHARDA MUKER.
JEE : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it Is a fact that an Inter-
national Conference for studying the pro-
duction of marketing of edible oils and facts
was held recently in London;

(b) whether India was also a partici-
pant; and

(c) the sallent features of the Confer-
ence which are of benefit to our country as
a developing procedure nation of edible
olls,

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Yes, Sir. A special
Session of the F.A.O, Study Group on Oil-
seeds, Olls and Fats was held in London
from the 26th January to 6th February,
1970. India pareicipated in the Session.

(c) A statement is placed on the Table
of the Sabha,

Stratement

The Speclal Session of the Study Group
on Qilseeds, Oils and Fats held in London
from the 26ith January to 6th February,
1970 considered, In pursuance of Resolution
16 C(II) of the Second UNCTAD, proposals
for short-term action, long-term measures,
as well as regarding institutional mechinery
In the sector of Oilseeds, Oils and Facts,
The Group considered that non-tariff barri-
ers resulting from support policles of pro-
duction and export constituted a major
obstacle faclng exporters of oilsecds oils and
fats from developing contries. It requested
the Secretariat to prepare a paper ou'lining
measures which various countrles had under-
taken in regard to trade libzralisation. The
Secretarlat was also asked to prepare a
study listing the types of trade promotional
actlvities which might be considered appro-
priate. The Session agrecd that the Inter-
Qovernmental Consultative Committee pro-
posed to be set up sould conider the question
of compensaiory arrangements in all its
implications, which would also consider the
question of divemsification. The Sesslon
requested the Secretarlat to examine the
question of buffer stocks, The Session
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decided that the Statistical Sub-Committee
proposed to be set up, would collect com-
prehensive statistics and evaluation of the
currcnt and prospective market sftuation for
ollseeds, oils, fats, oilcakes and meals. The
session recommended to the Committee on
Commodity Problems that the name of the
Group be changed to *‘Inter-Governmental
Consuliative Commitee of Oilseeds, Oils
and Fats®” and requested that the status
of the Inter-Governmental Consultative
Committee could be changed Into a Joint
F.A.O.JUNCTAD Inter-Governmental Con-
sultatlve Committee on OQilsceds, Qils and
Fats.

SHRIMATI SHARDA MUKERIJEE :
There s tremendous shortage of edible olls
in the country and some of the manufactur-
ing eoncerns have collaboration with foreign
firms. In view of this, what is the stand
that the Government of India took iIn this
conference 7 Whose Interest were they trying
to a protect because the manufacturing
concerns are not wholly Indian concerns ?

SHRI ANNASAHIB SHINDE: This
conference discussed generally about libera-
lisation of trade and also considered whether
a bufferstock can be created in different
countries, what steps should be taken to
promote trade between developed aud un-
developed countrles. As far as oils are
concerned, these are some of the aspects, It
had been suggested that an Inter-govern-
mental commitiee should be set up to go into
some of the suggestions made by the hon,
Member,

SHRIMATI SHARDA MUKERIJEE
The hon. Minister has not answered my
question. When you have forcign colla-
boration with a company which belongs to
to Britain or other countries, what stand
does this Government take on this matter
because the 1wo inteiesis conflict—the
Interests of India and the interesis of the
collaborator who belongs to a forelgn
country, In view this 1 ask what stand did
they take 7 As regards the present short-
age in India, what Is the stand that they
took ? Did they go there just for an
intellectual seminar ?

SHRI ANNASAHIR SHINDE 1 1 am
sorry, No body went from her¢ and our
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representative in the Embassy pariicipated
In that conference. As far as our national
interests are concerned, adequate care was
taken to safeguard onr national interest,

DR. RAM SUBHAG SINGH : Were
any guldelines set by this Conference 7 The
prices of vegetable olls had increased six
times during the past few months. Is it
to oblige them that the prices had bzen
raised deposite the fact that the production
of ground nut and other oil seeds had gone
up ?

SHR1 ANNASAHIB SHINDE: Re-
cently there had b2en some rise in India of
prices of edible oils but it has nothing to
do with this conference; the conference was
convened according to the decision of

UNCTAD.

SHRI BISHWANATH ROY In view of
the delibarations of the conference whether
there In any chance of increasing the export
of wvegetable oil from India to other
countries ?

SHRI ANNASAHIB SHINDE : We are
deficit tn edible oils and It is not our policy
to exports edible olls to outside markets,
We are promoting the export of oil cakes,
etc. but not edible oils because we are our-
selves in short supply.

DR, RAM SUBHAG SINGH : The
price of vegetable olls had increased by as
much as six times in recent months, Will
there be a corresponding Inercase in the
price of groundnut and other oil seed ?

SHRI ANNASAHIB SHINDE : It Isa
separatcd matter which has been referred to
theAgricultural Prices Commission and it
will consider how the Interest of the produ-
cers should be protected,

SHRIMATI SHARDA MUKERIJEE :
He Is not replying to the guestions. My
first question was what the Government of
India did In this conference to protect the
{nterests of consumers in India. He did
not glve any reply to that question. Dr.

Ram Subheg Singh asked why the prices
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edible olls has Increased by as much as six
times In recent months and has not replied
to that also, Because we have forcign
collaboration In the manufacture of edible
olls, whose case were they pleading 7 You
must ask the Government benches to glve
proper rcp'les,

MR, SPEAKER : He has already rep-
lled to your questions.

Y A AW . 7 qgEg 7 A
ez gzA F TaT qr TAT §, I@H AT
we & i (dY) # gex Adf fam o
g fagadyag qorfagmt 2o &
foq za FIHTT A 9T geT arg
g amfamamaa R gRt gow & fag
a1 AT A AT § 1

g adzg awr ¥ xag f& @
quysa & frq fod Gasi d gmt 2w ¥
£F I FT AT 24T |

faa mig fergeara & w9'eAe amaw
& TF a7 Wy §, IA ag ANOFTH
St T A vy qar @, @3 3fen
FARTT g1 39 11 faN 7N gaw-
1 it &, 99 T U9 F faq aRFT
waT faarT FT @ § ?

MR. SPEAKER 1 Please be relevant

to the question. You must confine youmr-
selfl to the question,

it W FTXAW : Feae wEeT g
aga edz aam & 1w z7ET § Wt H
s q@r o §, Y W9 sg § e ag
OF FAT WA, T 6 W I & e
gra A 31 A ag A wEgm § fe
A% ¥ o1 gl e BT W
g 3w & el A I w1 W adw
21U A § s @2 Zfenr sl
I # greErErd o @ g
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SHRI ANNASAHIB SHIDE : This
conference went Into the quesilon of how
international trade can be liberalised and
promoted, One important recommendotlon
of this conference has been that an inter-
governmenital consultative commitice should
be set to go into these problems. Nothing
has been decided which would adversely
affected our interests.

ft wf SeElw o HAY mElEw
dglT arge §  gArErEr & at A
g R AR A E 7

MR. SPEAKER : Everytime you ask
a questlon, you conduct yourself Hke this.
1 have requested you to be 1elevent to the

question,

ot Ak FTHROW : Aeger wEraw, &
FTHT FXRW ARAT § | QW& AYS
¥ o gArEE) g2z fen wialva

TR AT TS 997 W@ §...e,

MR. SPEAKER : The question [s
whether It Is a fact hat an International
Conference for siudying the production
and marketing of edible olls and fals was
held recently in London. How does this
soya bean come into this 7

ot W sedw ag Sianty are)
@ gEd ... (). L.

SHRI KRISHAN KUMAR CHATTER-
J1 : The Minlsier has stated that there has
been an international conference on this
fssue and a siatement has been lald already
before this house, As the hon, lady Mem-
ber has already pointed out, all these orga-
pisatlons producing these edibie olls and
fats are run on a collaboration basis and
naturally the difficully was that we could
oot get the case of Indla preperly represen-
ted there. My question Is can the hon.
Minister give any sssurance to this House
In this respect 7 These edible olls and facts
which are generally consumed by the com-
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mon run of people go underground,
thelr  prices are raised their  and
quallty is also not controlled, and it
may be that due 1o forelgn collaboration
these things are not properly looked Into.
Therefore, what positive steps are the
Government tuking to sce that these consu-
mer goods are produced In this couatry
without furelgn eollaboration 7

SHRI ANNASAHIB SHINDE : Sir, I
would like to suek your protection, Though
the avallabl'ity of oils is a very important
aspect for our country, as far as this ques-
tion is concerned, it only rcfers to the
international conference, and the hon. Mem-
ber's question has nothing to do with that,

SHRIMATI SHARDA
rose—

MUKERIJEE :

MR, SPEAKER : Not all the time. You
have had your chance and your parly has
had its chance.

»Y QR0 UHo WM @ gy W1 qfteg
giend At ¥ w93 FFar AT EH
aftqz & Faf a1 gf s9 %1 wfadza
gr9w ¥ giad w@d ¥ o aar ag 441
gafsegnda s fFgmt faa & e
A @R avAd ?

SHRI ANNASAHIB SIIINDE : I have
no objection in putting the summary which
Is avallable wiih me In the Library. 1
will place it in the Library,

SHRI JYOTIRMOY BASU : The hon,
Minisier has mentioned nbout oil cakes,
and 1 expect that he would reply to the
question which | am now going to put, The
cattle in our country are starving for want
of ofl cakes. Qil cake is one of the most
essential cattle fodder. Why Is it that the
Government are allowing the export of
increased quantities of oil cake to other
countrles cvery year and Importing their
rubbish, sub-standard powder milk for our
people 7

SHRI ANNASAHIB SHINDE : 1 think
the hon, Mcmber shovld put this question
to the Minister of Foreign Trade, [ am
SOITY.

SHRI JYOTIRMOY BASU: You
talked about ofl cake, My questiop arlses
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out of that. Why is it you are not advising
tee Minister of Forelgn Trade about this ?
(Interruption)

SHRI RANGA 1 It is for the Minister
of Food and Agriculture to see to this, It
Is for him to advisc the other Minister,

MR. SPEAKER : Ordcer, order.

sit 3w gwm @t ;o & 9z AEAr
ST s smraz Aty @w ¢ f& gmi
AT F A gg@ AT AT @ A1y
TR F aga aft ArAr F qov @ g @
@ a1 39 gEASA § 79 @17 7y 9491 g
fFaigraad & fam e & asm w1
gardleygz tar @) faw 1 /19 9 @7
fag @A ar 3= sa ¥ geqw 4 2
tar 1% g3Edlzgz a9 & @lay ¥ fag
3IF gIFA T F1% qrEIN qw FY qf 7
afz aar €t af a1 39 F1 WAEzge v
grar mar ?

WION WEIAY O HAT AB(H FIAT
qr ar & 919 E1FFT ) ag) NFar !
ag Fara A & d7 A ar

st A Al ag A1 3F &
aneg! 97 T2ANAs sewa gl odr ar
3% gq #ar 9T faqre gar, ag & waAr

sigAr g
MR, SPEAKER : I am sorry,
allow it,

SHRI CHENGALRAYA NAIDU: s
it a fact that you discussed in this confe-
rence the question of safeguarding the Inte-
rests of other countries, that means, Amerlca,
who pleaded 10 safeguard their interests to
market their oil to India ? Instcad of
safeguarding the interest of the growers in
this country you agrecd 1o oblige America
to export soya bean to this country
and thus runing the produccrs in  this
country.

SIHR]I ANNASHIB SHINDE: No
specific problem of import frem any country
10 India for any particular year was discuss-
ed in this conference. It was a pgenerzl
conference in which 63 countries participat-
ed, As farag protecting the lotcrests of

I cannot
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our producers in our country Is concerncd,
it Is as dear to us as to the hon, member.
There are ways of protecting the Interests of
our producers,

Technical Assistance from Isracl And
Japan for Reclamation of Deserts of
Gujarat and Rajasthan

*632, SHRI SHINKRE : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government have under-
taken thorough study of arid lands of Kutch
In Gujarat and deserts of Rajasthan ;

(b) whether Government have also
undertaken any study of the ways and means
by which Israel has been able In transforming
its desert into cash crop growing fertile
lands ;

(c) whether Government have taken note
of the fuct that Pakistan is contemplating
the technical kmow-how of the Japanese

experts to reclalm and develop the arid
lands of Pakistan ; and
(d) f so, whether Government are

envisaging any technical assistance from
Istael and Japan for the sysiematic reclama-
tlon of deserts in Gujarat and Rajasthan 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASHIB
SHINDE) : (a) to (d). A statement is
placed on the Table of the Sabha,

Starement

(a) Yes. Sir A thorough study of the
arid land of the deserts of Gujarat and
Rajasthan is being made by the Central Arid
Zone Research Institute, Jodhpur. These
studies are also being extended to many
other areas including Kutch,

CHAITRA 5, 1892 (SAKA)
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(b) Yes, Sir. Through the published
sclentific literature, Government of India
is aware of the techniques which have been
used In the transformation of desert lands
lnto productlve lands all over the world in-
cluding Israel, The results obtained from re-
searches conducted on Introduciion of plant
species in desert tracts of lIsrael were also
tried In the arld reglon of this country,
Out of @ large number of specles experi-
mented, one specles viz,, Acacia tortilis
has been found very promising n all respects
i. e., establishment, growth, drought resis.
tence, etc. This species Is being recom-
mended for plantation in arid and semi-
arid regions of Rajsthan, Gujarat and some
other Siates.

(c) The Government of India have no
information in the matter,

(d) Does not arise In the light of (b)
and (c) above.

st faet : uaeT oF frane weg
2 afsa saffame usg w1 aga av T
aeyfa 3t o5 gfa & ar%iza & A
afcfeafa faaim 7€ & & vaeqa s
T Y 323 T FY HrIGFAT AT A
trar fastT 2Yar & | WA AFIUA AT IS
w § afed uasqra 71 Waearw w1 Aw
2% &1 w57 arAd @ @0 § A 3w a-
w1 &1 A fesd@T qr A gy wr g
TR AZIUAAT F1 AT Hrwgor  faew) 9%
adY 74 gy Afea Waeqra w1 arwan
fasat qT g a1 W &......

AU WQAT : AT FIEG WA A
g, 7T 99 |

oft fore? - Ror g A ag) ar fe
LAY A7 BT ¥ 9AeAT quyfa w1 woiae
w1 fear AT agt 34 "egfa & gaw
neqy 4@ &0 a1 @13 ¢ dfsa wae



11 Oral Answers

Tagflasqguea § awss gg § @
733 go UWrear & wreww N AeA K
ar ¥y we qf ar fs x@ ¥ gn  wwEe
AY BT W AT FGA XY A w1 WEANT
&0 av af) ! ¥ o A wyr wwr R
& garer &Y ¥z qfee e fead §6-
ZgZ SNgT § I W w1 weqmA feaq
? AT AewaT H7A ¥ Az IR wfadw
aa,..,... (swwaw)... K ot oAt
g & oy gardt SR 9 ATAYT
¥, @ity w3w # wRET  agaw o g A
agi UNeqIT ¥ 4T 5 ¥ (XIS AY ¥|W
&7 gEar F4i A8 ¥ ? wov @ # wyd
qfefzsa G g 1

SHRI ANNASAHIB SHINDE 1 As far
as secking knowledge and technology from
other countrles is conccrned, 1 do not think
polltics or other differences should come
in the way, If from any country in the
world with which we have relations it is
possible to have knowledge about develop-
ment of desert areas and arid zones, we
would be glad to have it,

SHRI PILOO MODY : Are you lalking
as forelgn Minister or Food Minister ?

st fed : AT gww At A @1 f®
TG ¥ e wq@ A gl agqde A
‘wid) Serenat &1 gy e gAY
@ WY 0T WA gu qAdEqEr H W
g9 wEYE a1 gWgs e w1 aga
&7

SHRI ANNASAHIB SHINDE 1 1 have
already broadly coverd It,

SHRIMATI ILA PALCHOUDHURI )
From the statement I find that that the
government is thinking of planting Acacia
tortilis In the desert areas., While It may
not be possible to plant apple and pear
trees In the desert, as has been suggesied
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by my friend over there, it has been found
from research that there is a type of prickly
pear which has been cultlvated very profit-
ably In the deserts, Have we gone Into
this research to see whether this could be
planted In the Rajasthan desert 7

SHRI ANNASAHIB SHINDE : As
1 have mentioned in this statement, Acacia
tortilis Is the only one plant wnich has
been found useful, But If there are any
other suggestions, 1 am prepared to ask
our research organisations to go into those
suggestions,

SHRIMATI ILA PALCHOUDHURI:
This Is also a cactus,

SHR1 S. M. SOLANKI 1 Last year I
had asked certain questions about the sur-
vey of the Rann of Kutch. The land there
Is very fertile. But 1t could not be culti-
vated because water will not be avaliable
untll the Narmada project Is implemented,
There are also certain raw materials availa-
ble there, besides the gas and oil available
in other parts of Gujarat. It is in the
interests of not only Gujarat but the whole
of India to tap those resources. May I
know whether the Government have finaliz-
ed the survey of the Rann of Kuich not
only to make the land fertile but to find
out the raw materials avialabie there 7

SHRI ANNASAHIB SHINDE : The
question of finding out raw materials for
jodustry would be outside the purview of
this question, It is a suggestion for action by
government.

W@t W N @ma® . w\ro§g
9T TEW CAVWEH §! GIHIT A 1@ &<-
X & a% JUww ) o) fe UAEA oY

aefi g e fag ar M ¥ @ am
YT ¥ X§ ®T A ITOF wAr &0 fs
A |Y A "y s g e e,

weIW WEIAW: g WATE A RN Qe
ek
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SHRI PILOO MODY : Why _are you
disallowiog a very important question 7

MR. SPEAKER : Because that has

been answered earlier.

SHRI PILOO MODY 1 I do not think
the Ministor has answered the question
whether an offer was made by the Israel
Government and, If so, whether It was
accepted or rejected.

st T e ATENT : asqw g
&4 AT AT GATS qT |

Feaw wgeg : & AT AT W
AT FT §1E Y0 A€ L I §

SHRI PILOO MODY : Let him answer
it a second tme if you think he has answer-
ed It already.

SHRI ANNASAHIB SHINDE : The
Governm:nt hav: not  directly received any
offer from the Isracli Government,

st Qo w10 FrEqIR @ EAFAAT-HTFA
® 22 af arz i qFET AT JAUI A
qegfa & fag W€ glafaa araar a@
warg v § 1 At 9T SAATT AHIF 98T
&, @to ag geft & 1 waT G GAULT
¥ tg geew § gere earfor v & i
R & ot A fEEe s g o
Wi arorr amg {7

SHRI ANNASAHIB SHINDE : In the
Fourth Plan someé provision has been made.

SHRI RANGA : Only a pittance,

SHRI ANNASAHIB SHINDE: I agree.
In additlon to this, recently a decislon has
been taken that for developmeat of drought
affected areas In the couniry, Includiog
Rajasthan, Rs, 100 crores are to be speat
during ths pext four years malaly on produ-
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ctive works and providing employment In
the arid and desert areas,

SHRI HEM BARUA : Israel has con-
verted arid areas into flowering gardens, Is
it not a fact that Israel has offered to deve-
lop the arld areas in Rajasthan, Why did
the Government refuse to accept that offer 7
Was It on political grounds or other
grounds 7

MR. SPEAKER : The same question
was asked by Shrl Shinkre and others,

SHRI NARENDRA SINGH MAHIDA:
May | know whether it is a fact that the
deserts in Rajasthan and Gujarat are increa-
sing at the rate of three miles every year ?
Is the Minister aware that In the States of
Jamnagar, Palanpur and Kutch on the
borders of Gujirat there uicd to bea
scheme of afforestation during the earlier
regime ? May I know whether these schemes
are being continued and, If abandoned,
why 7

SHRI ANNASAHIB SHINDE : From
time to time some scientists have expressed
the view that the desert is likely to spread,
One of the reasons that have been attribut-
ed by sclentists Is over-exploitation during
the last 50 centuries; but it is a matter of
opinion. As far as afforestation schemes
are concerned, the scheme which was put
in the Third Five-Year Plan was not found
workable by the Rajasthan Government but
there are other afforestatlon schemes which
are befng implemented,

SHRI D.N. PATODIA: With regard to
the offer of the Israeil Government for
reclamation of the Rejasthan desert the hon.
Minisier staied that mo direet offer had
been recelved, May I know whether it is a
fact that when Shrl Ramniwas Mirdha,
Bpeaker of the Rsjasthan Assembly, went to
Iwracl he brought certaln concrete proposals
from the Isracll Qovernment which were
submitted to the Government of India for
acceplance; If so, what were the reasons for
which the Government of India refused tha
offer 7
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SHRI ANNASAHIB SHINDE :1Itis
true that Shri Rampniwas Mirdha did bring
some proposals to the Rajasthan Govern-
ment but as far as the Government of India
is concerned, they have not recelved any
proposal,

SHRI D. N, PATODIA : Were they
submitted to the Government of India or
not 7

SHRI RANGA : Itis a direct and
simple question. He says, they were sub-
mitted 1o the Rajasthan Government. Were
they submiited to the Government of Indla
or not ?

SHBI ANNASAHIB SHINDE : 1 have
already replied that no direct offer had been
received by the Government of India from
sracl.

SHRI D. N. PATODIA 1 Was the offer
sent through Shri Mirdha received by the
Governmént of India or not ? Why should
he not say “‘Yes'” or -*No" aboutit?
What is the problem that the has? Why
should he uinecessarily refrain from answer-
ing a direct question ? It is a very small
question and he {s not replying to it.

SHRI BAL RAJ M\ADHOK ; He
cannot deny the fact but he can say that he
is helpless,

SHRI ANNASAHIB SHIDE The
Rajasthan G )vernmeat had som: correspon-
dence through Shrl Mirdha and otherwise
with the Israell Governm:nt but for inter-
mational relations or for any offer it is the
Governmant of India which is competent to
go into the maiter and we have not recelv-
ed any direct offer. That is what I have
said. y
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SHRI ANNASAHIB SHINDE i The
hon. Member comes from Rajasthan and
I can undersiand his emotlons, All of us,
whether it is the Government of India or
it Is the Rajasthan Government, are joinily
responsible for all this but u'timately the
implimentlng marhlnery is that of the Raja-
sthan Government. 1 have already men-
tloned some of the plans; even In the state-
ment the directions have been mentioned.
But the House will appreclate that it s a
vast and dilficult problem requirtug very
vast resources. However, the Government
Is taking up some of the plans for the deve-
lopment of desert areas,

SHRI M. L. SONDHI 1 1 am sure, the
hon. Minlster Is aware that It is in the
national interest to keep abreast of modern
technology for Irrigation and desert recla-
mation where water is stored above or below
the surface. In Israel and «certain other
countries aquafers have been developed;
that Is, water Is stored below the surface.
That would avoid earthquakes and all other
problems in the context of Koyna. |[s the
Minister prepared to assure us that this
matter of aquafers Is engaging his attention ?

SHRI ANNASAHIB SHINDE : This
problem is known, Our scientists have also
gone into this problem. Taking Into consi-
deration the position of Indlan economy
whether we can afford to have underground
tanks, etc, as suggesied by the hon, Member,
our scientists are swudying some of these
things, If, under Indian conditions, some
of them can be applicable, we will be able
to do something on those lines in India
too,

SHRI M, L, SONDHI 1 They are not
artificlal; they are nawral underground
reservoirs. They wili be cheaper,

Financlal Assistance to West Bengal for
Development of Fish and Increase in

its supply

%633, SHRI JYOTIRMOY BASU :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased 10 state §
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(a) rhe assistance, financial and other
glven by the Central Government to West
Bengal during the last three years for the
development of fish culture and for augmen-
ting fish supply for the people; and

(b) the positive results of the assistances
given ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASHIB
SHINDE) : (a) and (b). A statement is
placed on the Table of the Sabha.

Statement

(a) The assistance given by the Cen-
tral Government to the B:st B:ngal Govern-
ment for the development of [ish culture
and for augmenting fish supply is Indicated
below ;—.

BTATE PLAN
I

Quantum of Central

Year Assistance
Grant Loan
1966- 67 493 3,25
1967-68  15.00 22,50
1968-69 12.40 18.60

11 Cenirally Sponsored Schemes 1

The State Government have been reques-
ted from time 10 time to indicaie minor
harbours proposed to be developed under
the Centrally Sponsored Scheme of provision
of landing and berthing facilities for fishing
vessels at minor ports for which bulk pro-
vision of over Rs, one crore annually is
being made in the Central Budget. The
pattern of assistance under this scheme dur-
ing 1967-68 and 1968-69 was 10609, grant.
The State Government had proposed cons-
truction of a harbour at Namkheana, and
this proposal was approved in 1967-68,

11l  Central Schemes

(1) Under the Central Scheme of pro-
vision of fishing harbours in major
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ports, the Central Governmant
sanctioned an amount of Rs, 1.5
lakhs in 1965 for investigations in

Haldla. These finvestigations in-
dicated unsuitability of the site
provisionally selected, and the

Central Government agreed to In-
vestigations at an alternative site
at Roychawk,

(i) In addition to the initiil subscrip
tion of Rs, 31 lakhs towards the
share capital of the Central Fish-
eries Corporation, of which the
primary aim is to supply fish 10
Calcutta, the Central Government
made an additional contribution of
Rs. 10 lakhs in 1969, including a
loan of Rs, 5 lakhs. A further
loan of Rs, 3 lakhs is under issue,

Experimental work was commenced
in 1968 In connection with a pilot
scheme for fish culture in reclaimed
brackish water swamps for which
provision of Rs, 50 lakhs has been
carmairked in the Fourth Five Year
Plan.

(Mi)

(Iv) Arrangements have been made to
strengthen the Central Government’s
exploralory fleet to enable more
intensive survey of resources being
undertaken around the coast. One
105 ft, vessel obtained at a cost
of Rs. 30,50 lakhs and two 57 ft.
vessels costing Rs. 17.50 lakhs for
which orders were placed in the
1968-69 have been earmarked for
survey of the northern portion of
the Bay of Bengal,

(v) Other important general measures
which have taken for collective
assistance to marinec States are the
organisation of deep see fishing
veisel construction in the country
and the expansion of arrangzmenis
for tralning of operative of such
vessels,

(b) (1) Under Centrally alded State Plan
Schemes the Government of West Bengal
have taken up several schemes relating to
development of derelict fisherles, tank
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fisheries in C. D. Blocks, production of flish
seed, supply of fisheries requlaltes, provision
of loan to fish culturists, transport, demons-
tration, training and welfare of flshermen,
Under these schemes about 32 fish farms
are in operation, and 12 fish seed farms have
been constructed for artificlal breeding of
fish and rislng of fish seed, Two service
units are attending to transport and market-
ing of fish seed, The State Fisherles Deve-
lopment Corporation has taken up intensive
development of fisherles in an area of about
1000 acres. Construction of a cold storage
at Howrah was completed in November,
1968. Fishermen have been provided with
financlal assistance for boats, nets, reclama-
tion of tanks etc, Fish seed has been
distribated at subsidized rates,

(I1) No expenditure on the sanctloned
scheme of construction of fishing harbour at
Namkhana has been reported by the Govern-
ment of West Bengal. Some work on the
harbour has been proposed to be taken up in
February and March, 1970,

() (1) The Investigations at Roy-
chawk have been completed
by the Calcutta Port Trust,
and plans and estimates for
a fishing harbour are being
financial.

(i) The Central Fisheries Corpo-
ration has supplied 2229 tonnes
of fish to Calcutta, It also
took up several water arcas for
development,

(ili) The experimental studies on
brackish water fish culture in
reclaimed swamps, If success-
ful, will lead to additional fish
production by bringing the
vast expanse of the now derelict
swamps of the Sunderbans into

le production, Designs
for construction of suitable fish
farms in this area are being
worked out and studles are
in progress,

(lv) The 105 ft. Exploratory vessel
for which orders were placed
in the GDR in 1969 has recen-
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tly been received and shortlY
go Into operation, The vesse!
will be used to locate resources
for commercial exploftation,

(v) The QGovernment of West
Bengal have not so far placed
orders for the 57 ft, vessels, of
which twenty two are under
construction for the Central
QGovernment and eighteen for
other marine States against
their orders. The Government
of West Bengal have also not
deputed candidates for training
in the operation of decp sea
fishing vessels durlng the last
threo years,

SHRI JYOTIRMOY BASU : Sir, if
anybody looks at the closely-typed state-
ment, it will look very impressive. But
the fact remains that West Bengal is under
the grip of an ocute shortage of fish supply.
There Is an acute shortage of fish supply
to Calcutta which consumes about 8000
maunds of fish a day. with the partition
of the country, the fish supply to Calcutta
has become very acute and It has becomc a
national problem. But the Central Govern-
ment has taken no real steps to remove
the shortage that Is engulfing the whole of
Calcutta and West Bengal, May I ask
the hon, Minlster how many projects are
pendiog them for final financial sanction
and how soon they wish to clear them and
give the mopey ?

SHRI ANNASAHIB SHINDE ;1 All
these facts are mentioned In detail tn my
staternent, I am sorry the hon. Member
does not appear to have gone through the
detailed statement which I bave placed on
the Table of the House. We would very
much like that West Bengal Government
takes a little more Interest In developing
fisherles and from the point of view of
development, easy avallability Is very
important which is, unfortunately, not there,
I would like to submit that despite our
repeated requests from the hon. Minlster.
Shri Jagjlvan Ram myself. and even prior
to that, to West Bengal Government to
spend & little more on that and, to that
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extent, the Central assistance will be avail-
able, no further progress has been made.

SHRI JYOTIRMOY BASU : Why is
it that the Central Fisheries Corporation
which was formed after the last Indo-Pak
conflict has been able to do nothing at all
towards improving fish supply except drain-
ing the people’s money from the public
exchequer 7 What are the reasons 7 Please
give us a liltle more details about their
performance.

SHRI ANNASAHIB SHINDE : A
committee of experts was asked to go into
the working of the Central fisherlies Corpo-
ration. It was found, due to one reason
or the other, that the Corporatlon could not
function economically, Then. we made a
request to the Government of West Bengal
that this Corporation should be taken over
by them, Initially, there was some reluc-
tance. But Shrl Ajoy Mukerjee, latter on,
informed us that they will be willing to take
over the Corporation if the Central Govern-
ment is prepared to extend some financial
assistance, We are examining that, We
will be glad if the West B:ngal Government
takes it over and [ would like my hon.
friend, Shri Jyotirmoy Basu. who would only
like to criticise. to persuade the West B:ngal
Government to take over the Corporation.
We will be cxamining all possibilities of
extending financial assistance.

SHRI JYOTIRMOY BASU: What
arc the reasons that the Central Fisherles
Corporation has miserably faild except drain-
ing a lot of public money? He gives a
cook and bull story...(Interruption)

SHRI ANNASAHIB SHINDE: Is
not the House aware what are the reasons
which are affecting the production and other
things in West Bengal ? ([nterruption)

SHRI INDRAJIT GUPTA : According
to the statement which has been laid by the
hon. Minister on the Table of the House,
the Central Fisheries Corporation has, upto
now, supplied 2,229 tonnes of fish to
Calcutta altogether, As the hon, Minister
knows, due to the stoppage of imports from
Pakistan from whbere about 75 to 100 tonnes
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of fish used to come to Calcutta every day,
there has been a very acute shortage. The
performance of the Corporation, according
to this statement, would amount to only
about 3 weeks’ supply, upto now, since the
very Inception of the Corporation, When
they have declded or are thinking In terms
of winding up this Corporation altogether,
may I know why they have not made any
serious attempt to have this corporation
carry out the multifarious activities which
are stated in the memorandum of assoclation,
The articles of association of this corpo-
ration say that It will set up a network of
canning and cold storage plants, indulge in
deep sea and Inland fishing and varlous
types of activities., Without dolng any of
these things why have they decided to
wind up the corporation and are passing on
the buck to the State Government and say
that the State Government should take it
over 7 How are they coping up with this
shortage by setting up a corporation which
has not carried out its activities at all and
In so many years supplied only 2000 tons of
fish 7

SHRI ANNASAHIB SHINDE : Hon.
Member referred to the import of fish from
Pakistan, As far as the Government of
India is concerned, we have unilaterally
removed any restriction on import of fish
from Pakistan. But, unfortunately, the
Pakistan Government was not prepared to
allow import of fish from Pakistan to India.
(Interruptions)

SHRI PILOO MODY : Can't you go
and catch fish ?

SHRI ANNASAHIB SHINDE : The
main purpose of the Corporation was supply
of fish to calcutta, Naturally, this is a
matter in which the West B.ngal Govern-
ment is naturally expected to take more
Interest and therefore, it is more proper if
the West Bengal Government takes up the
responsibility of running this Corporation.

SHRL INDRAJIT GUPTA : I have
asked him a specific question. The memo-
randum of association of this corporation
includes muliifarious actlvities Including
decp sea fishing, cold siorage, ctc, Why was
none of theso things undertaken by the Cor-
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poration all these years and the Ceatral
Government now say that it Is running in
loss and so we went to hand It over to the
West Bengal Government,

SHRI ANNASAHIB SHINDE 1 In the
articles of association or objects of any cor-
poration they mention a number of activl-
ties, But the economic feasibility of eich
project has to be gone Into. The Corpora-
tion was competent and it was autonomous
and it was competent to take such activities,

SHRIMATI ILA PALCHOUDHURI
May I know whether any assessment has
been made as to the shorlage of flsh being
dee to certain parties having got the fish-
eries and denuding the water and absolutely
spolling the fish T This has caused shortage
of fish in Calcutta. (fnrerruptions) Second-
ly I would like to know if the Central
Fisherles Corporation Is handed over to the
West B:ngal Government, will the employ-
es be taken care of by the West Bengal
Government and they will not lose thelr
jobs,

SHRI ANNASAHIB SHINDE : Natu-
raily when the West Bengal Government
takes up the responsibility, the West Bengal
Government will take care of and safeguard
the interests of the employees.

As far as the first part of her question
is concerned, Government have also seen
press reports.  There has been some forcible
occupation,

SHRI PILOO MODY : 1 would like to
know whether it Is true or not that all the
fish in the Bengal sea, ‘big and small, have
been scared away by the Communists
(Interruptions) after they threw the dead
bodles of their, victims into the sea,

SHRI SAMAR GUHA: Is it afact
that West Bengal suffers from a shortage of
the 77% of the total requirements of fish
for the State 7 Is it also a fact that nearly
12 lakhs acres of land were under cultiva-
tion of fish in the form of fisheries and as
my hon friend said, some of these were used
by some jotdars also as fisherles and is it a
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fact also that nearly 10 lakhs acres of these
fisherlies have been completely looted by the
CPM elements.

ot witfedn ¥y : qEEr aei W
Lol |

SHRI PILOO MODY : He cannotl make
such a statement.

SHRI SAMAR GUHA : And whether
as a result or loo:ing of fish iIn 10 lakhs
acres of fisheries. . . ([nterruptions)

MR. SPEAKER : You should ask a
straight question Dont lavolve any party In
it,

SHRI SAMAR GUHA : Everybody
knows; it has appeared In the papers every
day.
MR. SPEAKER : That Is very wrong,
everything on carth being Imputed to the
CPM; that Is very wrong. I don't like it,
That is really a bad thing.

SHRI SAMAR CUHA : These are the
facts that appcared In the Papers, This
appeard almost every day in West Bengal
1 am not saving something out of my Imagi-
pation. These reports have appeared In
the Press almost every day in West Bengal,

MR. SPEAKER : Please come to the
question.

SHRI SAMAR GUHA : 1 am just
putting my question. I went to know whe-
ther because of lootnig of these fisherles
the price of fish in West Bengal has shot
up to Rs. 10 per kilo and If so, whether
the Government Is going to take steps In
this regard and buying those lands which
are being used by the jotdars in the name
of fisherles, whether all the [isherics will
be recovered from them and fish culiivation
undertaken by Goverament. ([nterrupiion)
The CPI people know what they have done
to the people of West Bengal. They know
It very well, In 1967-68 grants to the ext-.
ent of Rs. 15 lakhs and loans to the exten
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of Rs. 22,5 lakhs were glven: it has since
been reduced now to Rs, 12,40 lakbs grants
and Rs. 18,69 lakhs loans. Why has this
quantum of grants and loans been reduced ?

AN HON, MEMBER 1 CaliC. L. A.
(Inierruption)

MR, SPEAKER : Order, order.

SHRI SAMAR GUHA : They are loot-
ing all fisheries. They are selling fish at
Rs. 12 per kilo.

SHRI HEM BARUA : May [ submit,
Sir, that C L A, iIs brought In here for every-
thing. It has become nulsance in the
House,—bringing in C.ILA. for everything,
(Interruption)

MR. SPEAKER : [Itis vary simple
question, It is a simple question asking
about shortage of fish, Where does CIA
and CMP come In here 7 How do so
many other things come in here 7 (Interrup-
tion)

SHRI PILOO MODY :
ponsible for this state of affairs,

CPM s res-

SHRI ANNASAHIB SHINDE : So far
as fishing in West Bengal is concerned, it Is
a matter of concern and Importance and
the fishing grounds should be properly ex-
ploited, but then, Sir, forcible occupation
is bound to retard to some extent normal
fishing and to my mind...(Inrerruption)

SHRI JYOTIRMOY BASU: During
20 years of Congress rule you have created
this sistuatlon  (Interruption)

MR. SPEAKER : The hon Member
may kindly resum his seat, The only good
thing about him {s, he Is obeying the Chair,
(Interruption)

SHRI ANNASAHIB SHINDE: For
development of fishing mechanisatlon and
tairodustion of mechanised trawlers forma-
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tion of Cooperatives etc. are very impor
tant. Government of India have taken
steps in this regard and Shrl Jagjivan Ram
wrote to the West Bengal Government  say-
ing that Government of India would be
prepared to support any financial assistance
or loan through CFC so that large-scale
programme of mechanisation of fishiog
could be taken up, But, unfortuoately,
things are moving very slowly in West
Bengal,

SHRI JYOTIRMOY BASU : The
Estimates Committee report clearly says that
the Central Government sabotaged fishing
enterprises in West Bengal and {have passed
strictures on the Central Government.
What is the hon, Minister talking about ?
The Estimales Committee had passed stric-
tures on the Central Government in this
regard,

SHRI ANNASAHIB SHINDE: 1
have still to complete my answer, During
the Third Five year Plan, some big trawlers
were made available to West Bengal for
deep-sea fishing. But for some reason or
the other, they discontinued their use, and
I think it is for the West bengal 1o explain
it ; they informed the Government of India
that the Government of West Bengal was
no longer in a position to operate those
trawlers,

The other thing is the development of
minor harbours. As far as this is concern-
ed, the Government of India are prepared
to assist the West Bengal Government for
the development of minor harbours, We
have received one big vessel from East
Germany for investigation, and we are mak-
ing It avallable for exploring and inve:tigat-
ing fisheries potential in the southern portion
of the Bay of Bengal,

SHRI JYOTIMOY BASU : For 20
years, the Central Goveroment had been
sabotaging it, But now he is shedding
crocodile tears.,

SHRI ANNASAHIB SHINDE : As
far as the financlal aspect to which Shri
Samar Guha had refferred is coucerned, I
am sorry to say that from 1966 onwards the
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financial assistance from the Centre was
dependent upon the expenditure of the West
B:ngal Government, Unfortunately, the
West Bengal Government did not give
enough priority to the development of fishe-
ries, For Instance, the Kerala Government
spent almost 19 per cent of the State Plan
outlay on development of fisheries, whereas
West Bengal spent only 2 to 3 per cent of
the Plan outlay, The Central assistance
was related to the expenditure actually in-
curred by the West Bengal Government,
Naturally, more assistance could not flow
from the Centre to West Bengal, But,
henceforth, T am prepared to say on behall
of my Ministry and the Government of
India that it would be our effort and end-
eavour to sce that the West Bzngal Govern-
ment are helped and assisted to the maxi-
mum extent possible, But, ultimately, it
is a State subject and they have to take up
these activities,

SHRI S. M. SOLANKI : May I know
whether the fish available on the West
Bengal coast are fatter and longer and of
better quality than the fish availlable from
Gujarat, The B:ngalis are, no doubt, fish-
eaters, and we in Gujarat may not be flshe
caters, But looktng to the quality of fish
may | know whether the Central Govern-
ment will give financial assistance not onld
to West B:ngal but to Gujarat and other
States also ?

SHRI1 ANNASAHIB SHINDE 1 There
Is no question of discrimination belween
State and State as far as the development
of agriculture or fisherles Is concerned.
After the Fourth Plan has started, since
last year, block grants are belng advanced
to the State Governments. It Is for the
State Government to decide how much they
should spend on particular sectors of the
economy. The Wcst B:ngal Government,
the Gujarat Governm:nt or any othsr
Government is at liberty to spend out of
the Plan finance as much as they want on
particular sectors,

SHRI S M, SOLANKI: He has not
answered my question about the quality of
fish, May I know-whether the quality of
fish on the West Bengal coast is better than
that in Gujarat coast, on account of which
Shri Joyurmoy Basu is asking for more
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financlal assistance to the
Government ?

West  Bengal

DR. RANEN SEN: May I know whether
it Is a fact that when the Central Fisherles
Corporation was set up by the Government
of India, one of the Ideas was to procure
fish from other parts of Indla, If so, may
1 know whether It Is a fact that by abolition
of the Central Fisheries Corporation, private
firms or privale corporations are being
encouraged to procure lish and export It to
Calcutte and other places In West Bengal,
and if so, why Government have taken such
a step, instead of strengthening and develop-
ing the fisherles corporation,

SHRI ANMASAHIB SHINDE : The
Government of India have no intention of
promoling the cause of the private sector
in the fishing Indusiry at the cost of the
Central Fisheries Corporation. I wonld
like to make this submission emphatically
before the House,

As far as the Central Fisheries Corpora-
tion Is concerned, it was supposed 1o pro-
cure fish from other Siate, and it had been
procuring from some other States, But the
other Siates also sald that the demand iIn
their areas was growing and they could not
afford to export more fish, Fish was going
to Calcutta from UP and Orissa also, and
there was some problem in this regard. But
as | have already said, 1 wish the West
Bengal Government take over the corpora-
tion and try to operate it as efficient a
manner as possible so that it may become
an important Instrument for procuring fish
for the Calcutta clty,

ot ags W w0 AAT AERT A
ot aamar fe e & o0 @, sifs
gifsearT & sat &, #if qrad Al sy
§ safeq & wmar wigar s qrfseam
T A, I qral 2 fRa WA Y g
oF9IE 9 § T foqr, Wi fear ok
Sgfraag sar gl ? gEdawag & e
o FMS 73Rz IEET FE TAAw
agl sx i aY W §gw Az R
*% av i fefeaat aa@dt fom@ wnell



29 Oral Answers

o few gfes @ &% s Jmw &
H@TAT FIX AT B JEHT FIEA G 7

GL PSR 2 i)
215 AN B S 420N s,
FUA LI LS s el
e S OB 5
/cr,-a.,:,l.g/-_,, .a'fe.r’.a,‘fgf,,lu’
wdt/u*“m,-:d; o2 JYES
J&uudglg(‘(hfi...—éﬂ.}/"
ol LYo ot PPl G o A0

[-é_,-vf: a,bb':_r'rfu_{)‘-,v

SHRI ANNASAHIB SHINDE: How

can 1 say when Pakistan stopped expom to
India ?
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SHRI ANNASAHIB SHINDE 1 Fish
is not coming from there for the last few
years, As for the exact date otc, [ would
require notice,

SHR1 KRISHNA KUMAR CHATTER-
J1: Ttis admitted that fish Is the main
food for B:ngalls, and due to the stoppage
of import of fish from Paikistan, there has
been a colossal shortage of fish there. The
Central Fisheries Corporation entered the
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field in & big way to see that [ish could be
procured from other States...

SHRI NATH PAI : Is thls an Assem-
bly of fish-mongers ? Please go on to the
next question,

SHRI KRISHNA KUMAR CHAT-
TERJI :......Since the State Is now under
President’s rule, will the hon, Minister give
us an assurance that the activities of the Cen-
ral Fisheries Corporation will not be steppetd
down, but an attempt will be made to
strengthen their activities with the help of
the Siate Government so that the shortage
could be filled up and cnough fish
could be given 1o the people of West B:ngal
to consume ?

SHRI ANNASAHIB SHINDE : Even
if President’s rule Is there, my request to the
West Bengal Administration Is that they
should take over the corporation and run
it.

SHRI RANDHIR SINGH :
House Is not a fish market,
to the next question,

This
Let us go on

SHRI NARENDRA SINGH MA-
HIDA: On a point of order. You
yourself had suggested that we should cover
more questions, but on this fish questlon
you have spent nearly 30 minutes.
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(=) war 7z Y av § fs 3dF ww
Faqedt ¥ famr § fs sragdlw
fond & faaffaa sfafifgadY aqr g9
sawfegt |1 N FmEed § fAiws
a1% & mfns fear qar 1ifzd ; wic

(m) afe gt, & Ta At & gLEIT A
w1 wfafwar § ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI1 I. K. GUJIRAL) : (a) Yes, Sir,

(b) Yes, Sir,

(¢) The Government have taken note
of the suggestions.

)} TR(EFrT qTed) @ gEge WElRY,
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qaf & ADTFIT A AT Tm OIE A
IAEIGHFIT &) AIT HEA & WA AT
argT Iarg @1 @ 2 1 15 AFFAT, 1969
#1ara sfear wdfemze ogdfacad &)
Agas aYfa® & wiaw $1F gu w@d 99-
UT WIZT T wHZ A~

“Government wou'd not hesilate even
chunge the ownership stucture of
the press, if it was desirable in the
public interest.,”

A & saAr Srga g R v sl
®) oY ary a§) § ag SYwfge * feafy
g gart 3w & o € § ar Ad) fowel
wra g qarare Nt ® fafewar & ofc-
qda w3 g@ ? anv ag feafy wff anf &
gt 77 "ET v aw ey w7 W
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qZ Y T AR F § X ae
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58 wmard 9T g ganqfadt #1 wen
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(7) %1 ag @1 WY w9 § f5 WA
#faw sfear naag 7 aar gat s@ard &
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feq 361 ¥ 1S orm w17 1 =a fear
aar ¢ 7 afz zf, Y 3% wmr aMfeew
YT ¥gT FIHT AT AT Hifow]
1 wA T WY qur WY WA ST G
FAMRIT 931 oF uFAfaw z&) grar ga1-
fom garanx ol w1 w2 w1 fawry
et §, afc aff, o) wai 7
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SHRII.K. GUJRAL: I am in a
position only to reply to the last part,
regarding the facillties to be given to
the smaller newspapers for loans, advances
elc. Gowernment are trylng to bring
forward a Bill for seiting up a
Newspapers Finance Corporation, As for
the point he ralsed with regard to the
company law, he may address the concerned
Ministry.

SHRI H. N, MUKERJEE: Is the
Minlster in a posltion to spell out with
some concreteness his idea in regard to the
‘change in the ownership structure,’ an
expression which | hope he would not
repudiate, just as he has repudlated his
intention of nationalisation ? Has he any
idca which he can communicate to the
House regarding his concrete notlon
about change in the ownershlp structure ?

SHRI I, K, GUJRAL: We have
been discussing this here and elsewhere,
One of the ways out could be the setting
up of a public trusts where there would be
no government interference and government
would have nothing to do with it. The
public trust should be in a position to look
afier the running of the newspapers cither
as owners or as a buffer between owners
and employees,

SHRI S, 5, KOTHARI : So that he
can control and Influence them, which he
has been trying to do all along.

SHRI SHRI CHAND GOYAL : The
present positlon is that there are two
categorles of natlonal newspapers - one
category controlled by four big business
houses and the other, independent papers
like the Hindu, Tribune, Amrit Bazar
Patrika etc. Is the Government aware that
these big business houses which control a
majority of the natlonal papers try to serve
thelr business Interest through the medlum
of these papers T Has the Government been
trylng to ‘control the freedom of the pres;
through these big business houses ?

SHR1 I. K. GUIJRAL: 1 strongly
repudiate any suggestion that the Govern-
ment has ever tried at all to Interefere
with the freedom of the press...(An Hon.
Member : Let there be an enqulry). So
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far as the first part of the question Is
concerned, we arc aware that sometimes the
newspaper owners consider that their own

Interests come first before  national
interests,

MR. SPEAKER : Short nolice
question,

SHRI R, BARUA : May I point out
that the same subject had been put down
earller,.. (Interruptions.)

MR. SPEAKER 1 That |s the trouble,
I think the hon. Member was not here at
that time,

@ frwere : AU gz g
qET Y, & 9g¥ IWIT T FY wfew
|EAl § 1 W g% TxfAE W@ § qraew
Hamt gt it &1 o@ &1 & dar
9 feararar g A1 fs  mF ar gwr
AR AT RN qIF A 48 W
arar § fs oot dwa @ & wara fagy
war §, 3w Fifag, vt faT ag anar ar,
tw #Aifag Al ag w1 fafaet o W
tufaz agl st § 1| 3fFT 917 9g qute
fedlz gur § | weq g 9@ S elwa
g s WA @ o wte ¥o fager
® arctfes 9 @ g @ AR A

g

WTqE] WRAT : Tg TGN AT YOI 9T |

oft fire wx w%r: AN & gEew F
mam Mz A s aaen § fraa &
guifen® gerf A gt & o wgw @
g §, 91 § fax &1 gmana ) gav
3 feafa & wi adf ee wig
ST N awm wai WY @ B
wYe gier & faq ardh wrd wor § 1 ?
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SHORT NOTICE QUESTIONS

Documentary on Life of Netajl Subash
Chandra

Bose
S. N. Q. 10, SHRI SAMAR GUHA :
Will the Ministry of INFORMATION

AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

() whether it is fact that Government have
decided to produce a documentary film on
life and mission of Netaji Subhash Chandra
Bose ;

(b) whether Information and documen-
tary pictures available in different foreign
countries about Netaji will be made avail-
able to the producer of the film ; and

(c) ifso, the detalls about

project ?

the film

THE MINISTER OF INFORMATION
AND BROADCASTING, AND COM-
MUNICATIONS (SHRI SATYA NARA-
YAN SINHA) 1 (a) Yes, Sir,

(b) Efforts are belng made through the
Indian Missions located in Tokyo, London,
Washington, Bonn and East B:rlin to ascer-
tain the avallability of filmic material on
the activities of Netaji. This matter Is
being pursued through the Ministry of Exter-
nal Affairs.

() The produztion of the biographi-
cal documentary film on the life of Netajl
Subhath Chandra Bose has been assigned to
Shrl Mrioal S:n, private producer of Cal-
culta, at a total cost of Rs. 80,000, The
script Is under preparation.

SHRI SAMAR GUHA : 1 am sure the
people of Indla will be very much appreciat-
ed the Patriotic move undertaken by the Go-
vernment to prepare a documentary film on
the life and mission of Netaji. I offer 25 per
cent congratulations now and 75 per cent
remain till the time when Shri Mrinal Sen
completes the documentary film on the
greatest hero of our freedom struggle, 1
am also very glad that they have fastructed
different missions to collect material avail.
able in different countries,

-t
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The MNetaji Research Burean in Calcutta
had collected many documents, pictures,
films etc. from different sources and 1s al-
ready doing research. May I know whether
Mr, Sen will be directed to prepare the
script aud the dialogue in co-operation and
consultation with that Bureau ?

SHRI SATYA NARAYAN SINHA :
I had already explained the posliion to
my hon. friend, We shall wclcome this
kind of co-operation add shall direct him to
take that help,

SHRI SAMAR GUHA ; Is it a fact
that just afler freedom the britlsh Govern-
ment handed over a documentary film on
Netaji which was taken in Malaysia and
that film was being shown In different
cinema houses In the country? Unfortunately
that film Is missing. What steps have bcen
taken by the Government to trace that film?
Is it a fact that a 35 mm documentary on
Netaji was shown In West Bengal cinema
houses till 1961 by the public relations
office there 7 Us It a fact that all the ten
copies of that film were burnt under orders
from Mr, Mathur who was the officer in
charge of the public relations department 7
If so, why was that film destroyed 7 Would
the Government take any steps to find out
if any other copy of that film is available ?

SHRI BATYA NARAYAN SINHA :
It Is a fact that as stated by my hon, friend
the film on Netaji was shown in India in
many States including West Bengal, Our
Information is that in 1959 that was burnt
because it was considered to be worn out
and since it was combustible material it
was a fire hazard and that is the informa-
tion that we have here,

SHRI SAMAR GUHA :
take a reprint of it,

You could

SHRI SATYA NARAYAN SINHA :
That is what we had been told, For the
lasht two years we are making all efforts ;
we are going to adverlise in the newspapers
also requesting for material from individuals,
organisations, etc. We are also making
efforts ourselves, I should ask the co-opera-
tlon of the hoo, Members Interested in this
matter so that we can get all the Informa-
tion. We are all very anxious to got as
much material as possible,
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ot @o WYo wwat : g% @ g f
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g rmferamamtem s at ¥ 5
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T &) Hifqy O, I 43 TG I1§-
#2Y # € avg & A, forw w1 N

&4 Jg ar

ot wm wogw fag : S gt
Tt a3 I & sy g amaifa gt
g a% I7 & o7 gAT ¥ AT, A9
wiAy § {5 99 & g9 & w19 w7 el
21 39 & art & &l ¥ g2g sawa fear
RBiraMadizd gemr femr g fs
WHEY AA1E Ag W AT JT FEL WA
¥ a1 wT qar qMAy qiiE A @ =i
WA g oy

CHAITRA 35, 1392 (SAKA)

Oral Answers 38

SHRI H.N. MUKERJEE : How can
the Minister accept at face value which he
appears to have done that an Important
film which was worn out and was becoming
a fire hazard could be destroyed just ke
that at a point of time when another fresh
copy could be made from the negatlves
which must have been In existence 7 How
can he accept at face value the explanation
apparently given to him by somebody in
West Bengal that the whole thing was dest-
royed ? One becomes rather suspiclous, I
want to know whether he would make serio=
us unquirles In the matter and take whe
alever steps are warranted,

SHRI SATYA NARAYAN SINHA :
1 would certaintly,

SHRIMATI ILA PALCHOUDHURI :
May | know whether every effort would be
made to contact the Tokyo boys, as they
were called, whom Netaji himself trained and
some of whom are alive stlll in Japan and
also whether people will go to Talhoku
alrport to find out the, details of the air
crash, If it had taken place at all ?

Secondly, I would like to know what
effort Is made to exhibit this as documen-
tary film at the film Ffestivals all over the
world. Will the Indian Government take
steps (o do this ?

SHRI SATYA NARAYAN SINHA :
So far as the question about Tokyo Is concer-
ned, | have said that all efforts are belng
made through our people, through our
Misslons also, We make enguiries. About
showing It all over the world, I cannot say
here, but so far as Indla is concerned, It Is
shown everywhere.

SEVERAL HON. MEMBERS rose—

AN HON. MEMBER : Netaji belongs

to all Indla,
MR. SPEAKER : Order, order.

SHRI PILOO MODY : Other people
also want to share his popularity,



19 Oral Answers

it T wem : fEdY frdy ®) & wie
7 ftq i o wT Y § A fed
fiedt wY gF e o A

sreaw wgtay : K qare ) qew aft
w¥ faar & 1 TdY a1 wgAt O

SHRI B, K. DASCHOUDHURY 1 Sir,
the hon, Minister has not given a clear
answer to the question put by the hon.
Memb:r, Shri Samar Guha, as to what
happened 10 the film which contained all
the raliable materials about the Azad Hind
Government and the Iife of Netaji. What
happened was that the original fllm was
handed over to Sardar Patel by the Briti-
shers afier the fall of Malaya and Singa-
pore, Even after the death of Sardar Patel
this documentary film on Netajl was in the
custody of Shri Dahyabhal Patel, Shri
Balwantral Mchta and Shri Nathuram
Parekh who exhibited the [lim in the diffe-
rent clnema-houses of the country and
collected a large amount of money for the
erection of the INA memorlal, 1 would
like to know from the Government whether
the Government will just try to fiod out the
copy and If it is missing, how this copy
was missing from the custody of the persons
who are notable,

Secondly, It was also reported that an-
other copy of the same reliable documentary
fllm was In the possession of the lodian
film producer of Bombay, Mr. Jhaveri, 1
would like to know whether the Government
will take all possible measures to find out
the copy and get it,

SHRI SATYA NARAYAN SINHA :
So far as Mr. Jhawverl Is conceroed, we have
contacted him, He denles 1t and says that
he bad no such print in his possession,

SHRI B, K, DASCHOWDHURY :
What about the persons whom I have
pamed 7

SHRI SATYA NARAYAN SINHA :
We are doing all that is possible through
any organlsation and the people who are
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connected with the INA, If they could
glve us any materlal or any clue, we shall
welcome t,

W waT o™ T : Aara gwy W4
WG § QW MW@ & waAq qgrw F
wT Ter ) oA g A ot wyr fe
FEdt goT wrqr @S s o ward
smaat + & wawar 2 fe 9g 0w e §,
art arg § | wed) gATT H aga asE
few 7Y ar€ o awefy ¥ 1 & oo
g w1 qEAT § | SfFT qargrere o
®Y o) fowew @Y 99 9X |leg o@ 94T
&< g ar 1 @7 foed @ 4F | Aar e
qT ®) fgeq q97€ v W § Iq W FAw
Fedt g @+ fowar s w@r & 1 F SrAAr
wrgar g & feadt adt feem aar <@ §
wiz faaet a=a) foew wg g9 ufm &
FMRE? I WA F owg AsE)
fremaar g § 7 w9 &1 437 FT TF
g foem i 1 o+ ooy wifa
< ?

ft weq aoawm fag 0 wipEed
Tt faadt aadt § sawr WF U
e ZATT BT TFH QY A AG )
¥fe gt e qudt Al fesw Al
# g@ W G&r SmAT G0 GAAT A4GT
ar ag s fear

o} garem 6@ e ot ¥ ag
@ A ¥ mgman g gAY W W
¥} geg & graeg ¥ IR farsgomt ®) faa
# ¥ ofr gw § ol gR A o gea gan
g 7 wYa & Waw A @Ry W,
ITH T &g ¥ fravow aga oedr §
daaf wigw A & Y wgr Rfe tw
& W g gt w g
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=t 3o firo wge: gaTT S AT yT©-
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SHRI S, KUNDU 1 This word ‘docu-
mentary® Is very misleading. It may extend
from five minutes to 4 hours, Netaji's
liftc was a long one and full of all
kinds of activities. He was a rebel,
a revolutionary, a patriot and was a great
source of ingpiration to the younger
generatlon--and his  activitles spread all
over the world, Would the minister tell us
what would be the length of this documen
tary, what would be the content of the
script and whether a committee will
examine the content of the script before it
Is screened 7

SHRI SATYA NARAYAN SINHA :
So far as the length of the decumentary Is
concerned, it depends upon the producer,
We have given him full freedom because the
entire thing should come {in, If more
money s needed, it will be provided, The
script Is being prepared 1 it Is not yet ready.
After It is ready we will think what has to
be done about that,

SHRI MURASOL! MARAN 1 Netajl
Subhas Chandra Bose does not belong to
Bengal alone, Bengalis are not the only
authorities on the life of Subhas Chandra
Bose. The preparation and production of
the decumentary film has been assigned 10
onc Shri Mrinal Sen. There are top talents
existing In this country In other film-
producing arcas like Madras and Bombay
Madras is supposed to be the Holywood
and the biggest studio cast of the Buez Is in

MARCH 26, 1970

Oral Answers 44

Madras, Would the Minister come
forward to take advantage of the talents
and services of those people belonging to
Madras and Bombay 7 Secondly, Is the film
going to be in black and white or in
colour 7

SHRI SATYA NARAYAN SINHA :
We would certainly request Shri Mrioal
Sen to get the help of other talented
people,

SHRI MURASOLI MARAN 1 In what
way 7

SHRI SATYA NARAYAN SINHA
By way of suggestions,

SHRI MURASOLI MARAN : A film
is not one man's creation; so many
people are Involved In it like director,
photographer, musician and so on, In
what way Is he golng to avail of the
services of these talented people from
Madras and Bombay T There ls a fecling
that Bengal cinema means Indlan cinema,
which Is not correct, Will he kindly
assoclate the top talents In Madras and
Bombay In every department of this film so
that this fllm will be a national pride ?

SHRI SATYA NARAYAN SINHA
This assignment has been given to Shri
Mrinal Sen because he Is a talented
producer and not because he happens to
come from Bengal, Merely because this
film is produced by him, that does mot
make it lose lts national character,

SHRI MURASOLI MARAN : Will he
consult the top talents from Madras and
Bombay 7

SHRI SATYA NARAYAN SINHA
So far as the production is concerncd,
Shri Mrinal Sen s In charge and he has
full freedom. But we would request him to
consult those talents which the hon,
Member has mentlooed in the process of
production,
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SHRI HEM BARUA : Isit a fact that
Shri Satyajit Ray was asked to make the
film first and he refused and then Shri
Mrinal Sen was asked to make this picture ;
if so ; what are the reasons on account of
which Shri Satyajit Ray refused to make
this picture ? Secondly, it is reported that
some of the pictures taken on the life and
exploits of Netaji abroad durlog the Second
World War are lost ; if they are lost, how
do QGovernment propose (o recuperate
those scenes for this picture 7

SHRI SATYA NARAYAN SINHA
Itisa fact that Shrl Satyajit Ray was
requesed first and he refused on the ground
that his hands were full and he could not
undertake it, Regarding the latter part of
his quesiion, we shall try to find out if it Is
possible but 1 cannot say exactly how it will
be recouped.

MR, SPEAKER 1
Shri Sondhi,

Calling-attention,

SHRI M. L. SONDHI : Sir, I would
like to ask one question about this, May
1 know from the hon, Minister whether he
is aware that there is a principle of co-
production for example, the lialians and the
Russians have co-produced films-in which
the producer, photographer and other
1alented people come together T He should
not get the impression that the question
asked by Shrl Maran was mcaniogless,
Why does be not exercise his imagination
alittle ?
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SHRI SATYA NARAYAN SINHA :
I have already said that Shri Mrinal Sen
will be requesied to take the help of all
talent...(Interruption)

SHRI M. L. SONDHI: Co-production
is a technical terms; it {s used In a technical
sense...([nterruption)

AN HON. MEMBER :
education,.. (Interruption)

SHRI MURASOLI MARAN : For
example, the photographer may be from
Madras...(Interruption).

Like co-

MR. SPEAKER : Order, order,
WRITTEN ANSWERS TO QUESTIONS

Production by Government of India of a
Documentary on Life of Netaji

*635, SHRI R, K. BIRLA : Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state 3

(a) whether it is a fact that Govern-
ment have decided to produce a documen-
tary film on the life and mission of Netaji
Subhash Chandra Bose;

(b) ifso, the steps so far taken in
this respect;

(c) the names of the countries which
will be approached for the purpose;

(d) whether Government are proposing
to notify publicly for collecting available
information for preparing the film; and

{e) by what time the film will be pre«
pared 7

THE MINISTER OF INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS (SHRI SATYA NARAYAN
SINHA) : (a) Yes, Sir,

(b) Production of a biographical docu-
mentary fllm on the life of Neiaji Subhash
Chandra Bose has bcen assigned to Shri
Mrinal Sen, a well-known director, The
script Is under preparation,
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(c) The Ministry of External Affairs
have written to Indlan Missions localed In
Tokyo, Londoo, Washington, Boon & East
Berlin to ascertain the availability of foot-
age on the activities of Netaji.

(d) It is proposed to make public
request for availability of materials through
Newspapers.,

(¢) No definite time can be indicated,
but the film will be produced without any
avoldable delay.
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Non-Implementation of Recommendations of
Wage Committee and Wage Board
for Working Journalists by
Samachar Bhartl

*638, SHRI CHANDRIKA PRASAD )
SHRI BIBHUTI MISHRA
SHRI BHOGENDRA JHA

Wiil the Minister of LARBOUR AND
REHABILITATION be pleased to siate }

(a) whether It iy a fact that the
management of the Samachar Bharari News
Agency has not Implemented the recom-
mendations of the Wage Committee for
working Journallsts;

(b) whether it Is alse a fact that the
management of Samachar Bliarati has not
Implemented the recommendailons of the
Wage Board, particularly regarding the
payment of dearness allowance for Working
Journallsts; and

(c) what steps Government have taken
so far to enforce those recommcndations of
the two statulory bodies 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D, SANIJI-
VAYYA : (a) to (c). Information s being
collected and will be placed on the Table
of the House when recelved.

Price Support Progromme for Crops
other than Foodgralng

*6)9. SHRI N.R, LASKAR :
SHRI MAYAVAN :
SHRI CHENGALRAYA

NAIDU :

Will the Miolster of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government propose to
extend price support programme beyond
foodgrains crops; and

(b) if so, the detalls In the regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AQRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) 1 (2) and (b). Among the major
pon-foodgrains crops, support prices are
already being fixed for cotion and jute and
statutory minlmum prices for sugarcane
delivered to sugar factorles, The question
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of fixing minimum support prices for
groundnut Is under conslideration,

Naxalites’ Attack on Calcutta Clnema
Houses

%640, SHRI RABI RAY :
SHRI VALMIKI CHOU-
DHARY 1
SHRI BAL RAJ MADHOK :
SHRI SHARDA NAND 1
SHRI GOPAL SABOO ;

‘Wil the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) whether his attentlon has been
drawn to the reports that on the 3rd March
Naxalites attacked five Cinema Houses In
Calcutta ;

(b) whether it Is also a fact that they
attacked these cinema houses since some
antl-Chinese films were being shown In
these houses ; and

(¢) the films that were being shown
there and the theme of anti-Chinese senti-
ments that were exhibited and the details
thereofl 7

THE MINISTER OF INFORMATION
AND BROADCASTING, AND COMMU-
NICATIONS (SHRI SATYA NARAYAN
SINHA): (a) Yes, Sir. On March 3,
1970, Naxnlites attacked seven Cinema
Houses In Calcutta,

(b) and (c). The Hindi fllm ‘Prem
Pujarl’ has some scenes wherein the ‘hero’
{s shown folling the plans of some apparently
Pakistanl and Chinese encmies of India. It
also shows some battle scencs of our
troops fighting Pakistanl troops near
Khemkaran area, The film ‘Dhartl’ also
shows some activities of enemy spies and
thelr plans belog folled,
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Fixing of Minimum Wages Under the
Minimum Wages Act in Andaman
and Nicobar Islands

*642, SHRI K, R. GANESH 1 Will
the Ministicr of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether minimum wages have been
fixed under the Minimum Wages Act for
the Andaman and Nicobar Islands ;

(b) If so, the rate so fixed and the
principle under which 1t has been fixed ;

(c) whether the recommendations of
Minimum Wages Advisory Committec have
not been accepted ; If so, the reasons there-

for ;

(d) what were the principles lald down
by the Industrial Tribunal in the award in
the matter of Wimco of Andman Timber
Industries, and what was the minimum
wagers fixed by the Tribunal at the point

of time ; and

(¢) what were the reasons for the
Government in deviating from the principles
laid down in the said award ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANII-
VAYYA): (a) and (b), Minimum wages
have been fixed for employment in the
construction or maintenance of roads or
building operations or in stone breaking or
stone crushing. The daily rate for unskilied
labour has been fixed at Rs, 4,92 per day
after taking Into account all relevant fac-
tors, viz cost of living etc.

(c) The recommendations of Minimum
Wages Advlsory Committee were accepted
excepting those relating to B:ldars. In whose
case the wages recommended by the Com-
mittees were considered high as compared
to the wages of this category elsewhere,

(d) and (¢). The fixation/revision of
statutory mininmum wages is dopc in
accordance with the procedure lald down o
the Minimum Wages Act ltself, The awards
given by the Tribunals relatc to matters
specified in the reference made to them and
are applicable only to the parties mentloned

therein,
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Procurement of Foodgrains by F.C.I.

*643, SHRI PREM CHAND VERMA :
Wil the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the items of gralns purchased by the
Food Corporation of India during 1969-70 ;
what were the rates and what has been its
purchase policy;

(b) what was the target of the Corpor-
tion upto the 31st March, 1970 fixed for
the stock of grain; whether the target has
not reached; If so, the reasons therefor ;

(c) how mnch buffer stock the Cor-
poration wants to kecp; and

(d) the measures taken to improve lts
financlal position 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR! ANNASAHIB
SHINDE):(a) The Food Corporation of India
is the agentof the Ceniral and State Govern-
ments In the matter of purchase of food-
grains. It purchases foodgrains at procure-
ment prices fixed by the Government for
Central pool purchases, a part from com-
mercial purchases made by It on fts own
accord, The procurement prices fixed by
Government for Important foodgralns are
glven In the statements laid on the Table
of the House. [ Placed in Library. See No.
LT-2987/70]. The purchase prices for
commercial purchases are given In the state-
ments laid on the Table of the House.
[Placed in Library. See No, LT-2987/70],

(b) and (c). The Corporatlon does not
keep buffer stocks of thelr own nor they
fix any target therefor. It Is, however,
the policy of the Cemral G vernment to
bulld a buffer stock of 5 million tonnes of
foodgralns by the end of the Fourth Flve
Year Plan,

(d) The financial requirements of the
Food Corporation of Indla are met by way
of equity and loans from the Government
of India and overdraft facilitles from the
State Bank of Indla, as required by the
Carporatlon from time to time, The Cur-
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poration constantly reviews the measures to
improve the operational efficlency and
thereby Its financlal position,

Intensive Agriculteral Programme with
Forelgn Collab oration

*644, SHRI SITA RAM KESRI :
SHRI V. NARASIMHA RAO :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state
whether Intensive agricultural programme
would be undertaken in collaboration with
other countries also as s proposed to be
done with Japan for the Dandakaranya
Region ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : The question of undertaking
programmes of Intensive agricultural deve-
lopment in collaboration with other countries
depends upon offers being made by such
countries, Should any such offers be
received, it will be examined in the light
of the terms of the offers.
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Tostallation of Powerful Transmitters
durlag Fourth Five Year Plan

*646. SHRI 8 M, BANERJEE : Will
the Minlster of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) what further steps have been
taken to Instal powerful Transmitters at
various places in India ; and

(b) the number of Small Transmitters
llkely to be installed during the Fourth
Plan period?

THE MINISTER OF INFORMATION
AND BROADCASTING, AND COMMU-
NICATIONS (SHRI SATYA NARAYAN
SINHA) : (a) A list Is laid on the Table of
the House, [Placed in Library. See
No. LT-2988/70]

(b) 46.
Mao Propaganda over A.L.R.

*647. SHRI D. AMAT : Wil the Mini-
sterof INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to siate :

(a) whether the All India Radlo is indulg- "
iog In misguided propaganda of Mao-Tse-
Tung and the attentlon of Government to
this fact has been drawn by some Mcmbers
of Parllament through a letter;

(b) If so, the precise matters high-
lighted by the M Ps.; and

(c) whether Government Investigated
into the matter, Il 2o, the result thereof
and the acton taken against the person
responsible for such act ?

THE MINISTER OF INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS (SHRI SATYA NARAYAN
SINHA) : (3) and (b). No, Sir, However,
some Members of Parllament had drawn
Gowt.’s attention toa pewsltem which was
intended to ¢xpose the ridiculous propaganda
by Chima,
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(c) As the intention was to expose
Chinese propaganda the question of taking
any action against any person does not
arise.

Export of Seeds by National Seeds Corpora-
tion

*648. SHRI N. SHIVAPPA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(c) whether Itis a fact that India is
thinking to export certain qualities of sceds
to other countries; and

(b) If so, the capacity of the Matlonal
Seeds Corporation of India to boost the ex-
port of seeds with details ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) 1 (a) Yes, Sir.

(b) The National Sceds Corporation
is making wvigorous efforts to develop an
export market for seeds and Is in cor-
respondence with Governments and private
partles in varlous countries, In this con-
nection the Corporation is in contact with
our Embassies, Foreign Reglonal Offices of
the State Trading Corporation, Seced
Companles, seed importers etc, In various
countries, Special efforts have been direct-
ed towards Ceylon and Nepal for exploring
markets for Indlan seeds. Sample of various
sceds have been sent to a number of coun-
tries for local tria’s there, The Corpora-
tion has already exported sceds of wheat,
paddy, malze, jowar, groundnut and vege-
table to Ceylon; Malaysla, Denmark, Ghana,
US.S.R.,, Burma, Indonesia, West Indics
and Ethlopla. The Corporation Is also In
correspondence with some well-known Inter-
national sced companies for undertaking
seed produstion in Indla on their behalf for
re-export,

Discoatinaance of Sapply of Beffalo Milk By
D-M.S.

*649. BHRI YAJNA DATT SHARMA)
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SHRI JAI SINGH 1

Will the Minister of FOOD AND
AGRICULTURE be pleased to state 1

(a) whether it Is a fact that pure bul-
falo milk used to be supplied by the D.M.S.
depots immediately afier the Delhi Milk
Scheme came Into being and that later Its
supply had been discontinued and It was
replaced by the ¢‘Standardised Milk®
Instead ;

(b)

over;

If so, the reasons for the change-

(¢) the parcentage of pure buffalo milk
In the “‘Standardised Milk'' ; and

(d) whether it 1s lawful for the private
milkvendors to sell milk equal in quality and
ingredients to the *‘Standardised Milk" and
if not, the reason therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVYELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir, Standarised milk
in place of buffalo milk was Introduced
by Delhi Milk Scheme from 10th Jupe,
1965,

(b) Swandardised milk with 59 fat
and 8,59 8.N.F. in replacement of buffalo
milk with 6%, fat or more fat and 9%
S.N.F. was introduced by Delhl Milk
Scheme for supplying milk to the largest
possible number of consumers at a reason-
able price, There were difficuliles la
maintaining adequate supplies of buffalo
milk, particularly during summer months,
B.sides, if the supplies of buffalo milk were
to be continued, it would have lovolved a
substantial increase in lis price and this
would have had adverse repercussions In
the milk market in Declhi.

(c) Siwandardised milk is ordinarily
prepared by Delhl Milk Scheme from fresh
buffalo milk, However, when there Is short-
age of buffalo milk, the standardised milk
{s prepared by recombinstion of skimmed
milk powder and fat by D.MS. It is
difficult to state the percentage of fresh
buffalo milk in the standardised milk,
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(d) There is no bar to the manulacture
and sale of standardised milk by private
dairies so long as they comply with the
requirements of Prevention of Food Adulte-
ration Act and the Rules framed there-
under.

Sugar Zones in the Country

*650, SHRI SRADHAKAR SUPA-

KAR :
SHRI YASHWANT SINGH
KUSHWAH :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) whether Government have now sel
up fifteen sugar zones in the country; and

(b) If so, the reasons of increa:ing the
number of such zones ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AVD
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir, for the purpose
of fixatlon of ex-factory prices of levy sugar
for the year 1969-70.

(b) In 1965, the sugar Enquiry Com-
misslon had recommeded flve cost zones and
prices of levy sugar for the years 1967-68 and
1968 69 were fixed on the basis of these
five zones, There were, however, complaints
from certain areas in respect of inadequacy
of these zones, The Tarlff Commission was,
therefore, requested to examine the matter,
during the enquiry into the cost structure of
the sugar industy, The Commission in lts
report submtlted in September, 1969; recom=
mended 15 cost zones to reduce jmfer-se
anomalles in the cost structure, The Govern-
ment have accepted this recommendation
and have flxed prices of levy sugar for
1969-70 on the basis of 15 cost zones,

Natlonal Forest Policy during the Fourth
Plan Perlod

*651. SHR1 SHIVA CHANDRA JHA :
Wil the Minister of FOOD & AGRICUL-
TURE be plcased to stage :

(a) whether it is a fact that Government
bave any natlonal forest policy ;
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(b) If so, the details thercof and the
specific achievements of that policy uptil
now;

(¢) whether there Is gelng to be any mo-
dification in that policy during the Fourth
Plan perlod; if so, the details thereof, sepa-
rately, for the bamboo development in the
country; il not, the reasons therefor; and

(d) If there Is no policy uptil now, the
reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir,

(b) The National Forest Policy of
India was formulated on the basis of six
paramount needs of the country viz.

(1) the nced for evolving a system
of balanced and complementary
land-use, under which each type
of land Is allocated to that
form of use under which 1t
would produce most and deterfo-
rate least ;

(2) the need for checking

(i) denudation in the moun-
talnous regions, on which
depends the  parennlal
water supply of the river
system whose basins consti-
tute the fertile core of the
country ;

(1) the erosion progressing
apace along the treeless
banks of the great rivers
leading to ravine forma-
tion, and on vast stretctes
of undulating wastelands
depriving the adjoining
fields of thelr fertility ;

(i) the invasion of sea-sards on

coastal tracts, and the shift=

ing of sand dunes, more
particularly in the Raj-
putana desert ;
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(3) the need for establishing tree-
lands, wherever possible, for the
amelioration of physical and
climatic conditions promoting
the general well being of the
people.

the neced for ensuring progres-
sively increasing supplies of
grazing, small wood for agricul-
tural implements, and Io parti-
cular of firewood to release the
cattledung for manure te step up
food production ;

4

the need for sustained supply
of timber and other forest pro-
duce required for defence, com-
munications and industry ;

(%)

the need for the realisation of
the maximum anoual revenue
in perpetuily consistent with the
fulfilment of the needs ¢cnumerat-
ed above.

(6)

The above policy aimed at a balanced and
complementary land use under which each
type of land is allotted to that form of
use in which It would produce the most
and deteriorate the least,

The basic policy aimed at attaining
Mational sclf-sufficiency in wvital forest
supplies, Sclentific conservation of forest
and wildlife and of water and soil were the
main themes of the policy, To achieve
these obj:ctives, the Policy contained suit-
able recommendations in re:pect of forest
legislation, forest education, administration,
etc,

““Forests” Is Included In the State List
of the Seventh Schedule of the Constltution,
As such the Forest Policy is of a recom-
mendative nature and not & mandatory ong.
However, In order to ensure proper imple-
mentatfon of the Policy, and to ensure,
forest development in the couatry in a
coordinated and intergrated manner, a Cen-.
tral Board of Forestry was coaostiiuted- in,
1952, The Union Minister for food apd .
Agriculiure is the Coairman of the Central
Board of Forestry, which comprises of
Ministers of all the States/Unlon Territorles
lochgrge of Forest and wildlife as Members,

CHAITRA 5, 1892 (SAKA)

Witten Answers 62

Among the main achievements of the
Policy any may be mentioned protection
and improvement of the existing forest
wealth, development of forest industries,
amendment to the Indian Forest Act and
legislation of new Acts wherever necessary
to meet the specific needs of the States
concerned, creating of man-made forests,
creatlon of Natlonal Parks and Sanctuaries,
elc,

(¢) The existing National Forest
Policy was enunciated in 1952, In view of
the changes that have taken place, since
1952, it was diclded to review the existing
National Forest Policy and modify It
wherever necessary, The work concerning
the review of the policy is in progress. As
such, details thereof are not available,

(d) Does not arise,

Alleged Misuse of facilities given to
accredited Press Corresspondonts

SHRI S. C, SAMANTA :
DR. P, MANDAL :

*652,

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to atate )

(2) whether a Jarge number of persons,
other than accredited correspondents and
local newspaper cxecutives, are getting the
P. 1. B.,, release packets Including the
invitatlons to press conferences

(b) whether the official Press Con-
ferences and the Press lounge are also
invaded by non-accredited strangers,
foreign sod business lobbyists ; and

(c) what action Government propose to
take to stop misuse of facllitles glven to
bonaflde correspondents 7

THE MINISTER OF INFORMATION
AND BROADCASTIG, AND COMMU-
NICATIONS (SHRI SATYA NARAYAN
SINHA): (a) It is not correct thata
large number of persons other than
accredited Press Correspondents and local
pewspaper exccutives are invited to Press
Coafcrences, Pross releases are primarily
sent to pewspapers and ncwsmen ; however
copies arc also made available on request,
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to Government  Depariments, foreign
missions, educational institution, etc,

(b) No, Sir,

(c) Does not arlse,
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Country-wide Invitation to Newspaper
Editors

*654 SHRI VIRENDRAKUMAR
SHAH : Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to state &

(a) whether it is a fact that some 25
editors of leading newspapers were lnvited
by Government to meet in New Delhi some
time io the middle of January, 1970 for
baving ‘‘discussions In depth’ spread over
four days ; and If so, the criteria followed
ia sslcciing the editors ;
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{b) whether the expenses connected
with the travel and allied arrangements
were borne by Government, and if so, the
total amount spent for the purpose ;

(c) whether there Is any precedent for
a move of this type ; and

(d) if the answers to the above questions
be In the affirmative, the reasons which led
Government to take the inliiailve as above
and the details of the achlevements ?

THE MINISTER OF INFORMATION

AND BROADCASTING, AND COM-
MUNICATIONS (SHRI SATYA
NARAYAN SINHA) : (a) Yes, Sir, Of

the 25 editors who participated in the
discussions, 17 came from outside Delhl
and the rest from Delbl, The sclection was
made keeping in view the circulation and
lauguage of the newspapers and the regions
from which the papers were published.

(b) All editors who come from outside,
travelled to and fro at their own expense,
but the Press Information Burcau offered
them board and lodging in 2 Government-
run hotel as well as local transport in
Deihi. Out of the 17 editors from outside
Delhi, only 8 avalled of this hospltality ;
the rest made their own arrangements for
board and lodging while in Delhi, The
total expenditure Incurred by the Burcau
was Ks. 5178, 90,

(c) and (d). The Press Information
Bureau arranges briefings from time to
time on pational plens, policies and pro-
grammes for correspondents, editors, etc. In
the course of its normal activity to keep
the press and people informed. Perlodically,
ediiors from different parts of the country
are Invited to Delhi for such mectings with
the Prime Minister and other Ministers
and senlor  officials, In in March,
1968 some cconomic  editors were
invited to Delhi with this end in view. In
January, 1969 editors of small aod medium
langusge newspapers from different parts of
the country were lnvited, This was followed
by & visit of economic editors in Murch of
the same year, The visit of editors of
national and metropolitan dallles in January,
1970 was a part of this normal praciice.

CHAITRA $, 1892 (SAKA)
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From March 9 to 14, 1970 the Press
Information Bureau organised another
vislt of editors of small and medium Indian
languuge newspapers, A visit of the
economic editors Is planned In the last
week of March, 1970.

Though the Government had taken the
Initlatlve, to invite the editors for these
discussions sugeestions for organising such
meeting had come from some of the editors
as well,

Such meetings serve a wery useful
purpose as Informal discussions help in a
better understanding of Government policies
and programmes among the Press.

Distribution of Oil and Rice in Famine
affected areas In Rajasthan by
America

*655, SHRI ONKAR LAL BERWA 3
Will the Minisler of FOOD AND AGRI-
CULTURE be pleased to state 1

(a) whether it s a fact that oil and
rice are being distributed by America In the
famine-stricken areas of Rajasthan in the
name of CASA ;

(b) if so, the amount of money distri-
buted In the name of CASA during the last
year in the sald area as well as the names of
the places where the construction work of
one type or the other is also going on;

(c) whether the said organisation has
also taken up the work of making the sides
of the water-tanks In Rajasthan pucca;

(d) If so, the reasons for which the
sald work has now been discontinued; and

(¢) the other types of work likely to
be undertaken there 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEYELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The information
Is being collected, and will be Iaid on the
Table of the Sabha when It is avallable,
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Limit on Size of Agriculture Farms

*656. SHRI 8. KUNDU 1 Will the
Minister of FOOD AND AGRICULTURE
be pleased to state 3

(a) whether Government are aware
that & new affluent class has grown up tak-
ing advantage of the green revolution in
agriculture;

(b) whether any steps have been taken
to limit the area and size of agriculture
farms; and

(c) whether Government are aware
that heavy mechanised farms will lead to
greater unemploymeat among agriculture
Labourers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The general observation has
been that the prosperity resuiting from the
greeo revolution is shared by relatively few ;

(b) Legislation has alieady been en-
forced in most of the States for imposition
of ceiling on land holdings;

() Although mechanised farming may
reduce the dependence on labour In respect
of certain agricultural operations, in the
present context, with increase in area under
multiple cropping and in yiclds and Incomes,
the employment In farm and anclllary occu-
pations In likely to increase.

Indo-U.A.R. Co-ordination Re. Press
and Radio

#657, SHRI P.C. ADICHAN : Wil
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state !

(a) whether the Minister of State in
his Ministry bas held negotiations with the
Upnited Arab Republic for bringing about
close co-ordination 1egarding the Press and
Radlo;

(b) if s0, in what manner such coordi-
pation fs sought to be established; and

MARCH 25, 19%
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THE MINISTER OF INFORMATION
AND BROADCASTING, AND COM-
MUNICATIONS (SHRI SATYA NARAYAN
SINHA): (a) to (c). The question of
exchange of news, films and radio and tele-
vislon programmes between India and UAR
was discussed In Cairo, on Soplember 13,
1969 informally by Minister of State of
Information and Broadcating with the UAR
Minister of National Guidance. The various
suggestions made during that discussion are
under examination,

the result of the negotiations ?

Self-sufficlency in Foodgrains by 1971

*658, SHRI BABURAO PATEL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to siate 1

(a) whether it isa fact that he stated
recently that India would be self-sufficient
in food and that no Import of foodgrains
would be necessary by the end of 1971 if so,
whether Government will discontinue the
Import of US, PL-480 wheat and other
farm commodities from 1971 onwards ;

(b) the totat amount of funds utilized
since 1956 August when the first PL-480
agreement was signed and the present balance
of funds available for u'ilization ; and

(c) the rcasons why Government raises
false hopes in the the people by the periodi-
cal talk of ‘'green revolution™?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) In the meeting held on
11th February, 1970 the Consultative Com-
mittee of Parllament for Food D:partment
was Informed that Government were making
every effort to reduce concessional Imports
of foodgrains progressively and to stop them
after 1971.

(b) $ 3547.7 milllons have heen utilized
for import of wheat, milo, corn and rice
since August, 1956. Balance of funds avai-
lable far use up to 30th Juoe, 1970 is § B18.5

millions,

() Does not arlse.
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Buffer Stock of sugar for Current Season to
parrow Down Flucation

*660. SHRI MADHU LIMAYE : Will
the Minisier of FOOD AND AGRICUL-
TURE be pleased to state §

(a) whether Government are thinking
In terms of establishing a bulfer stock of
sugar during the current scason ;

(b) if so, what Is the 1arget fixed;

(¢) whether these stocks will be willised
to narrow the gull beiween the levy price
and free market price; and

(d) whether 1he buffer siock plan will
mean any dimunliion in the rcleases of levy
sugar ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE 1 (a) 10 (d) : A proposal 10 build
a buffer stock of sugar and detalls of the
scheme are under consideration of the
Government.

Closure of some Post Offices In Villages

4126, SHRI BABURAO PATEL :
SHRI MOLAHU PRASHAD
SHRI MUHAMMAD
SHERIFF ;
SHRI GADILINGANA
GOWD :
SHRI ONKAR LAL BERWA

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state 1

(a) the total number of Post Offices
operating In Indla, State-wise;

(b) whether it s a fact that 15,000
village post offices are likely to be closed
down in the ncar future; If 30, the reasons
for dolog wo;

(c) the reasons why the Swale Govern-
menls do pot give requisitc grants 1o make
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them “‘commerclally viable'’; and .

(d) whether by closing down these post
offices in Isolated rural areas, Government
are cutting the villagers® only link with the
outside world?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHR1 SHER SINGH): (a) Total number of
Post Offices In India, State-wlse as on
1-3-1970 :

8l. Name of the State Number of
No. Post Offices
1. Assam 2,567
2. Andhra Pradesh 13,033
3. Bihar 8,168
4, Gujarat 6,511
5. Jammu & Kashmir 951
6, Kerala 3,772
7. Madhya Pradesh 5.887
8. Maharashtra 1,391
9. Manipur 234
10, Mysore 7,918
11. Nagaland 64
12. N.E, F. A, 66
13, Orissa 5,256
14, Rajasthan 6,311
15, Tamil Nadu 9,607
16. Uttar Pradesh 12,857
17. West Bengal 5,769
18. Pondicherry 79
19. Andaman & Nicobar 16

Islands
20. Delhi 351
21. Tripura 290

22, Goa, Daman & Diu 153
23, Laccadives and Minlcoy 9

Islands
24, Chandigarh 36)
25, Haryana 1,987) as on
26, Himachal Pradesh 1,683) 1-2-1970
27, Punjab 3,063)

MARCH 26, 1970

(b) No. Post Offices are retained for
a period of ten years from the date of ope-
ning If the loss on thelr working does not
exceed the prescribed limits, A post office
Is confirmed as soon as the loss comes
within a certain prescribed limit. Only such
post offices as are found to work beyond the
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permissible limits of loss are considered for
closure unless some Interested parties come
forward to meet the deficit. The number of
such post offices which are considered for
closure in near future is not very significant,

(c) State Governments make good the
deficit In respect of such post offices which
they desire to retaln In public Interest. The
Minlster of State for Communications has
written to the Chief Ministers of Siates to
empower the village Panchayats to make
good the deficlt of post offices which they
desire to be retained in public interest, The
Government of Maharashira have already
implemented the suggestion and have empo-
wered the village Panchayats and Zilla
Parlshads to meet the deficit of post offices.

(d) It is always ensured that there Is no
drastic curtailment of postal facilities due to
closure of a post office. The public gene-
rally continue to have the facility for
posting and dellvery of mails. Even regis-
tered letters can be booked with the village
Postmen. Only for other counter transac-
tions ke booking of money orders, savings
bank, etc,, will the public be required to go
to the nearest post office.

Defence Security Passes for Press
Correspondents

4117. DR. P. MANDAL 1

SHRI 8.C. SAMANTA :

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) the reasons for not providing
Accredition facliities to New Delhl corros-
pondents of Non-Hindi language dailics;

(b) the number of press correspondents
who enjoyed Defence Securlty Passes during
1965; and

() how many press correspondents
enjoyed such passes during 1969 7

THE MINISTER OF INFORMATION
AND BROADCASTING, AND COMMU-
NICATIONS (SHRI SATYA NARAYAN
BINHA) : (a) Accredition facilitles
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at the headquarters of the Government of
Indla are open to Press correspondents,
subject to fulfflment of usual conditions,
Irrespective of the language of the newspaper
which a correspondent represents,

(b) 72
(c) 48.

Revalldation of Lapsed Stocks of Sugar
allotted to Tamil Nadu

4128, SHRI BABURAO PATEL :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state 1

(a) whether Government's  attention
has been drawn to a statement by Tamil
Nadu’s Food Minister at Vellore on Febru-
ary, 4 1970 saying that the State Govern-
ment were constrained to lapse the quotas of
sugar given to it by the Centre because of
accumulation of stocks with it and the poor
take-off due to the fall in the open market
prices;

(b) If so, the quantity and wvalue of
sugar stocks that have accumulated during
the year;

(¢) whether it is a fact that the Union
Government have agreed to revalidate the
lapsed stocks of sugar allotted to Tamil
Nadu; and

(d) if so, the reasons for doing so ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Government of Tamil
Nadu have intimated that their Minister of
Food had made the statement in the con-
text of the position then prevailing, There-
after the State Government made alternative
arrangements and after revalidation by the
Central Government, the entire levy sugar
quota has been cleared from the mills.
There Is now no accumulation of levy sugar
quota.

(b) Does not arise.

(c) and (d). Yes, Bir, As & general
policy the lapsed quotas of levy sugar were
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then being revalidated on the basis of
recommendations made by the State Govern-
ments concerned,

Promotion of use of Fertllizers
and its effect of soils

4129, SHRI BABURAO PATEL:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether his Ministry has sent out
directives to the States asking them to
promote the use of fertilizers on a **war
footing™ ; if so, the nature of directives
sent ;

(b) whether Government are aware of
the ill effects on solls of growing high-yelid-
ing varitles of rice with a liberal use of
fertilizers ; If so, the names of the speci-
fic arcas State-wise where soils are found
to be suffering from a deficlency of potash ;
and

(c) whether In vilew of the fact that
many farmers are not in a position to get
sufficient water quickly, the use of fertili-
zers Is likely to do more harm than good ;
if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Siates are requested from
time to time to take intensive mersures for
promo ting the optimum and balanced use
of fertilizers, The Siate Governments have
also been asked to strengthen their credit
arrengements and their soil testing labora-
torles, step up demonstration programme,
intensifly publicity progremme and strenghien
quality control measures of festllizers.

{(b) No such general complaint has
been recelved by this Ministry, Wherever
fertilizer use is made as per recommendation
of the Siate Governments, the yield of rice
has increased sppreciably. The soil test
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data collected so far have indicated that the
following areas are low in potash content :—

MARCH 256, 1970

State Name of the Districts

1, Andhra
Pradesh

(1) Guddaph
(li) Guntur

(1) Jorhat
(ii) Sibsagar

(i) Amrell
(ii) Bhavnagar
(ill) Broach
(iv) Junagadh
(v) Kaira
(vi) Mehsana

(vii) Rajkot
(viii) Surat

2, Assam

3, Gujarat

4, Kerala (1) Alleppey
(if) Cannanore
(ili) Ernakulam
(iv) Kottayam
(v) Kozikhode
(vi) Palghat
(vii) Quilon
(viil) Trichur
(ix) Trivandrum

5. Msharashtra (i) Kolaba
(ii) Kohlapur
(ili) Ratnagiri

6. Orlssa (1) Balasore
(ii) Dhenkanal
(lil) Kalhandi
(iv) Keonjhar
(v) Mayurbhanj
(vi) Sambalpur
(vii) Sundargarh
7. Punjab (1) Patiala
8. Rajasthan (i) Jaisalmer
9, Tamil Nadu (i) Silem

10, Tripura (i) Tripura

(c) The dose of firtillzers 1s always
recommended on the basis of crop, require-
ments of the soil and taking Into accoent
climatic conditions Including the availability
of molsture. Therefore, If the farmars
apply ferllizers as per recommendations,
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there will be appreciable Increase ln ylelds
instead of any harm,
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Films refused Certificates by the
Board of Fllm Censor

4131, SHRI N. R, DEOGHARE :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be plaesed to siate :

(a) whether itls a fact that the Board
of Film Censor refused certificates to screen
some Indian films during the years 1968 and
1969 ; and

(b) If so, the names of the Indian
films which did not get the Certificates for
Public screening ?

THE MINISTER OF INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS (SHRI SATYA
NARAYAN SINHA) : (a) Yes, Sir.

(b) Film *Samskara’’ (Kannada),
The appeal of producer against the decision
of the Censor Board s under consideration
of Goveroment,

Labour Disputes bandled by Regional
Labour Commissioner (Central)
Bhubaneswar

4132. SHRI SRINIBAS MISRA : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state 1

"()) how many labour disputes were
bandied by the Regional Labour Commimion
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er (Central) stationed at Bhubaneswar since
the office was statloned there; and

(b) how many of those disputes relale
to concerns situated In the State of Orissa?

THE MINISTER OF LABOUR AND
REHABILITATION (BHRI D, SANIJI-
VAYYA). (a) 279

(b) 194

Films on Nutrition

4134, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to state ;

(a) whether Government have approv-
ed of a certaln number of fllm production
on Nutrition by the Films Division,

(b) if so, the details of the number of
such films likely to be produced and the
theme of each of them;

(c) the time by which those will be
released In the couniry; and

(d) the expenditure earmarked for
each such film ?

THE MINISTER OF INFORMATION
AND BRODCASTING AND COMMU-
NICATIONS (SHRI SATYA NARAYAN
SINHA) : (a) Yes

(b) Ten Film Clips on Nutrition
named below have been included In Films
Division Production Programme for 1969-70
The theme of cach has been mentioned In
bracked against each title,

of Millions
undermilled
than

(1) Rice-The Meal
(Paraboiled and
rice are for better health
higbly milled rice).

(2) Towards Better Nutrition (Mea-
sures being undertaken In Agri-
cultural and Industrial Sectors
to provide better putrition),

(3) Life and the Leal (Importance
of green leafy vegetables io daily
dict of pregoant apd lactating
mothers),
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(4) The Crippling Foed (on Kesarl
Dal)

(5) Vitamin A & Eye (Importance)
of Vitamin ‘A’ for infants and
children).

(6) Towards Healthy Motherhood
(The Role of breast feeding in
combating malnutrition among
infants),

(7) The Healthy Child (Role of
supplementary foods in addition
to breast milk in the child's
dictary)

(8) The Virtues of the Balanced
Diet (the Imporiance of well
balanced diet in maintaining
good health)

(9) The Growing Child (The Spe-
cial need for school children
for a well balanced diet)

The background material for the 10th
Nutrition Clip has yet to be recelved from
Sponsors,

(a) The last five of these film clips
are under various stages of production, Ten-
ders for the first four films are being Invit-
ed, It ls expected that all the 9 films will
be released before March. 1971.

(d) The total estimated expenditure
on productlon dubbing and copies of these
nutriticn clips Is Rs, 3,50,000/-,

Film on Protein Problem

4135, SHRI CHANDRA SHEKHAR
SINGH : Wil the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) whether a twenty-minute flim
entitled  *“Horoscope for a Child",
highlighting the seriousncss of the protein
problems in the country was produced by
a private film producer through A, L D,
which was donated to the Pilms Division
for evhibliion in India ?

MARCH 26, 1970
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(b) If s0, the time by which the said
fllm will go on the national circuit for
exhibltion in the country ; and

(¢) the description of the theme of
the film and the number of copies recelved
by the Films Division 7

THE MINISTER OF INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS (SHRI SATYA
NARAYAN SINHA):1 (a) The film
entliled ‘A Child's Horoscope' has been
produced by Messrs Image India Private
Limited Bombay for the Proieln Foods
Association, The production was under-
taken with USAID assistance under PL-
480-140 (H) which was made avajlable to
the Association as grant-in-aid by the
Department of Food. Films Division have
decided to accept the film as donation,

(b) Matertals for the film have however
not yet becn delivered to the Films
Division, It is undersiood from the
producers that the Protein Foods Associa-
tion is considering preparation of a Hindl
version also for donation to Films Division
and the materials will be supplied when
the Hindl version is ready. The question
of release on compulsory theotrical circait
will be considered after receipt of the
negative materials by the Films Division,

(c) The length of the film Is 309
meters and it deals with protein deficiency
in diets,

Production of Cotton Seed Proteln Products

4136, SHR1 CHANDRA SHEKHAR
SINGH : Will the Minlster of FOOD AND
AGRICULTURE be pleased to mate ;

(a) whether any firm has staried the
production of cotton-seed proteln products
in Indla ;

(b) If s0, the detalls of the products,
the name of the plane and the foreign
collaboration, If any ; and

(¢} what quantity of cotton-seed will
be wsefully deployed and what percentage it
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forms of the total cotton-seed produced In
Indla 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) So far as Government are
aware, no [irm has yet started commercial
production of cotton-seed protein products
for human consumption,

(b) and (c). Do not arise.

Lift Irrigation Schemes in States under
Fourth plan and lts effect on
Food Production.
4137. SHRI S.M. SOLANKI: Will the
Minister of FOOD AND AGRICULTURE
bd plcased to state 3

(a) the scope to get the benefit from
the it Irrlgation scheme supported by rural
electrification for the different States In the
Fourth Plan !

(b) the total amount out-layed In the
Fourth Plan ard what would be the addi-
tlonal proJuction of foodgrains ; and

(c) the manner in which the State of
Guijarat is being helped specially the drought
area for rural electrificatlon and energisa-
tion of pump sets for it irrigation 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The draft Fourth
Plan envisages the Installation of about 8
lakh dugwells, about 4 lakh tubewells and
18.5 lakh pumpaets for lift drcigation. Oat of
these, 12.5 lakh pumnpsets are expected to b:
encrgised under rural eclectrification prog-
B:sldes several Siate and Coop:-

ranme,
rative Lift [rrigation S:h:m:s would be
exocuted during the 4.h Plan. The total

outlay on these works (excluding rural elec-
trification; duaring the Fourth Piin inclu=
ding instutlonal inveitm:nt would bz of the
order of Rs, 9.50 crores. Tne adiitional
production of food-gralns Is estimated at
2.32 million tonnes,

(¢) Rural Electrification and energisa-
tlon of pumpsets comes under the purview
of the State Plan Schemes,
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According to the procedure in vogue,
Central assistance to States is given In the
form of block loans and grants for the
annual plan as a whole and is not related to
any specific programme or scheme. The
discretion for scheme-wise or region-wise
allocation of funds rests with the State
Qovernment,

Non-fuactioning of StafT Council and compul-
sory Arbltrallnn Commlllee in

D.G
4138, SHRI ABDUL GHANI DAR 1
Will the Minister of INFORMATION AND
BROADCASTING and COMMUNICA-
TIONS be pleased to statses

(a) whether it is a fact that Senior
Staff Council meetings are not being held
In DG, A LR, since 'ast more than one
year;

(b) whether it s also a fact that
Compulsory Arbitration Committee has also
not started functloning In D G., A.LR.;

(c) if so, resources to remove the diffi-
culties of A.I.R, employees; and

(d) the detalled reasons for not starting
Compulsory Arbitration Committee 7

THE MINISTER OF INFORMATION
AND BROADCASTING, AND COM-
MUNICATIONS (SHRI SATYA
NARAYAN SINHA) : (a) Yes, Sir.

(b) Yes, Sir.

(c) Representatives of varlous Assocla-
tlons{Unfons representing employecs meet
D.G. AIR and his ofTicers whenever neces-
sary and discuss their grievances.

(d) The scheme for Julnt Consultative
Machinery and Compulsory Arbitration has
not yet be:n Introduced In A.LR. becauw
the question of recognitlons of the represen-
tative organisations Is still under considera-
tion,

Vigllance Officers of A.I.R.

4139 SHRI ABDUL GHANI DAR :
Wiil the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the pames of the Vigllance Officers
of AIR and their duties;
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(b) the number of complaints recelved
by them during the period from December,
1969 to February, 1970 against the staff and
officers of AIR, New Delhl,

(c) the action taken thereon; and

(d) if mot, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : (a) Shri Birbal, Deputy
Director General (Administration) in the
Directorate General of All India Radlo is
the only officer acting as Vigilance Officer
for All India Radio as a whole. His dutles
are enumerated in the statement lald on the
Table of the House.

(b) Nil.
(c) and (d) Do not arise.

Statement
Duties of the Vigilance Officer
(1) To advise the Head of the Depart-
ment in all matters pertaining to
Vigilance, vjz. maintenance of
purity, Integrity and efficiency In
the Organisation.

To glve guidance and assistance In
the conduct of departmental enqui-
rles by the subordinate offices of
A.1 R with all possible speed con-
sistent with due observance of
procedural requirements,

()

To ensure that Investigations and
prosecutions ¢ntrusted to the Spe-
clal Police Establishment by officers
of AIR are carried out with speed
and vigour,

©)

To provide a link with the Chief
Vigilance Officer in the Ministry,

“)

(5) To conduct a surprise and regular
Inspectlon of sensitive posts to
review and . streamlioe procedure

“ which appears to affard scope . for

corruption or miscondutt, and to
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detection and punishment of corrup-
tion and other mal-practices in the
Directorate General and subordl-
nate offices of A, I, R,
(6) To deal with complaints relating
to corruption, bribery and cases
Involving administrative lapses,
() To collect and supply statistical in-
formation and to comply with the
instructions issued by the Chief
Vigllance OfTicer.
(8) To deal with vigilance cases of
officers for whom the appointing
and disciplinary authoritles are in
the Directorate Generai.

Issue of Certificates by Reglonal Labour
Commissioners to Coal Mines for
Implementing Coal Mines Wage
Board’s Recommendations

4140, SHRI RAMAVYATAR SHASTRI :
Will the Minister of LABOUR AND
REHABILITATION be pleased 1o state ;

(2) the number of certificates which
have been issued after the 31st May, 1969
by the varfous Regional Labour Commis=
tloners (Central) to the Coal Mines that
they have implemented the recommendations
of the Coal Mines Wage Board; and

(b) the number of certificates fssued
so far, region-wise, aud the names of the
Coal Mines 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) 1 (2) 178.

(b) A statement is lald on the Table
of the House, [Placed in Library. See
LT-2989/70].

Employment of R;thl';d Chief Engineer,

4141, SHRI BANSH NARAIN
SINGH :
SHRI RAM SWARUP

VIDYARTHI

joitlate measyres for the prevention, Wil the Minister of INFORMATION AND

r
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BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it s a fact that Shri P.M.
Agarwala, former Chlel Engineer, Posts
Telegraphs had retired from Government
service on the 31st March, 1964;

(b) if so, whether it is also a fact that
he requested for retirement from Government
service on the 7th July, 1963, after complet-
Ing 55 years of age and he was granted pere
mission In this respect and later on he sought
permission of Government to serve the Tata
Hydro-electric Agencies Limited, Bombay,
and that he was also granted that permis-
sion, If so the 1easons therefor;

(c) the pay-scale ani other allowances
of Shrl Agarwala In the Tata Hydro-eleatric
Agencies Limited Bombay; and

(d) whether the said person or his
wife holds any share In the ‘Khataull
Engineering Works, Khataull (Uttar Pra-
desh), or he has any relation with the sald
firm ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Yes.

(b) Shri P. M. Agarwala, who had
attalned the ape of 55 years on the Tth July,
1963, south permission on the 12th Febu-
rary, 1964, to retire from Government service
with effect from 31st March, 1964, and he
was granted the neessary permissson, Subs-
quently, Shri Agarwala also sought Govern-
ment's permission (o take up private com-
mercial employment with M/S. Tata
Hydro-Blectric Agencles Limited, Bombay,
On the basis of the criteria lald down by
Government for the grant of permission for
accepting commercial employment employ-
ment after reilrement, It was found that
there was nothing which should have preclu-
ded the grant of necessary permission to Shri
Agerwala, and he was accordingly permit-
ted to take up equipment.

(c) 1n November, 1964, Shri Agerwala
Intimated to Government thit the terms and

conditions of his employmcnt with M/s.
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Tata Hydro-Electric Agencies Limited were
as under 1

Basic Salary
Rent Subsidy :

Rs. 4500-250-5500.

If the rent pald ex-
ceeds 159, of the
basic salary, the Com-

pany will bear the
excess upto 159, of
the salary,
Entertainment
Allowance : Rs. 3500/« per annum

Rs. 4300/ per annum
A Company-owned
car without a driver
wlll be provided,

Car Allowance :

Bonus and other benefits as applicable,*

(d) The ‘Khataull Engincering works,
Khataull (Uttar Pradesh), is not a Company
within the meaning of the C fes' Act,
1956, The Central Government have no
information on this part of the question.

Trunk Call Bilis of Minlsters

4142. SHRI KANWAR LAL GUPTA :
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to refer to the
reply given to  Unstarred  Question
No. 4369 on the 18th December, 1969
regarding the Trank Call Blils of Ministers

and state :

(a) whether Government have since
collected the required Information ; and

(b) If so, the detalls thereof ?

THT MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(S8HRI SHER SINGH) : (a) Yes,

(d) The waloe of trunk calls made
from the office and Residentlal Telephohe,
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of the Ministers during the perlod from 1st

MARCH 26, 1970

July, 1968 to 16th August, 1968 Is shown

below ;

Prime Minlster : Rs. 1445.50

Miolster of Food

and Agriculture 3 Rs. 346.00

Minister of Industrial

Development and Company

Affalrs : Rs, 2072.00
wgwrQt wfafagl w1 wd

4143, =it Aty geTH AN F4T W™
avt gfe 74 gg aa A g w0 o

(%) fafwmr wal % g@ awg @)
feadt gegwidr afafaai w1d sx @ E N
framET 1 o 24Y § w1 39% @ fer
T T FF FT T 47 F;

(&) 77 @7 aqt & 3oy =a afafray
#1 fFaar sty wgar gify gl

(7) sugss afafagl & swr 3

-
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(%) =ar gewre wisftor @Y F ag-
w3 @I Eled & graew F fawie w0
Wgi srEawE wgd od F g
T I §) ord; AT

(%) afx ady, aY ca® war dreow § 7

ww, Ffw, amgufos fasm aw
wEeTC WATRa ¥ I9-wA (st wro qfcn):
(%) 30 g=, 1968 aw 2w ¥ 1,71 804
srafas sfa Eo afafaar 47 1 ¥ afafagt
el FY qeT 997 AEAwEA Fiy e
NN E | wH ¥ agm & afafyar
gzenl #) I dtw anfz G Ff -
T gEaedt ATAIAF AT AGr JTRSY
awqu aizdt § 1 39 afafadl 7 sfy oo
¥ fagum aar faamaT &1 $15 o srTew
frar &1

(@) ma 3ast & = afafadi

frert qait swrd g€ 2, e g gifF % feafa fea soc d
1967-68 1966-67 1965-66
(1) snraret giafaat
wEar 120,828 121.842 131,846
ufa (0% 50 H) 16.19 13,69 10,49
(2) arf areht afafaat
Heqr 39,112 43,342 45,844
ufer (807 g0 &) 4,44 497 3.43
(3) fomr &y ar gifs arelt 11,864 13,551 14214

afafaa} & e

—

() 7 1968 % wix aw w7 afgfdl  FAF To FI IAH! A §u TG 6T

¥ gl & a6rar gUerd sew 1,66 g AW 10,23 w0 Yo 97 |
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(%) @Y (¥). woai &, wrsftor Ay
afafaa} ao fagory gfafad) & arge &
artr & A F Seled qeqEl WY AR
®! OF grorAr g & Wiy 8, P feu
ufw wgerdt fasw Frag & srsaq ¥
¥Eg ggigar srg §, e @A F
HFT & GEHIN AT AT F7 F1E qEqT
LR g

am sgrve W erfa § aw fewe

4144, ot TR NS WEAOS AT
g awr sarew Wi g q 4 10 s,
1969 & arxifws weT gear 1017 & 39T
& graew ¥ ag T A F7 K i

(%) w1 ag &= R aifex &t ayfa &
2t 1T TF fewe i fFA 1A §, oF A
1952 % aur FEA AT 17 Tady, 1969
w;

(@) smrag Wt g9 2 f& awr
Y wAr A wgfa § o fewe ardd
w1 § fog agwa gt g ¢ wafs mfex
¥t egfa % 1952 % <t wiw fewe @
fwar an q1; @

(7) et mgrA= #t wfa § o™
fewe o 4 fFy R w1 W wifeea § 7

GO AYT FHICY WAPT AT WA
fawm & T s (st A few) : (W)
o, g 1 mfsa 9T ow wre-fewe w@a wfadt
A sfadi ® gEwr # 1952 # ad
feqr war 91 OF Q4 wE-fewz 17
sad, 1969 vt wfr mfsy i g
o Y egfa § ardy fear man qr

() s (n). st ST gy
# 30 w4, 1970 #1 20 43 & g &
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o% fafm e niw-fase At w3 w1
frrota og® & faar om ger &1

Implementation of Recommendations of
Central Wage Board for Road Industry

SHRI SAMINATHAN :

SHRI N. R. LASKAR 1

SHRI CHENGALRAYA
NAIDU :

SHRI V., NARASIMHA RAO

4145,

Will the Minlsier of LABOUR AND
REHABILITATION be pleased to state ;

(a) whether it Is a fact that the Central
wage Board for Road Transport Industry
has recommended a minimum baslc salary
of Rs. 55 per month for an unskilied trans-
port worker ;

(b) If so, what are the other recom-
mendations made by the Board ;

(c) how far Government have accepted
their recommendations ; and

(d) what steps are being taken to

implement them ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) to (¢). Coples of Govern-
ment Resolution showing a summary of the
recommandations of the Ceniral Wage Board
Transport Industry and  Government’s
doclslons thereon were lald on the Table
of the Sabha on the 5th March, 1970,

(d) State Governmenis have been
requested to secure implementation of the
recommendations.

Inclusion of Kerala Lind Reforms
(Amendment) Aot, 1969 in the
. Coastiiation

4146. SHRI P, VISWAMBHARAN
SHRI E. K. NAYANAR 1

Will the Minister of FOOD AND
AGRICULTURE be pleased 10 state :

(a) whether Government have received
s resoluion unanimomily passed by the
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Kerala Logislative Assembly suggesting for
the Inclusion of the Kerala Land Reforms
(Amendment) Act, 1969 in the Ninth
Schedule of the Constitution ; and

(b) if so, the steps taken by
Government in this regard ?

the

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVFLOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. The Chief
Minister, Kerala, in his letter addiessed 10
Minister of Home Affairs has referred to
the resolution,

(b) Maticrs are being considered care-
fully in consultation with the Ministry of
Law, There seem to be some practical diffi-
culties In making the amendment in the Coa-
stitution afier the Supreme Court has held In
Golak Nath’s case (AIR 1967 8. C. 1643)
that fiom the date of the decision in that case
Parliament would have no power to amend
any of the provisions of the Constitution so
as to take away or abridge any of the
Fundamental Rights,

Conference on Wild Life Problems

4147. SHRI GADILINGANA GOWD :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to State 1

(a) whether it 1s a fact that In the
month of January, 1970 a conference was
held where the wild life probelms were dis-
cussed ; and

(b) if so, the details thereof and the
decislon arrived at ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No. Sir,

(b) Docs ot arise.
Tapping of Telephone of Opgpsition
Members of Parifament ba Delhi

4148, SHRI ABDUL GHANI DAR
Will the Minister of INFORMATION
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AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) whether it is a fact that secret
instructions have been issued for Delhl
Union Territory to tap the telephones of
Opposition Members of Parliament ; and

(®)

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) No,

if so, the reasons thereof 7

(b) Does not arise.

Rules for allotment of Land to landless
Scheduled Castes/Scheduled Tribes

4149, SHR1 S. M. SOLANKI : Wil the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) what are the rules regarding allot-
ment of Government waste land to the land-
less labourers, Scheduled Castes and Sche-
duled Tribes In our country; and

(b) what Is the criterion of Govern-
ment to provide land to the Scheduled Cast-
es and Scheduled Tribes in 1970 consequent
to Bank pationalisation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT &
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). “Land is a State
Subject under item No, 18 of List 11-State
Llst of Seventh Schedule of the Constituiion
of India. Allotment rules of land are being
framed by the concerned State Governments
keeping o view different problems and
prioritles suited 1o the local conditions,
Howevers a copy of summary of land allot-
meat rules in different Siate Governmen's
1s laid on the Table of the House. [Placed
ju Library See No. LT-2990/70)

f workers' bouses at Murlidibhagdi
%‘.I Drh.‘llhl District, Bibar

4150, SHRI B. K. MODAK
SHRI BHAGABAN DAS )
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SHRI MOHAMMAD ISMAIL :
SHRI JYOTIRMOY BASU :

Will the Minister of LABOUR AND
REHABILITATION be pleased tostates  SI. Name of the Colliery Total No.
No. where contract workers of con-

AYYA): (a) The Informatlon Is given
below:

(a) whether several houses of workers &re workin trac k-
of Murlldibhagdl colliries in Dhanbad o m' wor
District, Bihar State are gradually sinking: 1 2 3

(b) if so, the total number of houses
affected and the reasons of this slnking; 1. New Tetulla Colllery 30

2. Katras Choltodih Colllery 50
- (::t}h “:h:":t:zu taken by Government to 3. Malkera Choltodih Colllery 170
rkers;

P 4, Bhelatand Colllery 2

(d) whether the owner of the colliery 5. Unlon Angarpathra Colllery 20
Is still running the colllery under contract
despite the fact that he did not takeany O SOUP Govindpur Colliery 30
steps to help the workers; and 7. East Angarpathra

Collfery 80

(¢) if so, the steps taken agalnst the g Sijua Colliery 218
Selllcey usesce't 9, Lakurka Colllery 40

THE MINISTER OF LABOUR AND 10. Lodna Colliery 500
REHABILITATION (SHRI D. SANJI- ;. Bhowra Colllery 550
VAYA) : (a) and (b). None of the houses is
sinking. However, some of them are reported 12.  Alkusha South Colliery 600
to have developed cracks, cvidently due to 13, Jdmadoba 3 & 4 Pits
poor constructlon, In the case of three Colliery 230
houses, situated on broken ground (goa!). 14  Jamadoba 6 & 7 Pits
ecompensation has either been paid by the Colliery 150
mapagement or Is under ncgotiation. 15. Digwadih Colliery 1%

(c) to (¢). Do not arise, 16. Bagdigl Colliery 150

17. Central Jeenagora
250
Contract Labour in Collieries in Bihar Colllery
18, Bhulanbararee Colllery 250
4151, SHRI B. K. MODAK : 19, Khas Joyrampur Colliery 150
SHRI BHAGABAN DAS ) N als Taour
SHRI GANESH GHOSH : 20. Noono cotpul -
SHRI MOHAMMAD ISMAIL 1 Colliery
21, Chasnala Coiliery 450

Will the Minister of LABOUR HND 22 N, C. D. C, Sudamdih

REHABILITATION be plcased to state ; Colliery 350
23. Bhagaband Colllery 150

(a) the total number of contract work- 24, Amiubad Colllery 160
ers In each colliery in Jharia Coal Belt in 25. Bararee Jealgora
Dhanbad District, Bihar State; and Colliery 650

(b) the oumber of contract workers 26 Gonhoodih Colllery 00
who are working on jobs .of permanent 27, East Bhaggatdih
nature 7 Colliery 200

28. Bastacoll Colllery 200

THE MINISTER OF LABOUR AND .o Goi vaib Colliey 200

REHABILITATION (SHRI D. SANJIV-
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30. South Golukdihr

Colliery 200
31, Konas Bhaggatdih

Colllery 60
32, Madhuban Colliery 239
33, Sendra Bansjora

Celllery 10
34, Kusunda Nayadee

Colliery 467
35, East Bassuriya Colllery 100
36, South Ballhari Kenduadih

Colllery 135
37. Ena Colllery 30

(b) 1960 workers.

Workers removed from Serviee In East
Neemcha Colliery

4152. SHRI ARJUN SINGH
BHADORIA : Will the Minister of
LABOUR AND REHABILITATION be
pleased to state @

(a) whether the workers removed from
service In East Neemcha Colllery have since
been reinstated ; and

{(b) whether the workers would be paid
thelr full dues for the days they were pot
glven any work ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) 1 (a) and (b). 300 workers had
left the colliery on 24.9.69 out of fear of
belng assaulted by the supporters of Colllery
Mazdoor Sabha due to internal rift, Of
these 209 workers subsequently rejolned
duty, As they were not removed from
service by the management, the question of
thelr reinstatement and any payment to them
for the period they did not work does Do)

arlse.

wm wfawl & fog smew aw
fufeem gfewrg
4153, oft Wy T wigewrc ;w0
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o qar gawiw 5 ag A ) gw
w0 s

(%) enal & o 37 S wlawt
® wixg qq1 fafesr gland w2 s@
* wow ¥y owdA g R

(@) mawadtd 2w ¥ fafas
| §91 ¥ fead qwm ad a3

(m) wr ¥ mwiA W AfEE 6
g & wEFAFAE g0 F A §
fag qaia § ; alx

(w) afeagl, at o @iaw & aar

A CHULEER SR AUILI IR LI

ww awr gRafe @@ (s Wo HoM-
#ar) : (%) @A 9a9% I @@l H
=T 8@ e Afawl ® wFm @
fafsmr gfama Y o @1 wgr aw
AT AT F291 B WA FT WA,
wifafas wemo fafadi #1 waigar st 2
t ot fs nam, fefecar gfamal gk
FIAET 197 & HIOA § @19 96 &
sara} ¥ a7yiE e g

s ghewra: 17 fafeal ) fafie
armg Dol & aeT FAwE) € awT
T & foit srearfga fear oran § 1 &
fory faefis ggraar &t oY 21 afas
agewgy Damd gw awiT f—

(1) =€ srmw Qe fawd sdw
frer g % fog w7 & w9
336 ot gz Ty (16 & 3=
o> i W gys) € afe
srAT QI aEd | EEd WA
frme (g & A 4,000/- ¥Y
g  swew €
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(2) wgaar s wAE e,
faad g% fam g & fog
w9 ¥ w9 336 T gz (16 o
$Z S €1 ¥ AIET) W
# afeweqr & af &1 i
wers 7o & fog 4000 %o
# difva srme 9T 37} wfa-
@ & EW AR 25 wfagw &
39T ¥ smAew §

(3) &% wra rnE g, e
wars frare ng & feg  269.5
W 5T §dl §AFS K Ko

w1 g & gaw afa faa g
1600/- %o ¥Y wgraar €1 =¥

w|m

(4) =1 7%m @d T A,
fagd G @ =fae & @
#TAT AEA qA@T § AT qA
FdMT AFA F goT @I
4000/- g0 % J9z W wfee

AT & |

w4 eqrA o sfaw} & qrnw & fog
fafedi grar faarety afeqat st s&
T IR §

fufeier gfew :— A1 fafead
Froam wfas} eix g qfard &
fod qm foeyn fefeen gfewnft &
sweq vy wieft B g feafefen
sywear mifas § :—

(1) ¥ftg s sifas wevars,

(2) e mor vt Twm
(wigifes T wfeg) |

(3) wriwd awreqE ¥ x|
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(4) wgfr aar am woamo ¥r ;
L iEe

(5) =Afes & worw W glawrd,
ford w7 9T oI Wt mifes
b fafed & @9y ad g3
adfew, $a1, wlg ol qmfas
O & fifen [Afaat & fag
v fafe fafecar weqm
gan afaa fFC &1 ¥ am
gaus g1u = A e
Tared} ¥ sqaeqr 3 wgrgar
agz1a o 2t

(&) a9 1967-68 ¥ 1969-70 &
A NI, AAE AT ST HYr qax
a9l ¥ A fafedY o af faedy
ggrmar & 18,110 w¥17 IqTq AT g
4

() ot 78

(9) a5 og® amar 1o §, @
SaeaE! 10 MATE Glawrs ¥ sqaeqy
ot & 1 ifafaw seaw fafaat sa% et
# wagfa st § 1 s9@ew faw gt
Fatia wraar & Sias wsmor frfiy 3
s 66,000 7H1AY £ AYA T & Al
i wfexte sem Ay ot g% 2
g AT AAE AT £59] EgT @Al w7
gary §, wafign fafgql & anew
areAl gra sfafea as= aTqd &
sare fow o 1 § 1 o daarey §
frarfaa $ & gsv mrafasar & arh
§ 11969 ¥ wout Wgr wfust & foy
s amal & @19 aeYfea wmwrE ey
& fawifor s & for qw qfafa o
earfya #t 7€ Y | xw glAfa 7 agA
feitd gega we @ § ) afufe & fasr-
fedl o wTwwrs sTEwd & ar W@ o
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Setting ap of Nitrogen Fertilizer Plant at
Kandla

4154, SHRIMATI SHARDA MUKER-
JEE : Will the Minister of FOOD AND
AGRICULTURE be pleased to state 3

(a) whether it is a fact that a nitrogen
fertllizer plant is to be put up at Kandia 3

(b) whether this plant will be In the
public sector with a foreign collaboration ;

(c) If so, the details of the collabora-
tion ; and

(d) the
therein ?

capital Investment entiled

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI D. ERING) : (a)
A plant to manufacture fertilisers contain-
ing nitrogen, potassium and phosphatlc
elements is to be put up at Kandla. The
nltrogen portlon of the plant will be at
Kalol.

(b) The plant will be in the cooperatlve
soctor, with forelgn technical collaboration,

(c) A statement is enclosed.

(d) The total caplial investment Is estl-
mated to be Rs. 85 crores,

Statemeny

Salient features of the Agreement
with the Cooperarive Ferti-
lizers International 10 implement
a cooperative ferillizer project
in Gujarat

a) Area of Collaboration 1

This is the area of activity in which
the American Cooperaiive Fertillzers lnter-
pational will have the right to advise and
assist the Indian Farmers Ferillizer Co-
operative Ltd, o the inhial perlod, on
maticrs relating to the installation, operation
and malntenance of the plant,

(b) Implementation

The Indian Farmers Fertilizer Coopera-
tve Lid, will own and be responsible for
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the projeot, The Cooperative Fertilizers
International will be represented by an
Operations Manager who will werk directly
under the Managing Director of IFFCO
and discharge the responsibllities of the
Cooperative Fertilizers International under
this Agreement, Key technical personnel will
be provided by the Cooperative Fertilizers
International,

(c) Term:

The Agreement will be in force during
the perlod of construction of the project and
for a perlod of 5 years from the date of
start-up. At the end of thls period, the
Operatlons Manager will be continue in an
advisory capacity for a period of 3 years.

(d) Training :

The Cooperative Fertllizers International
has undertaken to give all necessary facili-
tles for training the personnel who will re-
place the American personnel,

(e, Indigenous Capacity :

The Agreement provides for full utllisa-
tlon or Indigenons facilitles and skills In
the flelds planning, consiruction, fabrication
of machioery and equiement, eic.

Promotion of Ues of Fertillser under
Fourth Plan Perlod

SHRI A, SREEDHARAN : Will
AGRICUL-

4155,
the Minister of FOOD AND
TURE be pleased to state ;

(a) what steps Government are taken
to promote the use of Fertillsers on a
large campaign basis in the Fourth Plan

period ;

(b) whether the consumption of ferlt
liser Is expecied to Increase in the coming
years ; and

(c) the reaction of the States In this
regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHB
SHINDE) : (a) The following programme,
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are taken up to promote the use of ferti-
lisers in the Fourth Plan period 1

(I) A scheme of natlonal demonstra-
tions sponsored by the Indian
Councll of Agricultural Research
and to be exccuted by the Agri-
cultural Unlversities and Agri-
cultural Rescarch Stations s In
operation in the different States,
The main objective of this inten-
sive net work of high quality na-
tlonal demonstrations is to con-
vincingly demonstrate to  the
farmers the large production poten-
tiality per unit area of the land per
unit time by adopting a multiple
cropping programme and package
of practices In which the optmum
and balanced use of fertilisers
and soll conditioners is emphasi-
sed,

(W) Soil Testing Services :

In the Fourth Plan provision has

been made In the State Sector

for setting up 25 pew stationary
soll testing laboratories and for
strengthening 14 existing laborato-
rles, Thiriyfour mobile soll testing
laboratorles are belng fabricated
for supply to the States to work

o conjunction with the existing

statlopery laboratories,

(i) Farmers' Training and Educa-
tion 1

Under the scheme of farmers’
Training and Education, training
will be imparted through pailonal
demonstration with emphasis on
the balanced use of fertilisers,

Publicity 1

The All India Radio Is playing an
Important role in dissemioation of
of knowledge on proper use of fertl-
lisers by bringing out success storles,
laylng stress on the use of fertilisers
in the packages of practices by
broadcasts of technical oploions
oo the bencfits of balanced use of
ferulisors and by removing wroog

)
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motions about thelr use. Besides,
the Directorate of Extension In
assoclation with Fertiliser Divislon
of the Department of Agriculture
will produce films on the balanced
use of fertilisers, Leaflets and
posters on the balanced use of
fertillsers are being brought out
and the Siate Governments are
belng requested to bring this out
so In regional language and with
their local background.

The QGovernment of India are also
considering the question of setiing up of a
Fertiliser Promotion Council as a joint
venture between the Government and the
fertiliser industry In order 1o Intensifly
varlous measures for stepping up consump-
tlon of fertilisers,

(b) Yes, Sir, The consumption of
fertilisers is cxpected to Increase in the
coming years,

(¢) All the measures outlined above are
being taken In comjunction with the Siate
Governments. Besides, they are also taking
varlous steps to promote the use of ferti-
lisers.

Manufacture of Arsbic Teleprinter

4156, SHRI A, SREEDHARAN)
will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to siale 3

(a) whether the Hindusian Teleprinters
are manufacturing Arabic Teleprinter;

(b) what isx the demand for Arabic
Teleprinters from countles 1k U A.R. and
Kuwalt; and

(¢c) 1in what other languages teleprinter
will be manufactured for export promotion?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH): (a) Yes.

(b) The Company has recelved orders
from Kuwait for supply of  Arablc
teleprinters  wor.h  Rs, 17 lakhs, It
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Is exploring demands of this type of tele-
printers In orther Middle East cauntries,

(c) The Company has plans to manu-
facture teleprinters in Perslan script for
export, If sufficlent orders are recelved.

weq wkw ¥ g eyt fast gra

wrart wiwsy fafe w1 omt
fwqr wray

4158, it gew W wgEwia ;w4
W ey gaie ®A a5 @A §FA
wa

(%) 7eq q29 & fead iz fom fem
gadr syer faei & foc ¥y g@wR 7
fraeae fagwr feq § ;

(w) fAam=% gra @ @ AW
waw fae &1 s sarQ wfasy fafe v
feadt fraal wfw ww & ; &l

(7) T fi7 aut F g ¥ gAF fas
A fegdt feady 4oy wfasy fafg Tar
) § & g _oT 06t s wrdangy
& % fawr g fag & wAd wfasy
fafa €Y awrar ufe @ 7% gro s
sudtad ?
W aar qrate &N (s o &al-
W) : (%) 7o 2w & Feafafea w
sfassm wifega fagerdl gro wow
g :—
(1) ¥wd dars arge sz fas,
UNFE |

(2) =g stere 2w faew fwo ;
W |

(3) &ru faew fe, Iosta 1

(4) e Wt ow v frew
fare, ¥
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(w) &Yz (). wearr  wirsy fafer
qorar, 1952 w1 sared ¥AT e aF
gra fegr amar § afe sdwrd wfasg
fafa afafrgw, 1952 % wsitq nfsa fear
T Faa fAwa § 1 gEsT NI g
Fedhardaw i @1 o farewr  Foed
wirer fafa srfasor qrar 3 o gamm
& w€ &, aW1 9z@ 9T Tar @ § 1 [wear-
®q § varwan | el ger LT—2991/
70] gwwk 7 smfagafrg-rs} s aqam
'l %) frafar &0 & sgEd w3
a1 fogelt awian WAl &1 A §3@
8, Aed amd F foq o argdw few
g1

India’s Demand for Export Quota
of Sugar

4159. SHR1 8. R. DAMANI 1 Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that against
Indla’s demand for an export quota of 10
lakh tonnes of sugar, the International Sugar
Conference In Geneva In 1968 has sac-
tion:d only 2,50 lakh tonnes 1

(b) If so, whether the entire quota has
‘been exported in 1969 ; and

() If not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNA=-
SAHIB SHINDE) : (a) At the U. N.
Sugar Conference held in Geneva In 1968
India asked for a quota of 7.5 lakh tonnes
and based on our past export performance
we were given a basic export quota of 2.5
lakh tonoes, Under the provisions of the
Agreement we arg also entltled to export
our preferential quotas to the U.S.A. and
the U. K. (N.P.Q.) which are about 95,000
tonnes,

(b) and (c). Due to low internatlonal
sugar pricos we exported io 1969 only about
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94,000 tonnes to the prcferential markets of ¥ Fofy ¥ i‘am firar o awar 3, EO ]

the U.8.A. and the UK, (NPQ),

quqet wfn ¥ aogy wmd & fod
IIETHT € W

4160, st aw swwm Wit c AT
wre xa1 wig § 92 TN EY FU FD
f& :

(F) rogew ¢ fs wreg & uw-
A gfn & egg smy ¥ o stfua
Jowl w1 drT § faad emesw
fafuet e o a1 uwal # fawrg sdey
# gafa 78 &1 W@ & ok

(@) afz gt, @ @ &) % qu v
% fod gumT gar wdard) s @ &7

wu, e, aigafos fasre am
WERX WA@Y F g g (s g
arfgx fasd) : (%) o 2 o

(&) F31T w2z & A #§ fggor WA
=Y g a1 wfeww aar ngwow foga
far 2m &Y fafw=r omf grr qandy ar
WEaygramn ¥ g § ) wreT &
A% gend ot faad s weEEr @A

T a1 < § | sigwee fefen fonf wit
T Qe foil § (ag 0 ¥ & aandy
o @) ) e & A w1 ¥ X
s A amasy &1 w5 sy W@
foli § “sraa & ¥ &ax” w1 90T w
W@ ¥ en afafea, a1 3, fadast
“graq t §im WY’ www ¥ I,
“gr3q @ gie oy s w1 s gw
fear 31
U. N. Assistance for Tibetan Refugees

4161, SHRI B. K. DASCHOWDHURY:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether any agreement was signed
between U. N. High Commissioner for
Refugees and Government of India 1o pro-
vide assistance in its programme for rehabill-
tatlon of Tibetan refugees; and

(b) If so, the detalls thereof

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) Yes, 8ir.

(b) Three agreements have been signed
between the Government of India and the
United Nations High Commissioner for
Refugees so far as per details given below @

Sl Amount of
No. assistance

Purpose for which provided

To provide working capital for five ludustrial anits set up by
by the Tibtan Industrial Rehabilitation Soclety for the Tibetan

For the purchase of a truck for the Tibten Mulflpurm
ble the refi to
their produce and totmmpor: essential good for the Seulo-

provided
1. Rs. 2,00,000/-
refugees in Himachal Pradesh,
2, Rs. 60,000/~
Cooperative Soclety, Tezu, to
ment.
3. Rs. 80,250/~

For supply of mulilpurpose food to Tibetan refugees in
Chandragiri Orlssa

Blate,

and Mshendragarh Settiements in
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Financial Aid to Co-operaiive Agriculiural

Sector
4162, SHRI MAYAVAN :
SHRI N. R. LASKAR :
Will the Minister of FOOD AND

AGR[C_ULTURB be pleased to state :

(a) whether It Is a fact that the
Union Government have decided to glve
adequate financial aild to the Cooperative
agricultural sector ;

(b) If <0, the total amount to be given
to the Co-operative agricultural Sector 1

(¢) the kind of other assistance to be
glven; and

(d} the programme of activities drawn
up for 1970-71 in promoting the Co-opera-
tlve Sector ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI D. ERING) : (a)
Yes, Sir.

(®) The Government of India has
provided Rs, 149.23 crores for the central
sector/Union Territories and centrally spon-
sored schemes Inthe Fourth Plan period.
Central assistance will also be available for
State Plan schemes of cooperative develop-
ment. The total outlay of Central and
State Governments duiing the Fourth Plan
period is expected to be Rs. 245.91 crores,

(<) Supplemental assistance would be
available from institutional agencles like
the commercial banks and Agricultural
Refinance Corporation.

(d) Durlng the next year, the short
and medium term loans advanced by coope-
rative credit institutions are expected to be
Rs. 565 crores and long-term loans by the
Land Mortgage Banks Rs, 150 crores, Re-
organisation of the primery ciedit societies,
re-alignment of the loaning policles and
procedures 1o serve the small farmers, broad
based membership and deposit mobilisation
are some of the main steps belng taken to
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accelerate the pace of development, A pllot
scheme of financing of primary credit socle-
ties by commercial banks In areas where the
district central banks are weak s also
belng Introduced In five Siates. as a tempo-
rary measure. In the field of processing,
a Central Sector scheme for provision of
block cost for processing units will be in
operation. The consolldation and streng-
thening of the marketing societies and
increasing adoption of commercial practices
would also receive priority, A larger
financial provision has been made In the
coming year for the Centrally Sponsored
Scheme of Margin Money for Fertilizer
Distribution, In the ficld of consumer
cooperatives, the emphasis will continue to
be lald on meaking the structure viable,
diversifylng the business operations of
cooperatives and improving thelr operational
efficlency. The training programmes will
be geared to meet the specialised require-
ments of the varlous sectors of the coopera-
tive movement and greater emphasis will be
laid on practical training and on full wiili-
sation of already trained personnel.

Linking of Price of Foodgrains with cost
of living Index as suoggested by
Punjab Government

4163, SHRI MAYAVAN :
SHRI N. R. LASKAR
SHRI CHENGALRAYA

NAIDU :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Punjab Government has
suggested to link the price of foodgrains
with the cost of living Index ;

(b) If so, whether Centre has examined
this proposal ; and

(c) the decislon taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

fb) a:?d (c). Do not arise,
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Enquiry into the sale of Wheat supplied
to Ration Depots in Delbi

4164, SHRI B K, DASCHOWDHURY !
WIil the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether any enquiry by the Delhi
Administration was held into the mysterious
sale of indigenous wheat, Issued to the
licensed ration depots, in the open market
recently ;

(b) if so, the detalls thercof and the
steps taken by the Administration against
the persons involved ; and

(c) If not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). On receipt of
complaints of malpractices, Intensive check-
ing of fair price shops in Delhl was carried
out recently, 174 fair price shops were
found to have violated various provisions
of the Delhi Specified Food Articles (Regu-
lation of Distribution) Order, 1968, In
some cases wheat was not issued and records
forged, As a result, 42 shops were either
cancelled or suspended, securities of 56
shops were forfeited cither In part or ln
full and minor penalties were imposed in
some other case. ’

(c) Does not arjse,

Aid to Cooperative Agriculture Sector

4165. SHRI CHENGALRAYA
NAIDU :
SHRI JAGESHWAR YADAY :

Wit the Minister of FOOD AND
AGRICULTURE be pleased to state ;

(a) whether it Is a fact that Unilon
Goveroment has decided to give adequate
financial aid to the Co-operatlve agri-
cultural sector ; and

(b) if so, what will be the total aid to
be given to the Co-aperative agricultural
sector T
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI D. ERING):
(a) Yes, Sir,

(b) A sum of Rs, 149,23 crores has been
provided by the Government of India for
the Central Sector, Union Terrltories and
Centrally Sponsored S:hemes of coopera-
tive development In the Fourth Plan Period.
Central assistance will also be available to
State Governments for State Plan schemes of
cooperative development. The total outlay
of Central and State Gover:ments is esti-
mated to be Rs. 245,91 crores for the Fourth
Plan perlod. This would be supplemented
by assistance from institutional sources like
commerciil banks, Agricultural Re-finance
Corporation, etc,

Fishing harbrurs at Chandipur, Gopalpur
and Paradecp in Orissa
4166. SHRI K, P. SINGH DEO :
SHRI RABI RAY :
SHRI D. AMAT :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Government of Orissa
have sent a proposal to the Centre for
fishing Harbours at Chandipur, Gopalpur
and Paradeep ;

(b) if so, whether Government have
agreed to the proposal made by the Siate
Goveroment and the assistance asked for ;
and

(c) ifso, details thereof and If not,
the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) Th: Government of
O'issa have proposed a [flshing harbour at
Chandipur under the C:ntrally sponsored
scheme of provision of landing and berthing
facllities for fishing vessels at minor ports,
Coostructlon of a fishing harbour at
Paradeep has also been proposed recently
by the State Government. Gopalpur Is one
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of the ports under consideration by a
Committee set up by the Ministry of Trans-
port to determine the Minor part which
should bz taken up for lateasive develop-
ment in Orissa,

(b) and (c). The State Government's
proposal for provision of harbour facilities
at Chandipur at a coit of Rs. 4,62,860
was approved by the Governmant of India
In Septemb:r 196), The State Goveram:nt
have Indicated a likely expenditure of
Rs. 1.49 lakhs in respect of this work
durlog 1959-70,

The Cm nittee set up by the Ministry
of Transport is stulying Gopalpur and
Chandball to dstermine the feasibility of
developing one of thesz ports under the
schems of integrated development of one
minor port In each State, The Committee’s
report is awaited,

A site for a fishing harbour within the
commercial port of Parad:ep has been
sclezted for Investigations. Tne Ffeasibility
of sanctioning a fishing harbpyur at
Paradeep will b: examined after the Port
Trust has completed the investigations and
drawa up plans and estimates,

Panchayati Raj in Nefa

4168. SHRI BISWA NARAYAN
SHASTRI : Will the Minister of FOOD
AND AGRICULTURE be pleased to state 3

(a) whether Panchayati Raj system
introduced in NEFA has been working satis-
factorily ; '

(b) whether there is scheme to Impart
training to the persons concerned on Pan-

chayati raj system ;

(c) whether it is necessary that the office
of the Director of Panchayats should be
within NEFA ; and

(d) 1f so, what steps Government have
taken to move that office within easy reach
of the people 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI D. ERING) : (a)
Reports o far recelved so far show that
the Panchayati Raj is working satisfactorily
in NEFA,

(b) NEFA Administration s taking
steps to impart training to the persons con-
cerned with the Panchayatl Raj,

(c) and (d). It has been declded to
shift the office of the Director of Panchayats
to NEFA, A conmittee Is taking steps
to select a suitable site for the headquarters
with in NEFA,

AreTH Al HiET e qEifaTan
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Appointment of a Commission to Study
Irrigational Facilities

4171, SHRI G. Y. KRISHNAN 1 Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state 1

(a) whether it is a fact that the provi-
sions of irrigational facilitles have not been
given due consideration as also providing
fertilizers and high ylelding varities of seeds
to the farmers ;

(b) If so, whether Government propose
to appoint a Commission consisting of
experts to study this aspect ; and

(c) if not, the resons thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir, The programme
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for providing Irrigation facilitles, fertilisers
and sceds of high-ylelding varitles to the
farmers arc be/ng accorded highest priority,

(b) and (c). Considering the need for
maximum exploftation of both the sur-
face and groundwater resources within the
next four to five plan perlods, the Govern«
ment of Indla have constituted an Irriga-
tlon Commission to go into the question of
future  Irrigation development In the
country In a comprehenslve manner. The
Goverament of India have also decided to
constitute a Natlonal Commission on Agri-
culture to review the entire agricultural
scene and make sullable recommendatlons.

Survey of Indlan Soll for Production
of Imported Cotton

4172, SHRI S. K. TAPURIAH
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state 1

(a) whether the Indian soil Is not
deemed to be flt to produce the varieties of
Imported cotton ; and

(b) whether any survey has been made
in this respect 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVLOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHIN-
DE): (a) No, India Is fit to produce
some varleties which are equivalent to
imported cotton, In their quality,

As a result of Intensified research since
the Implementation of the Coordinated
Research Project on Cotton by the Indian
Councll of Agricultural Research, a major
break-through In quility Improvement In
Indian cotton has been achlved with the
evolution and realese of two new extra-long
staple cottons, viz.,, MCU-5 and SUJATA,
during 1968-69,

Strain MCU-5 has extra-long staple
with 1-3/16” and can spin good 60s counts
yarn under mlll condhifons. 1t Is compar-
able to some Imported styles like ‘Sudan’,

Sujata Is an Egyptian barbadense type
combining a staple length of 1-1/4" and high
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fibre strength, With a spioing value of
80s to 100s counts, it Is the highest spining

cotton so far developed and realsed in
India,

(b) Varietles MCU-5 and Sujata have
initially been found suitable for cultivation
on a large scale In the Irrigated cotion racts
fo Tamil Nadu, where there Is a potential
area of about 1,20 lakhs hectares which
can be covered under these varleties.

Trlals are In progress to determine other
areas of adaptation for these varjetles.

gardam foud # wrger @l oo
waen qAd @F & 9 6
fearfam

4173. it ®o Wo WETT: FIT WW
aat gAata W47 9 qAH S FW A
f&:

(%) 71 9g 9 § & gardam fom
# s® w1ger @@l & @ifel 7 wger
FEd AF F 992 N it a5 fenfag
T4l femn & T afz zi, @ 37 waer
T1Al & enfagdl & dear qaqr Sa% A
¥ ¥

(@) war g@ ®7aew & 1= @A
frdel A aewe §) Nf sfadeas sqa
fivar @ afz gf, @ sa%T aRr s g ;
&

(m) sw wmar @@ & enfa)
FraOSwE } aft av  fewifaa 7 fed
Wy & war wrew § 7

s ot geate wA (w7 e Wil
&m): (%) a3 (@) . N7 afawrfed
¥ g gEAT ¥ wgAve gardarn ¥ 451
wifefeai §, s 24 3 fawfai &
frmfar we fear @, 93 mifew =7 &

MARCH 26, 1970

Written Answers 116

femifeafa & & st Rw 18 & fwmifafa
T W g1 oF faETer fagd S A
fer nX §, &1 9T 9T @ AW
[sraretg % var wqr Wed  deqr LT-
2992/70]

(n) <t Nfsfai d 7 fawfont
5t femfag w3 § fasn sfeamgat
@ §1

Experiment for Irrigation Arrangements
by Artificial Rain

4174, SHRI SHIVA CHANDRA JHA ;
Will the Minister of FOOD AND AGRI-
CULTURE be pleased 1o state :

(a) whether It fs a fact that Govern-
ment arc meking any experiment for irriga-
tion arrangement by artificial rains :

(b)

(c) if not, the reason therefor 7

if so, the detalls thereof ; and

THE MINISTER OF STATE IN THE
MINISTRY OF FCOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) [TCoes not arise,

(¢) Experiments with artificlal rains
for irsigation have so far not bcen under-
taken because of inadeqnate data and un-
certalnity about Its economlc feasibility,
However, the Depariment of Civll Avlation
is conducting some preliminary experiments
on scientific aspccts of artificlal reln mak-
ing.

Breeding of Fish In Khazan Land of Goa
and its effect of Rice Production

4175. SHRI SHINKRE : Wil the
Minister of FOOD AND AGRICULTURE

be pleased to state :

(a) whether Government are aware of a
recent Swutement of the Chigf Minister of
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Goa, Daman and Diu in a press conference
that he has finalized a scheme by which
some, 15,000 acres of the Khazan lands In
Goa will be used for breeding of fish,

specially prawns :

(b) whether Government have also taken
note of the fact that the Khazan lands are
highly fertile and only because of most
objectlonable practies by landlords and
Managing Committees of the ‘Comunidades’
who break the protecting *‘Bunds” and
allow sea waters to enter the Khazan flelds
for fish breeding, the country Is deprived of
substantial rice production; and

(c) If so, the reaction of the Govern-
ment to the said statement of the Chief
Minister ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Government Is aware of the
press reports regarding the announcement by
the Chiel Minister, Goa, of a Scheme of fish
breeding in ab>yut 10,000 hectares of Khazan
lands,

(b) and (c). Full detalls of the scheme
have bzen called for and will be considered
by the Govern nent. Information of the
subject will be placed on the Table of the
Sabha,

Resentment Regarding Metbod of
Recruitment of Class 1V Employees
of P & T Department in Goa

4176, SHRI SHINKRE: Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
‘TIONS be pleased to state 1

(a) whether Government ars aware of
the fact that there Is considerable resent-
ment In Goa regarding the rccruitment of
class IV employees, including p=oas, in the
Posts and Telegraph D:partmeot there, as
no preference is given to Goans in the re-
cruitment and it has been very difficalt for
them to get jobs;

CHAITRA 35, 1892 (SAKA)

Written Answers 118

(b) whether Government have taken
note of the fact that before the liberation of
Goa there was no competition from the
outsiders for this posts and Goans are
assured of getting small jobs; and

(c) whether Government, taking Into
consideration the rather peculiar condition
of transitlonal perdod in which Goans live
presently will establish certain norms and
Instruct properly the Heads of the P & T
Departments Iin Goa to see that local people
are preferred for the Class IV jobs ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) The Government
have not reccived any complaint about
resentment In regard to the rccultment of
Class 1V employees In Goa, Only candi-
dates registered in Employment Exchanges
In Goa are considered for Class IV posts in
Goa,

(b) Before liberation, Goa being not a
part of Indlan Union, the question of
competition from other Indian citizens did
not arise,

(c) No body who Is not registered in
the Employment Exchange In Goa and thus
is not a normal resident of Goa can be
considered for filling up the posts, No
change from the existing position i3, there-
fore, considered necessary,

Investment by Rehabilitation Industries
Corporation for providing Employment
to Displaced persons from East
Pakis tan

4177. SHRI JYOTIRMOY BASU 1
Will the Minlster of LABOUR AND
REHABILITATION be pleased to state :

(8) the total Investment by Rehabilita-
tion Industries Corporation till date In the
industrial companies and Cooperative Socle-
tles promoted by it for giving employment
to the displaced persons from East
Pakistan;

(b) the companies and Cooperative
Socleties In which Rehabilitatjon Industrics
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Corporation has Investments and amount of
Investment in each up-to-date;

(c) the amount of profits earned or
losses fncurred by the Corporation during
the last three years; and

(d) the actual number of displaced per-
sons employed In the Industrial units and
co-operatlve socletles promoted by Rehabili-
tatlon Industries Corporation upto-date ? °

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) to (d), The
information Is being collected and will be
lald on the Table of the Sabha.

Research on Method of Rice Production
by Central rice Research Institute

4178. SHRI JYOTIRMOY BASU :
Will the Minister of FOOD AND AGRI-
CULTURE be plcased to state :

(a) whether It ls a fact that a recent
experiment of India’s Central Rice Institute
questions the historic practice of growing
rlce under watrr;

(b) whether the Indian sclentists can
ralse a good crop of rice without flooding
and submerging land;

(¢) whether research by the Indlan
sclentists holds enormous Implicatlon for
cultivating rice, with up to six times less
water than heretofore;

(d) If so, the main findings of the
said research at India’s Central Rice Insti-
tute; and

(e) the action, If any, is contemplated
by Government on the same 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT &
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes. The cxperiments car-
rled out at the Central Rice Research Ins-
titute durlng the last four years on the
water requirement of rice have shown that
it Is not necessary to maintain a continuous
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stand of water more than a few days from
trapsplanting to maturity, to grow a good
crop of rice,

(b) Yes, A good crop of rice can be
grown without flooding and submerging dur-
ing the vegetative growth stages of the crop;
but submergence and flooding are required
just before flowering and for a few days
afterwards for optilmum production,

(c) The method recommsznded for
optimum use of avallable water Is aliernate
wetting and drying j e. water Is let in just
before soil starts cracking, By this method,
only 1000 mm of water per hectare would
be required for growing a crop of IR-8,
i.e. a varlety of 135-140 days duration, whe-
reas under contlnuous submergence about
2000 mm per hectare would be required,

(d) The main findings are as stated
above, A good crop of rice of 140 days
duration could be ralsed with about 1000 mm
of water, Varletles of shorter duratlon
would require correspodingly less amount
of water, e.g. Padma and T.N.-I can be
raised with 870 mm ot water,

(e) This research {Information is belng
passed on to the Central and State Depart-
ments of Agriculture for disseminating it in
the fleld.

Loans and grants by Rebabilitation Indust-
ries Corporation to Industrial units for
providing Employment to Displaced
persons from Enst Pakistan

4179, SHRI JYOTIRMOY BASU :
Wil the Minister of LABOUR AND RE-
HABILITATION be pleased to state ;

(a) the pamesof the industrlal com-
panles which had been sanctioned loans and
grants by the Rehabllitation Industries Cor-
poration for promotion and development of
Industries and to give employment to the
displaced persons from East Pakistan till
date;

(b) the amount of loans and grants
sanctioned to each iIndustrial company and
employment potential promised to be creat-
ed by each company with loans and grants
from Rehabilitation [ndustries Corporation;
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{c) the employment potential actually
created and the number of refugees actually
given employment till date; and

(d) the amount outstanding till date
with each Industrial company receiving loans
from the Rehabilitatlon Industries Corpora-
tion and the steps, If any, taken or proposed
to be taken by Government to realise the
dues 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD). (a) to (d)., The
Information is being collected and will be
laid on the Table of the Sabha.

Speclal Programme for *Distress areas’
In India

4180, SHRI JYOTIRMOY BASU :
SHRI MOHAMMAD ISMAIL :

Will the Minister of FOOD AGRI-
CULTURE be pleased to state :

(a) whether his Ministry possesses any
data about ‘‘distress-arcas™ In Indla;

(b) ifso, the list of distress-areas In
each State;

(c) the nature and extent of distress
In such areas of each Siate;

(d) whether Government have formu-
lated any speclal programme for these
arcas; and

(e) If so, a broad outline of the prog-
ramme drawn for each State and when the
said speclal programme Is expected lo be
implemented 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT &
COOPERATION (SHRI ANNASAHIB
SHINDE) 1 (2) to (¢). A staiement is laid
on the Table of the House. [Placed in
Library. See No, LT-2993/70)

s ®ra %t fawrioat w
faqrfn won

4181, Wit TwTEAIT wresl: &
gwwr aur RETew ®T §wie w9 gy
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@A W T F

(%) sur ag = § 6 qosTT A gy
%9 argrr # qf fawrfed w frarfae
g fear g ;

(w) afz g, @ fea-fer fawrfeal
%t fwarfeaa 78 feqr mar § ;

(7) = & #ar wray § ; A

() =2 fraifraa v3 & foq ¥
S $A o1 faw0T § qaqr 7 wd-
T 57 75 67 A S grETE 7

JEAT qAr GARA T @GAC AT
(st arm aremw fag) @ (F) ¥ (7). @
grg A @s A ¥ 15 wf, 1969%
arifed w7 geqr 1737 & gt H @37
F A 9T W@ 90 fagq € N @
wisfaq fFarsar g | S @ U § w5
fawrfed 1 <Y 9% & 59 #=\9 @<
T U WFT Farfiga & arr
AT FG W FEA @YU q4r qg
FUINIWAl A9T gAINR OSfadi gra
UST GIHFIU T FAIATTA AT WAL
oafaqt § grfaa famfg sfag wig-
Tid & fog aad smT & &0 &Y 0k oYy
a1 fasrfed &ty auwc @ ddfqg o
AN IT4 Y A eNFT A af o, ¥ wgh
a% g %1 g, N wmiffag s dfaf )
gFary fawifon fad efiwe fear T
a1 97 30 afan s ¥ feaifaa ag)
foar o1 ae1, ag ‘TEHEIT geq g A
grafeud & | TOE) GHINT 9T (YEq q41
ges) wfafaan, 1956, fag) feamx
1956 ¥ gqra fear war 41, INET Fgl-
fiaa &<t ®1 9387 fegr m@nr @1, 93
xaw! fearaz, 1961 & gafsq g@ma
3 gfewa & fasg Sfwa w2 faan
ame e gw g ¥ fex & e fear
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mar v T 7g fRaa fear aar a1 fe
fewgie georgare gea gt fox & Wiy
w31 gva Y § wWife @ fog dfe-
17§ gy 19(2) # T o g
W Mew A19 F gFan & gates A=y
¥ fraia ®) 2ed go it aeaa 4@ 3

Medical Bills Relating to P & T Dispensary
at Patna

4182. SHRI RAMAVATAR SHASTRI:
Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) the number of Medical bills recelved
by the Medical Officer Incharge P & T Dis-
pensary, Patna from 1st October, 1969 to
31st December, 1969 and the medical bills
countersigned and returned by the Medical
Officer to the employees;

(b) the number of Medical bills which
remalned pending for counter-signature In
the P & T Dispensary, Paina on 13t January,
1970 and the perlod of delay of those bills;

(c) whether there Is any Procedure to
receive Medical bills in writing in the P& T
Dispensary, Patna and return the same duly
countrsigned In wrillng to the employees ;
and

(d) If not, the reasons therefor and the
arrangements Government propose to make
to see that the bills of the staff are lost In
the P & T Dispensary?”

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) 1 (a) 2068 medical
bills were recelved during 1-10-69 to
31-12-69 and the same were returned to the
officlals concerned duly countersigned,

(b) None except those recelved on that
day,

(¢) No, Sir,
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(d) As no case of loss of medical bills
submitted to doctors for countersignatures,
bas been reported to the administrative
authorit'es, there appears to be no necessity
to introduce the system of recelving and
returning the bills under recelpt.

qf qrferam & o wonfdat w
afvew dmre ¥ gerata wox
%t gror

4183, =it THTEAIT WAL : FAT WR

a9 gvats 54 ag amdA 1 FO FA
fe :

(%) warag g & fs yd oifFe
& 9| sy 13,000 sreongt qfeary &
gTate 0 & arare § aftaw Jmre A
dyga M @I A ¥ g A
ﬁf‘ﬂiﬂﬁwg;

(=) afz gf, @ g7 savar #ar @ ;
E158

(1) 37 R AT R sfafrar
g?

S|, Qe wwT gRafe wATea ¥
g A (st A W W) ¢ (F)
o, agi

(&) &tz () . o adf gsar o

Post & Telegraph Offices and Telephone
Exchange la Rajasthan under Fourth Plan

4184, SHRI R. K. BIRLA : Will the
MINISTER of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(2) the number of the Post OfTices, tele-
phooe exchanges, telegraph offices opened
in Rajasthan during the last year and the
names of the places where they have been
opeoed;
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(b) whether Government have formu.
lated the schéme under the Fourth Plan for
opening more post offices, telephone
exchanges and telegraph offices, telephone
offices in Rajasthan and if so, the detalls
thercof: and

(c) the pumber of post offices, tele-
phone exchanges and telegraph  offices
proposed to be opened in Jhun Jhunu district
of Rajasthan during the Fourth Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) 1 (a) Information is
given in the Statement laid on the Table of
the House, [Placed in Library. See No.
LT-2994/70].

(b) Post Uffices :
The scheme for opening more post

fices in Rajasthan during the Fourth Plan
period has not yet been finalised.

Telephone Exchanges :

Schemes for opening 23 new Exchanges
at the following places In Rajasthan bave
already been approved i

1. Begun

2. Borawar

3. Debarl

4, Gangashahar

5. Gotan

6, Govindgarh

7. Gudha Balotra
8, Ladoun

9: Lunkaransar
10, Manoharpura

11, Napasar

12, Parlbara

13. Piper City
14. Pokran

15, Prateppura
16. Ralpur (Bhilwara)
17, Sadri

18. Sanchore

19, Sarupganj

20. Sikrd

21, Siwana

22, Sribljeyunagar

23, Tapykra
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Telegraph Offices

It Is proposed to open 200 Telegraph
offices during the Fourth Plan period in
Rajasthan,

Post Offices :

It Is not possible to state the aumber of
Post offices proposed ta be opened in Jhun
Jhunu district of Rajasthan during the
Fourth Plan Period due to reasons stated in
(b) above,

Telephone Exchanges :

No approved scheme for opening of new
Telephone Exchanges in Jhun Jhunu district
Is pending. Cases of opening of new excha-
nges are reviewed from time to time and
these are approved subject to justification
and availability of resources,

Telegraphs Offices :

N specific plan has been prepared for
opening of telegraph offices in Jhun Jhunu
district. The request for providing these
offices at various places, received for provi-
diog these offices at various places, recelved
from different parties, will be examined and
sanctioned, if feasible, in accordance with
the policy of the department,

Supply of Fertilivers, Seads and Foodgrains
to Rajasthan

4185, SHRIR.K BIRLA : Wil the
Minister of FOOD AND AGRICULTURE
be pleased to stale :

(a) the quantity of foodgrains, fertilisers
and seeds supplied to the State of Rajasthan
durlog the last three years, year-wise ;

. (b) the demand of the Government of
Rajasthan for these items ; and

(c) the criterion for supplylng these
ftems to the States 7

THE MINISTER OF STATE IN THE MI.
NISTRY OF FOOD AND AGRICULTURE,
COMMUNITY DEVELOPMENT AND
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COOPERATION (SHRI
SHINDE) : (a) and (b). The quantities of
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ANNASAHIB by the Government of Rajasthan and
the supplies made to them, durlog the last

feodgrains, fertilisors and sceds demanded  three years are glven below 1 —

(1) Food grains

1967 1968 1969

Demand Supply Demand Supply Demand Supply

In ‘000 tonnes.

() Wheat (Including 635.2 3423 2400 117.2 553.9 222.6
coarse-grains)
(i) Rice. z4 0.3 30 0.8 Nil 0.5
(ii) Fertiliters
1966-67 1967-68 1968-69
Demand Supply Demand Supply Demand Supply
In Quintals
(1) Nitrogenous 17.8) 15.3 In 28.2) 38.9)
fertllisers. ) terms of ) )
) Nitrogen ) 189 ) 13.7
(i) PO —) 61) 11.1)
(iif) Seeds
1966-67 1967-68 1968-69
Demand Supply Demand Supply Demand Dupply
In Quintals
Hybrid Maize 744 744 1008.23  1008.23 564 564
Hybrld Bajra 46 46 208,16 208.16 2132 2132
Hybrid Sorghum 180 180 24535 45385 2 — @ —
Paddy 100 100 15.00 15.00 —_ —
Wheat 1500 1500 —_ J— — —_—
Jowar -— — — —_ 157 287
- — 15.00 15.00 _— -

Ground-nut
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(¢) Supplies of foodgralns from the
Central Pool are made on the basls of the
requirements of Government distribution fa
the BState, Internal availability with the
State, avallability with the Centre and
requirements of the other . deficit areas,
However, in the case of rice, the position is
slightly different. Rajasthan is not a rice
cating 8tate, The rice produced In the
State Is maioly coarse and s sufficient to
meet the States’ requirements. A small
quantity of fine rice (basmatl) is however
supplied when possible for educational
institutions of all Indla character and urban
areas,

As regards fertllisers, the requircments
of the State Governments for fertilisers are
determined on the basis of the Zonal
Meetings held In the country twice a year-
one on the 1st Aprll before the start of the
Kharlf season and the other on the st
October before the start of the Rabi season.
These meetings are attended by the represen-
tatives of the Minlsiry of Food and Agri-
culture, on the hand, and on the other, by
those of the Siate Governments and also by
the indigenous Manufacturers of fertllisers,
In these meetings the State Governments
Indicate their total requirements of fertilisers
keeping in view the stocks held by them
and the quantity of fertilisers they would be
gotting from the indigenous factories, The
requirements of the State Governments for
the remaining quantities of fertilisers are
met by the Central Feriilisers Pool.

As regards seeds, they are supplied to
the State Government according to their
requirements and avallabllity of Seeds with
the Centre.

T AW & N wrn e e gamwa

% gt

it TEiaTE qreaTe
st WiwTT w1 A

w1 wiw a4t gfy w4t a3 w@d w6y
w1 w0 fF

(%) magew R fe qae wiw &
1 §q7 Wi fasdl sa@q W gEaiafa
wfegrmar g ;

4186.
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(&) ®ur @g st av 3 f§ oW g=i-
O FIHI AILT CEWT HGH T HT 6T
®owrow gAT

(w) afx gt, @t 3@ smwsar & sar
BT § ; W

(7) 353 sgewar & foq Faerd
sufaaal & fasg a1 srdavdt Y af § ?

gt wfe arguifoe fawre oar vg-
®T WAEg & reg AAY (| e
wifga fuax) : (%) ot gt

(=) ¥ wrawadq afeag & faw-
& & W qAT WA & NGLA ©F gEwi-
aTor feza) wartaT ® fear am ar

() a1z (%), w7 & A A

WA usT WA FaRF A
AT IAWT CTH AT

4187, sit Tw Wew G
FAT gEAT AT HERW A FEK HA
qg ¥a ®Y F & s

(%) *m ag @ & f§ gawre w
fAmcdm H s § w7 3,000 M F7-
€T Y TAF WA F qE OF  AFAR
eaifor s wT § ;

(=) afz g, ot @& feay g} § ma
Jagt¥wpur A A § ;

() 37 ¥ fead oreaT g9 awg s
AT @ X

(7) 9% ¥ fead sewT amg w1
far 7 § ; &l sv W &) 4 6T
Lo R R iR arcull &
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T AGT THCW FATNG AT HATT
farwtn & o WY (sh A Fag) - (%)
o 7Y | g AW Aifa F wgE
fomr mhat % 2,000 &t st ) Al gy
ara@t & @) 2,000 ¥ v7 & FTAE W
A agi Trew @ WA § Awa fw
godt fomftg of (O sawdt @ f¥ fs
Ay ANNT & THFAT @ g AT gE@Ar-
faa TrwaT &7 w2 € fraifea dar &
WAt w1\ §3ar anfz |

(w) & (7). fag® 7 aat (1967,
1968 &T 1969) ¥ wiaY # 6,312 Trwwx
&y g § )1 gAd 3,000 Fr gEy SamEr
A ay aty s afas &0 @ e
8T 10 39 a% gratfas sec 9T 99y
@A g awd fs 3 gz AN faifea @
a% F1q 6@ @1 fagd dtq a9t ®
Wi § fodt TFg & T2 1 F wAI-
Tar A g |

wren ¥ qw Wl sfrefe ww@

4188. w1 wiw wew: ¥ W
aq §fy w4 qg Taw & g wr
fw:

(%) wrea & g * sfa safer &g
feaat & ;

(@) sarma 7 @l d @ & o)
afg wqar w1 gt ¢ ;

(w) war guvE qga & sfawaar §
afg wasen # gf afg ¥ wgsT § ; o<

(v) afk g, & ™ a7t
aeRsRedT SR W f ?
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ww, iy, mgarfoe feww aar
wge swwg § g Wt (oft e
wifge fire?) : (%) st (@) . WA ¥
1968-69 & #rux wfy safi wfafew wg-
mifra g Ioafeq 115 qre &t § wrafs
@I goT #§ 1966-67 % wfy faa 113
ar ® ot |

(w) &Y (w). gerEags Fae A
H1%§ q-nwars} & gru daw giw a9
Sz gwr feg wiy  § e fagAh
qu-moAT 1966 # € wf &t fAe
gifcolt & 1961-1966 & e gure gl
o At ¥ grg grg AT AEE DY

gfe A sfrgaar @t & 7§ 3 :—
LU 1961 ¥ 1966 ¥
sfowa gfa
gure wd 2.4 wfama
TuIE qy 6.4 wfgma
AT HTAIET 12.6 wfaga

dto quo 480 & wsftw g QU
wfe w1 wmam

3189. st wiw yuar : %41 wra T
wfw #41 ag aad W $U w4 w6

(%) war o< A qYo ume 480 &
w39 q@ aar w7 qRial & A
fear & ;
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(m) @ gag fewht o #
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ww gfe, agufes fewm Tor
agerc e §F v @t (o sy
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F gy qXfaql ¥ Arwq ¥ fracor
& foq gmgre geat ¥ Fdfea @1 @
oA & AT 9T FAMGA AT €W
I § i—

(wrar sfredy za &)
L 1967 1968 1969
(A 12,617.62 13,428.74 12,225,74
e THo THe 59,636.10 88,233.36 92,496.77
ﬁg (l?!"ll' ot sy 139,343.55 1,27,565.85 1,66,756.43
i afge)
= 25614.34 21,038.34 20,876.72
qt — —_ 256222
ﬁj—q‘m 522-44 910,72 226.79
wAdS 24,840.46 — —_
qeaw 10,312.87 274.88 —
an 1,229.06 — -
fafes uga g 19,866.41 496.09 680.47
seqTe g 72:12 o 16:49
2.94,054-97 251,947-98 29584163
*gear gemew ag §
1969 ¥ &Y & wiw¥® ot Fuesw AdY § 1
T Y% w7 ST (w) "xordt @x & qr & wreamiy
# gqird fer fer A A gw & o
4190. off mfe wom : w7 wrw awr wr W fear & frr ag
wfe 5 ag @ &) g7 60 s : &

(%) 2 % emfom gw & fafom
sreal & fou wa ot ael & afare
fada) & feaar gv o1 TRwT, (FeYY)
gl q9W #, e fear man; st

fe a¢ 92 @rara fear srar § 7

wre, i argurfre fase ao wg-
wix s ¥ weg Wt (s et
wifge fe=t) : (%) 71 &7 ¥l & Qua
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g 3o & freafafaa aond srarfaa
Ut
L1 gtz #
1. 1967-68 1,97,46,900
2. 1968-69 2,72,59,380
3. 1969-70 1,74,53,640
(w).
zT ofa dfew za sagi §
(1967-98) (1968-69) (1969-70)
IARTE
(#fam
arT wW

& simia) 2,497.00 2,413.00 x5 TE¥
sty 1,762,75 1,710.65 1,585.00
wanfoar 3,783.00 Fg A&t TG g
fusx wrw

WTA&H T9EIT 99EIX I9EIT

yw qfesem wawt w1 anana
wAT IAET O

4191, =t wfw 35w : 3971 W wiw
HAt ag T A Fa w0 (5 ¢

(%) feax g afcsseor &a4i o
¥ a% wrara fegr aar §;

(w) 5w q57 € §@ s feq
§ aur @t 44 9T 4T aF o feqar
w7 sqq fear mar §;

(n) sa% § fead wa7 wodr O
¥ wW ST Q § AW

(%) war fawe wfees & g9 sic
ST T T w1 W W fawre
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At afe gi, @ g% W@ R § AW W
gy § fer-feq swfqgl #1 ordEe

feg e & ?

ww,-¥fy  sgufas s wgeR
Wy § T wA (s e ;
) @ (%) & (9). «dfag sl oFT
&1 97 @ AT qreA Ay A qWT 92F 1
| & et

Natlonal Food Congress
4192, SHRI N, R. LASKAR :
SARI MAYAVAN :
SHRI CHENGALRAYA

NAIDU s

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whiher there Is a proposal to hold
a Natlonal Food Congress some time In
April this year ;

(b) ifso, who are the organisers and
what will be Its agenda ; and

(c) what purpose will be solved by this
Natlonal Food Congress 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c) : A statement s lald
on the Table of the House. [Placed in
Library. See. . No. LT,—2995/10]

Decision of U.P. Government to Natloaa-
lise Sugar Industry

4193, SHRI RABI RAY :

SHRI S. §. KOTHARI : °

SHRI K. M, MADHUKAR :

SHRI1 VISHWA NATH
PANDEY 1

SHRI D. N. PATODIA 1

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(m) whether his atteotion bas been
drawn to the recent decision of Uttar
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Pradesh Government to natfonalise nineteen
sugar mills In that State ; and

(a) If so, the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b), The Government
of Uttar Pradesh have declded to attach 19
sugar mills against which there were sub-
stantial arrears of cane price, cess, pur-
chase tax, commission and Interest in respect
of previous years and to appoint Official
Recelvers for their management. OF the
19 sugar mills, the Government of Uttar
Pradesh have released four as these have
since cleared the ducs and one more sugar
mill cleared the dues before an Official
Recelver was appointed,

Journals and Magazines Piu::ri-hed by

Foreign Embass
4194. SHRI RABI RAY : Will the
Mintster of INFORMATION AND

BROADCASTING AND COMMUNICA-
TIONS be pleased to state |

(a) whether it is a fact that forelgn
Embasics In India publish journals and
megazines ;
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(b) If so, thelr Embassy-wise break-up ;
and

(c) whether Government have made any
survey about the impact of these Jourpals
on the mind of the people In the country
and the detalls thereol 7

THE MINISTER OF INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS (SHRI SATYA NARAYAN
SINHA) : (a) Yes, Sir.

(b) A statement glving Embassy-wise
break-up of number and clrculation of such
newspapers and perlodicals Is laid on the
Table of the House.

The detalls such as pames, languages,
periodicity, places of publication and cir-
culation of perfodical publications brought
out by each of the Embassies/Foreign
Misslons are glven on pages 483 to 487 of
“Press in Indla—1969" a copy of which
was lald on the table of both Houses of
Parliament on 29.8.69,

(c) No. Sir.
Statement
Number and circulation of Newspapers

and perlodicals brought out by each Em-
bassy/Foreign Mission In India :

S. No, Name of Embassy/ Number of Newspapers Circulation
Foreign Misslon.
t 2 3 4

1 USSR, 46 6.51,994

2 US.A, 15 6,131,781

3 G.D.R. 6 35,195

4 UK, 5 21,450

5 Bulgaria 4 Not supplied,

6 Cuba k| 10,000

7 F.D.R. 3 Mot supplied,

8 Iraq 2 -do-

9 U,A.R. 2 ~do-
10 China (People’ Republic) 2 -do-
11 France 2 2,000
12 Arab Leaguo 1 Not supplied.
13 Australla 1 300
14 Capada 1 3,000
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4195. iy Trrewrew faamt ¢
st fmaTeram fay .

sq1 @1 aqy wiw 5 g qaE &y
a1 ® 0 fF

(%) FFrd a1 AN T
wiAi # a9 fFy o a® aar o2 qged
N weqr feadr § aqr I8 am Ak
wgyl @ gear faadh d); @

() 7ar ag gfafsaa &7 w1 g
w1 faare § fr el & g & &+l s
Y wegdl 9T CogEl & gA ¥ A"
s agal & g ¥ i gl d@ N
feafa §t wsx o fwa feg wid ?

wru, ¢fe wguifas faww awr &g-
Wit Wweg # wvq Wt (s we
arfgu faek) : (%) 1967-68 & <twa
# mfwpa gesam) # av fsg Tg qapat
Y gwar 4,23 646 wark arar § )

(=) gomT Gy fes seary g fasnt
gwsewW

MARCA 26, 1970 Written Answers 140
1 2 3 4
15, Ghana 1 2,000
16. H H. the Dalia Lama Bureau of 1 Not supplied
17. Hungary 1 -do-
18, Israel 1 23,725
19, Italy 1 Not supplied
20. Mangolla 1 -do-
21, North Vietnam 1 750
22, Poland 1 4.400
23, Sweden 1 3,000
24, Pakistan 1 Not supplied
103 12,7I,295
m aqr ﬁt m mm'f Strike Notice By Andaman Forest
2 Labour Union
# wy firq o oyt o @
4196, SHRI K, R. GANESH : Will

the Minister of LABOUR AND REHABILI-
TATION be pleased to state 1

(a) whether a strike mnotice has been
served by the Andaman Forest Labour
Union if so, when and what are the demands
enumerated in the charter of demands sub-
mitted by the said Union ;

(b) whether conciliation proceedings
have commenced if so, when and what Is the
progress of the conciliation, and the demands
on which agreement has been reached ;

(¢) whether a simllar notice on some
of the demands was submitted a year or two
ago ; and

(d) ifso, the action taken then and
when the conciliation is likely to termi-
nate ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D, SANJI-
VAYYA)1 (a) to (d). Information is
being collected and will be placed on the
Table of the House when received,

Demands of Andaman Geseral Workers
Unilon
4197, SBHRI K. R, GANESH 1 Wil

the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether de mands have been sub-

-mitted by the Andaman General Workers'
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Unlon to the Andaman Labour Force which
is the employer ; if s0, when ;

(b) what are the demands of the

Unlon ;

(c) whether conclliation proceodings
have been started, If so, when ; and

(d) the progress of conclliation and
points on which agreement has been
reached and when conciliation Is likely to
terminate ?

THE MINISTER OF LABOUFR. AND
REHABILITATION (SHRI D, SANIJI-
VAYYA) 1 (a) to(d). The Andaman
General Workers' Unlon sent certain
demands, one on 19,1,70 and the other on
3,270 w the Andaman Administration.
Discusslons on these were held on 10.2.70
and 16,270, when all bot the last
two demands were discussed and almost
settled. A statement showing the demands
and the results of discussions so far |s
laid on the Table of the House, [Placed
in Library. See No. LT-2996/10] Discus-
sion on the remaining two ltems was to be
held on 25,3.70.

wid ¥fe sgewm sea ¥
as steifrein & &) earan

4198, it fore gwre orea
off avew T

w1 @ aq1 wfe 54 ag qaw «)
w1 w3 i :

(%) ¥ ag @ § fs <Y quadiy
T ¥ R sfeesiT € ggraar  we-
g gy agaeam dear & ws darfods
o7 wqrfas w13 &1 gIE o1 faarc §

(o) smrag rac i fe g sm &
faq aader & 58 fdaw gog T §;
s
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(7) afx gt @ s ¥ wx aw
wqifag fear ol aqr Sa¥ w4T O
g ?

wre, ¥y, arqarfow feww oo w-
O W § v WM (s osere
wrfgw fer) : (%) ot gt 4

(w) ¥ & o7 53¢ & foy o
FII9WTT A (1) Wo WMo Yo Wiew X
(1) ¥10 ume Fro Weflx ATH &Y Fursiermit
& ¥ w1 w @ g

(w) (i) v ad & ¥= earfig s
& fou s3I0 331 1T § | 9 IAW-vww &
g7 gggsi & T Efy faex fawrea,
#2117 AT o wgdr w2, w4 SR
Tiet Frafaal A o el # i,
FETA AT faearc graeft Age-qod
ol ¥ foq fafy @l 9t sdfwa so-
feaal & sfamwr gfewsl & sww
w7 |

(it) s@-q%9 & gw gl 9T @
AT smapfos agdem wd wE W
s Ty @

(it ) orm-qwen w7 grafan gweqra
T AAEA § q@A q2A W gfaerd
ITEIY LT |

(iv) w% & &% sam & swfer
w1
Export of Rice In 1969-70
4199, SHRI BEDABRATA BARUA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased 1o state :

(a) what quantity of good quality rice
such as Basmail has been exported last
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year and this year and what was the value
of the export ; and

(b) what are the foodgrains that
Government expect to export In 1970 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) 9199 metric tons of

superior basmatl rice valued at Rs. 160.51
lakhs were exported in 1969. In the first
two months of the current year, the quanti-
ty of superior basmati rice exported was
37'4 metric tons and its walue came to
Rs. 59.32 lakhs.

(b) Superior basmati rice and pulses,

Investment made In and demand of products
of Modern Bakeries

4200, SHRI PREM CHAND VERMA,
Wil the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(8) the Investment made In the
Modern Bakeries India Ltd,, upto date and
the target of business fixed upto the 3lst
March, 1970; how much has been achleved

upto date, and whether : it is likely to
reach the target If not, the reasons there-
for ¢

(b) whether it Is a fact that some pri-
vate dealers deliberately dlscourage the sale
of Modern Bakery Products and they propa-
gate against it, If so, the detalls (hereof;

(¢) whether the ~ products of the
Company are in demand In the market, If so
what has been the positlon in 1969-70 as
apainst the demand In 1968-69 and what
measures are being adopted to imporve the
sale ;

(d) how many and _where are the
branches of the Company, and whether
Government propose to open branches In all
the Mctropolitan cities in India ; and

(¢) 1Ifso, what are the detalls and if
not, the reasons thereof 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIR
SHINDE) 1 (a) A sum of Rs. 2.20 crores
has been Invested in Modern Bakeries (India)
Ltd, This comprises Rs, 1 crore as equity
capital and Rs. 1,20 crores as loan, Besides,
plants and machineries valued at Rs, 116
lakhs, recelved as gift from the Governments
of Australia and Canada under the Colombo
Plan have also been transferred to the
Company.

The sales target fixed by the Company
for 1969-70 is 500 lakhs standard loaves of
400 grammes each. They have sold 325
lakhs standarc Joaves by 15-3-70, It s
expected that about 70 per cent of the target
would be achieved. As some of the units
have gone Into production only recently, it
was not possible to estimate precisely the
likely production and sales, However, the
target was fixed ad-hoc, a little on the
higher slde, and therefore 70 per cent achie-
vement Is considered to be satisfactory.

(b) No such
Government’s notice.

Instance has come to

(c) Yes, Slr. During 1968-69the Com-
pany sold 249.21 lakhs of standard leaving.
During 1969-70, the sales are expected to be
about 345 lakhs which is higher than the
sales figure for 1968-69 by about 40 per cent.

(d) and (e). Eight units of the Company
have been set up at Ahmedabad, Bangalore,
Bombay, Cochin, Delhi, Hyderabad, Kanpur
and Madras. One more unit is being set up
at Calcutta, The Company have thus
already established units In the important
cities of India,

Central Assistance to States for Development
of Tobacco

4201, SHRI SITARAM KESRI: will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(8) whether it is a fact that Govern-
ment are considering to sponsor a scheme
for the development of Tobacco;

(b) If so, the detalls thereof;
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(c) whether Government also Intend to
glve assistance to other States also who are
at present not growing tobacco; and

(d) ifso, the extent of financial and
other assistance likely to be given to the
States?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) t (a) Yes, Sir. A Centrally-
sponsored scheme for the development of
exportable types of tobacco with 100%
financlal assistance from the Central Gov-
ernment 1. In operation In Andhra Pradesh,
Mysore, Gujarat and Tamil Nadu,

(b) A Siatement glving the relevant
Information is attached,

(c) The Scheme has been extended to
Maharashtra. Bihar and Orlssa where explo-
ratory trlals are being conducted to find out
the feasibllity of culiivation of v. [. c. to=
bacco on a commerclal scale.

(d) The information has been g'ven In
the note referred to against part (b).

Statement

A ccotrally-sponsored scheme for the
development of V. F. C. tobacco with 1009/
financial assistance from the Central Gov-
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ernment is belog Implemented In Andhra
Pradesh, Mysore, Gujarat and Tamil Nadu,
The scheme has been in operation since
1966 67 and has been continued iIn the
Fourth Five Year Plan,

2. The Scheme alms at increasing the
productlon of Y. F, C. tobacco by bringing
larger arcas under cultivation as also by
increasing the per acre yield, It also aims
at producing the right quality of tobacco
conforming to standards required In the ex-
port market. Under this scheme a subsidy
of Rs, 1000/- per yarn, a subsidy 10 a
maximum of Rs. 1,250/~ per wel] Rs, 20/-
per acre for scedlings and Rs. 10/- per area
for pesticides is given to the cultivators,
The entire expenditure on subsidies as also
the cost of establishment is borne by the
Government of Indla, The cultivators are
also catitled to loans for the construction of
born and diggiog of wells. But the loans
has to be arranged by the respective State
Governments through the Institutional

agencles,

The scheme has so far covered an area
of more than 26,000 acres and about 7.5
million Kgs, of tobacco s expected to be
produced from this area. An additional area
of 8,500 acres Is proposed 1o be brought
under cultivation durlng 1970.71,

3, The detalls of expenditure incurred
under the scheme In the different States are
indicated below,

Name of the Expenditure incurred  Proposed outlay

State 1966-67 1967-68 1968-69 1969-70 1970-71

1. Andhra Pradesh 077 8.43 1602 15.60 14,78

2, Mysore 0.21 3.26 293 4.08 6.00

3, Gujarat 0.28 0.57 1.32 1,36 3.01

4. Tamil Nadu 0.15 0.39 0.36 0.70 1.36

5. Maharashtra . — (Rs. 175/-) 0.24 0.19

6. Bihar —_ —_— —_— 316 0.25

7, Orlssa, —_ —_ — -_— 0,25
Total 1.4 12,65 20,64 22,14 25.85@

_@ The cxpendituro for 1970-71 is tentative and is slll 1o be saactioned by the Govern-
ment of India.
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Printlsg of 'ragrm Directorles for

4206, SHRI 8 K. SBAMBANDHAN :
Will the Minlster of INFORMATION AND
BROADCASTING AND CGMMUNICA-
TIONS be pleased to state o

(a) whether it ls & fact that orders for
prioting of Telephone Directories for Punjab
have been placed with the printers
outside the Siate and, il so, the names of the
printers with whom orders were placed;

(b) the procedure under which the orders
were placed with the printers;

(c) when the orders were placed and
wtether the directories bave been printed
according to specificailon; and

(d) If pot, the action taken in this
regard ?
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THE MINISTER OF S8TATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH)1 (a) Yes, Sir.
Orders for publication of the directory have
been placed on M/S Educational Supplics
Depot, Trivandrum.

(b) Under the existing procedure, tender
call forms are sent to all printers in the
country who are on the approved list of
the Chief Controller of Printing and Statlo-
nery, New Dclhi. Selection of the printer
Is made on the recommendations of the
Chlef Controller of Printing and Stationery
on the basis of the lowest tender as far as
possible,

(c) and (d). The order was placed on
Tth July, 1969. While the work was done
according to the specification, the printer
has not abided by the delivery schedule,
The Postmaster General, Ambala Is con-
templating imposition of penalty on the
printers as prescribed tn the agreement,

Restoration of Recognition to all India
Insurance Employees Assoclation

4207, SHNIS.M. BANERJEE :
SHRI RAMAVATAR
SHASTRI :

Wil the Minister of LABOUR AND
REHABILITATION bz pleased to state 1

(a) whether a final decision has since
been taken to restore recognition to All
India Insurans Employees Association;

(b) If not, the reasons for the same; and

(¢) whether this delay has serfously

affected the Industrial Relations?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D, SANJI-
VAYYA) : (a) and (b). Under the Code
of Discipline, a union claiming recognition
should not have committed a breach of the
Code during the period of one year before
clalming recognition. Since some com-
plaints of breaches of the Code during this
perlod have been made against the All.Indla
Insurance Employees’ Assoclation, these are
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belog investigated to decide whether or not
the Assoclatlon is eligible to claim recogni-
tlon. Once the Association has been clea-
red of the allegations against it, action under
the Code will be initlated to wverify fts
membership for purposes of recognition,

(c) No, Sir.

Promotions to the Posts of Station
Directors of A.1.R.

4208, SHRI KIRUTTINAN 1 Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to staie :

(a) whether it Is a fact that at some
Statlons of All India Radio, Junior Class I
Officers (Assistant Station Director) are
made the Head of Stations when Senior
Class | Officers (Station Engineer) equiva-
lent to the rank of a Statlon Director are
readily avallable;

(b) whether there have been protests by
Engineers of A 1R. for such anomalous
treatment;

(c) whether his Ministry will take steps
to remove such anomalous situation imme-
diately; and

(d) the name of the Head of the Station
at A.LR, Jeypore In Orissa Siate 7

THE MINISTER OF INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS (BHRI SATYA NARAYAN
SINHA) : (&) Yes, Sir. At statlons where
posts of Station Directors have not been
sanctioned, Assisiant Siation Directors work
as ‘Head of Office®,

(®) Yes, Sir.

(c) Itis not an anomalous situation,
It is a pollcy decision of Government that
a programme officer should be the head of a
station from where programmes are origina-
ted,

(4 Shfl G.T. Rao, Station Engineer,
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(&) vw afc@lmral &1 s wr
§ a1 i fer-fer el ov frnfa
fear AT 99T XEF FOHCAET WIT B
few swTT %1 @9 9g Nar ?
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Cost and Utility of Wall Newspaper
Published from Delnl

SHRI BAL RAJ MADHOK 1
INFORMATION

4211.
Will the Minlster of
AND BROADCASTING AND COMMU-
NICATIONS be pleased 1o state :

(a) whether It Is a fact that a Wall
Newspaper is being published in English
and Hindl In Delhl ; and
(b) ifso, the cost Involved in this
Ject and the practical utility of It 7

THE MINISTER OF INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS (SHRI SATYA NARAYAN
SINHA) ¢+ (a) Yes, Sir,

(v) The wall paper is being edited
a0l produced by the Press Information
Bureau and printed by Directorate of
Adverilsing & Visual Publiclty within thelr
N> special funds have
beea allocated for the project as it is in the
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oature of an experiment to focus attention
on the country’s progress, The laltial
response to It has been encouraglng.

Shortage of Traloed Forest Officers
and Rangers

4212, SHRI YOGENDRA SHARMA :
Wil the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether It Is a fact that there Is a
shortage of tralned Forest Officers and Ran-
gers In the country ; and

(b) If so, the steps taken to meet the
shortage ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASBAHIB
SHINDE) : (a) No, Sir, Full require-
ments of States for trainlog Forest Officers
and Rangers, are met and adequate faclli-
ties in the country 4t the Forest Colleges
established by the Centre for the purpose,

(b) Does not aries.

Hindi Teleprinter lying idle at
Belggum

4213, SHRI JAGANNATH RAO
JOSHI : Wil the Miolster of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to _state :

(a) whether itis a fact that a Dev-
nagarl Teleprinter Is lylng idle io Belgaum
Office (Mysore State) for want of an opera-
tor ;

(b) if so, when the same will be
brought into use ; and

(¢) If not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
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DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) No. Two
Devnagarl Teleprinters avallable at Belgaum
are being used for handling Devnagri tele-

grams,
(b) and (c) . Do not arlse.
faeeit ¥ wfeew} Y oo o ot W
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st 2, 9t g ;.
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sit aifeTT W AT
ot wrow fag W
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() afz gi, aY wa1 &7z GIoIC 35
sfawl w1 faafaa vgm &3 1 @
& (@7 faeal yamad g T arsdr ;
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TEfH AT A wfwel w g faex
o aeyEl & fod wfww qiw &% A §

(v) st A ag gifeg s@ &
o war sTaaE! *r § fo 9@ wfww
» fasifea geat ¥ afew gea 7 B qF;
L Li
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(¥) fase & fauio &1 & &2 @3
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arfgx frd) : (%) ot 7df | waw Frafor
w1 & 7 ¥y a9t qfawl Y wx g
g #1¥ fag ar @ § 9 fF gam g2
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wiw w12l ®1 gETAm AFA & fog Bar
frar na war

(&) & (m). e & A€ 987 o
(¥) ag goar 9= g &

Raising of Rate of In(erest of Employees
Provident Fund
4215. SHRI V. NARASIMHA RAO :
SHRI CHENGALRAYA
NAIDU :

Will the Minister of LABOUR AND
REHABILITATION be pleased to siate :

(a) whetber the Central Board of
Trustees of the Employees Provident
Fund has recommended ralsdng the rate
of loterest on the accumulations of the
subscribers provident fund ;

(d) ifso, the present rate of loterest
and the rate recommended ; and

(c) the reaction of Government In this
regard 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) Yes, '

(b) and (c). The rate of Interest allowed
to the subscribers during the year 1969-70
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was 5.50%. Government have accepted the
recommendation of the Bard of Trustees
and issued necessary orders for payment of
Interest to the subscribers of the
Employees’ Provident Fund at the rate of
5.7 per cent per annum for the year 1970-71,

T AT ST gt Ay wwfax
& sy 9% w feordfw

4216, st wTrgw wwwq oAt war
T AqT w@@ AT wwrd G+ 7y
AT ® F97 w30 i

(%) ¥a1 37%T sqrA wATATCTAY ¥
swifgd 37 g €7 A7 arwigy
fear mar & fead 23 faasaT, 1969 wr
wofar & fir 7 39% a¥TST WY gyE-
fara fawar mar § ;

(@) afzgl, @ waw w e
ge ¥ 80 sfawa ®tr wials feeqi #
aqr FAar wzfaq S &7 Fgafy ¥ &
fasg &, ave1T &1 fagrv wrdt fea) &
TFAT J47T AAT ¥) w2fgd 6@ € 771
gfg A R w18 ; A

(w) #ar 5THT #1 fqAC AIHAT ®
Tl ®1 wzfa 33 e qar aw§ f
#IUY FA & for Ieaifgs s awy
fadsl) firedf & snigra qv wfaes wma
s g?

AT AQT AW AT HWTT WA
(sft wew arorgw fag) @ (%) oY gt

(w) foem gaz aeddy aiw afafe
& aq@t fol? fasrudla § 1 fold &
% wf fawrfeal a7 wfwn frofr foir
1 ¥ @l §g 97 A FAa7 )

(7) atafas szda & fodr ta 20
# grmfag af foedi &1 wafay afa-
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fagm,1952 qa1 @k wAMF TR W
fagwt & guamy w1 ea T Ear §
faadt areete qar wrwx geal W qwr I
T B gey Wi A smaewr § g
wyuy fq &1 qg@ ST FWH q@

(4

Milk Booths by D.M.S. In Trans-Jamuna
Colonles |

4217. SHRI YAINA
SHARMA :

SHI JAI SINGH :

SHRI HARDAYAL DEVOUN,

DATT

SHRI RAM GOPAL
SHALWALE
Will the Minister of FOOD AND

AGRICULTURE be pleased to state 1

(a) the total pumber of milk booths
operating at  present in trans-Jamuna
colonles in Delhi ;

(b) whether there Is a demand for
more booths In those colonles ; and

(c) if so, the steps taken to augment
the supplies and open new booths there 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Five.

(b) Yes.

(b) Yes.

(c) Steps have been taken for expansion
of milk processing facilities from 2.55,009
Itires per day at present to 300,000 litres and
4,135,000 litres thereafter. Action has been
taken for purchase of 35 additiooal mitk
dellvery vans which may become available
in about six months. Additional milkdepots-
{n Trans-Jamuna colonics may be opened
after these facilities become avaflable,
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Complaint Against Non-Sapply of Miik
ror"(:lm-“N:pr D.M pg Booth In
the Evening

SHRI YAJNA DATT
SHARMA :

SHRI JAI SINGH :

SHRI HARDAYAL DEVGUN;

4218,

Wil the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it has come to the noilce
of the Government that the residents of
Gautam Nagar colony have to face a lot of
Inconvenlence because of the fact that there
Is only one milk booth In that colony to
cater to the needs of thousands of people
living there and milk from that booth is
supplied only in the morning and for their
evening requirements of milk they have to
go to Ansarl Nagar milk deport which Is
very far away ; and

(b) If so, whether Government propose
to supply milk from that depot in the
evening also and if so, when 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes,

(b) The evening shift of milk Both
No, 683-684 in Gautam Nagar Is scheduled
to commence functioning this week.

of Milk from D.M S. Depot in the
Supply i pot in

4219. SHRI YAJNA DATT
SHARMA :

SHRI JAI SINGH :

SHRI HARDAYAL

DEVGUN

Will the Minister of FOOD AND
AGRICULTURE be pleased to state &

(a) whether it is a fact that from a large
number of D. M. 8 depots milk is supplied
only in the morning and not In the evening
which results in great hardship to the public
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sloce they have to procure their entire
requirement for the day In the morning ‘aud
it also causes ariificial shortage in the
morning;

(b) If so, the number of such milk
depots;

(c) whether Government propose to
commence the supply of milk from these
depols In the evening also; and

(d) il so, when and If pot, the reasons
therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b) Delhl Milk Scheme
Is operating at present 514 Milk Depots in
the mornings and 433 In the evenings.

(¢) and (d) The remalning 81 Milk
Depots will be gradually commissioned to
function In the evenings as soon as the
demand is increased at Depot to about 300
milk bottles,

All India Farmers Fair and Agro-Industrial
Exhibition at Rudrapur (U.P.)

4220, SHRI S. K. TAPURIAH 1 Will
be Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the All-Indla Farmers Faic
and Agro-Industrial Exhibition held recently
at Rudrapur shall be repcated somewhere
clse too; and

(b) whether recently developed imple-
ments and techniques ol far-reaching conse-
quences to the green revolutivn demonsiraied
there will be taken round the couniry in a
wrain to practically acquaint the farmers with
all the beanefits from the use of such

material ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

OMMUNITY DEVELOPMENT &
gOOPBMTlON (SHRI ANNASAHIB
SHINDE) : (8) Most of the agriculture

jversities organise [armers fairs 1o demon-
:;:tl pow techoology as has been dooe by
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Uttar Pradesh Agriculture University, Each
agricultural unlversity develops its plan
independently.  Thercfore, the  patten
adopted by the Uttar Pradesh Agricultural
University may not be repeated elsewhere,

(b) Government of India have no plan
to make such arrangements.

Revente from Commercial Broadcasts
over different Radio Stations

4221. SHRI SRADHAKAR
SUPAKAR 1

SHRI BEDABRATA BARUA :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state

(a) the total earning from commercial
broadcasting from the different stations of
All India Radio this year; and

(b) whether there is any proposal to
Increase the time allotted to advertisement in
this commercial broadcasiing programme 7

THE MINISTER OF INFORMATION
AND BROADCASTING, AND COMMU-
NICATIONS (SHRI SATYA NARAYAN
SINHA) 1 (a) The gross income during the
calendar year 1969 was Rs, 2,01,73,834,

(b) No, Sir.

Food Policy during Fourth Plan

4222, SHRI SHIVA CHANDRA JHA :
Will the Minisier of FOOD AND AGRI-
CULTURE be pleased to state 1

(a) whether Government are planning
to have any change in India's food pollcy
during the Fourth Plan period;

(b) if 5o, the detalls thereof; and

)

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE,
COMMUNITY DEVELOPMENT &
COOPERATION (SHRI ANNASAHIB

if not, the reasons therefor ?
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SHINDE) : (a) to (c).  The objectives of
the food policy as have been siated in the
draft Plan document are :

(1) to ensure that the producers get
reasonable prices and continue to
have adequate incentives for Incre-
asing production;

(li) to ensure that consumer prices are
stablized and, In particular, the
Interests of the low-income consu-
mers are safeguarded; and
(i) to bulld up an adequate buffer
stock to ensure that both the ob-
jectives mentioned above are achi-
eved, and to even out changes In
availability from year to year and
also to impart inter-seasonal sta-
bility to the price level,

The food policy that is being followed
is aimed at achleving the obj:ctives set out
above,

Openiog of a Post Office at Rahika
(Madhubani), Darbhanga, Bihar

4223, SHRI SHIVA CHANDRA JHA:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state ;

(a) whether It is a fact that a post
office has not been opened up till now at
Rahika, (in Madhubani Sub-Division in
Darbhanga district, Bihar) for which the
sanctions were issued much earlier:

(b) if so, the reasons thereof; and

() if not, how many new post offices
have been opened in Madhubanl Sub-divi-
slon In Darbhanga District, Bihar, since
January, 1970 and at what places ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINOH) : (a) and (b). A
Branch Post Office at Rahika In Madhubani
Sub Division in Darbhanga district, Bihar
was opened as far back as 1913 and Is even
now functioning, Upgradation of this office
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to a departmental Sub Post Office was
approved In 1965 but it could not be imple-
mented due to nom-availabllity of suitable
accommodation. The P.M.G, Is now again
reviewing the case,

(¢) Four new Post Offices have been
opened in Madhubani Sub Division in
Darbhanga District, Bihar since January,
1970 at Matras, Shahpur, Sonarl and Hatar
Rupaull,

Shifting of South Avenue T.V.

4224 SHRI SHIVA CHANDRA JHA
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether Goveroment are planning
to shift the South Avenue Television arrange-
ment to some spacious place either In
South Avenue {tself or at Teenmurtl for
common people;

(b) if so, when; and

(c) If not, the reasons therefor ?

THE MINISTER OF INFORMATION
AND BROADCASTING, AND COMMU-
NICATIONS (SHRI SATYA NARAYAN
SINHA) 1 (a) No, Sir.

(b) Does not arise,

() The question of shifting this to
some other place has not arisen.

Telephones provided 10 Newspapers and
Journalists from New Delhi Connaught
Place Exchange Area Under
Exempted Category

4225, SHRI S, C, SAMANTA
DR. P. MANDAL :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state 3

(a) the number of telephone connections
provided to newspapers and journalists in
New Delhi Connaught Place exchange area
betweea July, 1969 and February, 1970
under exempted category ;
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(b) the number of temporary coanec-
tlons provided under the sald catcgory and
the number out of them made permanent ;
and

(c) the grounds for not providing a
permanent connection to Maharashira Papers
(Maratha Correspondent) at thelr Delhi
office ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) One,

(b) Nil.

(c) No demand for a permanent fele-
phone connection in the name of Mahara-
shtra Papers (Maratha Correspondent) has
8o far been recelved, However, a demand
in the persone! name of Shri Deepak B R,
Chaudhury, thelr Special Correspondent
(Maharashtra Papers) has been reglstered
ln “‘Special Category”™ with effect from
21.1. 1969, The waiting Ilst of speclal (i.e.
exempted) category in Connaught Place
Exchange Delhi has so far been cleared upto
6.9.1961 only and the turn of Shrl Chaudhry
has not yet matured,

winwzadz wfamy (gea  frezra
WIgwr ) gTCT HeR wateat w

4226, st ww Araaw fag : $a1 €8
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e & fr w€ 1970 § g wiw
Fiaet ¥ gF grgwfas FHem 9 A
fear strar | afy @ g afvawg &
areqn § fafase &7 & tad for s
fFar se @Y g ardafas INER 9T
¥ g 9T I6T FET TRT F WA OF
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Setting up of Agricalt ural Commission

4229, SHRI VIRENDRAKUMAR
SHAH :
SHRI P, C. ADICHAN ;

Will the Minister of FOOD AND
AGRICULTURE be pleased to state ;
the names of the members of the
proposed Agricultural Coramission and their
qualifications and the time by which the
Commission 1Is expected to complete Its
work 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINNE) : (a) The composition of the
National Commission on Agriculture Is at
present under consideration, When set up,
the Commission is excepled to take about
two yecars to make Its report to the Govern-
ment of India.

Steps for Increase in Rice Production
on the Lines followed In
Japan

4230, SHRI VIRENDRAKUMAR
SHAH 1 Will the Minister of FOOD AND
AGRICULTURE be pleased to state ;

(a) whether a highly mountalnous coun-
try like Japan where only about 17 per
cent of the total land area (s arable has
registered speciacular increases in rice pro-
duction ;

(b) whether the average size of land
holdings in Japan Is as small asit Is in
India ;

(c) whether fewer Japanese farmers
than 30 years ago, grow more food than
ever before, and the countary suffers not
from shortage of rice but from its growing
gult ; and

(d) If so, the details of what he prpos-
ed to do so that we can benefit from the
example of Japan ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENI AND
COOPERATION (SHRI ANNASAHIB
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SHINDE) : (a), According to FAO
Prcduction Year Book, the production of
rice (pady) In Japan Increased from the
level of 12 7 million tonnes (anoual average)
durlng 1948-52 to 18,8 million tonnes in
1967,

(b) On the basls of information given
in the FAO Production Year Book, the
average size of land holding In Japan works
out to 1.2 hectares, The average size of
holding for India is estimated as 26
h ectares,

(c) Yes Sir, while the number of per-
sons engaged in agriculture in Japan has
declined, the production of rice has gradual-
ly increased over the years. Recent reports
indicate that situation in Japan, which was
an importer of rice In the past, has now
changed and that country has surplus rice
stocks,

(d) For securing substantial increases
fu foodgrains production at a rapld rate,
a New Strategy for Agriculiural Develop-
ment has been undertaken since 1966-67
and effort under this strategy are being fur-
ther intensified during the Forth Five Year
Plan, The main eclements of the ‘New
Stralegy’ including increased coverage under
high yielding varleties programme, multiple,
cropping, development of Minor Irrigation
for intensive cultivation, organised provision
of inputs like fortilisers, improved seeds and
pesticides, timely and liberal credit faclilties
{ncluding Institutional finance, formers, edu-
cation and training and Intensification of
research and extension,

wat & wroor fagre & it agr w @
wuE w it
4231, ot w, fa. wywT : w7 -

ow 1 iy 5= ag @ €Y v &6 e :

(%) war ag aw ¢ fs =Y, 1970
# ol qm &t am dfaw ww ¥
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=g, yfe, mgufoe fawe aw
agwifear snwg § g F9) (st s
afge faR) : %) & @ . o7 FERA
oasrdy unfaa €1 o1 W@ g s -
afYsr gwr-aee® 9 @ & JId

Ovpinion of R eligions Institations on
Nudity and Kissing in Indian Films

4233, SHRI MANIBHAI J. PATEL 1
Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state 1

(a) whether some religious institutions
of repute in India have becn consulled
regarding depicting nudity and kissing on
the stage and in the films to be produced in
India ; and

(b) If s0, the result thereof and if not,
the reasons therefor ?

THE MINISTER OF INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS (SHRI SATYA NARAYAN
SINHA) : (a) and (b), The Enquiry Com-
mitiee on Film Censorship issued an adver-
tisement invi ing memoranda from all those
personsfassociations  who were interesicd
In the subject **the impect of films on
society and all aspects of Film Cen:orship™.
The Committce received Memoranda from
some religious Institutions. These were
taken into consideration by the Commitiee
while forraulating the Repost, The Com-
mittee were not concerned with stage per-
formances, The Commiitee submitted lis
report on 31.7,1969.

Government have since recelved views
of various religlous Institutlons like Arya
Samaj, Sanatan Dharm Sabha and Jain
Sabha etc,, against the depiction of nudity
and kisting In Indian films,

The entire Report of the Commiitee is
under consideration of Government,
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Working House of Staff Artistes for A. I. R
apd T. V.

4234, SHRI ONKAR LAL BERWA :
Wil the MINISTER OF INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state t

(a) whether It Is a fact that there is no
fixed working hours for Staff Artistes of
A. LR and T. V.: and

(b) whether other regular workers
such as Engineering assistants and mechanics
are serving for seven hours and they get
allowance If they work over-time while their
counterpart stafT artistes get no compensation
for over-lime work?

THE MINISTER OF INFORMATION
AND BROADCASTING, AND COMMU-
NICATIONS (SHRI SATYA NARAYAN
SINHA) : (a) Yes, Sir.

(b) Yes, Sir. Overtime allowance Is
admissible to certain calegories of regular
Government scrvants for work beyond the
normal hours of duty, In the case of staff
artlstes, the extent of over-time can be deter-
mined only afier their duty hours have been
fixed.

Staff Artistes Demands

4235. SHRI ONKAR LAL BERWA ¢
Will the Minlster of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased 10 siate :

(a) whether itisa fact that since last
two years, not a single damand of staff
artistes of A,L.R, has been accepted i1 spite
of all the promises given to them;

(b) whether his Minisiry §s exploiting
the situation created by formation of
different associations and gulld of A.LR,
stalf artistes and no one Is given recognition
up till now for talks with the Ministry;
and

(c) whether the staffl artistes assoclaiion
and guild are now united and Ffighting to-
gother for their demands but Ministry Is
not paying any attontion to them ?
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THE MINISTER OF INFORMATION
AND BROADCASTING, AND COMMU-
NICATIONS (SHRI SATYA NARAYAN
SINHA) : (a) No, Sir,

(b) No, Sir, The question of recogni-
tion will be declded soon.

(c) Ministry Is not concerned with
relations between different organisations of
employees, but it is sympathetic towards
their legitimate demands.

Central State farm at Cannanor, Kerala

4236, SHRI BENI SHANKER
SHARMA : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state 1

(2) whether it has been decided to set
up a Central State Farm in the Cannanore
district of Kerala and an area of 12,000
aeres has been allocated for it;

(b) if so, the details thereof;

(c) Government’s experlence with the
Central State Faims specially the one at
Suratgarh; and

(d) Governments' future policy in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) t (a) Yes, Sir, The Kerala
Government are taking steps to acquire the
land.

(b) of the total area of 12,000 acres,
4,000, acres will be suitable for growing.
paddy. The remalning area will be put
under plantation crops like coconut, areca-
nut, cashewnut. pineapple, pepper, nutmeg,
banana e¢tc. The equipmcot for the farm
will be received free of cost subject toa
celling of Rs. 31 lakhs from the USSR Go-
vernment,

(c) The Suratgarh farm has on the whole
done well. Over a period of 12 years upto
1967-68 the farm has ylelded a net profit of
Rs, 4.11 lakhs, Further the selting up of
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the farm has brought under cultivation an
area of about 3,000 acres which was pre-
viously lying waste, The farm has given
employment to over a thousand families
and has brought prosperlty to the area,
The farm has also contributed to the pro-
gress of mechanisation of agriculture in the
country. The other Central State Farm
viz, Jetsar, Jharsuguda, Hissar and Raichur
are also, by and large, fulfilling their main
objectives vjz,, the production of quality
seed,

(d) Apart from the above mentioned
farms it Is proposed to set up a farm In the
Sutlej Bet area of Punjab, The land for
the purpose has teen located and it s ex-
pected that the Punjab Government would
be able 10 hand over the land during 1970,
1t has also been declded to set upa farm in
the Mizo Hills district of Assam ab a purely
developmental activity, This farm is ex-
pected (o start functioning during the current
year, Apart from these farms It is not pro.
posed to set up any more Central State
farm for the present,

Fortlfication of Basic Food Articles

4237, SHRI BENI SHANKER SHARMA:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to siate :

(a) whether a workshop organised by
the Protein Food Association of Indla in
December, 1969 has urged the Government
to make fortification of basic food articles
mandator;

(b) whether it has suggesied that ar-
ticles such as wheat and wheat products,
rice, bajra, beverages, tea, salt and biscuits
be covered by this:

(¢) whether it has also requested
Government to provide relief from sales
tax, excise, Income tax and exemption from
customs duty on Imported articles required
to process the food; and

(d) If so, the reaction of Government
to the above suggesions and the decision
taken in the matier ?

THE MINISTER OF STATE IN THR
MINISTRY OF FOOD, AGRICULTURE,

174
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COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDB) : (a) Yes, Sir.

(b) Yes, Sir.
(c) Yes, Sir.

(d) The suggestions are under consi-
deration, The Government had already
initlated pilot programmes in regard to
fortificatlon of wheat atta, modern bread
and common salt and have included suitable
provisions in the Fourth Five Year Plan,

Toerease In supply of Foodgrains to
Bihar

4238, SHRI  BENI SHANKAR
SHARMA 1 Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) the quantlty of rice supplied to
Bihar by the Unlon Government in 1969;

(b) the prospect of Increasing the
supplies to Bihar in 1970 ; and

(c) how far it will be sufficient to
meet the needs of the State ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AGRICULTURE.
COMMUNITY DFVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE). (a) : Bilhar did not ask for any
supply of rice from the Ceniral pool during
1969 and none was given to them, Asa
matter of fact they contributed a small
quantity of rice to the Central pool during
1969,

(b) and (c). Do not arise,

Development of Agricalture in Bikar
wader Foarth Plan

4239, BHRI BENI SHANKER
SHARMA : Wil the Minister of FOOD
AND AGRICULTURE be pleased to state:

(s) the amount proposed to be spent
on the devclopment of agriculture out of
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tho proposed total allocation made In the
Fourth Plan for Bibar State;

(b) whether Government propose te
formulate any special scheme for the deve-
lopment of agriculture In Bihar State so
that self-sufficlency may be achieved; and

(c) if so, the detalls thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Inthe Draft Fourth Five
Year Plan (1909-74) published by the Planning
Commisslon, the total allocatlon envisaged
for the Fourth Pian of Bihar was Rs. 441.61
crores, our of which Rs. 185.54 crores were
carmarked for programmes having bearing
on agricultural production, The following
table shows the break-up of outlay envisag-
ed for these programmes ;

Draft Fourth Plan
Qurlay (1969-74
(Rs. in crores)

1. Agriculiural Productlon 16.19
2, Minor Irrigation 46,00
3, Soll Conservation 3.00
4. Warehousing and
Marketing 0.30
5. Cooperation 6,00
6. Community Development
including Panchayats 14,75
7. Major Irrigation 99.60
Total 185.30

Since the overall size of Blhar's final Plan
is larger than that eanvisaged in the Draft
Plan, it Is expected that the fioal Plea will
have a larger financial allocatioa for agri-
culture and allied sectors. The exact
sector-wise allocation, however, s still 10
be finally decided upon,

(b)-and (c). For securing a rapid in-
crease in agriculiural production. a8 new
stirategy of Agricultural Development has
been adopted since 1966-67 in all the States
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including Bihar., The Main programmes
are cultivation of high ylelding varieties of
foodgrains, multiple cropping, irrigation
for intensive cultivation, soll conservation,
organised provision of inputs like fertiliz-
ors and pesticides, timely and liberal credit
facilities includieg institutional finance,

education and training and Intemsification

of rescarch. It Is proposed to Intensify the
varfous programmes under the Fourth Five
Year Plan.

Mialmum wage rate for unekilled worker
In Manlpar

4240, SHRI M. MBGHACHANDRA
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) the minlmum wage rate for an un-
skilled worker in Manlpur as fixed by the
Government of Manipur uader the Minimum
Wages Act;

(b) whether the said rate is golog to be
revised;

(c) whether the Casual Khalasls in the
Manipur Public Works Department are paid
much below the minimum wage rate afore-
sald; and

(d) H oot, whether these Khalasis are
not drawing only Rs, 75 a month in the
Public Works Department, Manlpur 7

THE MINISTER OF LABOUR AND
REHABILITATION (S8HRI D. BANIJI-
VAYYA): (a) Rs. 2/- per day for the Valey
and Rs.2, 50 for hill-areas.

(b) Yes.
(c) and (d). No.

Masipar Paschati Raj Bil

4241. SHRI M. MEGHACHANDRA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state §

() whetber Goveroment of Msaipur
bave approached Ceatral Government for
gettiog Manipur Pancheyt! Raj Bill pessed
o Parliament during this Budget Session;
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(b) if s0, the reaction of Goveroment
thereto; and

(c) If the reply to part (a) be In the
pegative, when the Bill, so circulated in the
diselved Manlpur Laegislative Asscmbly,
is oxpected to be taken up and enacted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI D. ERING) : (s}
No, Sir.

(2) Does not arise.

(c) The Government of Maolpur have
decided that sinoe tho Bill Is not without
public controversles, the matter will be
taken up only after the reconstitution of a
new leghlature In Msolpur and formatfon
of a fresh popular Ministry.

Industries set wp by Himalayan Tlles
Maaipur

4242, SHRI M. MEGHACHANDRA:
Wil the Mipister of LABOUR AND RE-
HABILITATION be pleased to state 1

(a) the pew industries set up by the
Himalayan Tiles, a private concern In
Maaslpur ;

(b) whether the said firm  got
setticment of pearly 36 acres of land for
sstting up industries snd glving employment
o local people ;

(c) M so. the sumber of people so far
empioyed en average during the year. 1969 ;
and

(d) wheter It Is a fact that the firms has
smpioyed some P.W.D. employses without
mecessary knowledge of and permission from
the authorities concerned 7

THE MINISTER OF LABOUR AND
REHABILITATION (S8HRI D, SANIJI-
VAYYA) 1 (2) to (d). The pecessary ln-
formation Is belog collected and will be
laid oa the Table of the House,
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Financial Assistance to Indigent Artistés
of Maopipur '

4243, SHRI M. MEGHACHANDRA
Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to stite :

(a) whether applications for grant of
financial assistance ‘aré received by his
Ministry from persons of Manipur, assoclat-
ed with Music, Dance and Drama now in
indigent circumstances ;

(b) if so. the number of such applica-
cations and the names of the applicants ;
and

(c) the action so far taken by Govern-
ment thereof ?

THE MINISTER OF INFORMATION
AND BROADCASTING, AND COMMU-
NICATIONS (SHRI SATYA NARAYAN
SINHA) 1 (a) Yes, Sir,

(b) List of names of seven persons
whose applications were received from 1967
to February, 1970, is placed on the Tablc
of the House,

(c) All these requests were rejected as
nope of these persons fulfilled the condi-
tion of eligibility of assistance laid down
fo the Scheme.

Starement

List of persons from Manipur who
applled for financlal assistance during the
period 1967 to February, 1970,

1. ° Shrl Nongmaithem Thanin Singh,
Molrangkhom, Chingakham Lelkai,

P. O, Imphal,

2. Shri Laisram Lookhon Singh,
Kalsamthong  Sinam  Leikal,
Imphal,

3, Shrl Wahenghan Ninglhemjaio
Singh,

Kwakelthal  Leimajam Lgihl,

Tmphal,

4.  Shrl Soram Angahan Singh,
Segalambi Takhel Lelkai, Imphal,
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T s shd . Leimapokpam Ham;:handnla
Singh,
Khagempalli Naganapikhong,
Imphal,
6. Shri Phurallatpam  Shanabanbl

‘Sarma, )
Moirangthoulefrak, Sanajanmasthan
Kelsamthong, Imphal,

7. Shri Laithram Toingon Singh,
Lamboiba Khongnangkhong,
Mamang Leikai, Imphal,

Discontent. among Inspectors of Co-operative
Department, Maanipur

4244. SHRi M. MEGHACHANDRA]

Will the Minister of FOOD AND
AGRICULTURE be pleascd to state :

(a) whether there is a great discontent
among the Inspectors of the Co-operative
Department, Manipur in keeping them
equated with the junior Inspectors of Assam
Co-operative Department, in their pay and
not granting them allowances including
House Rent Allowance as are admissicle to
the Inspectors of Astam ;

) ;(h)_ whether the Inspectors have made
representations indlvidually and severaily to
the Government of Manipur ;

“{¢) 1 so, any conslderation ‘belng made
by the Government of Manipur and any
proposal for revision of thelr pay made to
the Central Government ; and

(d) the
thereto ?

reaction of Government

THT DILPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI D, ERING) : (a)
and .(b) Yes, Sir,

(c) and (d) The scales of pay of the
employees in Manipur have been revised on
the basis of the existing equations of the

- posts, The posts of Inspcrors in Manipur

have been equated with the junior lnspec!ors
In Assam kecping in vlew the pre-revised



181  Writden Answers
scale and. duties of these posts in Manipur

and Assam, It is, therefore, not possible
for the Government to disturb the existing

equation of these posts,
Agricultural Universities

SHRI MUHAMMAD SHERIFE:
SHRI GADILINGANA GOWD:

4245,

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the number of Agricultural Uni-
versities functioning In the country and
their location ; and

(b) the numb:r of Universitles which
are golng to be opened In  the near future
and the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) At present 12 Agricultural
Universitles are functioning in  the country,
The names of these Agricultural Universities
with thelr lozation are as follows 1—

1. Uttar Pradesh Agricultural Uni-
versity, Pantnagar (U. P.) 1960,

2, Punjab  Agriculturdl Unlversity,
Ludhiana (Punjab), 1963,

3. University of Udalpur, Udaipur
(Rajasthan), 1962.

4. Orissa University of Agriculture
aod  Technology, Bhubaneswar

(Orissa), 1962,

5. Jawhar Lal Nehru Krishl Vishwa
Vidyalaya, Jabalpur, (M. P.), 1964,

6. Andhra Pradesh Agricultiural Uni-
versity, Hiderabad (A, P.) 1964,

7. Unlversity of Agricultural Sclence,
Hebbal, (Mysore). 1964,
University of Kalyanl. Kalyani
(West Bengal), 1965.

9. Mahatma Phuole Krishi Vidyapeeth
Poona, (Maharashtra), 1968,
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10. Punjabrao Krishi Vidyapeeth, Akola
(Maharashtra), 1969.

1. Assam Agricultural Unlversity,
Jorhat (Assam), 1969.

12, Haryana Agricultural Unlversity,

(Haryana), 1970.

(b) The Universitles proposed to be
established In near future are as follows §

(I) Rajendra Agricultural University
(Bihar), The Rajendra Agricultu-
ral University Act 1970 has been
cnacted ae a President’s Act (Act
No. 11 of 1970) with effect from
12th Pebruary, 1970. The follow
up action is being taken by the
Government of Bihar. No intima-
matlon has been received regarding
the Jocalion of the Universiiy,

(ii) Qujarat Agricultural University.
An Act for the establishment of an
Agricultural University in Gujarat
State was passcd In  September,
1969 but Intimatlon regarding its
locailon has not been received,

Kcerala Agriculiural University—
Government of Kerala have deci-
ded to establish an A-ricultural
University In thelr State and have
decided to locate it at Mannuthy

(Trichur),

(lv) Madras Agricultural University—
The Government of Tamil Nadu
have indicated their desire 1o estab-
lish an Agricultural University In
their Siate,

(i)
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Loss Incurred Due to Unloading of
Bolled Rice at Valiysthura
(Kerala)

4249. SHRI BABURAO PATEL:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to stato !

(a) whether it is a fact that the Reve
oue Minlster of Kerala stated in the Assem-
bly on January 22, 1970 that 1400 tenoes
of bolled rice could not be taken out of
the three godowns of the Food Corporation
of India at Vallyathura because of labour
uolon rivalry which resulted in stoppage of
loading and unloading operations ;

(b) 1ifso, the loss iocurred on this
account to Government ;

(c) the steps taken to prevent trade
union rivalary and such blockades ; and

(d) whether there have been similar
instances In other States and If so, when 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE:1 (a) Yes, Sir,

(b) The loss, If any, would arlse out
of stortage loss due to long stortage and
Is expected to be negllble, The exact loss
can, however, be asscortaloed only after
the stocks have been lssued.

(c) The Kerala Governmant had re-
ferred the dispute between the two trade
unlons to an arbltrator and the same has
sloce been resolved,

(d) No, Sir.
wigrat wret @iwt & fedt & qunr
forlr it ¥ farem ¥ famw

4250. =) & yww @Y w5 geen
wwy waTw ot W At gy w6
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- s md st Q@ ;
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(=) #ar @Twre wAar o srghaar
® s # @y go AN den ¥ gf
FAH A ¥ fawr w4l ; @

(w) afe gt, oy wfasg & faq I°&
w1 g faaifea fed ag § ?

AT QT NERW WAFT M {ATC
faam # o\ (o Aefag) @ (%) 17

(=) stz (7). NG Q@A F& F
T o2 Foft & @gdl X sy
Tl § T2 gEET 9T 14 T 99a-
fed srwaT wig 57 o1 graw §, WF
f& ga% fog atfaer gt ol ¥ fanilg

AAEET 9T X IAW g1 |

grame ¥ Qo ded afafraw o
sl gy IFUA fFd W &
¥ wra-aagA w9 qfc-

gt & wifes g9f gro
geg ww wigw faest
% fawma

4252, it gWA W WYAT © ¥ AR
aqr gaai| /A 98 IR W FO AW
fr

(%) savag wwx @ fF sare-magw
gegw qfiaTr, fgarsw 3w & g9
wifas €9 A %7 afeqlorn § geame &
R swast gru deed afefan 6
59 MU & Ieua ¥ at ¥ gey w9
g, fesst & fawray #r §;

(w) afx gt, ot 393 wifes daf &
am o g

() war gTwTT A quw A AW ¥
8 ¥ quarg ¥ §, s
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() afz g, @t gesrear gwad ¥
war wigard) #1 9§ § erqqr fey A w1
faarz g ?

&% qar grata w4 (W Nodtdar):
() s (@) sma-gagy GFIE
R &9, geaT e (fgaraw wdw) &
#7a7 74t ¥ uw 97 faats 13 @ead,
1970 m# frdias (¥a) svg ) S
fore® sqre wagy awas afoar gac
AT gru wraAr afufaaw, 1948 § g9
el & I 5t foFrga € af 4F
% f& wmivaar afafian &1 swga wsg
ax®1<t 1 fear snar 8, eufed agas
wA HIF (F+7) §903 7 99 N ag
Farg &t ¢ fF ag g@ wmd ¥ fgamaw
ST FY T F foF |

() & (7). wa Ag 9 1

famr otk @91 §3 mae A
fearmr W

4253. o ¥R Wy wgma ;84T
g aqy gEvew A §we A4 93
AW FY FO FLA s

(%) measy & formr €2 agqr ol
wgx # fead faawor &7 @ @ §;

(@) gt & smar fammz N o
¥ T@d g7 war g qg @a g e
farn &Y & s §;

() #ar aver w1 faw Q@ itz
afaw feaor @Y o earer s wr }
arfs &t @1 wrar’ ¥ e daa
oF; W
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{w) afz &, eﬁmftm mr w7
as safaa el omgd 7

: Tmm mmsr st ot qere
frm # vog ANt (ot B fag) 2 (W)
fomr €1t # Faw. o ff wzv sy
g wge & frad fagwor emadl )
faaaor &7 geardl 1 fAgaq fear aar
? 1 t@ gy gaFY gem M §

(@) st /€Y ) feazor A4 ) dem
qgier § |

(m) ot 7 1

() wea & adf szan)

1w are faam & sfws wreata
ot agr wgd soit ATl
gTT YT sl ‘g, w1
TF-AT WA B A/iG

4254, st gER WI AW : T
FAAT AWT NARW HT &WOC 7A T
T A FA w0 fF

(%) #q1 9g &9 t'rc. afas wmﬂw

gt aw wad =it - feam
sAq 59 ¥ F TEW 9F F@°go

geFi  wilg fesm @ fs ¥ & o

s ofY Q' w1 THFGT W@ 1 W I

! Mz grn faa @ ¥ waear

% wia; 7

() afx gl, oY 9@ 7T avwT ol
afafwar § AT g& way & sa sHad
wrafg?

| g 9T AT Sy SR e

fewm ¥ ew w@t () A feg) (%)
@ fawrn w) 0¥ fodt wems & m ¥

qarAg ¢
- (@) e § AfE9EAr
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afae it ar® qqi g ww
T T} wHI

4255 st Hlg QI : W7 OAR A9
gate wwt og gard &Y war w3 s e

(%) A% FAEg & aflaey fowm
aar g wiafaal # afafom afes
ary Ay o qx feg® i awf ¥ ww
w% 3 afusrfzal € wi-ae gear feadt
& sl

. (W) [E-F1T AAST ¥ e -
9% gequ 11/3/57-a d¥ qm faAiw 6
faasaz, 1957 & ST ITHI TAAFAIN
7 57 i & a7

% &q1 graia WA (st fo goiian):
(%) gaafa fawm & ow ufy 13 agas

‘(@) 3% fawm # Y% avm @Eraw
ufy 22 §1 F17 F@ 1 ogw gl
2

Transfer of Officers from Posts Carrylng
Exira Gains in Department of
Communications

4256, SHRI MOLAHU PRASHAD i
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to siate ;

(a) the number of officers, category-
wise, In thé Dcpariment of Communications
and Attached Officers under his Ministry
wiio have' beefi working against the posis
carrylng addiiional pecunlary benefit for the
last three years; and

{b) the reasons for which they have not
heen \rapafered In pursuance of the Home
Minfstry's D.O. letter No, 11/3/57-0&M
dated the Gih-Scptember, 1957 7

THE MINISTER OF STATE IN THE
MINISTRY . OF INFORMATION AND
BROADCASTING AND IN THE DE~
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PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH)1 (s) and (b).
Ioformation is being collected and will be
lald on the Table of the Sabha.

wfafcaq @m ary 93 W §0 w Q@
afuwliTal &t tamma™

4257, % ®iWg NWT: ¥ @w
a1 Bfa weEt g aA A 3o & fE

(%) 7% merea & adl fafeer
fawmt qar dwa srtag § ag 7 a8t
& afafoeg oy al w1 ow ) e
R FF R aEmfal @ AR
e fFad) §; ol

(@) @ "Aws & w91
geqy 11/3/57-3r, quz og. feafs 6
faawas, 1957 & wgare a8 felr o
w1 e wmrafed 4 fed od § @
weo g ?

aw, gfa awgarfer fake aar o
F7 we ¥ e WA (s A
wifza fd): (%) o (). a¥fera wm-
FAGIR @t Neqad &
AT 729 9T @ & AR |

Transfer of Officers on posts carrying extra
gains in Ministry of Information
& Broadcasting

4258, SHRI MOLAHU PRASHAD :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state ;

(a) the pumber of Offlcers, category-
wise, In his Minlstry of Information and
Broadcasting and attached offices who have
been working agalnst the posts car?':lng
additional pecunfary bepefit for (he;
three years! and :

T 3
{b) the reasons for which they have
been (ranferred In pursuance of the Homé
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¥

P A T AT & g 4d 3%
‘206,980 &% #t fe www G &

Written Amswers 192

Ministry’s D,0, Letter No. 11/3/57-0&M
dated the 6th September, 19571

THE MINISTER OF INFORMATION
AND BROADCASTING AND COMs
MUNICATIONS (SHRI SATYA
NARAYAN SINHA): (2) and (b). A
statement is laid on the Table of the House,
[Placed in Library. See No, LT—3002/70]

U ¥3T6 aql fast e g A
grerd sfaaal &1 g1Raw

91 &7 SN qgraar

4259. ot Wtwg w1 e
qur gfe o 93 A A FU G0
f&:

(%) 391 I AAGT B AW WE
gar fasr B4 quAT gd safgeal
RS 7 F IRF A weq gd
§; R

(=) afs i, @ fla F@R G
v ar faer s & gl 3 fRg
a3 9% @ af agrmar #1 @ s g
12 o7 % Q¥ Frad geden gr § ?

e #fa, sratas faste a1 ag-
W AT § geadr (st de gim)
(®) g 1w g, fasr qar uel
=t ) W afag F@ A gad
oF [ET 8 |

(@) @ A & fon F agaat
faer &2 & geima § fag gfg Wi &
1% sufeT 9¢ 10 WY a1 ST WP
gevaT & fou afs wor 3% @ wiw

1220 =% 9% i 31 wed qeErd
Wt T AT @ve e § aaal & fog

a1 agrmar A & Ak ) 1969703
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AIgN ) gad $F 57 A%
fFad vl satfora fed ng § sw%
TR & T GTRTT F FEAT  OFW W AT
Y & AT STer 1% 9T @Y% g 9TS 9
LCE Uil

wfes  wan fim wewrt ww W@
|/TeaAT %7 arqw fear AT S e
it fom & wharfol
wY &7 fean amn

4260, oft wAwer faw: w1 oWw
aqr qrafy ¥ a7 @A N Fww SR
fw :

(%) =1 afes witdtr @|r w9-
ardt &9 dtar wa=fedl # ow wgew-
quy sfafafgea sear § ;

(=) w1 w7 At forr & aw
TEAT ¥ AFqAT A9E F o § o

() afz gt, af oftag frwr Faaw &
frad wAmfal ® alsd ¥ ger w7,
frafag §7 qaqnr aifew ¥mq gz v
A& ®T g0 feq mar g, &

(%) @ a3 wewI gy v wy-
afrwYar i ?

aw  war grefw W (s oA
weiriar) (%) & (9). w9 89 < wPA@
g% gru e a7 sqamEn @fgm & 5y
oAl & fag ) AA T oF a™
for e 1968 ¥ anfaw & o )
X6 €9 A g7 AFGAT N9 $A & for
o erar qw fear § 1 w@ 9T e
qiu GCET §eGT & §UTyA ¥ 6aw F
T ¥E AR IEEAI & v A fawwr
s ¥@ 9T STON Wy Aar § A far
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ot atw & a1 @ §, I # wEIA
w et § | g7 ofefeafaq) ¥ <q @
sfafafa- eaeg ot Fafefam foar s
21 af T Semse gaar ¥ Agwie, oA
o fara & fed sATd WY wdsga,
JHE® §TH ATAT IAE! AAT AEEN
UwET & gamgr agf 7ar &)

Import and Distribution of
Vegetable Oll

4262. SHRI MADHU LIMAYE : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it Is a fact that due to the
fallure on the part of Government to import
Soyabean oll and mutton tallow In time the
prices of vegetable olls have risen steeply;

(b) whether it is also a fact that Prime
Minlster durlng her recent visit to Saurashira
assured the people of urgent supplies of
three times;

(c) il so, what is the likely order of
import; and

(d) what are the details of distribution
programme of oil and tallow ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1 ANNASAHIB
BHINDE) : (a) There has be=n some
increase in the prices of vegetable olls
during the past few weeks, but it would not
not be correct to attribute the same to
inadequate supplies of soybean oll or tallow,
stocks of both of which are siill avallablq
with the State Trading Corporatlion as well
as the users and are also under import,

(b) No, Sir.

(¢) Does not arise.

(d) Soybean oll Is being distributed to
vanaspatl factories for use in the manufacture
of vanaspatl at a specified level of Incorpo-
ration, and to Interestod State Goverpments



195 Written Answers

for belng processed Into refined oll.
is being distributed to soap manufacturers
and fatty acld manufacturers in accordance
with allocations made by the Directoraté
General of Technical Development, and
Development Commissioner, Small Scale
Industries; as the case may be.

Strike Notlce by Textile
Workers in Delhi
4263, SHRI KANWAR LAL
GUPTA :
SHRI DEVEN SEN :
SHRI ONKAR LAL BERWA !

Will the Minister of LABOUR AND
REHABILITATION be pleased to state )

(a) whether it is a fact that textl]:
workers of five big textile mills In the
capital decided to go on strike
Fcebruary, 1970;

(b) If so, what are their demands;

{c) what action has been taken by
Government to meet their demands; and

(d) whether Government propose to use
its good offices to sce that the demands of
the labourers are met by the managements ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) and (b). Yes, the workers

of five texllle mills in Delhi served a strike

notlce on the managements to press their
demands for upward revision of rates of
wages and dearness allowance and certaln
other facilities.

(c) and (d). Following Intervention by
the Labour Department, Delhl Adminis-
tration, a settlement was reached between
the parties on February 26, 1970.

Government AdvertiSements tlu'onlh
Foreign Firms

4264, SHRI KANWAR LAL
GUPTA :
SHRI SHARDA NAND

SHRI SURAJ BHAN :
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SHRI MUHAMMAD
SHERIFF * ;

Wil the Minister of TNFORMATION'"
AND BROADCASTING AND COMMUNI- :
CATIONS be pleased to state 3

(a) whether it Is a fact that advertise-
ments are distrlbuted by Governments
through foreign firms In some cases;

(b) If so, the detalls thereof and the
amount - of advertlsements  distributed
through these firms in the last three

years;

(c) whether it fs also a fact that Air
India and other Government statutory bodies

have been emploping foreign firms I’nr this
. job; and

(d) if so, why Government are distri-
buting advertisements through these foreign
firms ?

THE MINISTER OF INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS (SHRI SATYA NARA-
YAN SINHA) : (a) Yes, Sir.

(b) to (d). Information is being collected
and will be lald on the Table of the House
as early as possible,

Production of Whea t and Vegetables
' in Delbi

4265, SHRI KANWAR LAL GUPTA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether It 13 a fact that 65 per cent
of the cultivated area in Delhi 1s under high
yielding variety of wheat;

. (b) if so, the total amount -of wheat
production In Delhi during the last three
years;

(c) the total arca of fand covered under
vgptshle crash progrgmme; and

(d) the steps taken by Government in
Delhi to-bave more production of wheat and
vegetables ?



197 Written Answers

THE MINISTER OF.STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir. Qaly 40 per cent
of the cultivated area in Delhi Is under the
high-yielding varities of wheat,

(b)

CHAITRA'S, 1892 (S AKA)

Total prodution
of wheat

Year

1966-67

47,000 tonnes
1967-68 74,000 tonnes’
1968-69 68,964 tonnes

(c) The total area covered under vege-
tables is about 35,650 acres,

(d) The steps taken include :—(i)
Supply of high-yielding varieties of wheat
sced and improved wvarieties of vegetable
seeds, fertilisers, manures pesticides, etc.
(1) provision of credit by banks and taccavi
loans, (li) Extension of irrigation facilities
and priority in electric connections for
tubewells etc, and (iv) Farmers' training.

Construction of Tubewells in Jalore
District, Rajasthan

4266. SHRI D, N. PATODIA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state 1

(a) whether the UNDP (SF) Project
has submitted its report in respect of cons-
truction of 200 tubewells in Julore (Rajas-
than) ; if so, the findings of the report ; if
not, by what time the report will finally be
submitted ;

(b) whether Government have taken up
the programme of constructing 1ubewells
in Jalore on a limited scale without wailing
for the final report of UNDP (SF) ; if so,
the details thereof ; and

(¢) in view of the importance of this
project for the developmznt of the area
which is continuing to be affccied by famine
year after year, will the Government take
up the project at the level of the Central
Government without waiting any further ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a). The U.N.D.P. (SF)
Project .undertaken by the Exploratory
Tubewells Organisation aims at groundwater
assessment studies in a selected area of Rajas-
than Including the Jalore District, The
work under the Proj:ct in the Jalore area
has been completed, The compilation of
data for the final report incorporating the
results of investigations In the Jalore area
has also been completed. It Is expected
that the final report will be submitted wvery
shortly,

(b) No, Sir.

(¢) No such proposal has so for been
recelved from the State Government of
Rajasthan,

Steps for Less Paper Work on Research
Regarding Agricultural Prometion
Work

4267, SHRI D. N. PATODIA 1 Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

() whether it Is a fact that according
to a survey conducted by the Institute of
Applied Manpower Research  personnel
engaped in agricultural promotion activity
are spending disproporilonally long hours
on paper work ;

(b) whether the study is applicable to
the actlvity of pzrsonnel under the Central
Government ; and

(c) if so, what particular steps have
been taken to ensure that paper work is
lessened and th= officials are able to devote
more time to ficld work ?

THE, MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yen.

(b) No.

(c) Does not arise.
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Printing Concerns in charge of priatiag of
Soviet Land and American Reporter

4269. SHRI SAMAR GUHA 1 Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state ;

(a) the names of the Printing Presses
which priot ‘Sovietland' and ‘Amerlcan
Reporter' In all Indian languages fincluding
English for the U.S.S R. and U,S.A, diplo-
matlec misslons In Indla;

(b) the types of other books, brochures
and periodicals of these diplomatic missions
printed in such or other printing presses;

(c) whether such printing presses are
owped by political party or pariies or
persons beloogiog to any political party;

(d) if so, the names of such party or
parties and members of political parties;
and

(¢) the rate per form given by these
diplomatic missions glven to these printing
presses aud the total amount annually paid
by them to such printing concerns ?

THE MINISTER OF INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS (SHRI SATYA NARA-
YAN SINHA) : (a) and (b). A list of
printing presses, where newspapers and
periodicals brought out by the US 8.R. and
the U,S, diplomatic missions io India are
printed, Is laid on the Table of the House.
[Placed in Library. See No. LT—3003
/70]. Information about bouks and brochures,
printed and published by three missions in
the country, is not avallable,

(<) to (¢). Government have no Infor-
mation in the matter,

Fitm exhibited by Forelgn Diplomatic
Missions In India

4270. SHRI SAMAR GUHA 1 Wil
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the pamesof the filme, newsreels
and other cinema features freely circulate
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ed In Indla durlng the years 1967, 1968 and
1969 by the forelgn diplomatic missions;

(b) whether these films were or are
shown directly by these missions or by the
friendship organisations connected with such
missions;

(c) If so, the names of such friendship
organisations; and

(d) whether these fllm shows have
been used by thess friendship organisations
for collectlon of funds ?

THE MINISTER OF INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS (SHRI SATYA NARA-
YAN SINHA) 1 (8) to (d). The informa-
tion is Is belog collected and will be lald
on the Table of the House.

35 mm. Documentary of Netajl Bose

4272, SHRI SAMAR GUHA ; Wil
the Miolster of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state 1

(a) whether itisa fact that a 35 mm,
poslilve print documentary fllm on Netajl
Subhas Chandra Bose was shown In different
Districts of West Bengal till 1960-61 by the
Public Relations Department of the State;

(b) whether this Department possessed
several prints of the film;

(c) whether other States also exhibited
this flim;

(d) whetber this fllm was burnt under
orders from thc Director of West Bengal
Publicity Department, if so, the reasons for
that ; and

(¢) whether this fiim contained valuable
documentary pictures of Netaji related to his
role at Tripuri Congress and In Azad Hind
Movement and if so, the steps taken by
Government to find a print of this film ?

THE MINISTER OF INFORMATION
& BROADCASTING AND COMMUNI-
CATIONS (SHRI SATYA NARAYAN
S8INHA) : (a) to(c). The documentary
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film on Netajl Subhas Chandra Bose was
produced by the INA Defence Committee
which was exhibitied in India in almest all
the States In Conmerclal Cinema Houses.
The film was shown In West Bengal in 1947
in some cinema houses, In 1951 or so the
local film distributors of this film offered
three worn out prints for non commercial
exhibition In the districts through the Audlo
Visual vans of the State Government of
Wost Bengal.

(d) The prints which were In wornout
conditlon were on nlirate base stock and
therefore fire hazards. That Is why the
prints were destroyed. As the film did
not originally belong to the State Govern-
ment of West Bengal nor was the pegative
of the film avallable in West Bengal, no
coples of this film on Acelate base mate-
rial could be made.

(e) The version shown in West Bengal
did not contain the coverage of Tripuri
Congress, or some portions of it. Attempts
made to trace coples of this film from the
distributors in West Beogal or from any
other source have falled so far,

Enquiry info working of Cooperatives

4273, SHRI HEM BARUA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to siate ;

(a) whether any enquiry has been
made {nto the working of the co-operatlves
in this country ; and

(b) whether this enquiry has disclosed
any [Irregularities ; If so, the measures
proposed to plug these loopholes 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD. AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI D. ERING) 1 (a)
Committees have been appolnted, from
time to time, by the Government of India
to go lato the specific problems of coopera-
tives; enquiry Into the working of individual
cooperatives, however, Is the statutory
responsibility of the Registrar of Coopera-
tive Socleties under the respective State
Acts. The Government of India appointed
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a Commlittee under the Chalrmanship of
Sri Ram Nivas Mirdha In 1964 to ;

(1) lay down standards and criteria by
which the Genuineness of Coopera-
tive Socleties of varlous types may
be judged and to suggest measures
for weeding out non-genuine socle-
tlos and preventing their registra-
tion ;

(i) review the exisiling cooperat've
laws, rules and practices with a
view to locating the loopholes,
which ecnable vested Interests to
entrench themselves In cooperative
institutions and recommend
measures—Jegislative as well as
admiolstrative— for the elimination
and preveotion of such wvesied
Interests ; and

(ill) examine the factors Inhibiting self-
rellance and self-regulation In the
cooperative movement and to
suggest appropriate remedies,

(b) A statement Is enclosed,

Sratemant

The Mirdha Commitlee submitted lts
Report in 1965, 1t reported that while the
cooperative movement as a whole was
proceeding on right lines, there was short-
comings and defects whichcould be remedied
successfully with vigllant adminisirailon and
supervision at official as well as non-official
levels. The Commiitee recommended
open membership, exclusion of money-
lenders, traders and other middlemen,
adequate arrangements for audit and
independent agency for audit, bullding up
of common cadres of qualified and trained
personnel, regular elections and meetings
of general body and adequate arrapgements
of education and traioing of members and
staff of cooperatives. These recommenda-
dons were referred to the State Govern-
ments and were gencrally endorsed by
the Conference of State Minlsters of
Cooperation held In 1965, However, there
was not much progress in their implementa-
tion. A quick study was also attempted by
the Government of Indla in 1967 to
ascerialn the extent of vested Interests In
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primary agricultural eredit cooperali;ta.
This problem of vested iInterests in the
cooperative movement was considered in
detail by the Conference of Chief Ministers
and State Ministers of Coocperation held in

MARCH-26, 1970
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Some States have amended the State
Cooperative  Socicties  Acts/Rules in
pursuance of the rccommendations of the
Canference of Chielf Ministers, Some other
States have set up commitiees to study

= i

June, 1968, The Conference recom ded
a number of measures for curbing the
growth of vested  interests which included

the following 1 .

(1) Exclusion of moneylenders, traders
and other middlemen from the
membership of the cooperative
socleties by statute, If necessary,

(2) Strict endorcement of the principle
of open membership in the
Primary soeleties,

(3) Reservation of seats on the Board
of Management to small farmers
and Members of weaker sections,

(4) Restrictions on holding office for
more than two terms in the same
ins'itutions and also  holding
office simultancously in more than
two institutions.

(5) Regulation of the loans Issued to
the office bearers,

(6) Regular election by an independent
authorlty,

(7) Adequate arrangements for audit.
trained

(8) Creation of cadres of
managerial personnel.

(9) Formulation of rules for recrult-
ment of staff.

Adequate  arrangements  for
education and training of staff,

(10)

These recommendatlons were com-
municated to “the State Governments by
this Ministry. The action taken thereon
was reviewed in the Conference of Regis-
trars of -Cooperative Socielcs held at New
Delhi on 6th and 7th June, 1969 and in the
Conference of Minisiers incharge of Coope-
ration held at Bangalore op 3O0th June,
1969 and 1st July, 1969,

'SHER SINGH) :

d ts to the State

ve arm

P
legislation.

Examination of transfer of Work-
charged Staff of P & T Depart-
ment

4274, SHR1 BHOGENDRA JHA : Will
the Minister of INFORMATION AND
BHOADCASTING AND COMMUNICA-
TIONS be pleased 1o refer to the reply
given to Untransfered Question No. 702 on
the 26th February, 1970 and state 1

(a) whether examination of the cases
regarding transfer of workcharged staff of
P & T Department has since been complet-
ed ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADBASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) No, Sir,

(b} Does not arise ?

Opening of Post Offices in Bajraba,
Mahekia etc. in Darbhanga
(Blbar)

4275, SHRI BHOGENDRA JHA:
Will the Minister of INFORMATION AND
BROACASTING AND COMMUNICA-
TIONS be pleased to refer to the reply
given to Unstarred Question No. 701
on the 26th February, 1970 and state 1

(a) whether examination of the propo-
sal for opening branch Post Offices at
Bijraha (Bisfi), Mahekia (Khajouli) and
Damodarpur  (Banipati) in Darbhanga
District (Bihar) has since been completed ;
and

(b) if so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROACASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
(a) and (b), Examina-
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tlon of the proposal for opening of a Branch
-Post Qffice at Marukia (Khajouli) in Dar-
bhanga- District has since been completed,
The nearest Post Office at Gobroara is at
a distance 1} miles from Marukla. Since
departmental standards - have pot been ful-
filled, a post office at Marukia can only be
opened if the anticipated loss of the office
and the extra loss of the branch
opening of a post office at Marukia are
made good by some interested parly as a
non-returnable Contribution, This amount
of pon-returnable contributlon  for the
first year has been ascessed at Rs. 1253.76 P.
This amount has not yet been paid by any
body, Proposal for opening the Branch
Post Offices at Bajraha (Bisfl) and Damo-
darpur (Banipatti) are stlll under examina-
tion,

All Indla Radio Station for
Derbanga

4276. SHRI BHOGENDRA JHA 1
Will the Minister of INFORMATION
AND BROACASTING AND COMMUNI-
CATIONS be pleased to state @

(a) whether work for the execution of
the project for the establishment of Mithila
(Darbhanga, Bihar) Broadensiing Station
of the All India Radlo has begun ;

(b
(®

THE MINISTER OF INFORMATION
AND BROADCASTING, AND COMMU-
NICATIONS (SHRI SATYA - NARAIN
SINHA) : (2) The scheme for selting
up a Radio Siation at Darbanga has been
approved,

(b) Sites for locating the studios and
transmitter bave been flnalised,

if so, the details thereof ; and’

if not, the reason for the delay ?

(¢) Does not arlse,

Export of Sugar

4277, Will> the Mioister of FOOD
AND AGRICULTURE be pleased to
state l‘

() the quantity of sugar exported to
vaifous coutrics during 1969 ;
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(b) whether Government have got
success to export sugar according to the
demands of foreign countries ; and

{c) the foreign exchange carned as a
result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND AGRICUL.
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE): (a) and (c). The

“quantity of sugar exported In 1969, country-

wise and the “estimated foreign exchange
earning therefrom are as under :—

Couniry Qty. export- Estimated
ed (Tonnes) F. O, B. S.
Joreign ex-
change earn-
ings (Rs. 1
Crores)
1. US.A, 68,550 7.55
2, UK.
(N.P.Q) 25,400 2,17
Total : 93,950 9,72

(b) Due to the low International sugar
prices, sugar was exported in 1969 only to
the preferential markets of the US.A, and
the U K. (N,P.Q.) to meet our inescapable
commitments under the US. Sugar Act,
and the Commonwealih Sugar Agreement,

Direct Diling sysiem between Delbhi—
Calcutta apd Delhi— Bombay

1278, SHRI RAM KISHAN GUPTA :
Will the Ministcr of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state the stage of the
pioposal to provide Direct dialling system
between Delhi—Culcutta and  Delhi—
Bombay ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMLNT OF COMMUNICATIONS
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SHRI (SHER SINGH) : To provide trunk
dialling facilities between Delhi-Calcutta and
De'hl —Bombay, Trunk Automatic Exchan-
ge at Delhl, Bombay and Calcutta have
already been planned, The Trunck Auto-
matic Exchanges at Delhi and B ymbay have
since been commissioned and the Trunk
Automatic Exchange at Calcutta is likely to
be ready by end 1972.

For providing the direct dialling system
between Delhi—Calcutta and Delhi—Bom-
bay there are certain limitations in switching
equipment and the circuits, The depart-
ment has taken actlon to overcome those.

Increase in the nomber of Gheraos In
Industrial Organisations

4279, SHR1 RAM KRISHAN GUPTA
Will the Minister of LABOUR AND
REHABILITATION be pleased to state 1

(a) whether the number of gheraos In
Industrial organisations s Increasing day by
day; and

(b) If s0, the steps taken and proposed to

be taken to check them ?

THE MINISTER OF LABOUR AND
REHABILITATION SHRI D. SANIJI-
VAYYA) 1 (a) According to Information
received from the State Governments, there
has not been marked Increase in the number
of gheraos In recent years Io industrial
organisations, except in West Bengal where
the number in the first quarter of 1969-70
was greater than that for the year 1968-69,

(b) Gheraos have evident law and order
implications, involving as they may crimi-
pal offences of various kinds. In that con-
text they are primarily the concern of the
State Governments, As for their bearing
on industrial disputes, the mater came up
before the Standing Labour Committee at
its meeting in May 1967 and the Commiitee
disapproved of coercive and intimidatory tac-
tics, including ‘Gheraos’ (wrongful confine-
ment), for resolving Industrial disputes.
The State Governments have been advised
accordingly.
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Effect of Receat Ralas on Crops
4280, SHRI YASHPAL SINGH:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the effect of recent ralns on
the crops has been studied:

(b) If so, whether the crops have been
benefited or have suffered damage; and

(c) if damaged, the quantum thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASHIB
SHINDE) : (a) to (c) Rains recelved during
mid-January and February after the dry
spell have been generally beneficial to the
standing rabl crops, though In some purts
of Haryana, Madhya Pradesh, Maharashtra,
Rajasthan, Uttar Pradesh, Bihar and Delhi
crops are reported to have been somewhat
adversely affected by heavy rains and  hall
storm occuring subsequently, It is not-
possible to give any precise estimate of the
effect of these ralds and hails orms on crops.
On the basis of qualitative reports about
weather and crop condltions, it is however,
expecied that the total production of rabl
foodgrains during 1969-70 would be higher
than that in the previous year. Firm estl-
mates of production of rabl Crops would
became available after the close of the agri-
cultural year j.e, sometime In July-August
1970.

I aay are feam & wisd €6l
firae (fawe) & ey fomm g

Ll ]
4281, it gqeoTw fey :
ft T fuw anw
oft a'x farg watfiemn :
¥qT AT AT THIT WIC §WTC 5N
qg W ¥Y ¥ S e

(%) wnagaw} fF ¥w i
IO ¥ Tw awtr i fedm & wriwd
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itfrae (fawed) w1 froa 33 go <@t
graY qesT a7;

(w) wa1 qg +ft a= § fis ga% g
effyre i o a1 100 v9@ ¥ Az 93
#07 oiw =R ¥ AgAT gL =t o

() afz gi, ar 3ar 397 & wASQ
YN faa< orx W oo 97 X wF ST @
? wafs ¥t gg wwrew & Fgi &
wgare 2R aafes #) frelt ot ofcfeafn &
Bar ¥ g2 A wgafa A & w awa);
15

(w) afz gt @ % wr o §
3R 37g 77 wiaF) ¥ fasg axFx W
a1 FEAE) FA &1 fawe g e ag
wIqaTg &7 qF K1 A1GA 7

AT AGT TRTQ HAOA H} T HATC
faowm & wog W (s 3 fag) ¢ ()
ot gt AT Wiy W A e fawr 6T
wigwdt fofrax (faga) et &
100 9 &1 w36 Mz waA feqr ot s
3% wfaa frgam & aYc fegr mar a1

() oft agY 1 fowran 3 qreT N
100 593 &7 A1 W4T 4T JAFT AVAC &
margl ' gafeqfr § da1¢ few @AWY
¥ Mz fwar Tar ST W AT 9T BN
YT qrIve wT ¢ T2 fawga @
ar® ) wEerd ey (fawsh) o
1T WY 2 & Fog @Yer fear

() @ar (7). wiard ® fawfaa
weX & art F frwe fear o g ke
@ a7 ot & favia foar oo

Haryana Radio Station

4283, SHRI BHRI CHAND GOYAL}
‘Will ihe Minlster of INFORMATION AND
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BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether Government have deferred
the selectlon of location of the Haryana
Radlo Statlon till the slte for new caplial is
finallsed ; and

(b) If not, whether any other place has
been finallsed for the location of the radlo
Statjon ?

THE MINISTER OF INFORMATION
AND BROADCASTING, AND COM-
MUNICATIONS (SHRI SATYA NARA-
YAN SINHA) 1 (a) No, Sir.

(b) Rohtak,

Drought-affected Areas of Haryana

4284. SHRI SHRI CHAND GOYAL :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state |

(a) whether Government’s attention
has been drawn to the appalling conditfons
In three Districts of Haryana which are the
worst drought-affecied areas;

(b) whether there is paucity of drinking
waler in some areas;

(c) the steps taken or contemplated by
Government to relleve the people of
their miserable plight; and

(d) whether any scheme has been for-
mulaied for the supply of drinking water,
food and fodder 17

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No. The Siate Govern-
ment have conflrmed that there s no
drought-affected area in Haryana at present,

(b) to (d). There are some arcas in the
State lacking In adequate drinking water
facilities, and the Haryans Government have
undertaken sultable schemes for removing
ihis deficlency. There is po serlous diffi-
culty, bowsver, about ihe surply of food
and fodder In the Siate,
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i e, e gl (et @
e 11 st 12% dw ¥
wre sfa w1 geam
Lic ]

4285. Wil grauT® AW w1 6
wa grafa §) 77 TR ® FO S
fw :

(%) va1 ag ww & & Mar w@,
Wie gion, feeelt ¥ smrw 11 AT 12 %
arw &Y yfg grafe fawm & wex W R
a1 faedl} e fArm § @ @A 9%
miee wa@ & fAgy fenr g ;

(&) 741 ag +t a=  f§ faesly ane
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toeg ol av ag yfw sEw Al &
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¥ HT § AT W Afwr ww aw
faedlt Aat fann &1 2 2 a3 £ §w-
wg?

wm, Quare a9y gaafa Aweq ¥
Tgwst (s Wivew w1 wTww) : (%) @
(m). wfaa srawid oxnfaa £ wr @)
¢ Wl awt &) A7 9T @ & wraE)

frafa & feq fedel § Siefag aat
war ¥6i o) fweni w1 gaama

4287. o agravw ferg wreat ;v
wra qur gfw 95t gz aaA FY Far &
fs:

(%) w7 a7 @ § f5 fa2a & =he-
fag g1t aqr ®&7 97 feehl &1 e
j@ § wa as A& feqr mar §; &l
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(@) =fx gi, @ fafa daga
sary # vad go fadei #  otwfig gt
aqr %91 7 feed) 1 SwEA A ®
fag goee @1 ¥ & FaEl ) Mg
B FM A s € oar @
t?

wiw, ¥fg, mguifas fase w@
TEwIT wwreg § Teg s (s s
mfge fak) : (¥) o< (7). ona &
fafem a=zfra ) wastsda foew o1,
fa% ‘gagm g0’ wg3 § st feom-
72 & fau wfag § 3l &% & Qa7
AT ‘zs Fafew’ faew v frufa & fag
SURF AN fegar nar 1 @ wasd
%1 #1579 & foy SwRel #1 AdFEA
D F9 Seaiga T 91 @ § 1 1A wol
®! §8 w77 wadg freai & o -
aw fFy ar @ g

weq 5gw § fam ywaa feg o
e fam

4288, =it tio Wo difwa: sar
QWA q9r FERW L Ewre {69 a9g
TaA ¥ F w0

(%) & amg vex 5@ F @A
fasi arasdt g fras) awmar ufe § ;

(7) e awrm ufe & & fwadr
ufer guwrd sEearsi g 27§ ; i

(%) 3% a5[@ uf § aga $@A &
foq #qr Fiagr Ay A€ § ?

T AYT NENW WNET A T
fem & cog & (s e fag): (w). 1
T, 1970 ¥ 30 faasa<, 1969 a% ;m{
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foq ag 2N fa=i @ 40.20 =
g ¥t ufr awmr 6t )

213

(=) 10.57 & w37 1

(7) wwrmr ufo & agh & fou
sETaTEY & Arg o sqAg SR ST
7 ¥ aeq% eqrfoa 1R, 2g)T w1z 8
ot o & wgl-wdf  wawmw 1 w1
wriarg ®7 a4 917 feqg o &1

neg 93w § ow ¥ wigs wosk
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wry awr ¥fy 5 75 q@d € FO
e

(%) wox stw ¥ fogx dtr wet 3
af are 3 yfw ¥ feot wfz g€ & fre
% oF & wfew saw Aif 0f § ; Wi

(@) 7 ew yfa & aw gfz wr
F1oor fawd ghama # gfg dar o ?

aa, gfe, argnfas fasm aor ag-
i waren & e At (o e arfge
ferg) @ (%) agr (w). @7 a5l & gk
1966-67 & 1968-69 a% (wfwra ad, fore
% foq stis¥ s gt 7o §) A R i
g 73 o fafea &N & atied faea-

4289, o Wo wo 3w : sar fafag @roon & fa oy §:—
R 1966-67 1967-68 1968-69 sfaga a@ted (+)
ar 4t (—)
_ ¥
(gt 7 #)
1966-67  1967-68
€ gear %) geEn
# ¥
1967-68  1968-69
Qar mar fage 7205 17798 18074 (+) 34 (4) 16
Lk
wtaT war §@ &7 18336 19653 19912 (+) 72 (+)13
o% a9 ¥ sarer 1131 1855 1838 (+) 64.0 (—) 0.9
aYay AT o
frow fafea & 1089 1143 1309 (+) 50 (+)145
g fafer e 1113 1162 1363 (+) 44 (+)173
% wew ¥ 24 19 54 (=) 208 (+) 18422
wfus

fafer &'
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oF g9 Xafes Ay g @ H
yfr 16 wrev a3, G fowk & -
a{l, ag wgw sww, I ¥ wfawa
aqr gt arat ax feic st g, ifs
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T ¥ et qar wvw ¥ avare fead

afz g€ b oo ¥ oo gfa ¥
faet afg g } 5 o<

(@) 7o 377 gfg avg whew ar
sgaa sy gl !

wru, §f, arqerfow faewrw oav wg-
wre Wawe § oo Aot s
for) : (%) 7s7 wqw § 1968-69 ¥
g 17 A AF a7 a6t ¥ qiv gy

famgai* & &7 s SoqmaT & wiwe fav
(%) wsa ska ¥ aq @t aut & faw- @ & fag g —
1966-67 1967-68 1968-69 sfawd 3fe () saan
sfaaa & (—)
(st gaifem) (=fram) 1967-68 %  1968-69
1966-67 %Y  1967-68 ¥}
gear § gear |
& 1429 1551 1547 (+) 85 (—) 03
(gorre Reerdd
#) gemzA307 561 427 (4+) 827 (=) 239
(g vz
zA1 #)

*gawe, aeedt § @, faw, alfear, @, 936t @ wad )

weq 527 # faegal 1 areafas a9a
¥ alwd sww Al §

(&) 1967-68 #Y wafe & wigs
weft afifeafady aar fasra s1dwal €1
wafr & 17 S agr Swnea ¥ 2fg
g€ 1 1968-69 ¥ sz # gP Wit
® RV gEn: IWRA W qafw #
smafes qar aughe agt €1 aqrar amar

L4

Expenditore Incurred on telephones provided
at residences of officers of Central
Go vernment

4291. SHRI N, R, DEOGHARE : Wil

the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the categories of officers of the
Central Government who are entified 10
telephone connections at their residence;

(b) the average yearly expenditure on
such telephones of each category of these
officers; and .
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(c) the total expenditure Incurred by
the Government on the telephones of all
entitled Central Government Officers during
the last three years upto the end of 1969 ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) As a gene-
ral practice, Officers of and above the rank
of Deputy Secretary and their equivalent
are allowed the facility of a resldental tele-
phone. At lower levels, personal staff of
Minister and Secretarles and Parliament
Assistants are also allowed this facility, For
others, 1t Is allowed according to require-
ments of officlal business.

(a) and (c). Information will be collected
and placed on the Table of the Lok Sabha.

Loss of Foodgrains due to transporiation
and exposure

4292- SHRI N. R, DEOGQHARE :
Will the MINISTER of FOOD AND
AGRICULTURE be pleased to state )

(a) the loss in quantity and its value In
rupees to the foodgrains In the last three
years due to their open transportation and
exposure to ralns; and

(b) the steps taken by Government to
check such loss in view of the approaching
rainy season ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The quantity of foodgrains
damaged by rain In open wagons In 1967,
1968 and 1969 was about 447, 2195 and 2609
tonne respectively. The loss during 1967
was estimated at about Rs, 1,60,000/-.
Ciaims for the years 1968 and 1969 are still
pending with the Carrler and it is not yet
possible to stato the loss during these

years,
(b) The steps taken by the Government
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for the proper protection of foodgralns In
transit loclude ;:—

() Carriage In covered wagons to the
maximum extent possible;

(1) Covering open wagons and trucks
carrylng foodgrains with good tar-
paulins  properly fastened and
lashed; and

(lil) Loading of foodgrains In open
wagons in falr weather only which
will be cleared in block rakes with
escorts so as (o ensuré proper
checks enroute,

Average Yield of Foodgrains iu India
and In other Countries

4293, SHRI N- R, DEOGHARE ; Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state ;

(a) the average of foodgrains per acre
in US.A,, USS,R.,, Mexico, Australia
and India ;

(b) whether it is a fact that Indials
far behind In respect of yleld per acre
and

(c) the steps being taken by Govern-
ment to set up yield per acre in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A statement showing the
average yields per hectare of some principal
foodgrain crops in U.SA, USSR,
Mexico, Australia and India for 1965 to
1967 Is attached.

(b) The average yiclds In Indla are
generally lower than those In the countrles
referred to in (a) above,

(¢) Under the New Statlonary for
Agricultural Development, lnitlated since
1966-67, steps wre being taken to raise the
total as well as per hectare ylelds of food-
gralns. The latter lnclude increased ove-
rage uader High Yielding Varleues, provi-
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slon of irrigation facilliles both from major
and medlum and minor Irrigation sch
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sification of rescarch and extension, These

organised provision of inputs like I‘orlj'liacrs:
Improved seeds and pesticides, and laten-

progr
durilng the Pourth Filve Year Plan.

are belng further intensified

Statement

Yield per hectare of principal foodgralns n U.S.A., USSR, Mexico, Australia and

Indla from 1965 to 1967,

(In '00 KGS,)

CROP

Year US.A. USSR, Mexlco Austraflla Indla
Rice (Paddy) 1967 51.0 319 26.5 71.9 15.5
1966 48.4 28.7 24.3 69.7 13.0
1965 41.7 26.9 226 61.4 130
Wheat 1967 17.4 11.6 28.0 8.3 8.9
1966 17.7 14:4 235 15.1 8.2
1965 17.9 8.5 24.0 10.0 9.1
Malze 1967 494 26.3 12.0 22.5 11.2
1966 45.4 26.1 10,9 23.4 9.6
1965 463 253 11.2 15.7 10.0
Barley 1967 21,9 12.9 10,0 7.9 8.3
1966 20,7 14.4 8.3 13,8 9.0
1965 23.1 103 8.5 10.2 9.4

Note :—The above flgures are based on the Information given in F.A.O. Production

Year Book, 1968.

In respect of Indla, the figures are bascd on partlally

revised estimates and are shown agalnst the years in which maln crops are

harvested,

Structure of Zila Parishads ln India

4296, SHRI DEORAO PATIL : Will
the Minlster of FOOD AND AGRICUL-
TURE be pleased to state

(a) whether Government have taken &
decislon to have a common patiern in the
- constliational, financial and admioistrative
structure of Zila Parlshads in the country
as recommended by the Consuliative Commi-
ttee of his Ministry ; and

(b) If not, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI D, ERING))1
(a)and (b). The question of devising a
commeon pattern of Panchyatli Raj Act in all
the States of Indla was rajsed in the meet-
ing: of Consuliailve Committee of Parllament
for the Departments of Community Develop-
ment and Cooperatlon, beld on 26th Sep-
tember apd 10th December, 1969. 1t was
explained 1hat the Panchayati Raj s a
State subject aad a uniform Panchayat Act
for all the States (which would include Zila
Parlshads also) is pelther possible nor desir-
able,
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2 are, 1970 W wrwTErSh ¥ it
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w11 ¥ 7o g0 & @ waraw TW@-
for & ‘araf a2’ & T A gy B adf
wgr Ay wafs s qfr e gAfer ¥
w9 a1 ¥ garar< fzgr @an ar ;

(&) war ag Wit &= & f& fedr &<
aaf & g gafer wfesar gmm
agi g f ; wix

() =fz gi, ar za b sa1r SrTU § ?

QAT AT TATTN AT FATT WA (o
@ Arom fag) @ F) 2 W, 1970 %
sra: & 10.50 a5 & figedt anrar gafeq
¥ g ax’ FaH N1f aova adi ar
faeg i 1055 a¥ & qqN qAfeq &
Y9hT Seoa fwar war ar |

(&) ar (). fget aar &' qwr-
wrt ¥fen & afawin aurere @wrg
o § 1 quify, Iad et fafwmar
A g § fawer sroa gafeat st aam-
wan §q7 g1 91T [ow gwEl 9 @A
S &1 e v

Area from Orlssa Included uader Area

Development Programme

SHRI SRINIBAS MISRA :
SHRI! K.P, SINGH DEO :

41298,

Will the Minlster of FOOD AND AG-
RICULTURAL be pleased to siate :

(a) whetber Itis a fact that no ares
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from Orissa has been ‘lncluded for develop=
ment under the area development programme
of the Fourth Plan;

(b) whether Government of Orisa
bave requested for Incluslon of any Identi-
fied command area for Integration and
development under this programme; and

(c) 0Uf so, what has been the decision
of Government and If not, the reasons there-
for ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTUREBE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). An [Integrated
development programme under which ex-
pendilure on market complexes and rural
roads linking them with the surrounding
arcas would be met from the Central Sector
and other necessary services and inputs
would be provided by the State Government
has been taken up In the Fourth Five Year
Plan, This prog is | ded for
newly developed Irrigated project areas
where the utilisation of the Irrigation po-
tentlal was lagging behind. Orlginally, five
Command Areas were selected for this
programme and a Plan provision of
Rs. 7.50 crores was made for them. The
Government of Orlssa sent In May, 1969 a
proposal that the Command Areas of Hira-
kud, Mahanadl and Silandi may also be
Included in this programme Involving an
expenditure of Rs, 140,20 lakhs, The State
Govnment was Informed that, owing to cons-
tralnt of financlal resources, the programme
was conlined only to a lew selected command
arcas, The approach to the programme
was however eaplained to the Btate Govern-
ment and It was requested to prepare a
detalled project In respect of a selected
command area which could prove handy In
case more finances were forthcoming. Such
a project Is silll awalted, A few more
command areas In which {rrigation-cum-
agriculiural projects are proposed to be
wodertaken with the financlal assistance
from the World Baink have recently been
added to the llst of command areas where
this programme Is to be undertaken, It has
however, not yet been possible to Include
any area from Orissa n this programme
but the State Government has been infoqm-
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ed that their request will be kept ln view
whenever a  suliable opportanity offers
liself,

State Trading In Foodgralns

4299, SHRI N, SHIVAPPA :
SHRI G.Y. KRISHNAN :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state |

(a) whether it isa fact that Govern-
ment are going in loss by State Trading In
foodgrains since the last one year; and

®

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1 ANNASAHIB
SHINDE): (a) Yes, Sir.

If so, the reasons thereof 7

(b) The loss in the Staie Trading in
Foodgrains has been on account of disiribu-
tlon of foodgrains by the Central Govern-
ment at issue prices lower than the economic
costs of these foodgrains with a view to
provide reasomahble prices to the consumer,
This loss thus represents the subsidy Involv-
ed In the distribution of foodgrains by the
Government.

TweqT § wwe WAl & sfaet
w! wwrd sfesy fafe W o
wfw & i

4300, st TRW WX TR : ¥ MW
aa Trafw WAt Ay AW W FU DR
fe:

(%) wrag aw & f& woweaw #
FWE @A ¥ T & @ A qfgwl W
¥ g & wfwsy fafw & ofg &
were ) g S At ¥ Aft & wf

¢

(w) afx gi, & wa® w1 *cw §;
o
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() g girfeva war & farg gowIT
T Sl 1 @  fe i W
wfrel o sfy 7@ & ord aer @
T WA & goRrdr afewfca) ¥ freg
HIHIT O §471 FrAATE F7 w1 fae §?

ww awy qrate st (st o wofi-
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(&) we g s=ar |
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I% FEl & s faawr sa@s fadig
ad &Y gurfer & @iz & fag o § o

Transfer of National Savings Certificates
to Helrs of People of Indlan Origin
la F oreign Countries

4301. SHRI RAM AVTAR SHARMA:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state

(a) whether Government’s attention
bas been drawn to the hardship caused to
the people of Indian origin In forelgn coun-
tries, who own Natlonal Savings Certifi-
cales;

(b) whether Government’s attention
bas'also been drawn to the inordinate delay
in transferriog these certificates to kein of
the persons in whose pame these centifi-
cates stand;
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{c) If not, whether Gonernment's are
aware that though the father of one Shri Kul
Bhushan Bharma, son of Shri v.P, Sharma,
a press correspoadent of Dally Naion of
Nairobd XKenya, died In 1966, the certifi-
cates have not been transferred in his pame
even after a lapse of four years; and

(d) if so, the steps Government are
taking to remove the hardship caused to
such people ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) 1 (a) Only one case
of settiement of N.S.Cs. standing In the name
of late Shri V., P, Sharma has been received
from Shri Kul Bhushan, the son of the
deceased holder from Nairobi,

(b) The case referred to in part (a)
Is under consideration,

(c) Complete claim papers with valid
succession certificate were recelved from
the claimant In May 1969. One of the
certificates claimed was not produced as It
had been lost, Action for fssue of a dupli-
cate had therefore to be taken, The Inde-
mnity Bond duly stamped with non-judicial
stamps and executed by the claimant for this
purpose was recelved on 16th January, 1970.
The Duplicate certificate has been prepared,
Permission of the Reserve bank of Indla
has been sought for to send it to the clai-
mant at Nairobi for his signature and
return, Action to pay the valus of the other
certificates to his account to be opened in
his name as desired by him will be taken
on repelpt of the requisite application card
filled in by him.

(d) Claims are setiled without delay
as soon as complete claims papers with
valid documents are recelved by the Depart-
meat,

19 foweae, 1968 Wt gyaw &

Tz ags fed oY edard

4302, sft crTeaTe W o wTgEn
W97 AT, ST EWK A 9 A A
¥ O fis :
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(=) ®2e1T € wrdwa)l # AR W@
T SMAT Fq w7 g

Import of Fertiliser Ia 1969-70

4304, SHRI HIMATSINGKA : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

{a) the lkely requirements of Imports
of fertilizers during the year 1970-71;

(b) how these figures compare with
the imports made last year; and

(c) from which countries and to what
extent fertilizers are llkely to be Imported
and the details of the agreement, If any,
already entered into in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
BHINDE) : (a) to (c). The Import
requirements of fertilisers of the country for
the year 1970-Ti are being currently assessed
in consultation with States and manufacture
in zonal meetings, the last of which will
will be coneluded only by the end of
Muarch, this year. The over-all [mport
requirements wlil be worked out only there-
after, taking Into account also the stocks
with the States as also the domestic produc-
tion. After the Import requirements have
thus been finallsed, the programme of
tmport of fertilisers for the country will be
decided upon in consultation with the
Department of Economic Affairs who would
be approached to allocate necessary foreign
exchange for the purpose.

(b) Imports contracted last year, j.e.
1969-70 were as follows j

MARCH 26, 1970
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A.LR. Coverage of Proceedigs of Parllament

4303, SHRI HIMATSINGKA : Wil
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether at the meeting of the
Consultative Committee of the Ministry of
Industrial Development, Internal Trade and
Company Affairs the questlon of coverage
of the proceedings of the Houses of
Parllament by the All India Radio in
different bulletin relating to the proceedings
came up for discussion ;

(b) if so, the precise demands made by
the members, particularly  regarding
projecting the vilews expressed by the
different Sectlons of the Houses and by
Individual members during this discussion ;
and

(c) Government's reactions to the
observations and suggestlons made at that
meeting ?

THE MINISTER OF INFORMATION
AND BROADCASTING, AND COM-
RUNICATIONS (SHRI SATYA
NARAYAN SINHA)1 (a) and (b).
Presumably the Hon"ble Memb.r Is referring
to the meeting of the Consultative Com-
mittee for the Ministry of Informatlon and
Broadcasting held on the 11th February,
1970. [In that meeting a point was ralsed
that there was discrimination In the matter
of covering Parllament proceedings In the
pews bulletlns and the programme *‘Today
in Parliament’™ broadcast by A. 1 R.
It was explained In that mecting that the
coverage of AIR was objectlve and the
time given In the AIR pews broadcast and
*“Today in Parllamen”’ was much more
in the case of the members belonging to
opposition than those belonging to the
ruling party. A member also alleged that
such of the Members as created scenes In
Parllament were given more prominence by
Radlo to the exclusion of those who offered
healthy commeats.

(c) The observation
Members have been noted,

made by the
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High Prices of Fertilisers in Tndla ag
Compared with Foreign Cosntries

4306, SHRI HIMATSINGKA 1

SHRI MAHARAJ SINGH
BHARATI :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(2) the comparative prices of different
ftems of fertilizers in Indla with those
prevalent In Pakistan, Japan, U. 8. A,
U K.eandU.S5 5, R,;

(b) whether It Is a fact that the prices
of fertilizers in Indla are the highest ; and

(¢) the reasons for these high prices
and whether Government propose to sub-
sidise prices of fertilizers in order to make
the slogan of Green Revolutlon a reality,
and If so, to what extent ; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) A wvalid
comparison of the prices which 1he
agriculturlsts have to pay In India and in
Pakistan, U, 8. A. and U_K_ is possible
only for 1967-68 for which year the
Information about prices in those countries
is available, Information of prices as In
U, S. 8. R. are not available. The prices
in Indla, Pakistan, U. S. A, and U. K, are
glven below :--

Note :

CHAITRA 5, 1892 (4K 1)
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(Rs, per tonne nut?IT:-ﬁ-l)__

Country Ammonfum Urea  Murlate
Surphate of Potash

_ a (B)

India 2343 1826 555+

Pakistan (East) 1282 1035* —

(A) 1966-67

Pakistan (West)

(A) 1666-67 1627 1642 _—

U S. A, 2160 1800 735%%*

U. K. (C) 1342 — 2@

(b) The prices in Indla are compara-
tively higher In case of Ammonium
Sulphate and Urea and Jower In case of
Murlate of Potash,

(c) The prices of Imported fertilisers
are generally high because of the large
clement of ocean frelght involved. Efforts
are made to make the most economical
purchases at competitive rates. The prices
of fertilisers produced within the country
are also high because of the high cost of
Imported machinery and somelimes of tbe
process know-how. The Government do
not propose to subsidise the prices,

(d) The National  Development
Councll hus lald down that Inputs
including fertilisers should not be sub-

sldised. The Central Fertiliser Pool is run
on ‘no-profit® no-loss’ basls, As a result
of recent financlal review of the Central

Fertiliser Pool, price of Imported
Ammonium Sulphate was reduced by
Rs, 10/- per M. T. and in respect of

coloured or powdery Imported Ammonium
Sulphate by Rs, 100/- per M. T. in the
last six months, The farmers are having
satisfactory returns from the application of
fertilisers, at present and the price support
policy of Government adequately com-
pensales the farmer on his Invesiment,

The prices of fertillsers in forelgn countries are taken from the F.A.O. Produc-

tion Year Book 1968, The Iinformation about present prices in these countries

is not available,

(A) Prces include a subsidy at 539, In East Pakistan and 509 in West Pakisian,
(B) Above 459,K20. The prices in India are ex-godown prices,

(C) The prices in the U, K. taken into account are exclusive of subsidies, The subsidy
per M.T. of plant nutrient for Ammonium Sulphate s Rs, 564.00 per tonne,

*40%N.

*#60K,0,

***0ver 459, K,0.

(@Prices at npearest raliway statlon,
& No subsidies.
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Supply of Deshi Wheat to Ration Shops
in Delhi

4309, SHRI G. Y. KRISHNAN :
SHRI N. SHIVAPPA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Deshl wheat Is available
in the Rationing Shops of Delhi; and

(b) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) Yes, Sir,

(b) Does not arise.

Fall in the Acreage of Sugarcane
Cultivation

4310, SHRI DEVINDAR SINGH
GARCHA : Will the Minisier of FOOD
AND AGRICULTURE be pleased to
staie 1

{a) whether it Is a fact that the arca
under sugar-cane cultivation Is going down
considerably during the last 3 years;

(a) If so, the reason thereof; and

(c) the acreage under sugar-cape culii-
vation during the last 3 years, year-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURB,
COMMUNITY DEVELOPMENT AND

. COOPERATION (SHRI ANNASAHIB
SHINDE) : (=) No, Sir,

CHAITRA 5, 1892 (SAKA)
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(b) Does not arlse,

(c) The acreage under sugar-cane cultl=
vation during the last three years, year-wise
is as follows :—

Year Area
('000 hectares)
1967-68 2,046,5
1968-69 2,460,7
1969-70 (Second 2,541,3

Bstimate)

Development of Agriculture in
Maharashtra

4311, SHRI DEORAO PATIL : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to stute :

(a) the amount proposed to be spent on
the Development of Agriculture out of the
proposed total allocation made in the Fourth
Plan for Maharashira State;

(b) whether Government propose to
formulate any speclal scheme for the deve-
lopment of agriculture in Maharashtra State
so that self-sufficlency may be achieved;
and

(c) If so, the details thereol?

THE MINISTER OF STATE IN THE
MINISTRY OF FCOD, AGRICULTURSE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) In the Draft Fourth Flve
Year Plan (1969—74) published by the
Planning Commission, the total allocation
envisaged for the Fourth Plan of Mabara-
shtra was Rs, 811,80 crores, out of which
Rs, 288.28 crores were earmarked for pro-
grammes having bearing on agricnltural
production, The following table shows the
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break-up of outlay envispged for these
programmes :

MARCH 26, 1970

Draft Fourth
Plan Outlay
(1969—74)

(Rs. Incrores)

1. Agriculture Production 4500
2. Minor Irrigation 65.00
3, Soil Conservation 30,00
4. Areca Development 3.50
5., Warehousing and 0.85
Marketing
6. CO-operation 12,00
7. Community Develo:-iment 8.00
(including Panchayats)
8, Major Irrigation 123,93
Total 288.28

Since the overall slze of Maharashtra’s
final Plan Is larger than that envisaged in
the Draft Plan, it is expected that the final
Plan will have a larger financial allocation
for agriculture and allicd sectors, The exact
Sector-wise allocation, however, Is still to be
finally decided upon.

(b) and (c). For securing a rapid
increase in agricultural production, a new
strategy of Agricultural Development has
been adopted since 196667 in all the States,
including Maharashtra, The main pro-
grammes are : cultivation of high ylelding
varietles of seeds of foodgralns muliiple
cropping, Irrigation for Intensive cultivation,
soil conservation, arganl<ed provision of
Inpates like fertllizers and pesticides, timely
and liberal credit facilitles Ineluding inasti-
tutlonal finance, farmers’ education and
tralnlng aod intensification of research. It
is proposed to Intensify the wvarloos pro-
grammes under the Fourth Five Year
Plan.
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Japanese belp In TV Expantion in
India

4312, SHRI YASHPAL SINGH ; Wil
the Minister of INFORMATION AND
FROADCASTING AND COMMUNICA-
‘TIONS be pleased to state @

(a) whether Japan has expressed their
willingness to help India to expand the tele-
vision net-work;

(b) If so, the detalls of terms:

(c) whether Government are prepared to
accept them; and

(d) if not, the reasons therefor ?

THE MINISTER OF INFORMATION
AND BROADCASTING, AND COMMU-
NICATIONS (SHRI SATYA NARAYAN
SINHA) ; (a) Ministry of Information and
Broadcasting Is not aware of any such
offer.

(b) to (d).

Regquest for abolition of Compulsory
tﬂegiltﬂﬂon Change on \-’.F..P.
Packets Containing Books

Do not arise,

4313, SHRI YASHPAL SINGH
WIil the Minister of INFORMATIGN AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state 1

(a) whether the Federation of Publishers
and Book-sellers Assoclations have request-
ed for the abolition of compulsory registra-
tion charge on V.P.P. packets containing
books;

(b) whether his Ministry have examined
this keeping in view the effect of this in-
creas: on the general public; and

(¢) the reaction of Government In this
matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BRODCASTING AND IN THE DEPART-

MENT OF COMMUNICATIONS (SHRI
SHER SINGH) t (a) Yes, Sir.

‘('b) Yes. Sir.
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(c) The registration charge Is for a
speclal service rendered to ensure safety of
transit and It will not be possible to fix
differentlal rates for different classes of

traffic.

The proposed revision Is based on the
recommendations of the P& T Tarlff Eno-
quiry Committee and Is directly related to
the actual cost of the service, The P& T
Department is at present incurring a loss
of about 79 palse on each VP packet con-
talning books., The Book Packet services
for Books s being subsidised even now to
the extent of about Rs, 34 lakhs a year,

It Is, therefore, not possible to consider
the suggestlon of the Federatlon.

Inadequate Coverage of the Proceedings
of J & K State Assembly by A.1.R.

4314, SHRI YASHPAL SINGH 1 will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state

(a) whether his attention has been drawn
towards the criticlsm by M.L.As. of Jammu
& Kashmir Leglslative Assembly of wrong
and fnadequate coverage of the proceedings
by A.I.R,, on the 5th March, 1970,

(b) 1If so, whether he has examined the
complaint;

(c) his reactlon In this matter; and

(d) the steps being taken to avold re-
currence of this 7

THE MINISTER OF INFORMATION
AND BROADCASTING, AND COM-
MUNICATIONS  (SHRI SATYA
NARAYAN SINHA): (2) aod (b). Yes, Sir,

(c) Coverage by AIR of cvenis like
Legislative Assembly meeting s always
within the limits of avallable time aod items
are included In the broadcast on the basis
of their news value,

(d) Does not arise,

CHAITRA 8, 1892 (SAKA)
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(2)

(3)

(4)

(%)
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w= fwar wna |

el aR R W
aifexw dar fs 3ax ag
%! famifnf § fafese g,
ney § A rad e gar
TR Rl @
g g faad ey W Al
am =ifgr 1 el AR
WAL ¥ 3l w1 gadlan
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feat avg Wik o7 aaifaa
IeaT qt § Tan o)

wwal, #0141, A6l & wfaw
Wt EY ¥ wrR 9TA
R are wfw § o ¥ i
FgT AW ¥ I Y QA&
wfewrl §1 e fou W
wfael @ @ ¥qw NE &
arq fawqa fog ord

afa®l #f swfens  glgal
dufafimas o9 & 15
fe & s¥as fafean
gfezai &t wiywix 3 60
fea aF a1 @Y 17 |

safasl st ag ¥ 30 afwa
gfzzat adma @t sng sk
3% 90 fa7 as s @
7 1

WA # {ar A sfe-
aa & Adew fem wd

Afael & WA & uwEW
fed snd |

safael w1 garasi & @
q gy fuafesn gfond
. wwi & glwd &
it

afael B qwafe @ oy
ate A€ wdf e @d 9T
LAk U

o el & o e W
I W ¥ qUA wHw-
fwi w «afafw @
fzai & wd )
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(15) wfger afrel & 3 7@
as % gwan ggfy @A
& iy )
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aasl & & 9T adam
afae ® aafow sqa|m@
gfrgor sk qdeLr wfe-
qor A ghawrd & wF

(16)

q¥t argre wxm sfvsl &
AR AT gE F W |

wufrsl ® ga7w # afem-
fod § 1 FAT F I
far snw )

(17)

(18)

wtq1s g 4§ Aq

wx seqrE w1 e fwan
E bl

(19)

aefAl qar wir-sveat ®1 ad
tgwmmi:fnquﬁtﬂﬁlm

4316. =it vio wo dfmw : Tr ww
aay gfe 50 7z 73 W g SO
wig af ) aifew dvw ¥ A aar
Ffy srwr wdizy 3g 7 R & Ay
fwaeh T faga S a & ?

ww, gfe, wigufee feww a9
wgwtt wrvwa § wva st (s wn
arfge fad): 7o sy & 1969-70 & fod
it Femaa aorarst & fedt QAT amam
gamr 26 ¥0¥ WA % qfeww qYE
far mar & | wge ey ¥ ofeam ¥ @
iy geniza ) fafier Arwmal & fod
g1 fr7a &7 &1 @ A FWER @@
s § 1 5w ww & fod W wd ¥ v
qIFIX ¥ 9.179 wrw X ¥ swAedy

il
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Branch Post Offices in West Godavary
District (Andhra Pradesh)

4317, SHRI D.B. RAJU : Wil the
Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the total number of Branch Post
Offices In West Geodavary Dlisirict in
Andhra Pradesh;

(b) the average area In miles and the
average population covered by each branch
post office in the District; and

(c) whelher any steps have heen taken
by QGovernm=nt to extend the postal facili-
tles in the district 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHR1 SHER SINGH); (a) 526.

(b) Area-21.22 8q. mlles. Population—
3,144,

() A peortion of Polavaram Taluk has
been declared as “very backward’’ for the
purpose of cxtension of postal facilities In
conslderation of the difficult terrain, sparse
population, lack of Hteracy and poor eco-
nomic conditions in the area, In this area
post offices are opencd In consuliatlon with
the Local Authorliles Irrespective of the
condltion of distance from the nearest post
office and population, at an enhanced Iimit
of loss wp to Rs. 1,000/- per annum per
post office as agalnst Rs. 750/- or Rs, 300/«
prescribed io other areas under the powers
of the Postmaster General, Hyderabad and
at a further enhanced lmit of Juss upto
Rs. 2500/- In exceptional cases under the
powers of the Director-General, Posts and
Telegraphs. Twenty two post offices have
o far been opened in thls area under the
enhanced loss limit of Rs, 1000/« per annum
In the district as a whole. 20 post offices
have been opened during the last 3 years,

Upening of a Branch Post Office at

Chisapaulleru village of Bhimavaram

Taleg West Godavary

4318. SHRI D. B. RAJU :

Minister of INFORMATION

Will the
AND
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BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether any representation was
made to open a branch post office at China-
pulleru village of Bhimavaram Talug, West
Godavary district; and

(b) If so, when It will be opened ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHR1 SHER SINGH): (a) Yes. A repre-
sentation for opening of a Post Office at
Chinnapulleru was recelved in Nov, ‘69
from the Sarpanch of Village Panchayat.,

(b) It is reported that the nearest
Post Office at Sesall is at a distance of less
than one mile. A post office can there-
fore be opened at Chinnapulleru if the an-
ticipated loss in connection with the open-
ing of the Post Office at Chinnapulleru is
made good by some finterested party asa
Non-returnable Contribution, This amount
of Non-returnable Contribution for the
first year has been assessed at Rs. 922.56P,

Representation from Khadi Commission
Karmcharl Union

4319, SHRI GEORGE FERNANDES )
Wiil the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether he has recelved any repre-
sentation from the Khadl Commission Karm-
charl Union, Bombay regarding the out-
standing disputes between the Khadl and
Village Industries Commission and the em-
ployees ;

(®

tion ;

(c) what steps Government have taken
to settle those demands ; and

if so, the nature of the representa-

(d) when a settlement s likely to be
arrived at ?

THE MINISTER OF LABOUR AND
REHABILITION (SHRI D, SANJIVAYYA):
(a) and (b). The Khadi Commission Karm-
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charl Union, Bombay in their letter dated
23rd February, 1970 have forwarded a copy
of a Resolution passed by the Union on
19.2,70 demanding fulfilment of their de-

mands and threatening direct action in
default.
(c) and (d). The matter Is under con-

sideration in the Ministry of Industrial
Development, Internal Trade and Company
Affairs,

Sino-Russian Broadcasts Beamed to
India

4320. SHRI GEORGE FERNANDES :
Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be picased to stale whether
Government have Information of the num-
ber of languages and the frequency In
which China and Russia bcam their broad-
casts to India ?

THE MINISTER OF INFORMATION
AND BROADCASTING, AND COMMU-
NICATIONS (SHRI SATYA NARAYAN
SINHA) : (a) According to Information
available, Radio Peking broadcasts 13 trans-
missins dally in English. 3 in Hindi and
2 in Urdu beamed to India, while Radio
Moscow has one transmission each in Eng-
lish and Bengali. Radlo Pcace and Progress
also has one transmission in English every
day.

Membership of Pahari Dhiraj Co-operative
Housc Building Society, Delhi

4321, SHRI HUKAM CHAND
KAGWAHI :  Will the Minister of FOOD
AND AGRICULTURE bte pleased 1o
state :

(a) the number of members of Paharl
Dhiraj Cooperative House Bullding Society,
Delhi owning land /house in Delhi in thelir
names or in the name of any of their fami-
ly members Including dependent parents
with detalls ;

(b) the number of members of Sociely
related to property dealers in any way,
directly or indirectly or Indirectly with
detalls ;

(c) the names, addresses and profes-
slon of members resigned|transferred shares
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since Soclety's Inception with reasons and the
names of those who rejoined, along with
justificatlon ;

(d) the number and percentage of
Jains and their relatives among members
and office bearers since Inception as also
before June, 1966 showing relationships of
each ; a nd

(¢) the reasons for non-inclusion negli-
glable representation of others among mem-
ber and office bearers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI D, ERING) : (a)
According to information furnished by the
Reglstrar Cooperative Socitles, no one ow-
ing land or house in Delhi elther in his name
or in that of any of his dependent family
members Is a member of this Soclety, No
such Information Is avallable about the In-
dependent members of the family of a mem-
ber of the society.

(b) No such information is avallable
in the records of the soclery.

{c¢) The Information will be laid en
the Table of the House after obtaining it
from the Register of Cooperative Socletles
Delhl.

(d) Information regarding relationships
between members is not available in the re-
cords of the soclety, The number and
percentage of Jains in the society and the
Managing Committee, as given by the Delhd
Admini- stratlon Is indicated below :

Membershsip Perceniage
of Jains in
the society
(number)

Year

1948 to 1966  All the members 1009/
were Jalns

1966 to 1967 18 3%

1957 to 1968 18 3%

1968 to 1969 17 33%/

1969 to 1970 13 267

CHAITRA 5, 1892 (SAKA)

Written Answers 246

Year Membership  Percenage
of Jains in
the Managing
Commitee
1948 to 1066 All members of 100%
the Managiog
Committee were
Jains
1966 1o 1967 6 86%
1967 to 1968 7 1007,
1968 10 1969 4 A
1969 to 1970 4 51%
(¢) The quoestion does not arise In

view of reply to past (d) which shows an
Increasing number of non-Jains In member-
ship and on the Committec of Management.

TR § HWE @1 Tgd o
qAT ©T §WT T FATA

4322, it AW WK WTE : ¥4T M
awt gauiq 4 ag T W For wGr
f

(*)wmugas § fe woogm &
oW WAl & 7w ¥ gag 00 Ay
faear & ; &X

(w) afz g, ¥ I7) cawr awg o
AT ®TA & for qren s dardt
w3 7 § afe D ma mfest ¥ fasg
w1 F1EArgr FA w7 faac g ?

oW awt qrafa 6N (st Ao doft-
&@): (%) #< (w). ¥Ag s day
o= & afewfd) gro feg 1o smrfes
frlew & gug vwena & e
gy awE WA # Acawmdt | W@
YN & mad gy wg §1 AW
waal ¥, 7Y@ g afafraw & aa-
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ia mfasfal & qe o e fog oy

¢ e agfas aaal §  wivalad sem
s 1

e § aww @At & wagd
forg srave awt @A

4323, it TRy wx oqrq : §qT WW
aqr qafa #7133 TAX F FOA FA
fw:

(%) #ar gwwir &1 fawe w=wEA
¥ gww @i & wagd ¥ foq oF s
FEAr gTA FTE

(=) afz gi, aY 39 @elt %1 famin
1T @ aw AN g AW ; AT

(n) afz 7Y, & ga® Far w7 7

ww #qr gAat® st (5 Ao wo-
gar) : (%) st g

(=) frmior & Nagaal st feeaq
sty gz gIET AT wT W oAl
ofg At age gy € & war ¢ fs
wd 1970-71 & ftud wreed g Wi

() sea 7Y 33a1 )

Extra-Department Agents and Examina-
tion for Promotion to Postmen in
Palghat (Kerala)

4324, SHSI E, K. NAYANAR : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased 1o state ;

(a) whether It Is a fact that a good
number of Extra Deparimenial agenls were
not permitted to st for a deparimental
test for promotion to the posimens’ cadre
conducted in Palghat Divislon (Kerala) on
the 28th December, 1969 ;

(b) whether it is also a fact that the
agents were not permitted to sit for the
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test on the plea that they have sulfercd-
break in their service due to their participa-
tlon In the September 19, 1968 strike ;

(¢) If so, whether thelr part in the
strike had been proved neither In a court
of law nor In a departmental enguiry ; and

(d) whether Goveroment have taken
this procedure against the agenst the agents
who participated o the 1968 strike as over
all India policy, If not, whether Govern-
ment will take suitable sieps to cancel
the action of 5.5 P, Palghat ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) (a) Yes; 108
candidates were not pormitted to sit for
the examination by the Superintendent
of of Post Offices, Palghat Division,

(b) Yes. Out of the 108 candidates
not permitted, 70 were rejecied because
they did not saiisfy the three years® contl-
nous service limit due to unauthorised
absence from duly on 19 9,1968,

(c) No ; but under normal ru'es, un-
authorised absence from duty constitutes
break In service,

(d) Instructions already exist that only
authorised leave upio two months can be
counted for purposes of reckoning the
three years' continuous service llmit, Ab-
sence on the day of the strike in an
unauthorlsed fashion constituted a break
in seivice and those who absented unutho-
risedly did not satlsfy the conditlon of
three years continuous service limit and
therefore were not eligible to  take the
examination In accordance with the general
orders having all India applicability, How-
ever, the condonation of their break caused
by the strike on the lines of the relaxailon
extended 1o the regular stafl Is under
examlnation,

Subscribers’ Trunk Dialling System bet-
weea Gandhinagar and otber Citles

4325, SHRI S. M. SOLANKI : Wil
the Minister of INFORMATION AND
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BROADCASTING, AND COMMUNICA-
TLIONS be pleased to state :

(a) whether it Is a fact that the capital
of Gujarat State with the population of
nearly 1,50,000 persons, Is in advance
stage of construction and Government's
offices and Sachivalaya are to be shifted in
June 1970, and the new capital is required
to be Included in Ahmedabad local area for
the purpose of Calls between Gandhinagar
and Ahmedabad so as ato void trunk dial-
ling between them ;

(b) whether Government are thinking
to link QGandhinagar with New Delhi,
Bombay, Baroda and other Important
cities in the country on the S.T D, system
to which Ahmedabad is now lioked ; and

(c) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) 1 (a) The Staie
Government had intimated that the State
Government Offices and Sachivalaya are
proposed to be shifted to QGandhinagar
progressively during 1970. They had also
suggosted that Gandhinagar be Included
in the local area of the Ahmedabad Tele-
phone System for purposes of calls between
Gandhinagar and Ahmedabad.

It has, however, not been possible
to accept this  suggestion  of the
economlcs of providing the telephone ser-
vices bctween exchanges suited for apart
and our experience iIn the working of
similar cases in the past, However, adequate
local and trunk iclecommunication facllities
are being provided at Gandhi Nagar, It
is also proposed to link Gaodbi Nagar and
Ahmedabad on Subscriber Trunk Diallisg
basls, with metering every 36 seconds dur-
ing the day and 72 seconds dutlag the

oight.

(b) Yes, Sir. Plans are being drawn
up as In case of all other State capitals,

(s) Docs pot arise.
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Re ; POLITICAL DEVELOPMENTS
IN PUNJAB

oft wze fagreY A (T3 ):
WEIH WEIAG, A 17 weaifear & art §
wifen q=gT Afeg ¥ @ § 1w ag
asar gl g fw gw weafear & @Ay
qara £t 791 7 ? weafem At agw @
tiqomgmaw dfrd

DR, RAM SUBHAG SINGH (Buxar) :
The Punjab matter Is very Important, Under
inspiration from here Shri Guruam Siogh
has been asked to from the Governmeat
despite the fact that his motion was rejected
on the floar of the House.... (Interruption)

ot wew fagrdt ol : aft wE
afeareg & g ag qeAr &r § fe danwe
¥ grag ¥ gAA W) STMAIGGU-TEIA W7
Atfeq fear a1, 398 a9t wdwi aff
fear § | a7 ag wrAN e qoe ¥ qF
etz aifewifaes feafs dar gt of 8
geq 7t & fawmw @ w1 faware @t
fear 1 &fea vsgms ¥ AW gy T
atar | (=uwwr) 9g T4 qW ) TA AT
.. (TR

SHRI G, VISWANATHAN (Wandi-
wash) 1 He has resigned already.

ot aew fagrd! adad : gau wAre
7g & fe duna & agma fem w1} X
f&d gt T & foq @ o,
aifee uvgare feg v @ 7 frga
w01 1 gR us § fs ¥a20l7 g qumy
& arad ¥ qar geawa e, fow @
dfawry &Y wagwAr gt w19 g WAy
7 &g fs ag @ o & gor w
frexrg & & Ay qww A fegfa & o
% qF TR § A1 G IW 9T Wi wUR
%1 wwde fear oy | (wawm)
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st §o Wlo awal (WFAYY) : W
qara qRFaeft § me-dve gt § ) (eqwwa)

SHRI NATH PAl (Rajapur) : Mr,
Speaker, I am glad that you allowed Shri
Atal Bihari Vajpayee to speak. Kindly
extend the same facllity to others,
You have, of course, been pleased to dis-
allow the calllng-attentlon. 1 do not chal-
lenge your ruling, Nonetheless, we wrote
to you to allow us to speak briefly about
this.

Sir, we do not take any pleasure In trylng
to raise these Issue but we do not creat
these Issues, Shrl Qurnam Singh does not
sit herr; he sits there, What has happened
in that House becomes a concern for this
House, The issue Is very simple. The
Chiefl Minister was defeated on the floor of
the Hause, There isa constitutional pro-
priety which calls for the atientlon of this
House and we cannot ignore our duty, We
find that here Is a man who has been defe-
ated on the floor of the House, has been
disowned by his party and has been asked
by the Governor to resign. We now find
that the same man continued since yesterday
tlll this morning, Yesterday, he suggested
that the Assembly should be dissolved.
Later on, he sald, he can form a Minisiry.

1 want to raise a polat of constitutional
propriety, Under aricle 164(2), the duty
is very clear. It sayst

“The Councll of Ministers shall be

collectlvely responsible to the Legls-
lative Assembly of the State.”

The moment that conflidence of the Assembly
is lost, the first thing that any Chief Minls-
ter has to do Is to tender his resignation.
That Is Incumbent on him. Mr. Guroam
Singh ought to have resigned yesterday even
before waiting for dismissal by his own
party, Sir, the other day, you were good
enough to tell us that during the 3 hours'
debate on Haryana you learnt what you
did not learn In 10 years. [ do not want
to take It llterally, That showed your
ganerosity, You emphassed the vital lssues
involved.

These are the vital lssues. The Parlla-
ment is the only forum where we can easure
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that constitutsonal safeguard and propericty
are upheld, We do not want to arrogate
to oursclves the right of the State Assembly
But the Parllament has the duty and that
duty Is to ensure that the sanctity of the
Constitution Is upheld In every Siate, Yes-
terday, that sanctivity was in danger, If
we do not do our duty here, in this House,
I do not know what will be happening In
Punjab,

SOME HON, MEMBERS rose—

SHRI H,N., MUKERJEE (Calcutta
North East) 1 Are we to disturb the rules,
the procedure, of the Honse like this 7

MR. SPEAKER : I have already dlis-
allowed it,

SHRI HEM BARUA (Mangaldal) :
This morning, I gave a Call Attentlon notice
about the pro-Mao red flag on the Tezpur
court bullding. You have disallowsd It.

ot vy fam@ (g7) : w9 gard
w1 Wt g7 #ifa? ) o7 2 Gzl w1 o9

q g & g9 @ & o g difa o &
SEIRT WG AT FT AGN ST TIEAT ...

(sawem) a1 @Y ©8 9T agE 1A § A
& wifge 4, dfea 97 o7 & A w1
& &Y gardt ia oY g7 Aifag

weaw WEA : §9 ¥ OF 909 ag awy
wera & 6 9 A 9 g ¥ AT Feaw
s Ewy § 1 aut At w@ A ¥ &t
agt arET O w1 9 v ¥ Al wgd
gn § fr o siedgguae @z §...

oft wy fand : 78 FraT N 77 Af
boff o oy X v & F9% Fig
T Qrar & s gy T g Aifag
weaw wPIeq : A9 9gF AQ W@ A
#ifag | ey, gaw I i AT AT &
g Os awqi & fogqr § fe )z & A
T ATY IqE ST N 9g1 49w @
W nifegriiz #) @Y Fwa @ gE
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wC f27 §, & guwar § fo ag 91§ avdy
T Agt § At FE wiRzgeTs TRy
t g ardt wm wr g, 3§ W e
feva Y g & oY dvw B, Afww s
gag 9% fafse ¥ i ¥ faar aitc

faarw aar eafira g ok 1.,

it wy fond : &9 Fat adf rear ?

weaw wgey @ N S fagm @
® FC0 § ag gl & gE T A
wgt @ & wam @ ?

o Tw gaw fag : wgt & w51 @
qr 3351 {5 a9 wa feaga fifag &
widg qfT ¥ agt 37 N T fear, @
7z Tea w1w gegia fear fow 1 faan o
FHgiA N awa w19 7gr

e wEvay : 2faw, dEew # WA
) IS AL § | B FEETIATS AR
§ ar T %3 5 § 1| ¥ FiEAGTAS
gz g 7

wit wy fend : srsaw wgiea, wfaarT
N l4fT N aF fawge s §
f& guwi1T ®1 guZifges fama awr &
wfa € ste geq g+ waz fawm aar
fasara @Y 2ar § &Y 99w oF A%E Y
geq #AY 97 9T 1@ &1 afewr gl §
W & a1t # o ofend § sitx Sfawia
¥ fraw § 99 s9x & gg a1F dw s
sigar g W Al #ag agwa ae
geere v @ 1§ § WA QF gF w1
wgTa gt @ AN aga ww wng §, @
xafen g1 sfoaiedi 9t wae & aga
aed 1 ¥ o & GAY gST W &
forars @A wrgaT § 1| o€ grEAqd A
fagd wasdt § {3es Ifqq A A7 w7
q 1y & @ @ §...(vewm)
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SHRI BAL RAJ MADHOK (South
Delbi) : As per order paper, the Calling
Atteatlon motion bas to be taken up.
Why are you allowing discussion on this
(Interruption)

SHRI S, KUNDU (Balasore) 1 You
are prepared to listen to constitutional
polots but you are not allowing a call
altention motlon. You try to understand
us, Sir,

ot ny fowdt : asaw agaw, it
19 7 wwar fe gqaife a1g g w1
R g N A dfaw N @F w@w
|qTgar g |

qEGA WENAY © HIT HIAT Hiedrzqy-
W ATEZ AAIT, T A AU F WA
ATE |

sit vy fawd : &1 e ag gear oY
i &, 7 ¥ auw ¥ ALY AaT )

# g o A1 g a1 fs EaSw
oz afm@r aN § e fea aarei ®)
¥ v dfres &) gerer & wifge A
fea gael 97 @ & qT e W
wEew@ AT 1 T A A Fax we
T 9T | AT Greqad #1 am ' GF
T o9gy § @ Ay dfag | g
Awdlree ¥ o Azt 1924 ¥ wevww w7
gore 79t & 39 §ug Slgqr st @
fw :

“The Labour Governm:nt wjll go
out if it is defeated upon subitantial
issue, issues of principles and issues
which really matter,”

oIS REET, EE AT, (SAwmw) ..
g I ¥ @i a% @ § 7z A0
aqw ¥ agf s g1



255 Political Dev,

SHRI HN. MUKERJEE : We must
follow a certain procedure. Before calling
attention matter Is taken up, you allow
constitutlonal matters, This ‘punditry’
should stop,

st wy fomd : WA fod &« ag
s ! mas g A= g §

st Towie fag (Tgas) @ @ OF
ag ot nea AF A gz N I A Q
g 0% aoq ara @ 7€ @ gEEr qod
aEdr ¥ ag 3% ST W@ §

off Ay fawd : Fsqy WA, AW
gae ag & i fag aig |1 vt dfx-
wTw & agt quag g o @z gfrad
@ § ar Ag ? AT Ay aim arf A
T 98F F9T 9UFT ... (wEwA)
ug. og. 91, %1 ¥§ ¥ garw Ag &
ga1s ag § e ag wiast migd agl ar
€@ & X ¥ sngaT S a A wgr §, @

fagw@rg:
“The House whose opinlon was re-

jected has always the uliimate remedy
of the refusal of supply,”

sa anifgeas fas qr g ag qufwa
g ¥ § &) oF ¥FT o IARY AL WA
sifge gr a7 AT w1 Jifgg ar fe s«
% 2 & feusa dn adf ¥ ar 9=
W1 A g2 X | ANT K@ AT WAWGA
Sl @ 2w & wadla wwe W agl
qFdr §, F\FAT GH g AT | @ WA
%) gW 8% & A @At gy §oa
geEiA xediwr fear §, @0 &1 ® wAew
gl g 1 % ¥ ArA GAT AF IR WN-
fyuma fas ov qred & ae o w0 e
ag} fear, gas dalesras sorcgd faear
=ifga

SHRI SURENDRANATH DIWIVEDY
(Kendrapara) @ As mentloped by Mr,
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Mukerjee, when you have allowed a discus-
slon, when you have allowed constitutional
points belng raised, we would like to know
from you after hearing the constitutional
points as to what Is your decision, Are
you allowlng the call attention notice or are
you allowing a discussion ?

st srenerae et (grge): weas wg)-
&g, WX W19 g7 aY A fadea oF ag §
fe gardt adt fassa g g e ga ana &
agufa fou faqr @=ar w4 w@
g | 9T T 9EIT F) gATIT AT § /0T
ffamemm@far A N I Q=
&% al gu st gEE! AT F |

qR 0F 1T A s o ag ag fw
g £ ff 1 97 &3 gu N wwd qoA
qe s ¥ IA® Aqed F @) ed &
fawm wz=i & sweqa 09 owfra go ¥
IR faw wT gg favig fear o1 6
usg # fed @l w agna g ar Adl,
faww &A1 ¥ ST T@ T 9daT AN
ot | fEerA auT & et 1 gWied
orft M FgAr agaa @ q3@ § A
enwifas & f& 38 & @ ¥ |
wifg 1 ¥ffT dow & 1w fafeeT &
azt eqax Al fzar 1 ww SrEEe
AT U9 H1AT | Qg WAT T AYgw
g @I H N ag-aw@ N geQ W@
W § Ja% avaeT § A SRS IT &
978 § JE¥ FIL UF qReY qg AT A |
ag A ag wET w1 N § o qw A
W &) wifs g o awAafas qfaas
WA RE  ofeadal § s v
P eE qumuEl Y T A Fq
fe oz & sTwT @ wweAr &f5 g
g | gafer & sgar sgar g e 0z
Al A @ & gy ¥ qF T4 &3
#¥aife ge7 ®1 AT A AP
AT & TH |
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SHRI S KUNDU : When I gave the
call attention notiee, I had only one thing
in my mind. I just wanted to know whether
Mr, Gurnam Singh has resigned and
whether he advised the Governor to dissolve
the Assembly. The point arises whether a
defeated Chiel Minister can advise that thing.
The Governor telephoned here and the Home
Minister advised him ‘You cannot accept
the advice’. This is a very imporant
thing, The Chief Minister said ; ‘I have
been defeated so that you should dissolve
the assembly’ and then he says this that
this is not actually a dezfeat now and all
that, This Is an important constitutlonal
matter, The country is very much concer-
ned with it,

SHRI M, L. SONDHI (New Delhi) !
You have called me. For the last one
month I have been inviting your attention,
Today 1 will not yield for anyone except
you, Sir. For one month I have been
walting.

SHRI S, KUNDU ; Government should
make a statement.

DR, SUSHILA NAYAR (Jhansl):
You don't allow us, Sir.  Why this diseri-
mination 7

SHRI ATAL BIHARI VAJPAVEE :
You may kindly allow her Sir.

SHRI M.L. SONDHI: | have a point of
order. You have called me, and Sir, am
I supposed to have super-human patien-
ce?

MR, SPEAKER :
the request from your leader, 1
super-human,

I have just accepted
am not

SHRI M.L. SONDHI : You are super-
human,

MR. SPEAKER 1 I have just accepted
a very kindly word from your leader.

DR. SUSHILA NAYAR : May [ask
this from the Ciovernment through you,
Sir ? After the defeat on the floor of the
House Mr, Gurnam Singh is supposed to
have sald that he Is still enjoying the majo-
rity and be is trying to form QGovernment
with the collaboration of other parties. How
can ho say thal 7 Is that consistent with the
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Constitution 7 W2 would like to know that
from you. We would like to have your
opinion on this matter, How can he say he
has got majority and how can the Governor
give him another chance without giving a
chance to Mr Bidai ? W: woule like to
know your opinion about this codstitutional
procedure,

SHRI SURENDRANATH DWIVEDY:
Ask the Hom: Minister to make a statement,
(Interruprion)

MR. SPEAKER : Order please,

SHRI HEM BARUA : The Home
Minister should mike a statement.
(Interrupiion)

MR. SPEAKER : Yesterday this news
came that he was defeated, Then I had
another news that he was advising....
(Interruption)

AN HON, MEMBER : We want your
rulling. (Inrerruption)

MR. SPEAKER 1 You want my ruling,
abruptly, like this ? [ just want to tell you,
he issued another staiement that he was
advising the Governor for dissolution, ete.
And after this when the Assembly was
adjourned he said, he will continue as
Chief Minister and there and then
¥ AIGT FAFT, WG FT X § agd
Fgeata g, AR foa ar atT witws g aad
Then situation changed from one posltion
to the other and the same thing has
happened. The whole thing is out of joint;
and I don't know what is going on, So
much abnormality,—everything is so ab-
normal these days,—and now the only
position is this. Now, when he has resigned,
the only task that you want to perform is to
have an acade.nic discussion, (/nterruption)
If he had not resigned...

it waz @ qon (feedl g17) @ e
®Y gatqr WAM ag AFATH FAA § 1
maicasg d Fagma sTQ@ &
JIUF qIgT N A7 ¥ By tar wgr
g, g g &g A QA wifgd 1 ag
wade w1 faafas g |
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MR, S8PBEAKER : If be had not resigo-
ed, it would have been a different matter,
and a constitutional issue would have arisen
but he resigned within 24 hours. If bon,
Members want to have an academic discus-
slon, that s a different matter...

ot wy fawd : @ a@ Nama,
W fog ag o 3

ot ¥1T s g : e fedt @
orf # Wad Ffer agt feesam g
=ifEd

MR, SPEAKER : I am considering It,
and | shall be asking the Home Minister to
make a statement,

SHRI CHENGALRAYA NAIDU
(Chittoor) : Shri 1, K. Gujaral was res-
ponsible for the fall of the Punjab Govern-
ment, As soon as he got elecied, he stop-
ped the Government there,

MR. SPEAKER : [ shall be asking the
Home Minister to make a statement.

SHRI SURENDRANATH DWIVEDY:
When will he be making the statement?

MR, SPEAKER : As soon as possible.

SHRI S, KUNDU | He may make It
in the course of the day.

SHRI KANWAR LAL GUPTA 1 The
Home Minister Is ready to make the state-
ment just now. Let him make it.

MR. SPEAKER : Let the next item be
over, Then, | shall see to It. Why should
hon. Members not allow the business to go
on item-wise ?

12.47 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

DEVELOPMENTS IN CAMBODIA

"SHRI M. L. SONDHI (New Delhi) :
Icall the attention of the Minister of
BExternal Affairs to the following matter of
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urgeat public importance and I request that
be may make a statement thereon :

““The reported recent developments In
Cambodla and the role of India as
Chairman of International Control
Commission.’*

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) 1 The
Government of Indla have been watching
with great concern the recent developments
in Cambodia, The House will recall the
press reporis indicating that demonstrations
took place in Phoompenh on 11th March, 1970
directed mainly against the Embassles of
the Democratic Republic of Vietnam and
the Provisional Revolutlonary Government
of South Vietnam, The demonstrators ob-
jected to the presence in the Combodlan
terrltory of forces of DRBN and PRG.
This was followed by a resolution adopted
unanimously at the joint session of the
National Assembly and the Council of
Kingdom of Cambodia expressing support
for the demands of the demonstrators that
Government take urgent and timely mea-
sures to defend the territorial Integrity
of the counlry.

It has been further reported that on
18th March the Cambodian Parilament
adopted a motion deposing Prlace Norodom
Sihanouk as the Head of the State of
Cambodia and electing Mr, Cheng Heng,
Speaker of the Natlonal Assembly, as the
Acting Chlef of Btate till the electlon of a
new Head of State Is held. It has also been
announced that Cambodia will continue to
pursue a policy of independence, sovereign-
ty, peace, strict nentrality and
territorial Integrity and that there has been
no chaoge In the Constitutlon of the King-
dom, It has also been reaffirmed that
Cambodia will continue to respect all
previous commitments, treatles and coaven=
tlons signed between Cambodia and all
friendly countries as well as all interpa-
tional agencles.

From the reports we learn further that
Prince Norodom Slhanouk who Is now in
Peking hes declared that the action of the
Cambodian Parli to deposs him Is
uoconstitutional and that he can be deposed
oaly by a opational refreadum, There are
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also r-ports of the Prince proposing to form
a Government in exile,

We are continuing to watch the situa-
tion.

As Chairman of the International Com-
mission for Supervision and Control In
Cambodia constituted under the Geneva
Agreoments of 1954 India, together with
Canada and Poland, has consistently sought
to ensure that the objectives of the Agree-
ments namely the neutrality, territorial
integrity, sovereignty and Independence of
Cambodia are safeguarded. The Commission
had journcd sine die with effect from 31st

:cember, 1969. India, as Chairman of
thc Commlssion, is in close consultation
with the concerned parties including the
Co-Chairman and other supervisory powers,

India and Cambodia have always had
close and cordial relations from anclent time
and It is our wish to sce Cambodia prosper
In freedom, It is also our carnest hope
that these events will not bring about a
further deterloration in the situation In
South East Asia and become a cause for the
widening of the area of strife and conflict

SHRI RANOA (Srikakulam) : What
is the report that we have recelved from
our Ambassador there 7

SHRI M. L, SONDHI 1 I hope you
will bear with me for a minute, The hon.
Minister has told us In paragraph 4 of his
statement that we are continuing to watch
the situation, Shrl Y, B. Chavan the other
day reminded us of poetry, and I am sure
Wordsworth would have supplied the words
when he said In the Daffodils 1

“When I am couched, I look in
vacant or in pensive mood,

They flash upon the Inner eye a
bliss of solitude,”

1s India going to remain a passive spectator
of what Is going on 7 1 crave your indul-
gence for a while, because I have been
reminding you about this issue of Cambodia
for the last ope month,
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Today, the call is for action, for some
prescriptology on the part of the hon.
Minister; 1 would like to knaw whether
Inlia will do its level best to revive the
ICC and to provide the ICC with full
amenities and agencies to execute its
decisions. The ICC was withdrawn, and it
was not permitted to act on {ts own
initlative, It was not supplied with obser-
vation teams. Today, our diplomacy should
encourage Poland and Canada to come
together with us on peace-making enter-
prises In Cambodia, and we should secure
the good-will of the Saviet Unlon, the USA,
Britain and France, so that firstly, we
revive the ICC, and secondly, we provide it
with the necessary equipment and facilitles
to function effectively.

Prince Sihanouk is well known to our
countrymen both as a statesman and as a
versatile man of letters, I recall ths words he
conveyed 1o the Indlan people very recently
at the time of the International Films
Festival in Mavalankar Hall here. [ qunte
the message which he had conveyed :

*“My Indian audience can be assured
of the sincerlty of my feclings towards
their great country, whose civilisation
and bellef have so strongly inspired
those of Combodia, May the friend-
ship and brotherhood of our two
countries endure for ever ",

Two years ago, I visited Cambodia myself
and acquainted myself at first hand with the
views of the Cimbodian Goverament and
also observed the work of the ICC. [ had
occasion to remind the Government and the
hon. Minister and also the hon. Prime
Minister after coming back that we were
not discharging our responsibilitles to the
Cambodian people and their Government,
The salient fssue at that time was that on
Cambodian territory, Maoist elements were
trying to organise disorder. China was
exercising pressure, Against that, there
was also the splll-over of the Viet Nam
war because of the particular geography of\\
the area, And the Cambodiaus wanted on
answer, Prince Slhanouk was trying to find
an answer In diplomatic terms by asking
for the recognitlon of his frontlors, But
events moved, and he could not really
produce results, What happeoed at that



263 Development in

[Shri Dinesh Singh]

time ?  (Interruptions) My hon, friend
Shrl Shiva Chandra Jha should bzar with
me. [ would like to tell him that he Is a
physician who should heal himself.  Other-
wise, [ shall (interrupt him on future
occaslons...(Interruptions) 1 protest against
these Interruptions by Shri Shiva Chandra
Jha in what Is going on in thls House, I
protest against this, 1 am going to have
my say now. [am appealing to the Intel-
ligence of Members not to just get worked
up in the siyle in which my hon. friend
works himsell up, (Jaterriptions) 1 accuse
him of hobnobbing with the other side, He
has no right to behave like this, (faterrup-
tions) He has been trying to undermine
the unity of this House, I accuse him of
that. We should present a spectacle that
we are united in our thinking about Com-
bodia, Why does the hon, Member inter-
rupt like this on this occasion 7

A very marked shift in the political
background of Combodia took place at the
time of the 27ih Natlonal Conlerence there
last year during July, b:cause pational
security became a problem aod Prince
Slhanouk wanted to do something and on
other the slde also, they wanted to do some-
thing, but they could not arrive at an agreed
solution, and a government of national
emergency was proclaimed. But Gen. No,
who came into power came in with 72 votes
out of 75, As such, he has to be compared
of somebody llke Gen, Nc Win in Burm, and
we should not seck comparsion somewhere
else and glve free relns to our imagination.

1 may also remined the House that in
1964, G:n, Nol had visited th: Soviet
Union and China on a military mission. What
I am trying to suggest is that in watching
the Cambodian situaiion today, which the
hon, Minlster claims to do, thess internal
balances of Cambodian politics must be
taken into accouwnt. The threat to Mr,
Sihanouk’s leadership has not come from
Mr, Syrik of som: such person who was a
stooge of vested iInterests, This is an Internal
problem of Cambodia, What Is required is
third party mediation by ICC and Indian to
restore thedialogue between Prince Sihanouk
and the leader in Panom Penh in order to
find a workable solutlon to the political
crisis, Iadla should belp in the procesms
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of reconcillation there, India’s voice should
be heard so that the Vietnam war does not
not spiliover to Cambodia,

Way I know whether Government will
agree that it s India’s role as Chairman
of the ICC to conmunicate to the Cambo-
dian people—T1 underline the words ‘Cam-
bodian pzople’—her willingness to provide
help for a dialogue betwzen the regime in
Phnom Penh and Prlence Sihanouk 7 Also
will Government take Immediate steps to
reactivate the ICC taking Into account the
wishes of the Government of Cimboadia and
reconciling them with those princ: Sihanouk?
Finally, will India take the initiative to
call a conference of South East Asian coun-
tries to promo:e steps to achieve a standstill
on violence and p:ace-keeping in Cambo-
dia ?

SHRI NAMBIAR (Tiruchirappalll) :
A very nice suggestion has been made,

SHRI DINESH SINGH : I have listened
to the wvariouss sugggestions made by the
hon. member and the Ideas given by him.
In the expresslon of his sentiments, we
could not have much difference because he
Is advocating closer relatlons between Cum-
bodia and India, India using Its position to
see that there is p:ace and goodwill between
the two countries. But 1 am afraid the
practical measures he has sujgested do not
conform to what he himsell has suggested.
He said that we should ask the Commission
to execute lts own decision. 1 am not aware
what decision the commission has taken
which it has to execute, As the House is
aware, the commission was established to
supervise the Geneva agreements and on the
maiters brought before It, the Commission
gave its views. [ cannot think of any deci-
sion that the Commlslon has taken which
It has to execute,

Similarty the hon. member said that this
Is an Internal affair of Cambodia, I agree
it s, Then we are not called upon to
Interfare in the internal affairs of Cambodia,

Then he suggested that there should be
third party medlatlon—In the internal affairs
of a country for which we are aot belng

asked,
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SHRI: M.L, BONDHI : Mediation,
You are chairman of the ICC. You have

a particular character. Don"t lose all your
character,

SHRI DINESH SINGH 1 The hon,
member during his statement referred to
another bon. member and said that he
should be heard in silence, I hope he will
accord the same consideration for other

members, If he wants to be heard in
silence,
SHRI ATAL BIHARI VAJPAYEE

(Balrampur) : But not for Ministers,

SHRI DINESH SINGH : For Ministers
there is a different norm |

SHRI PILOO MODY (Godhra): Ministers
are a different breed of people.

_ SHRI DINESH SINGH : On the role
of the ICC, he sald that we should reacti-
vate It. He knows very well that there
Is a procedure for that, which we have got
to carry out with the two other supervisory
powers, Reactivation does not mean that
we arrive there suddenly and the Commis-
sion is reactlvated. We have to 1alk with
the other two supervisory powers ; we have
got to consult with the co-chairmen, We
have to provid: finanzes for the Commission
in consultation with the other powers on
whom this responsibility has devolved. As
I sald In the body of my statement, we are
already in touch with these countries,

SHRI M. L, SONDHI : This Is his
stock answer for the last one year. Why
can he not take it to a summit level and
take action ? Here Is a country with which
we have got close ties. Otherwise, of what
value will his words and assurances be 7

SHRI DINESH SINGH : There Is a
difference between functioning with autho-
ritv and with the responsibility of authority
and suggestions being thrown about.
It Is not that we arc the masters or the
world we must decide we shall do this
and we do it tomorrow and everybody
clse bows down In humble reverance, We
have got to carry sovereign nations
with us by persuasion, by discussion,
This Is the process we are engaged in,
There is no point in making a bold state-
ment here that we shall do that and this ;
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It will have the exactly opposite effect.
Soverelgn nations are not going to be cowed
down by the statement which the hon.
Member may choose 10 make in this Houre,
It is a matier In which we have to exercise
the utmost caution to ensure that there Is
no fecling of unjustified interference from
India or other countries in what is happen-
ing in Combodia, There Is no procrastina-
tion on our part as the hon, Member
says. On the other hand, the Member is
allowing himsclf to run away with his
thoughts which can be a great danger in a
situation like this therefore, 1 would beg
of the House to consider the serlouness of
the situation that has developed in Cam-
bodia. There Is no point in making bold
statements here, If we are golrg lo be
effective we must be able to carry the
countries with us.  All that cannot be done
if we take a particular position In this
House. Therefore, we have not taken any
position, I have said with a measure of
responsibility that we are studying the situa-
tion, That does not mean that we are
pot acting. That statement Implies that
we are taking Interest and we are aclive,

13 brs.

SHRI M.L. SONDHI : What contribu-
tlon are you going to make to the ICC ?
Are you going to announce anything about
a military observation team, aircraft, any
personal ? What {s your policy ?
(Interruptions.)

SHRI DINESH SINGH: You are
being asked these questions, Sir,

SHRI M.L. SONDHI: What is the pur-
pose 7 Mr, Speaker. you say that we must
ellcit information, He excuses himscIf that
you are involved, What will he doasa
Minister 7 Let him remember that he is
occupying the office which was hcld by
Mr, Nehru and Shastri. I you think that
it does not suit you, you resign; otherwise
anuvounce something right now. Our voice
must be heard on this matter. The In-
dependence, Integrlly and national unity
of a ceriain country is at stake, We must
act. If tomorrow other big powers inter-
vene.. .

weqw wEEy : A9 ¥ fay | qar AfY
g g
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SHRI M.L. SONDHI : Why don’t you
pull him up ? There is no age difference
between us; we are both of the same age.
So, you must use the same siandard and
pull him up sometimes; it will be good for
him,

SHRI DINESH SINGH 1 It am glad
that the hon, Member admits that your
pulling him up is good for him.

1 regret it Is not possible for me to
divulge what action we are taking, 1 would
ask the hon, Member to consider serious-
ly whether he feels with any sense of res-
ponsibility as a Member of this House that
we must announce Immedlately what we are
doing and what we should do In this
matler.

The suggestion for a conference of Sou-
theast Asian countrles has been made by the
hon, Member; he has been making that
suggestion for quite some time, Our con-
tacts In the Boutheast Aslan countries are
considerable and we are in touch with these
Governments.  1f at any particular time we
notice that h« 1dlng such a conference would
be welcomed by other countries and would
serve a useful purpose in this area, we
shall consider this, But we do not think
the time has come now when we should
coll a conference of those countries. 1 am
not ruling out the suggestion that the hon,
Member has made,

st amnrw wavw  (zfem faeehl) o
weqe #EIRT, 94 %@ & & & sqqr ww
99, u% @ # w9 A vy Tgar g Wi
ag ag f& ag wifem adgw §, @ w1 -
Ziz ywaw A faar ad) s, A @
faar st wrar § &Y o Wt & o 2,
I %1 fgrdy sz faay 7@t onan | wa o
wedT § 7 AwA S § 7 I§@ A
%y o3 e ga i wae qu A
9§ FR AT Ay gara &5 dfwae 61
gwar  fs eediz & oty wfegt w4f
fA%I® aFaT My o) VeHe JAT A W@
grzdare e w1 faar w17 &Y ag A
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%12 fRgram, N A F A § 37 N
ot w7 ¥ w7 qF oF o fre ad

Y At w4 A @Y wd W §
uF wex # afx sgr ong aY “atfen am-
Sz & 3 § 1" 37 Y wfengai @ gwd
§ g o 713w & wgr wf am
ST AT § € /@ FG AHY WA
%3 § fan Izrdt wrdt § 1 srafear
5&T AqT A & 1 oY geAr fagaarw R
I8 ¥ QY v ¥ fagamy ox wetw &
i 37 W= @ . wegfaee 9@ qx wer
F7 &t wifer 73 @ § | weQfeqr ot
% PG 91 9T AN GITATA® gWT I
%Y gzyfa ag & 5 s=afemr &1 o
Fegfaez qud wisC H &7 ¥ ffgw
FL @Y agt ¥ 37 A ¥ e gan
a1, 719 fagaam & fagzsin &1 gy
fagaaim o @13 9. AT T@gi 97 51 @2
AW F AT, A A F g Sy §
w19 qrar § Aifag) s dear § 5@ wor
difai & fog gafeads swar aw
HATAT &1 @ ST AgF ¥ a1, & Ar
weaifear war § g8 g A wH AA-
FY 8, o fF w9 qq ww §, a9Ar
TmasTar ®) F19 g w1

fom Arew w1 @Y% firg &, gy
|l F) fyw A0TA § A9 F@oan
ufaw firg ¢ gafeq firmg Ndar §1 O
Atfaat 4 I3% 1Y@ qgF a7 FIOATE
dur g€ v esaifear NFRAT & a1 *+7-
faed & grat ¥ orer fegr widen | gg
daz f ol WwrE R fe frw ARew
fagaamm & M § 99 ¥, woiw
sgfici Rt wsra@, WH oW Haq)
w9q T & At ¥ ag gz § oy IRl
azfedl ddr & 4B Tl gTEIT A R

sga aY § fr gw AA-uerew §, Wy
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§ & 1 wa ¥ 1 @ g A Qg
%Y dY 3 Agi F wgAar wfww @
aewan fira § xafow sad w@ e o
ANTA ® g9 AA 3G B A AT wF
& W & A & wrw @ 1 @iy @i
! mifsardz 3 frswg fear e gw 9aw)
gz § &Y Agr SREI auTT Jf qamn
0 ¥ &Y &) A4y T @ | 9T oF wiwdd-
EAS IR I FAM N IT A §
Fear rsa § 1 anft Twa ¥ = AW
gAY, W N g N g AwAar g oA
s gaaifas a0F § 61 I amar 2
IR T FE FT IT %1 fArq wAW TWA
gragiFAfT R TN L A ag ¢
A g | W e dmagmr ww ag fw
TN FECA AL FHT AN N as
gregar aqi Agf & 7 97 g § gz A
gt &, o & o ¥4 ava gt @, =gt
F ¥ & aTerT # s R E g
@ T UFIE IART A §, &R
Feifear § 4 fs uda afsasi 3 os
aT® FI § A1 IAH! Aqar @ A a
qg A7 92T AT | AW 7@ Ay
ditfegfar Mt o aa &
faga & 97 @99 Al EI®IT & |y
HoA AT W T frar § 1 wga ¥
geREi A W1 TR AvgAr @} e\
wrza forg 4 fada w9 ¥ agi ow feafa
R, wran fee Vfwar ¥ fomar gquar %
tfsag e fNtag mf, ww w
% § arar @ e i N vedy e
Tt & IEw qraar & )

FEU AU w1 4 § 6 wr 7y aeq
% fs fire w3 wg1 § o & qgt 0%
Awas featwr w xAEm) wgt o
qAST I3 Y€ €T 51 w@T 35 @ I
agi & forw an & 1 3 Fagaarn & an-
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T ¥, W 9T T & g ereeE #
ayay &< @ § AT @ ez qat ofar
& 2T ¥ §AT A IUAT WIHITYAR
dergr 1 fog AQan Fafs st faw
W §, 7@ A fax ¥, 9ty W ag
o7 % oz T §T A § & | gurw
w9 agl § o fe gw NN @R
® A% F, 3g% sa@rT § AW F FyAr
gfsq szam & &t fw AQew w
ofiese & fs ag N g @ § ar
ieEsi g frar s & | ag oA @&
T ®T RAYT § A9 Wigh) § I§ EOUY
% frazig | afes any = e w9 &
agraar & A §F falg ST o< qgt
9T &9 A 17 B &0 1) wifg w7379,
Araag safear & fga ® §, & qdf
ofwar & ifia alx s o & fgg &
dltaEis A SfRad 1 ™
qI9% ¥ gW ATAT A WoT FL & aqIfE
fya AQaq fed) wwv & gued ¥ 7
@

Awd a1 ag ¢ s war ag & adl
& fs agt ¥ mfo do qao d fawelr at
g%t AYT O FTor g o1 frng wud
fs ssaifeqr & wgr e gw g =i
AEY X ®%& | It was purely a financlal
question s i afeg qowrT wydl & fis
grfedougoslo ATTH AT A uy ¥g
wigdt &, &9 I8F [gw@wa §, &l s§
wirga &1 Rfgsrifar gyt @ wr
WRA G LI 07 a1 92 faqz w34
fis ag o i* gwa fear § saw) amr
ary YT wifo dle Two wlo ¥ aAifrg
agi WHT 97 | AA KAy fieaaT wT At
feaar Aft £ awa), quc sfew wdga
agi 7T WreT ang gEd X A A o
wt 97 IIAY

W oaag g fmag N e gel
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[ aere wiw]

ofaar & srgfrez <7 ac arf sl &
T, 6 097 & qro gwma s w@r R
wa A6 ¥ for foad S e,
eNFIATE YT ¥ S A ewEEar wgy
& o 13w g9 AFAT I §, I A
¥ gw §f aeds wofts w0 oife
A ¥ gmic ®Y Awr qr @R amer
wsraifear 1 ary ‘o’ &= aaf F
ar asat ¥, =l for = wa € 9
ot asa) @, gafed amt seder ® o)
oY & 5 faadt st Swasrad 8k
iy gfagat § st st agr X gew
TR wAr) & o7 gw +1f @
o IBF | 5T WEEl &1 F oegez g
IgaT g |

SHRI NAMBIAR : Let him come back
to Combodia from Pcking. What is your
objection to that ?

st geTmET @t o (2198) ag
fadw @+t 1 T A A7 F7 3T AIAAG
waen ®) & { FfgwT g qar ?

st fAm fag - madl AgEg & i)
%g1 s 37313 a8 aats g 3 & fo
Izmar a1 AT & ot avwar g f& ag
2y ¥ fon gorar or fag ad® & szl
gt w=\fegr w1 sfaga aamar | & amar
f qraz 39 & ga &l w2 g
it 1

wgt as wrafear Y feafa & &l
ag! &Y wumiT w1 qare & agy § mA
air ge1 2 f& @ oamm W faw 539
wgar 3faa agf g

wgt & st faeror arair &
Argar s "As ¢ A ey fr &
wraew & oft §7 w37 4 w@ny §...

T® AT WO : g qu igd §
fe amg snfex sgad w1 § 7 w1 W
AW XY § Y @ A€ g2 A= g o
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st fedw foy : st s & e
feagnddnfdcqe s foar & 1 =7
gam 2§ fir fea-fisr Zaf & xw
ez 5T frar g ?

wgl a% §Iw EATTE w50
Frgr s A ga ft aar gwr g fs
I maw § @) I ¥ & gweq @
Fardgnad s &) @ gw W
ffssmesafiardaa gw my =
37 9T faig & /%)

SHRIM L. SONDHI : What Is your
view ?  Sir, why is he consuliing others ?

SHRI BAL RAJ MADHOK : This
Is the sovereign Parliament. We are discuss-
ing a very important question about a
neighbour country. It has its implications,
We want 1o express our country's view
through this Parliament, 1f he is going
to sit like a Sphinx, what is fun of having
this discussion 7

MR. SPEAKER : How can you force
him to give a declsion ? Now, Mr, Kesarl,
(Intrruptions).

SHRI RANGA : Why Is he not prepar-
cd to say anything about the recognition of
the Government there ?

MR, SPEAKER 1 He has made It
clear that the situatlon s such that he {s
not in a position to comment on it now,

it shanim ket (wfegre) @ wem
agieg, & @i & grar g 7 A
& ag arAar wgar e zfeor qF ofom &
o wafar &1 €q \gr § qg A€ A
w1 ¢ 1 ag 3% § s gt gaadf swe
farzma S gre W & T fom adw &
FA¥Y Aar wgt ank At fowaw)y aowg @&
Farfeqr ¥ 0% gaeawg & wEAr qar gf
e faa woerer wgt & vogwe Q-
uw fagI7% * ¥ WHAT 931, TR
glaT 9T v TawT w7 ag A4 & fE an-
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A% afaqer €7 wraar agt 9T I g
g ? & dar fs garereest g gt
fafza gar @ fe st 3 eRa &t wwi
o ot af gver A agt A afcfeafa W
fivaltd et g H aA & @S &
FaR Ierarew & frar 1 § 54 wgeg
§ AT w1gan ¢ e Fur S9% T@ AR
Tuga & At feqtd A § war 9w ol
I T8 o A K srawrd TA ot W
wrE & s sader ¥ dre arfo o A
3w fqmzamg ¥ gofeafa & sor o9
HAAIG 1T I HIAT FT ITN I off
F0an faggs ®! gasgg s & fag

goigr 7 gar weraede fagwer smgnr
I 98 91 431 7C ARART Ffgwew A

YIAAT § 99 W) g w3 foy w4
Frox A &Y § faay fs gt &Y az-
Tar AT eqrelAaT A4 @ q¥ 7

off ayg foud : gg @t =423 § fega
Tz WA A AN AT A3 @ ag
|E EINT warT F41 431 47 7

sit fedm fag - & ) s wzeal &
gtw ) & gu war g

stag fowd : @ @ a9 @F @
arg |

ot fadw g : wrile aeedl ® @
qAeg # o WA § IR 8 A e
¥ gar § 1 A7 a fear e agt ) feaf
xggoa ¥ gl § fs goee A AH Y
% wg %} e ag v vt gar d ok gw
Ik MR FFTA | I TIOAT TR
fag aewy AE A &R A AT UgT A
T W A W 9 3§ NAw w3 N
wifenr &7 &1 wAANT gEEm A @Y wgn
7g g7 1 § f g g wwlwr A
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TR IW GIETT F AT § § w6
frdt 2@ 7T 3W & Argar W A A
atas g A affanf 1 qw ww
W wifag & § fs qar sy s agt
w1 A} AEWT § I W gEwA ¥ gy wew
| FAT AR AIAST AR F 77T
w3 § O T T g AR §8 wg
gifaw g I | W w1 FAwT 7§ ag)
fe gw awwd 7€l § ag O agl 9T -
AT aaw fagigw 7 fear . qrade
"zey A #gi & ag agl & oF agw afa-
fesa Aar § wix 32 N w1 fear v
A s Ngrsady Miagls
1§ gara fare agf & ar ga% @y #
&7 8 I 78 & ¥ ana A & Hfew
adft W afcfeafaaft d fogw &) vy
Iu® AR ¥ wgr wifg | oy 9 gR
w1 W1 ag AX q9A awwny ¥ wg froy
&1 N ww gAw AAAT 62T A qar
a1 g% a} ¥ faaan w5 A% @1 ag
3 qar fear | a9 agi gwEr & o
e To A war fiear &Yt dar fw qraia
greg wgd & dar 3 v oy ar e
T ¥ WU Y 4 A ;AL AAAT W
w o3 WY & AT WU s wd art
¥ g wrf gwa geit at ot 9w ot
¥8 wgT g} foq garfer aft g
¥few & oY fass ot sgr wigar § s
faat T ag ardt a7 § mAdg axey
37 ¥ wx 79T 59 Frolg ferd o sqmay

wve B

st wy foma : foam J3ar qawld &
wTIT 9 HAfeaT w1 w9 wwar s
gt suw! aerc ag @ fe ag ey qok-
aar q2Eq AT | S wglEg A wEr d e
AAf g fana ot wgr ¢ fe
quAY fandt sfeat § anald § o &
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[+ g fowd]
AT 9T qF wHAT wWigd g a1 & woh
wEen A sraAr g g, Afw ag gge-
qfs § semas s sfama & .,..,
(wrww).... .

off fedw fag : gw ® YJsda ad
AFHT § 1 Ay Fgo

ot vy foma : At @t & S am-
wrdy T@ar ¢ 1 A @ wAsd @ R
foat fe arg ® § afsa & S3an dimq
#t am A sTw g & qg wwA
wrgar g & #ar a+t Az w9 A fada
7 T s F1§ @ 9ge w47 fomd
wxaifeqr &) o qeewr @ @y e @
3T Ia%y yfw &t Jarat F anarma ¥
for T w3wrs glar § A ag N w1
w7 fzar wrq #9if% qerqar & ag faada
% 7 x¥ wg vag WAN Wl AAT A €W A
o ag 371? =9 ¥ giq faqg gzgar w1
ag @iaT 74 § 1 fed) oF wifawas ax-
w17 & wfeq swifear w1 9 gyy &
wiw I AT gaYT 9T gE § o af
fafesa &0 & qad%r, &0 &1 A7 594
arond 1 fe 2 & fea 3z 2w A Afaay
¥ faers § 1 sar w4} wglaw gq awg AN
i€ 2 s s foed safegr 1
AZEAT ATFAT W 61T TG TTHUT
@, §1e0 & rAawA B fag gawt fadh
Wl atg ¥ Y@ 7 g w ! afc ag e
T ¥ wiag $13 ¥ quad & av § o0
agiey ¥ Fgm F guwl @ sy E fe
afewdt afgar ate qdf cfawr Q& &
it ¥ fggrarr ownawE T ¥ asa
w9 A FTqr w@ra usg fgg & wasd
% | afew gferqy & @ & wgy ge e §
w1 adiar gar ! ag i 394 mifes

@ wigd ¥ afew vad arw ey
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@1 | T gATAT q% ALY WA | q@iow
afews gfirar # ft gr &iaf & N7 aw
B g § wte g4t afar & f @ g @y
& 1w fadw Aifs w1 ga wow da ¥
wWAT AR § A a1 A1 oAy fawdd s
wfer &Y ar tfas afw gt ;1 faer ger
argar @1 | T g gg DA i A
gt & 5 wgdag ¥ wmr fe ag ani-
@r ¥ /19 5 9x 9% wia wifas Aa=)
#, gfam<t & mad # fa3m) & o
fritwcar a9 ag wga wd' Eaaex
fadg #iff I5A & Tavz APy 2
98® 77 i @%a7 sqfa arsa THa
£ & &9 w2 AT A9 F A oF A
qz % @t F1€ afe faeder | & oAy
AgI%T § T AT ¥ qwr qvgar g

=t fedm Fag : wiAdla azeq @ wqr
¢ fr g *1 fom Afa 9t w=ar =fyo
AT Far s 9fge 1 ag 9% gaa §
#1T A7 3791 a8 A G gAr )

ot vy fema : A7 qz1 o & oEm
QA1 ¥ ¥ fedl us ifd o7 g w=w

st fadw fay : gw sat Aifx 9T =s
wE

ot vy fang : #17  @ifa g, g
qEE F agf qr w@r g

oft fadm Ty : Sifow Wifad aaed
¥

ot uy fond : seifear § 9w
W AR g ?

ot fediwr Ty : oy & it 7Y ga=n
gFaT § |



n

13.22 hrs.

STATEMENT Re.: POLITICAL
DEVELOPMENTS IN PUNJAB

MR, SPEAKER 1 The Home Minister
will now make a statement about Punjab.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Mr. Speaker,
conscquent upon leave to Introduce Punjab
Appropriation Bill belng refused by the
Punjab Legislative Assembly yesterday, the
Chief Minister submitted his resignation
to the Governor this morning. The Gover-
nor has requested him to carry on umil
alternative arrangements are made. The
Punjab Legislatlve Assembly met this morn-
ing but abjourned till the 30th without tran-
sacting any bussiness,

st 7w fagdt owddR (I=UAII):
weaw Agiey, e § fr g WA awas
BFfendm@ s aar §1 My A
g% At faar sitc s asasy & fzar
fer A st s §, o w aga
¥ ArAAlg qzEdl 7 33411 99 gEg AA
# faqry gar & qu9g § af WX qg
sy & fa@d 10 a7 |1 wsANA A
37 ¥ e oF 4G wiMW v 1 gEw AA
® @ a@ig 3 ¥ fw fama @ wiv &1
& g &) 95T 93 § | ¥ fawm &
# qufys 7 & 2 st gew &N ww
wor g5d §, AT aar wifws  ge w9
#Y gorg T faarA @wn T K A1 FwA
2 ? dau e ag I3 awn § s -
are w@ed W A% gE w8 fagw
s 9y f&w a@ &1 a9 @@

wifgd

¥ qrg gaar § f€ 53 qae quo go
Goqe ¥ faed a8 ¥ 1 7 53 qHe qwe
e ¥ ¥ 2 QA U8 oX A @16 ARG
NMgEmIH e T 5 |
Y aE® & Ay, o) 5 awEr w ¥ Ay
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Punjab (St.)
Ao fratfe g & 9% gu & 1 X Reafar
¥ uvgme Ageg At geq w4 §r -
Pasddamiztzet@qd? s g
w4 F 9T FHTW TS 7

SHRI HEM BARUA (Mangaldal)
The Chiel Minister, when he touvk the oath
of office, took an oath pledging his allegi-
ance to the Consti'u'lon but he has violat-
ed the Constitutlon, He took such a long
lime 1o resign. Although he was defeated
yesterday, the resigned this morning.
He has viclated the Constitution and
and this Parllament, because It Is supreme
and the guardians of the Constitution, must
take note of this partlcular fact,

What is happening In this country ?
Everywhere there Is a violatlon of the
Constitution perpetrated by those very
people who profess alleglance 1o the Cons-
titution, Whether it is the Governor or
the Chief Minister of a State, they are
violating the Constitution and this House
should take oroper notlce of this. That is
what I want, The hon. Minister should
clarify as to whether he thinks that it ls
a violatlon of the Constltution or not, If
the Hon. Minister thinks it is a violation of
the Constitution. then he should bring the
Chief Minister of Punjab under the lash of
Parliament,

DR, SUSHILA NAYAR (Jhansl) : 1
would also like to know whether Mr, Gur-
nam Singh resigned on his own or he was
advised by the Government to resign, 1
would also like to know whether the Gover-
nor consulted the Home Minister in this
respect and, If so, what advice the Home
Minister gave him,

SHRI S, M, BANERIJEE (Kanpur) :
8ir, If you want to have a discussion, we
have no objection. We gave a Call Atten.
tlon notlce and that was rejected. 1 would
only request you elther to admit the Call
Attention notlce and give us a chance to
put questions or you allow a discussion,

, _ SHRI SURENDRANATH DWIVEDY
(Kendrapara) : I only want a clarification
whether it is a fact, when Mr. Gurnam
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Singh advised the Governor for the dissolu-
tlon of the Assembly, that the Goverpor
consulted the Home Minlster as to
whether he should accept his advice or
not,

oft ot Fag (Qzas) : s w@)-
Tq, & fad ane ¥ a0a wgar wwgav g1
agt 9T & A 997 A W@} ag fasgw
Awroz § AT facgs wrga e wifee-
zgga W agy A nadt afadt aow @
€@ Ay ¥ i 4y N sRarf WP w3
a%ar § | 9w 1A F1 NF  fafyeer A
seier 2 fzar aY 99 % 917 a34C & 9
art FEaTUd § A ag gz & fw
fea & &7 | § g f& s @men
TR g e fzar (g 3g o=
FrgEr N TR WA qg WU feewwA
FFTT § AT THITAT & |

ot swrmAte AreRt (grgz) o eaw
#grzg, AL fax off e fag Tedrde
£ AT @ ¥ A1y RN @A A,
fog sYgm afawa w23 &, ggrd &1 &
gwwar a1 f& maz afona & g awg
gTm $T A ¥ ¥ F{ FIAY FA
eEre A f1g 39 97 a5 geq HA
¥ oy as faora gur ¥ T N g A
gt | faw gwa a7 g7 77 I@ =g dfa-
A% fggra ¥ o sl gl &
feera & Wt qur fizvd  afawfal w1
o e gar a1 39 ¥ fvig & sgEr
ot grarT g fag ger A ag @
R gy fag & ger dA@ & A
TSNS F UT 37 1 61f Afawr ag)
W AT T A @Pua § ¥ 39 aw A
AFUANTH UTLFY 437 & 7
@Y % T USEIE W T FA W A
w1 w1 qfaw afesre 7@ ar )
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whaaag g fs ghaar faar?
aar ¥ oft gF weAr @ o gfegrom
aTETT AY weuw I AE g AN ww F
TP N AN AT gET F gl &
FT a9t # w1 aame fzar, fom &
faq agt 9T 837 & greql & w9 ¥ (-
Qw far ar | #feT gg oF Gar gza1
foam & g7ar fagm o §gre g )
AT A ¥R qx &1 w3fEw @vw IEvar
TeT 7Y gre A% Al A ¥ Aw T
TaAT ®Y wg &) gAt fzA -
faar ST M o FFg a9 ¥ &
ZAR AW ¥ A yIANfas s 3317 A
smwEITdem &1 3 grruAi N
TITE FTAT § AT IT FT T F A
d92 1, AT qar 51 fadg w7 § arfea
19w amdafma & sfwwa g fw
a7 ¥1 fady zifacs 3

¥ gfez & & w1gar g % g0 #1 ya-
a7 faqr Srm aife gana #1 feafy & s0x
qdt 9=t g a% A g feafa @=q &
gy W gr gE aqr W F A N
aw

w1t uy fowd (9d7) : %3 77 @O
gg1 a1 fr fafaata fadaw sqfa asifie-
o faw at qufaa 1% & qswrm ww
us fafaz & fog ot ge7 74 am @
gsar ¢ ! wEife fag ) afeeie agw
wgd & 94 afasary wema 47 § qfa-
oma fas Par g I F gre wA & g
tadl 3} aw IT w1 geg WA @ w@Ar
Fa7 3fa ar ? ga1 €8 ¥ TAFT F qIAY
afl gt, war 37 & nu aifaw droaf
g fr IR aoee gedler AgY i ?
afz e aff afm st IEw Ag
fzar &Y &7 § w7 97 ®F g2 & witgd
o)
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SHRI NAMBIAR (Tiruchirappalli) : I
have to make a submission, My sub nlsiion
is this that as soon as Mr, Gurnam Singh
lost the confidence of the House by the
defeat of the Appropriation Bill, that very
moment be should have resigned. Or else
what happens is—I am speaking technlcally--
what all he did between that time and this
morning when he actuilly tendered his
resignation will be illegal and unzoanstitu-
tional because he has no authorlty. Therefore,
to that extent Parllament must have a check,
Since the Assembly is golng to m:et again
on the 30th after forming their own Go-
vernment, our House should not interefere
with the work of the Assembly or in the
formation and the muinner in which they
are making their own Government, This Is
my submission,

SHRI GAJRAJ SINGH RAO (Mihen-
dragarh) : I submit that there are consil-
tutional points of wvery grave Importance
Involved. The case of Haryana was diffe-
rent. To-day it is another thing, It would
be fair to all secctions of the House if you
allow a discursion under Rule 193, not
Rule 184, which empower that such a dis-
cussion on important public matters should
be allowed so that it may b: thoroughly
discussed and the Government side and the
other side will appreciate what the real
position is. That is the fair thing. In
Rajya Sabha also on the Haryana matter
rule 193 was applied.

SHR! RANGA (Srikakulam): I do
not want to go over all those points which
have been made. [ am glad that you have
given us this opportunity of vemilating
some of our grievances and also expressing
our fears, doubts and points regarding cons-
titutional propriety,

Let me flest of all take this polat.
That is a piece of advice to oursclves as
also to the Chair, Besides I wish to re-
mind you of an ecarlier practice of this
House that whenever such things happened
in our country, some of us would bring it
to your notice and the Sp:aker was good
enough to ask the Mialster conceroed to
make a statement so that we can avold much
of what has happened on this occasion as far
as possible. Not that we can avoid every-
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thing that we have been doing because new
things come fnto vogue now,

Secondly, the Home Minister himself
should have informed you that he was ready
with his statemsnt in which case it would
have bzen possible for you and for wusto
avoid the earlier long discussion that we
had before we came to this,

Coming to this particular question,
may [ suggest that in this light of all that
has happened, very unhappy things, and
uncoustitutional also, would the Home
Minister bs good enough to glve usan
assurance that after the 31st they would not
try to Impose Governor’s rule in Punjab,
In view of the fact that 3ist is the last date
for the Appropriailons Bill to be passed,
supposing by any chance on that day it does
not suit the convenience of the parties
either In Dclhi or in Punjab to help the
Assembly to meet and transact business and
pass the Appropriatlons Bill, because the
Appropriations Bill can b: passed only on
the inltiative of an accredited Governments«
the carctaker Government cannot do It and
therefore, another Government has got to
be brought into existence before that time
and on the initative of that Government
the Appropriitions Bill has to be passed on
that day—if by any chance some forces are
given new life and they make it impossible
for the Assembly to lunction on that day as
I was told that even this morning the
Assembly was not helped to transact any
business at all because of disturbances and
all that, under such circumstances could we
have an assurance from the Home Minister-
itis not a hypothetical thing at all--that the
Assembly would oot be dissolved, that the
Assembly would be given an opportunity of
having a government of fts own through
the usual constitutional steps the Governor
has to take in order to iInvite the leader
who Is capable of providing a majority
leadership In the House and In that way
siiuation would be given some constructive
direction 7

SHRI Y.B. CHAVAN : Mr. Speaker,
Sir, | would llke to answer the question
that Prof, Ranga has raised, namely, why
Is It that I did not offer to say something.
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I though that nawrally this question is of
importance and that this question would be
raised in the Honse, My efforts has been—
since this morning—to get as thorough in-
formation as possible, We have not yet receiv-
ed any formal report from the Governor. So,
naturally, I have to get in touch with others
and find out what has hoppend. Sir, 1
came ready; but 1 did not get an opportu-
nity to say that | have got something to
say because the dialogue was going on
between yon and the hon, Members; 1 am
supposed to Intervene, This Is my explana=
tlon—not that | was Indifferent to the
wishes of Parliament.

The question raised by Mr, Madhu
Limaye was whether the Chiel Minister
should have resigned Immediately. As far
as I understand the spirit of the Coustitution
I think it was his duty to resign immedia-
tely. I have no dnubt about it. And, Sir,
according to my information, the Governor
was very particular about it. [ can say, I
did not advise the Governor whether the
Assembly should be dissolved; he did not
ask my views about it, But this Is my In-
formation and I will say this, subject to the
report that is given. Whatever information
I have got, I though I should share with
the House. When the Chief Minister met
the Governor, the Governor orally advised
the Chief Minister that he should resign,
But as resignailon did not come, 1 think he
wrote last night itself that he is defeated and
that he should send his resignation ...

SHRI KANWAR LAL GUPTA :
(Delhi Sadar) : He is reporied in the
Press as saying ‘1 am watching the
shtuation®.

SHRI Y. B. CHAVAN 1 When he said
that to the Press it was sometims: In the
evening. I am saying what happened later
on, Things are developing every moment
and you cannot just say what he said at
a particular point of time. Therefors, I
think, the Governor under the circumstances
did his. duty, As resignation has been
submitted to him he said that other
alternative arrangements should have to be
mad:. How exaclly the sltuation will
develop, I cannot anticipate at the present
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moment, If things develop, naturally we
will have to come here and explain to this
House, That 1s all that I can say.

MR. SPEAKER : I had my second
thoughts on this also., When any State
came up for consideration here, there were
extraordinary  procedures adopted, It
happened in the case of . West B:ngal, it
happened about Haryana, the no-confidence
motlon,—tfie sine-dje on the same day and
then this adjournment of the Assembly in
the midst of the budget. In respect of all
those matters of the States, what I say is,—
1 am personally of the opinion,—we shouid

avoid discussing the States, as far as
possible, If they function within the
framework of the Constltution. Here also,

I think, immedlately after his defeat the
Chicf Minister should have sent his
resignation; 1t would have been much
more proper. After taking all this in view,
I had stlll been wondering, he was ex-
judge of the High Court also, 1 thought he
must have done everything rightly, But,
he could have resigned any time after that,
But I have just learnt from my own
sources that he called the Assembly this
morning, there was a lot of nolse, and the
Assembly was adjourned and the resignation
came after that. I hope it Is correct. May
I know whether the resignation came after
that, or he had resigned earlier ?

SHRI Y. B. CHAVAN)
mation is, it came before that.

My Infor-

MR, SPEAKER1 If it came before that,
then, of course, it is a question of delay but
not breach of the Constliution, If he
called the Assembly...(/nterruprion)

SHRI M, L. SONDHI (New Dzlhi) :
He ceases 10 be the Chief Minlster the
moment he loses the majority ; he cannot
sit as Chief Minister In the Asscmbly,

MR. SPEAKER : If he called the
mecting and again sat there in the meeting
as a Chief Minister it is something serious,
It is something very serious and I will
enquire Into {t, We are having a meeting In
the evening of the Business Advisory
Commiitee and by that time 1 hope to
know everything. If it i3 only a question
of delay In my opinion, it is only enough
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if we say that it is improper, But If he
resigned after calling the Assembly--and
then there was a lot of argument and noise
and he resigned after that,--then certalnly
we will discuss that matter in the
House,

13.40 brs. .

PAPTES LAID ON THE TABLE

ANNUAL REPORT OF THE WORKING AND
ADMINISTRATION OF THE COMPANIES
Act

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP, C.
SETHI) : On behalf of Shel F. A, Ahmed,
1beg tolay on the Table a copy of the
Annval Report (Hindl and English
versions) on the working and administration
of the Companies Act, 1956, for the year
ended the 31st March, 1969, under sccilon
638 of the sald Act. [Placed in Library.
See No. LT-2982/70]

SUMMARY OF THE PROCEEDING OF 26TH
SEssioN OF INDIAN LABOUR
CONFERENCE

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
§.C. JAMI:) On behalf of Shri
Bhagwat Jha Azad, [ beg to lay on the
Table a copy of the summary of the
discussions (Hindi and English wersions) of
the Twenty-Sixth Sesslon of the Indian
Labour Conference held at New Delhi on
the 12th and 13th November, 1969. [Placed
in Library. See No. LT-2983/70 |

ANNUAL REPORTS, ETC OF NATNIONAL
Seeps CORPORATION LTD ; AND
MAaDRAS AGRO-INDUSTRIES
CORPORATION LTD, MADRAS

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) 1 1 beg to lay on the Table :---

(1) A copy each of the foliowing

papers under sub-section (1) of
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section 619A of the Companies Act,
1956 ==«

() Review (Hindl and English
versions) by the Governmeat
on the working of the National
Beeds Corporation Limited,
New Delhi, for the year
1967-68,

(i) Anoual Report (Hiadl and
English  versions) of the
Natlonal Seeds Corporation
Limited, New Delhi, for the
year 1967-68 along with the
Audited Accounts and the
comments of the Compurolier
and Auditor General thereon,

Annual Report of the Madras
Agro Industrles Corporation
L'miied, Madras, for the
year 1968-69 along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General thereon.

(i)

(2) A statement showing reasons for
delay In laylng the papers mention-
ed at ltems (1) (1) nng (li) above.
[Placed in Library. See No,
LT--2984/70]

INDIAN TELEGRAPH (THIRD AMEND-
MENT) RULES, 1970

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : I beg to lay on
the Table a copy of the Indian Telegraph
(Third Amendment) Rules, 1970 (Hindi and
English verslons) published in Notification
No. GSR. 254 In Gazette of India dated
the 2ist February, 1970, under sub-section
(5) of section 7 of the Indlan Telegraph
Act, 1885, [Placed in Library. See No,
LT-2985/70)

GOVERNMENT RESOLUTION ON REPORT
oF CENTRAL WAGE BOARD FOR
ENGINEERING INDUSTRIES

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY.
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MENT AND REHABILITATION (SHRI
S.C. JAMIR) : I beg to lay on the Table
a copy of Government Resolution No. WB-
4 (8)/69 dated the 21st March, 1970 on the
Report of the C:ntral Wag: Board for the
Engineering Industries, ([Placed in Lib-
rary. See No. LT-2986/70)

13.42 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY 1 Sir, 1 have to report
the following message recelved from the
Secretary of Rajya Sabha:—

‘I am directed to inform the Lok
Sabha that the Rajya Sabha, at its
sliting held on Tuesday, the 24th
March, 1970, adopted the following
motlon in regard to the presentation
of the Report of the Joint Commit-
tee of the Houses on the Code of
Civil Procedure (Amendment) Bill
1968: —

“That the time appointed for
the presentation of the Report
of the joint Committee of the
Houses on the Code of Civil
Procedure (Amendment) Bill,
1968, be further extended up to
the last day of the Seventy-third
Session of the Rajya Sabha *."

13.43 hrs.
ASSENT TO BILLS

SECRETARY : I also lay on the Table
following two Bills passed by the Houses
of Parliament during the current sesslon
and assented to since a report was last made
to the House on the 24th February, 1970; =

(1) The Unlon Dutles of Excise
(Distribution) Amendment Bill,
1970.

(2) The Additional Duties of Excise
(Goods of Bpecial Importance,
Amendment Bill, 1970,
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Assent to Bill 288

13.44 hrs.
DEMANDS FOR SUPPLEMENTARY
GRANTS (WEST BENGAL) 1969-70

MR. SPEAKER 1 Mr, Sethi.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : ] beg to present a statement
showing Supplementary Demands for Grants
In respect of the State of west Bengal for
1969-70.

MR SPEAKER 1

DR. RANEN SEN (Barasat) 1
On a polnt of order Sir, on item No, 11,

Next item,

MR. SPEAKER : Item 11 iIs over and
I have called Item No. 12 now,

DR. RANEN SEN : Even In regard
to Item No. 12 rise on a point of order.

MR. SPEAKER 1 How can there be a
point of order on this 7 Let him first state
it.  Mr. Sethi.

13,45 hrs.
WEST BENGAL BUDGET 1970-71

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C,
SETHI) 1+ 1 beg to present a statement
of estimated recelpts and expenditure of
the Siate of West Bengal for 1969-70. Sir,
the House is aware that a Proclamation
under article 356 of the Constitution was
i d by the Presid=nt on the 19th March,
1970 in respzct of the Siate of West Bengal.
By virtue of this proclamation, the powers
of the Lesislature of the State are now
exercisable by or under tbe authority of
Parliament. Accordingly, the Budget of
the State of West Bengal for the year 1970-
71, which was lald before the State Legisla-
ture but was not passed by it until the
fssue of Proclamation, is now being laid
before Parllament. For the present a ‘Vote
on Account’ for the perlod April-July, 1970
only is being sought In order to carry on
the Admiolstration.

Briefly, the position ls that the reveoue
Recelpts in the current year now stand at
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Rs. 263°05 crores as against the Budget
Estimate of Rs. 330'53 crores, The increase
of 35,52 crores is maninly dus to larger
share of Ceatral taxes and larger grants-in-
ald from the Central Goverament under arti-
cle 275(1) of the Constitution on the basis of
recommendations of the fifth Finance Com-
mission, State taxes have also contributed
to a part of the Increase, Expenditure met
from Revenue is now estimated at Rs. 286.72
crores as against the Budget Hstimate of
Rs, 282,30 crores. Captical expenditure
Is estimated at Rs, 31 .40 crores as against
the Budget Estimate of Rs. 33,01 crores.

This year's Plan outlay stands at
Rs, 4996 crores, for which the Central
assistance was Rs, 19,50 crores. In addition
a provision of Rs, 3.70 crores has been
made for stepping up the outlay on Kang-
sabati and certain minor irrigation schemes.

For next year, the total Revenue receipts
are estimated at Rs, 279.31 crores as against
Rs. 266.05 crores in the curruent year, The
Increase of Rs. 1326 crores Is accounted
for by Rs. 4.76 crores under States’ share
of income-tax and Rs. 8.40 crores under
Sales-tax-mainly due to additional tax effort
and normal growth. No account has been
taken for States’ share of additional resource
mobillisation at the Centre this year,

Next year's expenditure met from Re-
venue Is placed at Rs, 28542 crores as
against Rs. 286.72 crores in the current year,
This includes an ad hoc provision of Rs. 9
crores for revision of pay-scales of
Government and non-GQovernment employees
on which a decision has yet to be taken.
The provision for Capital expenditure is
Rs. 29.17 crores as against Rs, 31.40 crores
in the curient year,

Next Budget provides for a State Plan
outlay of Rs. 51.36 crores for which the
Central assistance will be Rs, 40,07 crores,
Provislon of Rs, 8.06 crores has also bz:en
made for Centrally spoeasored schemes which
are fully assisted by the Central Govern-
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In the net, next year's Budget shows an
overall deficit of Rs, 1551 crores. The
State’s budgetary position will be reviewed,
Il necessary after the ‘Vote on Account’
that is being sought granted by Parliament,

DR. RANEN SEN (Barasat) : Mr,
Speaker, Sir, I was raising one point. It
has been the practice in our House that in
such cases like the Proclamation of the
Presidential O:der in West Bzngal, first the
Order is discussed in this House and then
the Badget is placed. Now, Sir, I under-
stand that there is a difficulty, So, my
submission is that together with that Pro-
clamaiion, this discussion on the budget
should also take place. Otherwise, the
background will not be there, The Procla-
mation will generally give the background,
Without that background, this budget can-
not be discussed as such,

MR. SPEAKER : The hon, Minisier
has presented it. [t is for the Busines
Advisory Committee to discuss the matter
and fix the time,

DR. RANEN SEN : | am drawing your
attention to this point.

SHRI NAMBIAR (Tiruchirappalli) 1
Sufficient time must be allowed for the dis-
cussion, because the whole problem of West
Bengal has to be discussed now, It s
Parllament which Is In charge of the whole
of West Bengal, Thzrefore, sufficient time
must be given,

13.46 hrs.

DELHI CO-OPERATIVE SOCIEITIES
BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF 'FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : I beg to move for leave to

*Published in Gazette of Indla Extra-ordinary, Part 1, seciion 2, dated 26.3.70.
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Introduce a Bill to consolidate and amend
the law relating to Co-operative Socletles 11
the Unlon territory of Delhi.

MR, SPEAKER : Motlon moved @

*“That leave be granted to Introduce
a Bill to consolidate and amend the
law relating to Co-operative Socleties
in the Union territory of Delhi.”

ot frr W w (A9l : wsaw
AT, AT OF 14 A6 ATECE | F 5@
faw & Qewg & gy H & sl
zguaa arafa gsm@r argar g sted-
zawa & anfews 117 (1) & wgr maw &

“A Bill or amendment making pro-
vision for any of the matters specified
in sub-clauses (a) to () of clause (1)
of article 110 shall not be introduced
or moved except on the recommenda-
tlon of the Presldent and a BIll mak-
ing such provision shall not be {ntro-
duced in the Council of States...”,

ww faw # fearos ey faar mar 3
ag 1% § % ©@ @vw & dar &< g,
ot fs wraarfedfes s & fear ol
& saeqr § anfews 117 (1) & sqamc
ggeifml g frea fas & wiwsma &
grae ¥ o fo¥z ) Oed3qa srea w3
ok | ¥fsT @ famw & swwr fas
g &1 ¥ fog w4 adieg 1@ fam W)
AR T wT A

MR. SPEAKER : Anyway, the Mem-
bers were duly informed by the Bulletin,

So, l am sorry, The recommendation of
the President Is there,

ot fow w3 mv : avow W,
e At ere A ww
w faw & ge & wige) ag ader
s At
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MR. SPEAKER : Itisa question of
proceducer, whether it Is in the Bulletin or
along with the Bill. The questoin 1s :

“That leave be granted to Introduce a
Bill to consolidate and amend the
law relating to Co-operative Socleties
in the union territory of Delhl.".

The morion was adopted.

SHRI ANNASAHIB SHINDE 1 I Intro-
duced Bill.

DEMANDS FOR GRANT (RAILWAYS)
1970-71— Coard.

SHRI NAMBIAR (Tiruchirappalif) 1
Before we adjourn for lunch, I may make
one request 7 Yesterday, while the cut
motions to the Railway Demands were mov-
ed, 1 was not present here. I request that
I may be permitied to move them today.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : 1 have also som: cut
motions which I could not move yester-
day.

MR. SPEAKER :
allowed,

All of them will be

SHRI NAMBIAR : We shall pass on
the slips at the Table indicating the num-
bers of the cut motions which we want to
move,

SHRI S. KUNDU (Balasore)
to move ;

I beg

“That the demand under the head
construction of new lines--Capital and
Depreciation Reserve Fund be reduc-
ed by Rs, 100."”

[Non-implementation of the
promise given by the former
Mioister of Railways (Shri
C. M. Poonacha) that Cuttack-
Paradeep rail link will be com-
ploted by 1920, (30)]
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**That the demand under the head
construction of new lines—Capital
and Depreciation Reserve Fund be
reduced by Rs. 100.”

[Fallure to make Rupsa-Barl-
pada line (S. E. Rallway) a
board guage one. (31)]

“That the demand under the head
construction of new lines--Capital and
Depriciation Reserve Fund be reduc-
ed by Rs. 100.""

[Failure to take a final decision
to construct Talcher-Bimalgar
railway line after the completion
of survey. (32)]

SHRI KANWAR LAL GUPTA (Dclhi

Sadar): 1 beg to move :

““That the demand under the Head
Rallway Board be reduced to
Re. 1.”

[Increase In passenger fares for
third class ordinary and third
class mail express. (96)]

““That the demand under the Head
Railway Board be reduced to
Re. 1,"

[Increase In passenger fares bet-
ween Pairs of stations for third
class ordinary and third class
mall/express. (97)]

““That the demand under the Head
Rallway Board be reduced to Re. 1.”

[Increase In rates for parcel
traffic for vegitables, books,
khaddar, milk and newspapers,
98)]

“That the demand under the Head
Railway Board be reduced to Re, 1.

[increase in rates for wheat
flour, oll seeds, kerosene oil and

tea for wagon loads, (99)]
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“That the demand under the Head
Rallway Board be reduced to
Re. ].n

[Increase in suburban third class
monthly season tiket fares,
(100)]

“That the demand under the Head
Rallway Board be reduced to
Re. 1"

[Increase in  non-suburban
monthly third class season ticket
fares, (101)]

“That the demand under the Head
Rajlway Board be reduced to
Re. 1"

[Increase in wagon load rates
for charcoal, firewood timber,
N.O.C., Bulldings biddi leaves,
grass dry and coir. (102)]

*“That the demand under the Head
Rallway Board be reduced to Re, 1."

[Increase in rates for *‘smalls™
oil cake, foodgrsins, husk of
grains, grains and puises, prog-
rammed salt, frults and vege-
tables, sugar, tea, biddies and
paper and oil seeds N, O, C,
(103)]

“That the demand under the Head
Railway Board be reduced to Re. 1."”

[Increase In cost of plaiform
ticket, (104)]

“That the demand unner the Head
Rallway Board be reduced to
Rs, 100"

[Problem of physical cheking of
out-dated and condemned ma-
chinery, engines, and other
goods and the problem of their
disposal . (105)]

“That the demand under the Head
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[Shri Kanwar Lal Gupta) Saral Roblla level crossings and
Reilway Board be reduced to at all other level crossings in
Rs, 100, Delbl, (111)]

[MNeed for legisiating such law
which provides severe punish-
ment for burning, looting and
attacking the trains, (106))

**That the demand under the Head
Rallway Board be reduced to
Rs, 100,

[Need for constructlon of an-
other new factory for manufac-
turing coaches to meet the
demand of the people. (107)]

“That the demand under the Head

Railway Board be reduced to
Ks. 100.”
[Need for withdrawal of all
penal action Including the

break-In-service agalnst Railway
employees who  participated
during last Central Government
employees strike. (108)]

*“That the demand under the Head
Rallway Board be reduced to
Rs, 100,

[Need for provision of more
balng stations in Delhi, cons-
truction of more platforms and
providing more amenties on all
the stations in Delhd, (109)]

“That the demand under the Head
Rallway Board be reduced to
Rs, 100"

[Need to provide passengers
amenities such as cold drinking
water, sitting arrangements on
platforms and proper seavanging
the platforms. (110)]

“That the demand under the Head
Railway Board be reduced to
Rs, 100."

[Need for construction of road
over-bridge at Shaktd Nagar,

“That the demand under the Head
Ordinary working ecxpenses--Miscel=
laneous expenses be reduced by
Rs. 100"

[Need to improve the quality of
food supplied In Rallways,
(12)]

"“That the demand under the Head
Ordinary working expenses---Staff
welfare be reduced by Rs. 100.”

[Need for construction of more
quarters for Railway staff and
providing all basic amenities in
the existing rallway quarters.
(113)]

“*That the demand under the head
construction of new lines--Capital
and Depreciation Reserve Fund be
reduced by Rs, 100."”

[Need for clectrificaiion  of
trains up to Delhi. (114)]

**That the demand under the head
construction of new lines---Capltal
ann Depreciation Reserve Fund be
reduced by Rs, 100."

[Need for setting up a Metro-
politan Rail Transport Organisa-
tion for Delhi. (115)]

SHRI P, GOPALAN (Telllcharry) :
1 beg to move :

“That the demand under the Head
Ordinary working expense---Admi-
oistration be reduced by Rs. 100.”

[Fallure to take back all the
victimised railway workers who
participated In the 19th Sepicm-
ber, 1968, token strike. (267)]

“‘That the demand under the Head
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Ordinary working expense —Adminis-
tration be reduced by Rs. 100.’

[Failure to thke stern action
agalost the army men who open-
ed fire on the striking rallway
workers at  Moghulsaral (268)]

SHRI DEVEN SEN (Asansol) : I beg
to move :

“That the demand under the Head
Railway Board be reduced to Re, 1.”’

[Failure to condone break In
service for participation In
19th September, 1968 strike,
(382)]

“That the demand under the Head
Railway Board be reduced to Re, 1."

[Failure to withdraw all cases
against the employces, (383)]

“That the demand under the Head
Railway Board be reduced to Re, 1.""

[Failure to withdraw court
cases. (184))

“That the demand under the Head
Rallway Board be reduced to Re. 1.*

[Fallure to effect economy,
(385)]

“That the demand under the Head
Railway Board be reduced to Re, 1,

[Abolition of contract system,
(386)]

““That the demand under the Head
Rallway Board be reduced by
Rs. 100."

[Failure 1o ensure permanent
service to casual labour, (387))

SHRI S. KUNDU : 1 beg to move 1

“That the demand under the head
Ordinary Working expenses---Admi-
nistration be reduced by Rs. 100."

[Failure to regularise the casual
labourers and giving the mini-

mum wages without atking the
civil authorities for minimum
wage chart. (412)]

““That the demand under the head
Ordinary Working Expenses.--Admi-
nistration be reduced by Rs. 100"

[Fallure to pay the wages of four
days to casual labourers lo the
month. (412 A)]

“That the demand under the head
Ordinary Working Expenses---Admi-
nistration be reduced by Rs, 100,"

[Failure to send the unresolved
disputes with A, ILR. F. toa
Tribunal as done in the case of
A LR, Men's Congress, (413)]

““That the demand under the head
Ordinary Working Expenses---Admi-
nistratlon be reduced by Rs. 100.”"

[Need for relieving the stagna-
tion of pay scales of railway
employees as promised during
the presentatlon of last budget,
(414)]

“That the demand under the head
Ordinary Working expenses---Admi-
nistration be reduced by Rs, 100,

[Failure to give quarters, foot
wear, and uniform to casual
labourers. (415)]

“That the demand under the head
Ordinary Working Expenses---Admi-
nistratlon be rcduced by Rs, 100"

|Need for relleving the stagna-
tion reached by the clerks of
Southern Railway at Madras,

(416)]

“That the demand under the head
Ordinary Working Expenses---Admi-
nistration be reduced by Rs. 100.”

[Fallure to provide adequate
promotional opportooity for
ASMs, and 8. Ms, and not
providing them with required
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number of quarters and for not
cutting down the strength of
relleving A .S Ms (417)]

“That the demand under the head
Ordinary Working Expenses---Admi-
nistration be reduced by Rs, 100,"

[Need for upgrading the enquiry-
cum-reservation office at Cuttack

(418)]

““That the demand under the Head
Ordinary Working Expenses Adminis-
tration be reduced by Rs, 100,"

[Need for putting up a over-
bridge or wunderbridge at
Cuttack and Balasore Rallway
Stations.(419)]

“That the demand under the Head
Ordinary Working Expenses— Admli-
nistration be reduced by Rs, 100."

[Need for improving the condi-
tlon of 111 class walling room at
Balasore in spite of commitment
to the Parliament, (420)]

“That the demand under the Head
Ordinary Working Expenses—Admi-
nistration be reduced by Rs, 100,**

[Need to solve the long pending
gricvances of estimators in the
S.E. Railway, (420A)]

“That the demand under the Head
Ordinary Working Expenses--- Repairs
and Maintenance be  reduced by
Rs, 100.”

[Need for cutting the cost on
Inventary.(421)]

*That the demand under the Head
Ordinary Working Expenses--Repairs
and Maintenance be reduced by
Rs, 100"

[Need for disposiog of the accu-
mulation of scrap,(422)]

“That The dcmand under the Head
Ordinary Working Expenses--Repalrs
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and maintenince be reduced by
Rs. 100,

[Need for adequately repairing
maintaining engines, (420)]

““That the demand under the Head
Ordinary Working Expenses--Operating
Swaff be reduced by Rs, 100,”

[Need for introducing commeon
home singnal to all lines.(424)]

*“That the demand under the Head
Ordinary Working Expenses.-Operating
Staff be reduced by Rs. 100,

[Need for removing defective
interlocking by aboishing com-
mon slot system for four !lines in
a yard like N.M.P. (425)]

“That the Demand uuder the Head
Ordinary Wotking Expenses--Operating
staff be reduced by Rs, 100"

[For permitting to give slot
without seuting trailing points
for particular clear lines,(426)]

SHRI NAMBIAR : | beg to move 3

*“That the Demand under the Head
Railway Board be reduced by
Rs, 100.”

[Removal of all victimisation of
Firemen connected with their
agitation on the Souwth and
South Central Railways(488)]

**That the Demand under the Head
Rallway Board be reduced by
Rs, 100,"

[Need to review all the cases of
workers removed under the Safe-
guarding of Rallway Security
Rules 1949 on political grounds
(489)1

“That the Demand under the Head
Railway Board be reduced by
‘Rs. 100.”

|Review of all cases of victimi-
sation of rallwaymen under
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Rules 148 and 149 of the Rail-
way Establishment Code in the
light of the recent Supreme Court
Judgment (490)] -

“That the Demand under the Head
Railway Board be reduced by
Rs, 100,

[Filling up of all vacancles of
Starion Masters, Assistant Station
Masters and other operating
staff on the Southern Station
(491)]

“That the Demand under the Head
Rallway Board be reduced by
ks, 100."

|Thorough revlew of the com-
positlon and functioning of the
Raflway Board and the powers
now vestcd with the Board
(492))

*“That the Demand under the Head
Rallway Board be reduced by
Rs, 100."”

[Need to evolve a formula to
grant recognition to Railway
Trade Unions and 1o end the
favouritism now shown to some
unlons (493)]

“That the Demand under the Head
Rallway Board be reduced by
Rs, 100"

[Need to withdraw all punish-
ment and departmental actions
taken on rallwaymen who parti-
cipated in the one day token
strike of 19th Beptember, 1968
(494}]

“That the Demand under the Head
Rallway Board be redoced by
Rs. 100"

[Need to reduce the working
hours of loco drivers and fire-
men to the maximum fimit of 12
hours a day (495)]

“That the Demand under the Head
Railway Board be reduced by
Rs. 100"

[Need to bring casual labour on
railways on the Central Pay
scales and to grant all normal
facilities 1o them (496)]

**That the Demand under the Head
Rallway Board be redueed by
Rs. 100.”

[Need to bring all railwaymen In
open line on 48 hours a week
(497)]

“That the De¢mand under the Head
Railway Board be reduced by
Rs. 100,

[Grant of interl n relief to rail
waymen pending Pay Commis
sion’s Report (498)]

““That the Demand under the Head
Railway Board be rcduced by
Rs. 100"

[Need to withdraw saloons of
rallway officers and convert
them finto [il class compart-
ments for passengers (499)]

SHRI SHIVA CHANDRA JHA ;
(Madbubani) : I beg to move :

““That the Demand under the Head
Railway Brard be reducen to Re, 1.

[Failure to start 2 new through
train between Jayanagar and
Nirmali, (N.E.R.) (525)]

“That the Demand under the Head
Rallway Board be reduced to Re, 1"

[Fallure to expedite the opening
of a halt near village Parsa bet-
ween Ghoghardiha and Nirmali
stations (N-E.R.) (526)]

““That the Demand under the Head
Rallway Board be reduced to Re. 1."

[Failure to open a hait station
between Chikna halt and
Ghogeardiha statjons (N.ER))
near Perorgarh village (527))
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“That the Demand under the Head
Rallway Board be reduced to Re. 1.”

[Fallure to open a halt bstween
Jhanjharpur and Tamurla sta-
tions (NER) (528)|

*That the Demand under the Head
Rallway Board be reduced to Re, 1."

[Failure to start a bullet train
(on the pattern of Japan) (529)]

““That the Demand under the Head
Railway Board be reduced to Re 1."

[Failure to open Illnes between
Nirmali and Sapaul stations
(NER) (530)]

“That the Demand under the Head
Railway Board be reduced to Re. 1.

[Fallure to start new railway
lines betwecn Nirmali and Jaya-
nagar statlons vig Lankahi
(NER) (531)]

SHRI| DEVEN SEN 1 1 beg to move 1

#That the Demand undeér the Head
Rallway Board bc reduced to
Re. 1.V

[Fallure to develop components
for import substitution (729)]

“That the Demand under the Head
Railway Board be reduced to Re, 1"

[Policy of purchasing supply
direcily (730)]

SHRI S, KUNDU : I beg to move :

“That the Demand under the Head
Ordinary Working Expenses---Admi-
nistration be reduced by Rs, 100,"

[Fallure to condone break in
service and restoring all the
amenitles to the railway
employees who participated in
19th September, 1968 token
strike (812)]
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““That the Demand under the Head
Ordinary Working Bxpenses---Admi-
nistration be reduced by R, 100"

[Failure to set uwp ad hoc
tribunal under P. N. M. (813)]

**That the Demand under the Head
Ordinary Working Expenses--Admis
nistration be reduced by Rs, 100."

[Need to provide interim pay
rc]ie? pending the recommen=
dation of the Central Pay
Commission (814)]

“That the demand under the Head
Ordinary Working Expenses—Admi-
nistration be redued by Rs. 100"’

[Need to bring the matter of
fixatlon of wages of the casual
labourers to the perview of the ~
reference of the Central Pay
Commission, (815)]

“That the demand under the Head
Ordinary Working Expenses— Adml-
nistration be rcduced by Rs, 100."

[Failure to publlsh Annual
Reports of the Commissioners
of Rallway Safety, (816)]

*“That the demand under the head
Ordinary Worklng Expenses—Admi-
nistration be reduced by Rs. 100"

[Fallure to abolish *“booked off"
procedure applied to rallway
employees, (817)]

*“That the demand under tpe Head
Ordinary Working Expenses—Admi-
nistration be reduced by Rs. 100."”

[For hiding facts of the Members
of Parliament on the ground of
“Administrative Reasons' (818].

“That the demand under the Head
Ordinary Working Expenses--=Admi-
pistration be reduced by Rs, 100."”

[Fallure to fix responsibility for
loss of revenuwe on account of
non-allotment of  railway
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quarters unauthorisedly occupied
by R. P, P, staff at Khurda
Road Division of South Bastern
Rallway. (819)]

“That the demand under the Head
Ordinary Working Expensecs---Admi-
pistration be reduced by Rs, 100"

[Fallure to Introduce electrifica-
tion in trains In the Kharagpur
Waltair sector of South Eastern
Railway, (820)]

“That the demand under the Head
Ordinary Working Expenses--- Admi-
nistration be reduced by Rs, 100."

[Failure to introduce washing-
cum bathing facllities on
nominal charges at the Important
stations for passengers, (821)]

“That the demand under the Head
Ordinary Working Expenses---Admi-
pistration be reduced by Re. 1."

[Fallure to provide adequate
promotions to scheduled castes
and scheduled Tribes--employ
of the Railway (837)]

“That the demand under the Head
Ordinary Working Expenses---Admi-
pistration be reduced to Re, 1.

[Fallure 10" observe economy In
operation and cost of establish-
ment, (838)]

SHRI DEVEN SEN : I beg to move 1

*“That the demaid under the Head
Railway Board be reduced to
k.' ]'I.

[Fallure to construct meter gauge
line connecting Nabadwip with
Krishnagar, (995)]

“That the Demand under the Head
Railway Board bo reduced to Re. 1.

[Curtallment In the avenue of
promotions of Tragsportation
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Supervisors e.g. Yard Masters,
Biatlon Superintendents, and
Chief Yard Masters (996)]

SHRI M.S8. MURTI : (Anakapalli)

I beg to move :

“That the Demand under the Head
Ordinary Working Expenses---Admi-
oistration be reduced by Rs. 100."

[Need to improve the conditlons
of the Rallway Ministerial
stalf (1024)]

““That the Demand under the Head
Ordinary, Working Expenses---Admi-
oistration be reduced by Rs, 100,"

[Fallure to MNft the ban on
recruitment of Minlsterial staff
(1025)]

“That the Demand under the Head
Ordinary Working Expenses--Admi-
nistration be reduced by Rs, 100.""

[Failure to Implement yard
sticks strictly (1025)]

““That the Demand under the Head
Ordinary Working Expenses-—Admi-
nistration be reduced by Rs. 100.”

[Fallure to do classification as
recommended by the sccond
Pay Commission (1027))

SHRI DEVEN SEN : I beg to move s

“That the demand under the head
Railway Board be reduced by Rs, 1,”

[Failure to set up nccessary
machinery to proceed with the
preparation of the project report
of the circular rallway for
Calcutta (1140))

*“That the demand under the head
Rallway Board be reduced by
Re, 1/-".

[Paflure to maintaln adequate
retura  from electrification

(1141) )
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SHRI MOHAMMED ISMAIL
(Bairackpore) : I beg to move 1

““That the demand under the head
Rallway Board be reduced by
Rs, 100."

[Necessity to cut drastically the
top heavy administration by
reducing the top officlals in
every department in order to
release collectlve initlative from
below (1172)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100.”

[Failure to recognlse as railway
employees all those who are now
employed on commission basis
in the catering Department
which was taken over by the
Rallway Administration In 1957
(1173)]

“‘That the demend under the head
Raillway Board be reduced by
Rs, 100.”

[Need to abolish the commission
system in the Catering Depart-
ment (1174)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100.”

[Fallure to consider the demands
of the checking staff submitted
by the S, E. Rallway checking
Staff Assoclatlon, Bilaspur about
promotion, running alowance
at par with the Guards,
Drivers ete. (1175)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100.”

[Fallure to consider the demand
of the Rallway checklog staff
“Public Complaiat’’ ~ which
leads to such punishmeuts as
stoppage of anoual increment
with cumulative and non-
cumulative effect and stoppage
of promotions. (1176)]
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“That the demand under the head
Railway Board be reduced by
Rs, 100.”

[Pallure of the Northen
Rallway authoritles to sultably
absorb the Trade Apprentices
who have obtained tralning at
the Northern Rallway Locomo-
tive Work shop, Charbag,
Lucknow. (1177)]

“That the demand under the head
Railway Board be reduced by
Rs, 100,”

[Situation created after decla-
ratlon of stagnation In 1969
that while the officers got an
increment upto Rs. 200/-, the
class 1I1 and class IV staff who
have got blocked at their
maximum and constitute the
majorlty got only Re, 1/-
(1178)]

“‘That the demand under the head
Rallway Board be reduced by
Rs, 100,”

[Need to enlarge the passenger
sheds on platform numbers 1 to
4 at Ultadapga railway station
in the Sealdah division (1179)]

*““That the demand under the head
Rallway Board be reduced by
Rs, 100"

[Need to stop evicting the shops
now situated on the South
Sinthee Road, Calcutta-30,
(1180)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100,

[Need to set up a halting station
at Abantipur between Kankinara
snd Shyamnagore stations in
the Sealddh divislon, BEastern
Railway (1181)]

*That 'the demand under the head
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Rajlway Board be redaced by
Rs. 100.”

[Need to widen platform No. 1
at Ultadange railway station In
the Scaldah division, Eastern
Rallway (1182)]

““That the demand under the bead
Raflway Board be reduced by
Rs. 100.”

[Need to widen the rallway
bridge north of the Dum Dum
junctlon rallway station (1183)]

*“That the demand under the head
Rallway Board be reduced by
Rs, 100.”

[Need to suitably widen the rail-
way bridge over the Dum Dum
road adjacent and to the south
of the platform of the Dum
Dum Junctlion rallway station,
Eastern Railway (1184)]

“That the demand under the head
Rallway Board be reduced by
Rs, 100.”

[Unwillingness to set up a flag
station at Noapar lo the Seal-
dah division of the Eastern Rail-
way (1185)]

“That the demand under the head
Rallway Board be reduced by
Rs. 100,

[Unwillingness of the Easteran
Rallway authorities to leass out
a vacant plece of land at Panl-
hati in spite of the repeated re-
presentations and demands by
the local people and the Panl-
hatl Municipality for the coms-
truction of a market (1186)]

“That the demand under the head
Ordinary working expenses— Adminis-
tration—be reduced by Rs. 100."

[Fatlure to make eligible the
QGuards for all selection posts
after pulting o qualified services
0o as to give them reascoable
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opportunity and iIncentive and
to restore the posts of conduc-
tors since withheld to Guards
(1195)]

““That the demand under the head
Ordinary working-expenses--Adminis-
tration--be reduced by Rs, 100,"

[Fallure to draw any scheme
for trade Apprentices who were
recrulted under the Apprentics
Act In Rajflway C& W and
Loco workshop, so that all
could be absorbed after complet-
fng 3} years examination for
technical and speclallsed work
(196)]

‘“That the demand under the head
Ordinary Working expenses-Adminis-
tration-be reduced by Rs, 100"

[Fallure to take action on the
griovances submitted by the
Secretary, Northern Rallway
Trade Apprentice Assoclation,
Lucknow regarding absorption
of apprentices In Rallway ser-
vices after training (1197)]

*“That the demand under the head
Ordinary working expenses--Adminis-
tration— be reduced by Rs, 100,”

[Fallure to take action on the
grievances submitted by the
Secretary of Akhil Paschimi
Rallway Shunting Jamedar
Amsociation, Ratlam rggardiog
pay scale of grade 111 employees,
inequality in giving full uniform,
agaiost eye test mileage allow-
ance and designating them as
traffic shunter (1198)]

“That the demand under the head
Ordisary Working expenses-- Adminls-
tration--be reduced by Ra. 100."

[Pailure to pay attention to the
hardships of Guards, as formerly
a traln consisting of 7 or 8 bo-
gles was manped with 3 staff
viz.  Guard-ln-charge, con-
ductor and luggage Guard and
pow the load of a train has been
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Increased upto 20/22 bogles and
the Transporatation stalf has
been reduced from 3 to 1, (1199)]

*That the demand under the head
Ordinary Working expenses--Adminis-
tration--be reduced by Rs. 100"

[Need to change ‘C’ grade of
Quards Into 2 Grades with
modified scales of pay and rate
of Increment as compared to
minimum and maximum of
station masters, traln examiners,
transhipment clerks, train clerks,
Booking clerks, parcel clerks,
(1200)].

““That the demand under the head
Ordlnary Working expenses--Admi-
nistration--be reduced by Rs. 100."

[Failure to create avenue of pro-
motion for B & A Guards of
Indian Railways (1201)]

SHRI PILOO MODY (Godhra) : I beg

to move 1

“That the demand under the head
Rallway Board be reduced to Re, 1,"

[Failure to carry out an assu-
rance given hy the Rallway
Minister to a deputation of
Saurashtra M Ps. and the Rajkot
Chamber of Commerce in Delbi
on 28th August, 1969, that pro-
vision would be made In the
Railway Budget for 1970-71
for the conversion of metre
gauge to broad gauge of the
line between Viramgam and
Jamnagar wig Surendranagar,
Wankaner and Rajkot and from
Jamnagar to Okha at one end
and Porbander at the other,
(1351))

“That t:hc demand under the head
- Railway Board be reduced to Re, 1.,”

[Failure to implement most of
the recommendations of the
Raliway  Accidents  Inquiry
Committee (1968). (1352)]
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“That the demand under the head
Rallway Board be reduced to Re. 1.”

[Pallure to Include fn the esti-
mates for 1970-71 a provision
for a broad gauge line from
Bhavnagar to Tarapore., (1353)]

“That the demand under the head
Railway Board be reduced to Re, 1.

[Failure to provide direct rail
link from Ahmedabad to Dohad
via Anand and Godra (1354)]

““That the demand under the head
Railway Board be reduced to Re. 1.””

[Failure to justice to 38000
Commercial Clerks who have
not been given any raise durlng
the last 20 years and their other
service conditions (IBSS]]

““That the demand under the head
Railway Board be reduced lo Re, 1."

Failure to stop the air-condi-
tioned Express/Western Express
at Godra on Its way from Delhi
to Bombay even though it stops
there on {ts way from Bombay
to Delhl. (1356)]

“That the demand wunder the head
Rallway Board be reduced to Re, 1."

[Construction of Railway line
between Banswada and Dobad
via Jhalod. (1357)]

SHRI NAMBIAR 1 1 beg to move 1

“That the demand under the head
Ordinary working expenses--Operating
Staff be reduced by Rs. 100."

[Serious loss caused to the rail-
way doe to under--selling of
three copper bollers of locomo-
tives at Tenoll in the South
Central Raflway in 1969 and by
indulging In corruption by con-
serned ofTiclals, (1397)]
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“That the demand under the head
Ordinary working expenses--operating
staff-—-be reduced by Rs, 100.”

[Serious threat of retrenchment
and transfers of Firemen and
closure of locosheds due to
Diesellsation in the South and
South--Central Railways. (1398)]

13.49 hrs.

The Lok Sabha adjourned for
Lunch till Fifteen of the Clock.

The Lok Sabha reassembled after
Lunch at two past minutes
Jifteen of the Clock

[MR, DEPUTY-SPEAKER in rhe chair)
DEMANDS FOR GRANTS (RAILWAYS)
1970-71] Contd.

SHRI K. P. SINGH DEO (Dhenkanal):
In the limited time at my disposal, 1 would
confine myself to the development of rall
links In Orrisa which has a bearing on the
economy of that State in particular as well
as that of the whole country, Here 1 would
like to quote from the Report of the Un-
economic Branch lines Committee, chapter
1 :

¢The alm of rallway construction In
any part of the world has been to
help In encouragement of enterprise,
expansion of production, discovery of
talent resources, economic develop-
ment, improvement In soclal com-
munications and modernisation of an
area,”’

I do not know how far Government Is
serlous in following this dictum, Firuly,
the development of rallway communications
in Orlssa has been mostly one of utter neg-
lect, notwithstanding plentiful justifications
for it. Orissa with an area of a little more
than 60,000 square miles and a population
of 1,75 crores has a rallway line of only
980 miles, which only passes through the
periphery. This works out of 14 miles per
thousand square miles against the all-India
average of 31, For every lakh population,
there are only 5.25 miles agalost 7.7 all-

India average, During the last two deca-
des, only 280 miles have been lald. It lis
also a well-koow fact that Orlssa has vast
potentlalities of mineral, agricultural and
forest wealth, but very little has been done
for thelr exploitation. In splte of Three
Plans, we find not even the infra-structure
properly developed, So, In thls background
and in this coxtext, the present State
Government have put special priority on
an attach speclal Importance to the link
between Talcher and Bimlagarh in the
South-Eastern Railway sector, This Im-
portant rall link will connect the Rourkela
steel plant which Is situated in the westetn
part of Orissa with the cast coast of Orlssa
and the deep sea port of Paradip. Times
without number, this question has been
ralsed by me and my colleagues here, and
the State Government also have submitted
voluminous memorandas, but the sympathy of
of the Central Government to the just
demand of Orlssa has not been drawn fully

yet, I do not sce any sense of urgency on
the part of Government to implement
this,

I would llke to place before the House
certaln points which will go to prove that
this rail link from Talcher to Bimlagarh and
from Paradlp to Cuttack must be imple-
mented so that the economy of Orissa as
well as the economy of India In general can
be Improved.

Firstly, the Taicher-Blmalgarh rall link
was surveyed some time In the bad old days
of the British In 1946 when It was found
unremunerative, But since then, a lot of
water has flowed down the Ganges and the
Jamuna, and a lot has changed in that area.
A steel plant has come up In that area at
Rourkela, A thermal power statlon has
come up at Talcher, which was commlssioned
In February, 1968, The foundation stone for
the complex based on Talcher coal was lald
this year on 3rd February, The Paradip
port has come up, There Is the fcrro-chrome
project at Jajpur road which has coming up.
There are refractories and cement factories
in western Orissa, There are paper mills at
Brajrajoagar which Is In West Orissa, Then,
there Is a proposal to put up an integrated
stecl plant in the Bonai-Navagarh fron ore
area, and the recent agreements between the
Government of India and the Government of
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Japan about fron ore export and also the
agreement with Rumania. This Is a distance
of only 135 k.m, It Is a question of having
a suitable link which will connect Rourkela
and the mineral-bearlng areas of Banspani-
Kolra area In the Kolra valley and the
whole hinterland comprising of Madhya
Pradesh, part of Andhra Pradesh, Bihar and
Orissa, including the Bhilal steel plant, the
Rourkela Steel plant etc., with Paradip port
which is now belng developed Into a deep-
sea port, which has been recommended by
the Steel Export Committee for being deve-
loped into a steel export port, The MMTC
and the Orissa Mining Corporation (OMC)
have a vast programme for export promotion
in respect of iron, manganese ore and
chromite for the speedly growing and
competitive markets of the world. In 1967,
the Steel, Export Committee, noticing
serious limitations in the ports of Vlsakha-
patnam and Calculla, as a result of many
factors of which handling and labour
problems were one, and also serious berthing
and storage problems suggested that Paradip
should be developed as an alternative port
to take all that traffic. Ewven the Hindustan
Steel Ltd. had a scheme for diverting lts
export traffic from Bombay and Kaklnada
because of the same difficultles. In reply to
one of my questions, namely Starred
Question No, 599 asked on the 24th
February, 1970, the hon, Minister had
admitted some of these facts,  But in reply
to part (b) of the question, namely 3

“4f so, the priority given and the
steps taken by his Ministry,”

he has kept mum over It, 1 fail to under=
stand whether the - Government Is actually
aware of the acute problem of export pro-
motion and whether they really want to do
something to improve the export promotion
from that area, that is, the export of ore.
In 1967, the chairman of the HSL, because
of transportation difficulties and the none
avallability of alternative routes had to stop
exports of pig iron, billets, bars and
structurals, leading to a major breakdown In
our export promotion effort, 8o, it is
most essential to provide sufficlent transit
facliities for our export ltems from Bhllal
and Rourkela, which have now to pass
through Kharagpur and then to Paradip,
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which {s more than 700 k.m., and which
chokes the already congested Nagpur-
Kharagpur section of the South-Eastern
Rallway, This distance can caslly be
reduced by about 250 k.m, If the Bimlagarh-
Talcher rail link s speedily implemented,
The traffic-cum-feasibillty study and engi-
neering survey Is still going on, and I would
like to get a categorical assurance from the
hon, Minister that this rail link will be
glven very high priority,

The justifications for this area as follows,
Firstly, there is the mineral ore export
programme from Banspani-Koira sector,
The MMTC have already emphasised
bridging the gap in rallway communication
beiween the mineral-bearing area and
Paradip and have recommended this very
rall link for the expansion of their export
programme, Secondly, the lIron Ore
Subgroup estimated the export demand in
the Fourth Plan at 31 million tonnes and in
the Fifth Plan at 48,5 million tonnes, out of
which Orissa alone will be supplying about
four million tonnes per year from 1973 to
1974. The main consicerations are that the
avallable deposits of iron ore which had
been discovered by Dr, Jones and Dr,
Krishnan of the Geological Survey of India
a long time back have an iron ore content
of more than 63 per cent; this Is near
Pirpokhrl which s estimated to have about
500 million tonnes. The recent investigation
by the Geological Survey of Indla In a small
sector of it has proved that there is more
than 263 million tonnes.

Then, there Is the Khandachar block,
This Is virtually a virgin area which has not
been exploited yet. Then, there are about
300 million tonnes of low alumina and low
silica which sults the Japanese demand, and
these are available at Jiling and the
Langalota area which is also In the same
sector. Then, from the Barbil-Banspanl
Bolani area, Orissa will be able to supply
about 5 million tonnes per year from
1973-74,

The same Iron Ore Subgroup has recom-
mended a rall link south of Banaspanl to
Paradlp which means again the same
Talcher-Bimlagarh rall link,  Then, there
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Is a scheme to export about one million
tonnes of manganese ore from 1974 from
Kolra valley and Barbll, of which 4 lakhs
tonnes will be from that area, and this will
start from 1974, The most convenient and
shortest rail route to Paradip will be via
Talcher, if this Bimlagarh-Talcher rail link
Is established.

Then, the ferro-chrome plant which is
at Jajpur road requires limestone, refrac-
torles and quartzite from western Orissa and
the finished products will again be used In
Rourkela, and these will agaln have to take
the same roule, namely the Talcher-
Bimlagarh route, instead of going around
more than 700 k.m, vjz Kharagpur. The
refractory works In Western Orissa require
chromite and fire-clay from the Sukinda
and Banki areas, and agaln they will also
be using the samc rail link.  Then, there Is
the question of exploitation of graphite and
kyanite; and thc coal complex at Talcher
which had been inaugurated by Dr, Triguna
Sen on 3rd February, 1970 will also require
limestone from Woestern Orissa; there will
also be the movement of fertilisers to
Western and Southern Orissa; they will
again need the same rail link.

Taking Into concideration all the regional
needs end the overall economles of iron ore
export trade, this rall link is a great
necessity. 11 will establish communication
especially with the areas which are Adibasi
areas and under-developed areas. If this rail
link 1Is established, then it will open up
avenues for development and also remove
reglonal disparities and Imbalances.

Moreover, when so much is at stake
and when we see the daily happenings In
West B:pgal, when some groups of people
choose, whenever they feel like It, to hold
the whole State to ransom and to paralyse
the commnnication and other systems by
gheraos and bandhs and they run a parallel
mlwny administration as in happening In
parts of Cooch-Behar and elsewhere, I think
ft will be criminal on the part of the
Government if they do not seek an alter-
native route to Paradeep to Improve our
export of these vital commodity which not
only affects the economy of the four States--
Blhar, Madhya Pradesh, Andhra Pradesh
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and Orissa—but also the export programme
of India as a whole. I want a firm commit-
ment In this regard that the Government
will at least wake up to the Idea and that
they will give priority to this Talcher-
Bimalagarh rall link,

I now come to the other missing link,
the Cuttack-Paradeep link, on which the
Government had given by the three prede-
cessor Ministers of the present Minister of
Railways, had glven a firm commitment that
it would be completed by December, 1971,
But due to some unforeseen circumstances,
whether It was due to political reasons or
otherwise-God knows what §t was-suddenly
they came to the conclusion that it should
be phased down and then they started
putting red-hearings and started asking silly -
excuses that the Orlssa Mining Corporation
was not prepared to co-operate In construct
ing the siding. In the latest correspon-
dence of the Orissa Chiel Minister with the
predecessor of the hon. Minister —Shrl
Govinda Menon—that has been cleared up,
and the Orissa Mining Corporation has
agreed to pay Rs, 67 lakhs which under all
canons of justlce they should not have been
blackmailed into paying, In spite of this
fact in the reply given to my question on
the 24th of this month, the Minister has not
kept upto the commitments which were
glven by his former colleagues that it will
be completed by the end of 1971, I believe
1t will be going np till the end of 1972, but
even then, I would like to have a firm
commitment from the Minister that at least
It must be completed by December, 1972,

Thee I come to the uneconomic lines,
a report of which Is here with us, I am
interested in the Rupsa-Talbandh line, 1
would like to draw the attention of the
Minister to page 49 of the report. The
Orlssa Government had requested for certain
things, and the Committee has recommended
that the Bangriposi-Talbandh section should
be reopened for traffic by converting It into
broad gauge and a survey should be made
regarding linking Budamara and Chakulia or
Rajaluk and Kokpara,

In this respect, I would like to polnt
that we have a ferro-vanadium factory there
and it passes mostly through Adivasl arcas
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and mineral bearing areas which are still
under-developed. If this link s extended
up to the Calcutta-Bombay maln lpe....

SHRI S, KUNDU : Sir, the hon. Mem-
ber is makiog a vital point, and I hope the
hon, Minister will kindly note It. I think
be iIs writing some articles...(Interruption)

SHRI K. P, SINGH DEO 1 If they just
extend this link to conpect the Calcuita=
Bombay malnline, it will help the whole
arca, And especially when we heard that
the Primc Minister as well as the Minister
for Tourism are very much lnterested in the
development of wildlife tourlsm. We have
one of the best, proposed national parks--
Similipal---In that area and Il we are serious
about the development of wild life tourlsm
and tourlst traffic, then, this link must be
extended up to the Calcutta-Bombay main
line,

While on the subject of wild life tour-
fsm, 1 would like to polnt out that om
28th October, 1968, the predecessor of the
present Minister had made a firm commit-
ment, Vide letier No. 68/ M(M&P)/649/3 to
the Orissa Forest Minister, saying that
Orissa would be one of the elght States
which will be recelving as gift from the
Central Government & Children’s Train to be
installed in the Biological park In Nandan
Kanan, Since 1969 has gone and we are
half way into 1970, I would llke to get a
firm commitment from the minister when
this thiog is going to materialise,

I want to mentlon a few difficulties of
my own constituency--Dhenkanal. Though It
is a district headquarters, the station does
not have a proper approach road from the
town, Ihope the miolster would kindly
make a note of It and see that a proper
approach road is lald, because it Is hubbing
with activity and It ls wvery difficolt for
buses, trucks passengers etc, to pass, oo to
the station.

THE MINISTER OF RAILWAYS)
(SHRI NANDA) : The first part of your
recommendation has been done, You said,
make a not of it, That has been done,
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SHRI K, P. SINGH DEO : There is no
adequate scating accommodation in  the
platform, There is mnot enough place for
ladies and there are not enough upper-class
walting rooms, The lighting arrangements
also should be imptoved in the station.

Since the minister s an INTUC leader
and a trade union leader, 1 would like to
bring to his notice that there is a retired
Raflway PWI, who Is retired since 1953,
His name is Mr, P.R, James. He has been
trying his level best to get his grievance
redressed, He has been moving heaven and
earth, but he has not been able to get his
grievance redressed, Unfortunately he
participated in the 1927 railway strike and
Injnustice was heaped on him by the Bril-
shers, Even now, our Government does
not want to see that the poor man gets his
rightful dues. 1 would request the minist-
er to call for the correspondence and to see
that the poor man Is not punished because
he was patriotic cnough to stand up and
fight during the Britsh days,

SHR1 LILADHAR KOTOKI (Now-
gong) t Sir, 1 rise to support the de-
mands for grants for the Rallways. Within
the short time at my disposal, I will confine
myself to the problems of the North East
Frontier Rallway because it serves the
strateglc north-east region, As it is a very
vital Infrastructure for both defence and
development, this Rallway needs the special
attention of the Railway Board and the
Government.

The House will recall that this Rallway
was created as a result of the transport
bottleneck created by partition. When the
first Chinese aggression took place in NEFA
In 1959, the extension of the rallway line
on the northern bank of Brahmaputra was
taken on hand, Later on, when the steamer
service through Pakistan was closed in
1965, In the wake of the Indo-Pak conflict, '
the Broad gauge line was exiended upto
Jogighopaa, 1 want to enphasise that
whatever development or extension of rail-
ways has taken place in that region, It has
been due maloly to the defence peeds,
The developmement of the entire reglon--
not only Assam, but also North Bihar,
Nortb Bengal, Sikkim, Bhutan, Nefa,
Nagaland, Manipur, Tripura and the pcw
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State of Maghalaya--Is very {Intimately
connected with defence.,  That strategic
reglon cannot be served unless there Is
extenslon of rallway lines there. It is only
when the emergency actually comes that we
take up extension or development work.
Since the threat from Pakistan and China
is very much alive, 1 would submit that
the railways should take up the develop-
ment programme of that region. More so
because tne Prime Minister has announced
in this House and in the other House some
packgge programmes for the quickest
development of this backward region. For
the Implementation of these programmes
the extension of raillways, pariicularly the
extension of the Broadgauge line from
Jogighopa or Bongaigaon to Gauhatl and
onward, to Tinsukia Is of vital necessity,
1 do not understand how these projects
are going to be Implemented unless the
Broadgauge line Is extended up to Tinsukia
to carry heavy machlnery and other equip-
ments,

We are sorry to find that even the
survey work that was underiaken for the
Broadgauge line from New Bongaigaon fo
Gauhatl does not find a mention In any of
the schemes enumerated in the Budget.
We do not know whether any provision has
been made at all in the Fourth Plan for
this. It Is a matter of very serlous concern
to us, Unless the work on the Broadgauge
line Is taken up and the first stage is com-
pleted up to Gauhatl expeditiously and then
extended right up to Tinsukia, no develop-
ment Is possible in that region, 1 would
appeal to the Railway Minister to look
into the representation made by the Mem-
bers of Parllament from Assam some time
‘ago, take up the matter soriously and make
provision for this Broadgauge line.

Then, we have been pressing for the
extension of the mctregauge line from
Dharmanagar to Agartala year after year.
It should be taken up as quickly as possible,
Agartala has been totally cut off from
rallway communication ever since partition,
Therefore, for the development of that
reglon the construction of this lise lsa

mmust.

Then, In the broadgauge system there
is a miming lick, between Baragol and

Katihar. Unless this mlssing link is con-
nected by broadgauge, this region Is not
going to get the full facillties of broadgauge
transport of heavy materials to that region,

After the divisionalisation scheme was
Introduced in N_F. and N.E, Railways last
year, there was a great agitation for a Divi-
sion at Ranglya In Assam and at long last it
was conceded that a Divisional Headquarters
would be located at Ranglya, The people
of Assam would like to know what concrete
steps have been taken to Implement this
assurance, so far as that Divislon Is con-
cerned,

There are two branch lines, Chapar-
mukh to Sfighat and Katakhal to Lalghat
which are still private lines. Because they
are private lines, there is no development,
work, no improvement, not even the
basic amenities in those lines, I
would reiterate the demand that we have
made earlier that immediate steps should
be taken to nationalise these two branch
lines, So far as the Chaparmuks-Siighat
branch line is concerned, we have further
suggested that it should be extended to
Dibrugarh viag Jorhat and Sibsagar because
except Gauhatl and Dibragharh none of the
headquarters of the districts and sub-divi-
slons In Assam are on the main rallway line,

If this alternative line Is constructed,
Nowgong, Jorhat Sibsagar and Dibrugarh
will come on the main line. It may also
be examined whether our proposal for exten-
sion of the broad gauge line to Tinsukla
could be taken along this new alignment
connecting the headquarters,

15.30 hrs.
[SHRI K. N. TIWARY in the chair)

The National highway No, 37, a vial
link between the roadways on the southern
kank of the Brahmaputra, has a crossing
with the rallway main line between
stations Dharmtul and Thekeraguri and
the traffic on the National Highway is so
very heavy that that crossing Is kept closed
from hall an hour to one hour at times
blocking the cotire traffic. Therefore an
overbridge on that crossing Is an wurgent
necessity. | would submit that immediate
action should be taken for the construction
of an overbridge at that point,
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There are a number of level crossings
where no provision has been made even for
the passing of bullock carts during the
harvest times 1 hence, people are facing a
great deal of Inconvenlence. I shall not
take the time of the Houe in enumerating
them but some of the very important level
crossings at least should be given unmanned
level crossing facilities, T would submit
that the rallways should examine thoroughly
the number of important points where level
crossing facllities should be provided,

One Important problem of our Rallway
13 the exposure of the Railway line at several
sections, namely, the Siliguri Section, the
Lumding Sections, both Hill and Marianl
sections, and Gauha!l-Lumding sections,
which are subject to the subversive activities
of saboteurs and several scrious accidents
have already taken place. The suggestion
for clearing the Jungle on both sides of
these strategic and wvulnerable areas has
not yet fully materialised. Apart from the
safety of passengers who bscome Involved
In accidents, for the safety of Railway
personnel and property also it is essential
that urgent steps should be taken for clear-
ing those areas and taking adequate measure
for the protection of railways ruoning
through those areas.

We are glad that the Hill Station, which
is the only link to Cachar, Tripura and
Mizo HIIl and part of Manipur, has been
diesellsed recently, But we hear that It is
only a temporary measure. We would
submit that thls wvery good step should
be allowed to continue aod run efficient-
ly.

Ttisa very good thing that our new
Rallway Minister has started looking Into
the affairs of the rallway by himself, He
has started with Bombay so far a3 the
suburban railways are concerned. | would re-
quest him to have a look Into the affairs and
various matters concerning the vital North-
cast Friontier Railway. It would not take
him long to discover the state of affalrs
there If he goes and sees the quarters at
Gauha'i and Pandu, the headquarters of the
NF Railway, leave alone the quarters else-
where,
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SHRI P, G, SEN (Purnea) : Invite
him

SHRI LILADHAR KOTOKI: That

is what I am doing,

1 have scen them myself, T was president
of NF Rallway Employees Unlon for two
years, [ took his two predecessors there,
The quarters are not at all habitable, They
are leaking ; they are simply unfir for
habitation. A programme should be taken
up for the construction of the quarters,
We do not want luxurious quarter. But
they should be at least habitable,

Before I conclude, I must compliment
the hon. Railway Minister that in this short
span of his tenure as the Rallway Minister,
he has earned the appreciation of the entire
couutry for the very laudable steps he hes
already taken, I wish him well and 1
pray to God that his good intentions be-
come successful so that the benefits accrue
to the people of the country as a whole,

=i AT srEAt (vear) ¢ wamfa
wEET, A a9 gEAAET FRIAT &Y qiw
qT &Y 739 W9 @ § w feefay ¥ A7
faere & w1q 2 & gearr A foq §
e dear 218 § 1 & ag gar fis gmt
q9t wgizg, W A ¥ wfgwd @R
gt AT o X warww ¥ b g
fag ¥gaa ¥ wA F el s &
&avT fear § & AqAT VYT A1 A A
A% qgX A wAd Ay WA w6
faa®Y arma 15 wre &, gy @t @w-
@ I AR AT WrEA |

o 7o : W T RGN, e
forw far 1 &% oY a1 warw ) 9 foq §
Ia% W ¥ X

ot TraTEETT et c Wk R WY 15
s siwd §, fafm fwrll & wm
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W § ITE THETHT B AT ATIH
i 1 #T s e wwgw e feafa
# garT e wigd A A gy wA F
aaq g g& N |

Tt ag & wifxal €1 o agfend §
w17 w1 # IAe feawd §, S9 ¥ AR
WY &Y g Al @A AF S wEm
arefos <% & wifag &t §1 wafeg
o gAw 9 s agfad sidnd s
O FT

sz § Qler WF NF ¥ graw ¥ oF,
&Y arg wgAT WgAr | WAAEFF XA
g T g9 agt g3 § e 9ad wif anx-
e A8 § | §% $UT AT AW @
qT @ fear srar § S 9@ A g W
Fq1 w1y § 7 fafeaaf &1 99w as =6
¥ a3, MHCAE) A wfemmt w79 §
T 17 AT § T A F WA FW §F
T FHATO § IR FY gaTAT T, |A
£ AT £7 A WAY AW, g A FEFR
T NEF ¥ FIFF A Uy AR 6
Ieeaq far 917 agy e w W W@ AT
2 amr ¥ fou 37 S0 TR R
qe g @4 $ § O gawr s afa
agf

gt 2w ¥ figedt alw s e Qi
T e W § A gEd Wl W
dt g st agrn wigd § ) wfew agi
w5 ) frr & w1 58 o® fg D
® @y el ad) fex and | I gR wwe
faet § wdz IAwT fg= o og
W R ) AW A ¥F AT o gl aw @
% a1y 3% ¥@ o7 felt ®) oy wfl
fway war | A gy # 7Y s fiw ag
wa e vl §, 3 avm WAl A
¥ AT g gy § 1§ wn wigm
s g3 a% ¥ €@ 9% 1 77 ¥ @
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W A ¥ gy O amgi 9%, W
w¢ it wrar et el § o @ e
ofewrw wfre sfag & aed ar gad as-
s ¥t oA § T ¥ foq Ay
A wwaAY F gOw qg Oy § 1 wFened
ag Aol GAEl w1 EY qqT N 7 wgh
& & ¥ Iy ¥ g Q@ AW
wifgd | fedt % q am wifgd, & &
98 oy wifgd, afre # @ ik wrfed.
w0 waa ¥ 9 oA wifgd) dfew
WY o Atefid] ¥ ¥aw AR ¥ www
98 o § 1 ¥R & ) 2y 2 & fag
andt § 3% armd sfeareat s

g

wk ar § WA wiwfay sk
fafirs faaml & T & 11 &
s WAl Agizg w1 emA fRmar s
Z | At 2w # 30,000 2w qrEX W
afgrdz 2297 AR F1W KW § 1 TN
gwenid aga wfes § 1 ;A @ e
8IS §, KT § A & T § GUS
¢, o7 fead 23 &1 guiw §, ziewT &
foq a8t ¥ a9 ®1 §aAS §, IAF! TA-
gfemiwmae 1 @aat
as ® s A fam owar o &
e 573 & fou mug 0 § oow
afewifeal & w17 ay % § | fage w=-
70 2 ¥ ¥ @ wrdleT 9T oA ane
¥, afes 3@ avy BF 4@ =7 Fax &
arearEa X7 91 fs ag 9% sfaffeal &
T &, IR HIAT A eqfox w1
fear | &fwa s wghea & gnza & Aavay
§ a7 11 & wigm e 3% aarw
garat gt frwre feqr ora st o Fav
wfeg sfeas § 39 gurr s wm,
waifs qrt A% gure aff s AT
M A HF Fww W wT geN, fygay
ANE ¥ % WA WA TEZAT FY AT qwAY
L4
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[t TrraaT e

sy fadfres &% & & aga &
TgATT W1 wT § waife ¥ SR w
qOWD @ §, 97 ® 316 g ¥ v
&, afea 37 #1 afzw sfeweq &% a@
21 37 Al o A WA E, gED W
agfrad v #t fasdt =ifgy amdig
g faaA & for I sa d aff &
widY § 1 ofewd W ° ol qdd Wy
LRRCE R CR R E Ol £l O
e omr | o Do gro ® &Y fagew
sy om feard s® # A A
WT # Wiy T @ § 1w w wE
Al s@E AN AL ? &
gura Aifa i mfgd o st g w0
#fa &Y ag awg toa d wg &Y )

SHRI NAMBIAR (Tiruchirappalll) :
No Rallway is following any rule,

oft TmmaTd W @ atg § ey
R & AN NPT F1FW FWE, 7@
W §TH &7 §, €I FT ®7 6@ §
Afer 37 warfaal w1 ff & gat fawm
¥ awrfagl & syt §f a=ag 2§
37 N ey v @A wifgr wifs
99 &7 WTH AT AgEA &1 §, QI
AAALH FTETH KW E 19T F gl
qT AT F SIA XA TlE |

ot £ A TF ¥ grrAAR fos
% foy oy §, ¥feT s N wgfond am
e FgrEaEi NI RETIT N
78 3 1 37 W1 A agfaad & wufgy
1 gfam & S ) fowry ¥ fag N
FiT 2 w7 are & asd § 1 37w qre-
fawt faot oz, Atsfeat & gemm
agt gy | ¥few Gar grar § fs g7 =
Awfeat ¥ aff Foar amar )
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T A A ofeww AW §ART
wigedz afeow ¥ gedseT A AT §
AN BTEE W w wQ §, FEAT A
§ 1 37 %) feafy ot a8 T k) wA
oo ur frawad & o
groary § ogt w¥d & fer &t
oz 52 w1 gag fagtha &, ofF @
d s fegnf aug ai g v &
fou femr Y 1§ sgaeqT A, ST H
fou w1 gzt o saweqr A, 97 ¥ foq
gAY & ®1E afear gl | I aEg
# ®1€ agrer Agf & ot @ 1 w9 X
SIEAl ) 3% @A FT FTH I ARGI §
mfs gaemd a 7 @id AfwT I
guearEf g g ar famn iy W@
Afradza &) U5 & fAg @1 Ay WA
TAY of AT A Feaw FHES @Y DA A
7% Ak & aga & fawifed &1 4,3
g7 famfeai & |zwc & o fzar
AT IT T ATH A9 FT A GIAT AT
§ @ a9 qEg Ag F@, A ¥ FE
gt § agf o 1 a9 ;@ wigy f5 SA
& 776 g X |

w add ¥ N faffefae s
WY & w0 H S AT § AR g
qT ot sqrer feqr wre wifge | gAY aga
o feesd § | gaw sfafafasies g9 far
IE® oW Fo TN gua fag AN A IXH
faer a1, W 37 & qg¥ W0 Y gAY
IR W fqer a1 | IEA qrar A fwar
q7 f ot ¥ 757 A% IT W ATAT
ST ¥ st w30 | dfeT @7 i wa
g &, ooft aw ok v A gt £
TR HIEATEA  FTENTET 1 AT W G
¥ | q AR 7Y G qgEy ai § faT
s A ey amr § fe ag e e
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X F e Al o | ¥ gAY IEK s
£ 7% ag g7 1 faow 7§ w3

w4 FrATgR # fAw e & S A
geare @ widt § it Avewur ¥ gy
ar® g wid ¢ N FN FEET ¥ gyaS
g ot @, &) aad WA A gEaw @
sdft & 1 IAFY auEgrEl & avE o 7R
[g13q FY q17 0 Wifgg ) @ FrEas
g W@ weT g a1 W FEWA g, I
w9 A1 AT9 SYIET AT AgT § AfHA wA
& ganfaw a4} v wigd | e feafy
¥ gg &t " 2 fe sig gEzaEl O
agf @R | MT F T ALF 4 2AT
qifgr | arfat gAIg & =W 3, sowa
& 21 A, e Ud & AWl A gEAw
F41 #1 1 ¥t gre ¥ 39+ 3@ foqu g2-
AT FEYT 9E) 6 T F AFAY ¥ 3%
arg gsdagr? fFar 1 gAML A WA
A1 o qEo At AU § I I 7
T T FIAT | I Jqr F91 W@ OE
TwmraEETg FAFfEl ) dnr F@ )
T a1 wEafal §) v 5@ @ q=
FAAAT AT FIT § 1 FHIID A qIqH)
wara & X Al gaTs w1 w5 g oA
faw g&1 § | W& Ja@ W faw g
gumm@ il fas g g1 A agar g fs
s gAUT FuA? 7Ag fadd grwal ¥
T W W ITEN GG AW &, qgi
wan 1% & ST & g@ET A%, Shw
AHfwe 1% & S w1, eaw qred
w1 &Yt fafaedifias = & oW w1 6%-
T FFT, FH FL |

g % & Tt W w0 TE
fiaaT Ageaq wid ®T & ag 8T Wy
g1 FRYIAEO A wS @ Al
axm | FfET IT 9T HTH qFgAT AWF AT
T & AR WM ¥ qarfas Iwer wwgd
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gl ferdt | 379 2i€ agfond 7@ §0
FIT ¥ Txg Tag feara Tl et
FaeTed fis a¥ $8 gaA feamal g7 S
wsTEHaT & |

ot otz ¥ wre gfear faadra ¥faa-
¥ a1 e Efaoes & s &
|THY AUC-GA A Fw €F § 1 IR AU
st AT gae @, @7 &k
awt ¥ ogare @, Awd w g
fear arg, edgana fear sma ol Ia%
d9 §) qregar & 17 | CAEL ATE A9
&7 g1 aAT qfge )

a1 TMo W gun fag 77t A §,
a7 37 fafreet 3 9 a7 I sgrav
fE afsw wiw w) W 2w aqraar afge
afew o ag fafaret @ au aa s«
=8 w17 &1 7Y e 1 ara fiet ag fafa-
& afl 1 & argm fe 3 o amvar-
g7 fzar a1, 57 § &9 917 & WA oA
A IEH) qU &7 | A WIATHT 2X F AY
aF Az ¥ 3w w1 ww qur Al
¥ | w9 & w7 A a1 5N 7EET I§ 1
qU ®T AT A Af6T c1F Y IANT 7NN

& A6 & | 37 Y A A grw ¥ sy
# avied fear ar faed 5y wiffaniz &

FFa A A IAE win 1 gada fear
qr | A 37 @E ¥ ¥ IA¥ Aw @rE
Ta e w19 ¥, fea ¥ 3T ww aff
¥ | %) @ avg W agy @ wHeqrq
& 1| 3% 17 glezat afl faeell, s
¥t T & oF asdy Al § 1 o wpfond
I wrfew & &7 FW7 qrEr w1 2§
aft sgfoad A 37 5% Y A 2§
T A w9 oY wpfend § 1 3 sowd
® awm gweqnEl 9T fa=re §7F A9
ITE! wA KT )
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[ T aret]

qaTerT 1o HOgT @91 A AITH AT
VgRamordw foar 1 sw
sa 31 wifge 1 & 97 ga winl € agt
fors aff agar § awife @wg adt 3.
#3% qF Tra w1 fos F€m I Tegewr #
HqI9H qF 9T A wHOT @A §
qTC J FrEAr o oF T F g, saEr T
ft & st st Sfad wfan o am @
¥gm SR e A H o= At 3
I+ &1 A1 ARG AR ¥ w07 HAr
Pramafi A frasx @ @ A el
N 2T M TN T 1 IT A=W
% w7 & foq a9y on fafews oo agi
e T gl gl & sANfE ¥ A}
gt gvg % gfAaw 3, =F, aft =
giw gfAas A faw w1 29 far aw ym
geaT™ & oY | ITHY wiw @ fF 9w oo
 Fuae fear g | I FH FT WAY
g1 fome waq 1 Wa: SEFT H@EY
Famwefearom gsar g1 &9 9§99
AT §% e T TG | IE) qIE ¥ AW
goE & s=< fafes &= a3
gAFHegT Aife T st 7 07 A § wgr
E weea g | IEe o A9 g w0
TEI F &§F AST ql ATWE K AT HU
wT Yar g fear aar @Y oF faemiew
feafa agt qzr @7 areit 3

TFIIZE 9 Nt A @z A E)
Iawr g1 § & oY s Q9T TN Q@
g A At dx @l ) N wAT IR
A g d w8 1 ow
TG AT AN gITHF oA &
fog ang rag ¥ § 1 998 awm A
frowatos ager w9 s E
a1 A7 1 T Fgg oft w9 T e

Y AT W HT ;W FT

Q¥ e A mieat § wud § oo
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a<H A e | A wifgr o W
g § e s g foq agdisr aga aat
& & aga @1 H19 I 2 frar § 1 wANY
i # awE W SNOwT SATA WIAT
aifg

qawtege AT gardl # aw@iE F § )
ST YT AT wTE F F)T | IAR
T N Arowr sar arAr wifgg | F A9
gaEdiegzd ¥t A0g T AIEG A9 ¥ FA
sTWE MR E Aga ¥ A 9F g
£ | @R feal ¥ &) 19} AN wAEN-
RIS @A | g7 0F @w
gl @ ama gAR ) g wme § wear-
91T Qar §, 9HF F gATA w1 §,
TR & £ 1 IR WT @A FIN
fraft @aeag w9 FEL FAgH W
W § T &) aAeaIg WY §AEIEgE-
®), #5gaw  FFT F N T 1 Fagar s
A RN A BT E Iaar § A F A
¥ § 1| foe 379l aasg g9 Fat g
framg?

SHRI NAMBIAR : About casual
labour there may be some assurances which

requires to be given. There are four lakhs
of casual labour,

MR, CHAIRMAN ) He s speaking
pow. Let bim carry ou,

SHRI NAMBIAR : I am only helping
him,

SHRI SURENDRANATH DWIVEDY
(Kendrapara) 1 He Is casually mentionlog it.
st TrTeATT R : aATH 3@ w4-
ifeat & @y § Mg WAL | TR
foq frw Aex ffaaw dr & faar =
o w1 fow ® geam oA o 91
qagdl YT FEE . F AA @A AT
qrifergar § s oma¥ oA F f Ay
wirifa @ Wil
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#19 N AR A § o 5T Q@
st emgasda

HAFTY TEW ¥ A1 B G w7 A
T | A ¥ giwT w1 WAy w3
fam wwfeal w ot e & afzat 23
¢ Suw! W qr &1 agal ® g 2R W
afl § 1 v o § | wifewdaw RAde A
forad §, @6 o9 @ w31 amw -
Tt & o gfgar § SR e wear
ST ) AGA® Gg@A W% ghEw
AN ¥ qrgEAT W A9 T F ) JGHT
i et A & 1 o arw Wi A g
TS G @ $T G5 § |

TAANE wTRE FTH WA AAEA T AN
AT B FIQ §, IV AT G F 0

f@fges anf &1 Nt fraga @
W &, WA A T w11 19 faamT

g ) aw & fog ad @ ww
foar a1 | ga% fraga # o a3 53

anfeat ¥ @Aar & A 7§ IR
WY g7 & #ic gAw wre gfa w71 qat-
W WA 9T qiE w7 &g § 1 Igw a0
FsTr s dmr i aar g 1 ag w6
W wT §Har § 1 W3 AT A I g W
Zfror A g & A W Ao aATE § )
IW qC Ay wiW} AT WS HAT w0gar
¢ 3w dar wrx fsar 7o aw ot wih
W R ¥ HTT § gl TwTET AT FHAT |
gY¥o qmo A A tw wg & fs o
wdam i § ey aidl a7 «qT
§ ¥ WYy wT Jiwy o ot ST # faer
fear org | a1 & ¥ ang Al R
AW T3 | T TYRT wiAT WIEQ !

ARG § TTHAT AW U6 T I
Fard | rorm # gark wyer § S
IUET TRAATS A9 8§ aw@ W T
%A & | a5 NET T @TH0 &1 GAEA-
9T ¥ feeet aw fRfemr e siq wond
arfe 99T & S £7 gt gV TA-
9T &y faw &1 v 7 @ng § AR
ot qaf t@a 9T § ag AgT ¥ fear
W waaA aF & A€ STET IAKY
aife s=ar ) Ar@Ar g aw | fezer &
fawa, qElMT das AT FET I U
AL A OF A% 199 B AT |
gz § werag @13 gy fagre ads
am Al STET A9TY 4

AT F71 FI g% At § FEH Nt
frar o wifgg ) dsw aar Y Wt
guR wmA § wgr 9 F 9L 9@ Tg § agh
FTE OF qA &1 Kifow §T 1 gEAT—
Aqr sieq ®1 Qg fegr g w@Zw—
TIT BT 9T A AT §, IY q7Am, NI
axat, AT, A%Ns I A WGP Ao w
DTHIH ST G &, Ag! BEEH FAT
1 WY agi oA, qrEr sifz 6 syaeqr
7l §, agt w@w saEqr Ay w7 |

T & FrATIR S GEO ME) W
g amuas g ¥ Wy A o
T ¥ anfeg w3 | ¥\Y S Y angrAr
grit | afsamge @ vafiy a5 & o
aer ¢ ag agn wSA @, agw wgeaq
s 1 agt T wgA E fF oy g
T 97AE ATA &1 g7 grar § | afwq aw
aifgat &) gaq 94 ag =17 § 1 mfzgig
9T 9T AW, q< § smIEqr FfAQy
qar sy foar oY sraalt sraEAl agdt
& sarar @t aIi W f§ oF qaEa
L e Ll
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[ Trraan et )

FrEEaq AT B 9§ gav AT
¥ & g 9§ W Ay @w A
wiE &7 | @ o8y §) 47 ST § g8
# & AT IO W sgwedt §3 1 A Ag
WA e I e an g A ¥ f
WAL W N smaeq Wig KT
@A AT Fqr aB7 graY AA AW AT
2 1 g fvg fon § smre 37 % 9 ay=ear
Wt g wTawar

UNE A F AW 9T A UFZATL
ey amar @ 1 agt ax mfeat swdy aE)
g1 379 agt A ) smaedr A
7)1 dtaigr ¥ e qw aud arfs
i ST W WATE 98 A @ qF
& aifaai w1 agfaga @ fager 297
T mgeagw 2 ) Agh gwd wwEr a3
ag WA FT gAIE ATI ¥ | A AT AT
agf Hd) | HIX TAIW CFEA F 0F A
¥l § @0 T F Ad A
24T mifeal &Y ang qzi W FL | &I
19 tan A ST gFA § @ wf AES
TEY FATTA | TEAT—ITAT AMEA 9T A&7
T8 WY FWIT AY G A7 GAL TTAT 9P
wre a1fe gral & AT GIER SHAEr-
feaii #1 ot gl &Y R § dF fegz
i § a1 gEt gua]l # wd §, 9A%) aqr
gl ® §7q 9T g9 § ghrar g o

w19 &t gy s A AW
qU FTA F1 Fiferg & 1 T w9
A frar @ e ane® am & A€ oW
gl g

16 hrs.

SHRI A.S. KASTURE (Khamgaon) :
Sir, 1 am thankful to you for giving me
this opporlunity to speak on the Demands
for Grants under the Mialstry of Railways.
In this connection, I would like to bring
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to the notice of the Railway Minister some
problems of my constituency and state.
Vidarbha and Marathwada are very lmnpor-
tant parts of Mabarashtra, Vidarbha and
Marathwada are Important eoﬂng-:wwinc
arcas, Khamgaon, Jalna and Aurangabad
are important centres of cotton in Vidarbha
and Marathwada. There Is only one branch
line, that is, the branch line of the Bombay-
Calcutta main line which goes via Vidarbha,
and in Marathwada, there Is only one metre
gauge lioe that is, Manmad.Hyderabad line,
These railway lines are insufficlent in Vidar-
bha and Marathwada. Besides cotten,
sugarcane is grown in plenty in Marathwada
and Vidarbha, and many co-operative sugar-
factories are coming up in these areas,

There wasa demand in the beginning
also, so far as Vidarbha is concerned, that
the imporiant cenire Khamgaon should be
connecled 1o Jalna in Marathwada, The
engineering and traffic survey of this line
was undertaken by the Railway Ministry in
1912 and in 1933, actual work was started
and earth-work, was also completed, The
milestones and furlong stones are still visi-
ble there. 1 do not know why that line was
abandoned later on and, was not completed.,
Even now, there is a demand for this parti-
cular line belween Khamgaon and Jalna
which goes via Chikhli and Develgaon
Raja, So, [ request the railway Minister
to give top priority to this particular line,
of this important area,

Besides, the Government of Maharash-
tra bhas also suggesied some new lines for
Marathwada, They have suggested a new
line connecting Aurangabad to Sholapur
via Bihar and Osmanabad, They have sug-
gested a broad gauge line.  Again, there Is
another difficulty for Marathwada, pamely
only a metre gauge line is there and because
of that metre gauge line, Marathwada is
not piospering though there Is sufficient
scope for progress, Because of the lack of
a broad gauge line, that area has not pros-
pered, 8o, there is a move that this Man-
mad-Hydrabad metre gaugs line should be
converted into a broad gauge line. Thers
is @ proposal to this effect. 1 donot know
what steps the Rajiway Ministry has taken
in that direction, But, if It Is difficult 10 -
convert the entire line— Manmatl—Hydera-
bad—I request the Minister le cémsider at:
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least the feasibllity of converting Manmad.«
Mudhkhed portlon of that metre gauge
line,

Then, 1 would like to suggested another
rallway line for this under developed area.
I would like to suggest that the two towns
Jamoer and Chandrapur should be connec-
ted by a railway lloe ; vig Ajanta, Buldana,
Mekhar Washim, Yeotmal, and Wanl, If this
line Is completed, there will be a rallway
line In that undeveloped part of Vidarbha
Reglon and that lloe will also be connecting
the world famous place Ajanta, A large num-
ber of visitors are coming to see the Ajanta
caves and the Ellora caves. So, far, there
Is no railway line which connects these
famous centres of tourist interests, There-
fore, considering the Importance of these
areas, | request the Railway Minister to
consider this proposal as early as possible
By this particular new line, Buldana which
is the district headquarter in Maharashtra
will also have a railway line and the entire
area which has no railway tine will have the
advantage and facility,

I would like to bring to the notice of of
the Minister the problem of my constituency.
There is a village called Jamwasu in bet-
ween Lohogad and Amanwadl stations of
the Kandwa-Purna M.G. section, The ac-
tual distance between these two stations
15 12 KM. but the chargeable distance Is
16 KM, In between these two stations,
there is village Jamwasu, It is a hilly track
and the people of that area want a station
at Jamwasu, | have written a letter to the
Minister. 1 do not know what action they
have taken so far, I request the Minister to
consider this request as early as possible,

At Jalam station, there Is an overbridge,
It is a short one; It covers only two lines.
But actually there are four lines, That
station s towards the south of the village.
That overbridge is towards the south of
station. I do mot know what was the Idea
in constructing the overbridge towards the
south of the statlon when the village is
towards the north of the station. It be-
comes very difficult, for the people of that
area to catch the traln when Shunting Is
also going on these uncovered lines and thus
a large number of accidents have occured,
This was brought to the notice of the rall-

way authorities. I am told that the rallway
authorities have moved the land acquisition
authority and the matter is pending. But
the railway authorities are not taking active
Interest in that proceeding and they are not
In 2 posltion to acquire the land so far.
This should be expedited.

I would like to point out certain diffi-
cultles in railway timings. Punjab Malil
reaches Busaval junction early in the morn-
Ing. No. 1 Dn Calcutta Mall via Nagpur
also reaches Busaval early in the morning,
but there Is no connection between the two,
Before the Punjab Mall Is admitted on the
platform, clearance Is given to the 1 Dn,
traln and passengers coming by Punjab Malil
cannot catch Calcutta Mall. So, they have
to waste lot of time unnecessarily at Busa-
val Junction. This difficulty should be
removed by adjustment of proper conneg-
tion,

ot siferiame dTan (WYzi) : Fwafa
nElay, a9 W WA a% wAT g, A EH
arar 534 & fs e B w T o
WY e a1 i o WA et gfam
FeT & wipn | ¥y fafaag g e
gweqra ¥ fedt 7 a1 fedt AR ®
& H1eo ZA1E WA A A1 A N A ww
faar waT §, SEEY U WGW wET §
AR TA RN Y IFEA L @ R |

g gt &t A g fe A A e
FAY aA § 1 3g 7 AN § 1 DA @
qAeg ¥ A § qETATT T YA W
q7 | SEY ag IRIA @ FAeg # AqY
wix & ow Rar gaAT T, faEw s
A A SHATY, ©F A RIT &
i, ¥ 0% war A ¥, ¥ aada
< Ty whnd § 1 of A= A g wAed
# a § wgr ar, fF ag Q a1 F wear-
1T ®Y fyzr 4 | AT ag WA famn &
sy wezrart &Y @@ & fg §, A
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[ siwzere ¥wa]

fw g, 1972 s w@r §; wAw ¥
afeers w1 o fzr 30 1 & wgar g
g fo—mma@ & 7172 5% ofsmw w)
wrar AT &rf ag & gt & A o
Sy w1 ® AT Y AW wY qar §qe s AE
Rarh ) grr gmardi ¥ o} fe
ot 7= A a2 ¥ q¥ worw ¥ gec e,
mfs ¥ oF 778 ¥ o & W Sl
N gead @ e | K qgmr gar 2 fe
Sl ¥ gEraT @A Ay ¥ WA APy
T FT NFN—¥AT 77 7% fesw o A,
w7 78 37 el § wax wdww qmr
e I gafed &t w7 w7 & 7
¥qT IARY THELT AGY 43% I ? @y I A%
ferafmmfl s &N ? @& go ¥
7Y TE ] | FAF TF AR 27 & aTeR
# T ofess & sl 3¢ fF e,
fafrezr a1ga 92 9 & dz%¢ ww)
gAY AAwrT fF 6 7T & ama Q)
qTe ¥ ft 97 WA ¥ wezrwiT A7 a9m
ot gfwoia § A9 g7 w2 E, ay gw
WA 4T gHAT 9€ ¥I1g H oA FT g
wd ot qore & § qeFvagm
aa ft g A A6 § 1 Bfew ¥ guwar
g fe it wEw ag wera Agy faer
gva § |

sfreet sewitanf (4¥%) : carger. aw
ATET Y | JT AT & FZA A A AgT
q% woTd ¥ 7T, 7 aF-4¥ 49 F saqr
Wi ag gt MwT Iat faer 7 g
st feg | 7 @t 3w Adt 4

off aifereems d7ar ;- F 3 g
wrgar g, 54 o & o drer Farar @, A
QIT FTAT 1T 1

wadl & foeg 3 7§ st % fog
[ o) wvar AgT @ SO gAY 2T AY W
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¥ faele aw &t @ ¥ fou gaa o€
TH /i A, TMo 1w g fag o fafa-
Y A g TR T wgr agt Igw
frwrar, W12t & Fwc g a% 18 T
&g AN a9 @A fegn, o9 o Ay
Y &7 T FIA, W9 & w20 qT-
o a7 &%, dfww W21 ¥ faalx ww
1 STEA & a1 ¥eFiA w7 fea fiv ag
N FEAF A & | A R g A
& w7 2ar faar | 7 & asar o) gusy
™ 9g® § w far f aemvwd
¥ qepn # ag fafeze A &% a1 g
TRE? wrag sEwD Ay ?
T G193 ofies w1 oy s &
¢ | g9 T§ fade &4 & fF s 150
#1S §F 6 T a9g, T qF &
AT & AT IFH JUT {19 A AT DawaAr
t DA TG FAr A qo 1 B
qA g e A w7 faar v oag
AWTHAFTN 3 | UF G - WET 1E O, IAFY
fedid 2y | 3EF NE @ f s
zrea Awrag fag 3 gu 24 8% WX
I ¥ foer frar srg 1 ) o ®Iw
& 7€ § 39 #9421 AWl A A Wi A
F A 7§37 g w1EA ®) At srEA Y
fawmr fear aigm 7z & Fw 38 aw
¥ 22 drer &7 g7 @ AfwT ag X wuh
% foe | ®feq w8, fRaé s @ Ay
9 7 £9 fear ar 1 3T =5 #ar fear
fe genfear & zava & e zaqR —
feemamnz ega fawa & fag 9z 13
FUOT T991 @« o fear | 9@ 97 oW
AreTE ardt § & e dFwT M
ardt § foad A1 qardt da f adv @
& g sATAErd gl @ & s aqr
2 T ag g sner g
feorvn it & qwia & awT EAr @
IH 9T WX FAT TIG1 77 797 W afy

i w A% A avEr R & 1l gEeT
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fimfor 14 9w @ §1 6 ar® g T
T T | IEE WY TET I g av
ot WAl & ATA W g F AHT
warf onat &, w waE gar g ?

wa & o § Wy sdwfEi @
s | W mE A gat WA sfai
w1 g e | qg A€ G345 WA
w@r ¢ 748 femde ar @ T
IR Tt 90 frardfe 7 fear dow
$fag %) W & Fa1A F A9 A0 @
z7 st e 27 & wafw vafefew @
s @ 18 =W AW
ggwr gar wifgd | @i Gy S agd
I oTHT @1 qEAT HIT GTEE ST
gy 1 ey F N 18 T W AFAA
3 | 3f%7 ggi H W@ ofiz aFA A
g X ® ®7 & AT I T FW W
@1 § | TEF gEE 923 AEH F A 8-
arq A | JEF) FEIFT FIg § T A9 S
fau | o & 9@ & ar I fawwy
AT g AU ZE A I @ AN
3iF s HIq war Ay 71 dfFT AR F
o fza @Y 39 #1w N ag SIF awy
g1 s agma ¥ T A 6 W A A%
wueAd § $T A8 a1 feg ag wlf #
nw aYe adf # sod g oma § 1 ag Xfeg
@) G5T W AFAT | T AGE ¥ FHA
dritz & €T waw, 3K SOE AN
gral 59 @¥ f&y | ag ¥ ag ATFFAN
q‘rﬂmwg‘tmlfmatmﬂwaﬁ
§a¥ §T GIATT 2AT 97, q¢ I W AT

iawﬂtﬂaﬁ%ﬁﬂmﬂ&il
i avg ¥ amrq §R &% 9 Mg
garfear & gadl FuITe s a%arT §,
g ya dra & A R, wiaw &
Gl & AT AT AL ATE T9Y W QA
iz g #¢ faan | Fafoda w¥EY amet

¥ R ¥ @, ag qmwT @ §)
q@ #0A1 ¥ Fray @A ¥ frw A AW
T ® oz g fF $ ¥ T wgi O
Eawgidad g ...
o ag O § N gud daa - 9¥
7, 3% F5aT 2 fzd | mE w1 M7 arq FY
qamar | arE Fa fRd o & ade
wea€ i § @Y 3wy 60 G & fgew
¥ 7 w7 Igwr ¥ qeEg & e g
wafs 1€ g ar &mrad, gqUE w7 a
Iy 11 sqx faed #'1 Fvazc o @ @
11 go7 faay &1 dfea arE & Faq 7
&9y frmd § 1 YT mE ¥ FRT F @-
&g oqIRI § AV AMEY I ME ;T
Fx1 ? war A A §) qro g fear ¢ 7
#fma agf, ag W oF AagAT TAE W
&1 Afad | @A FERET F1 gEIHT IAH!
wng w2dz @ fear | foee w3ee & g
#2d o 7 qgr 7 fear 1 & awgT @
@r a1 fagwl awr a1 47 wEd & qur
fe 73 dlz wgt § 7 ag wgar 3 e &
w1 fimdaa ) agf &1 AA wgr fw
1 feadga @ @iz faa qgd afeaiiz
gwugrar AiFgar g & & @iz ar
;T F I M ey foez wgi g ?
s faee freret @ e @ad ST
fora v s e a1 oY ag @Y g
¢ otz g FrweT il addE ¥ o
fraT § | aremg DAt #Y oK @1 aA-
g ¥ g9 wF T qwar | afew s
£ gAw g% i I qudt §, v W)
gfan ot i Y awdt | BfwT ag ¥
oz ¥ @y § fom & 6§ Faw
ar fawar 7€ §, @ azard Frmdt §
&1 G W qXwrA ST dar

o g ¥ wiy dfed fe oy ey
el & ATEST § ITHT AAEAIG AL WA
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[=7 s e =)

srfedi ¥ ww g AT sAwfai s 15
fa % fgere A7 faedt § a @
12 tew e faedt 81 st & fog oY
wrezfrar § gaw fog 91§ gl 48 &)
¥ Frer &1 @@ ANFH | F OF GO §
wex-aed sYy 100-100 sg% § faww fou
agi wng 74 & 1 T &€ aw Fgr e @
® agree, A% ATt AHT W
U, o uwo ®Y ¥t frar faar dfe war
ayar § fs ag w73 & 5 #31 FT FRA
F0 78 st | sl @ fow Agd A
fagdt, gfemr ad Mam 1 miT aw
wg fafew agf & as1)

2T § AN A FAAA § FAFT A
gt ar g B 9Ed 9w @t T F
N FIAEH A E Y G ¥w
¥ FT 3 F AF1AI A A § 1 HFA o
zwl w1 fe G873 @sm A IR IR ¥
A FY frare qard gay & agr @
farr 777 € wilE 39% $92 Taaifz |as
g AN ag DEA Y a7 BT w0
g are Ag R

®ar & oF @13 ¥ o a1 gt
faay sdar § 37 * sAfFeed qrfr
faorar war 81 25 § w5t ave foar gor
qrAt AEY @A § | WA A H 0w
2 B1%¢T A fqiE & 4 fis g qrY faenan
woAar A & 8 ard @ gy ; afeq
fearwd &1 @@ & fe 2 ars & ag
YA @Y wHIfEl &1 feee® @y @
T Tah | FHY WWIE TEG AN
sl agi @A § 1 ARG I
®WA 97 a1 §fow § ot frerar snar §
fowr & ofee Qa1 &1 Feat ad & T
2 ? w1 @A oft w19 Ag %7 @ T
agt 9 60-70 yrzAI § 37 ¥ foqg v
gat Wiar oa ? Afer aff, gt ar @3-
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i gg Wi @ @AW ov@ §
... (saaww). . a &3, fax mifew Q)
fewz gt fadmr o fat wfew @
@

A9 FY ATAEE @ U § AN QA
9T w19 wieT & ) Al wwe
i 5@ § fe wot ardt g @
FAM T @A T AW 1 1966
How e ¥ T@ ®H QT IWYT T4
a1 @Y 37 ¥ wgroar a1 i gw § 130-
30050 & ¥ ¥ F @aran a7 W §, AT
Tt afkes sA9d & w0 ¥ @A
FT & Frodl, AT 210-400 o & dw
% 5t fear smara =iv 8w @ Ay
afea akafa & &1 aa® § dar ag
2rar 1 |1 R oI 1A §% g wmE
§—amat, dzv, aglar, Uz, WigAg,
RIgg, 9, AT, AAYX, @A, FIET,
FIEMA-AIAT Fzt 9T g7 At w7 oy
aF yama a8 famr & a9 g e
¥ oter walga § |

egee w152 ¥ sAvifaE & arg A
sgagr< fear smar @, 9a%T agar ey )
AT ¥ oF ogwr 18 gre ¥ frelt &
=7 ¥ $19 $3ar a1, §) VIS R I w7
a§. &Y. ¥y ¥ gEgA & fzar
2 4% F19 FE & 1% IaWT 5 fad
%2 fear nar AT fed gat ST Ay 2
ats ¥ st w3 faar nar | ag wg fem
f& gmgru At svwAga @ ag anar g,
qR ® €T JAG T FJ @ AT GFaAT |
qg AL AT wEE X wAwwfea) ¥
ey

) e gAR wed agme #
s g & 1 gl o ST § o Seass
e & T N DAfs sw@w @ oad
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|rgar, ST I A Arafaay § § foar
wraT & 1

a7 ey &7 gre ey | o e
& e gu Al w @ sT @ &, g
T3t 1 ¥ 7w 0T e, KENATST
Iawt A ww St wEw g wro
HAGTCAW, Elo ZATH WY Mo WEZTNd
8-10 grwr & agt < a1 @ §, T & H
fom T 2 23 § fF 99 gz FwaAY &
w5ar ¥ &Y, 200 To IFT N I§ HAAT
Ao ¥ Far @, ag or@ P amr
vr fragtquged g N S A A
% Y STET fRed § ST I g AW
¥ yqR A I fEeew R &
st =rgar § o aed # g lewt
w41 Agf AT g |

et H MAGH 577 § 7% @ Y,
AT FANA Y IST AT @IE | TS
TP I 1 @AM B FAA ®
guTy ¥ 15 9wdz sdga faedr i,
AfFr o T dz @ af g, T A W wrd
adf fawdl §, 7 geQ gfaar faad )
Fre s faerad gt & A S9SN @
qrE W1 T T NE 3 F-o7 qAr W

fow @iz w1 g SfEd | g w3
oft € 2% o1 FT FwAT §, T AF AQ
wed § fr WiAloet ®Y mar wQ, gad
aTF GZ WAGH F FGA @AT A08Y
§ | s et & qra 10 3% § sk WAz
113i sizd) faa® @@ 391 &, a@ A
g, A I WEE | ® A I q@
WaA e S fegrmar § 1 Aar
wiY grar & ? aregr aY 9g T fe 9@ 3
] TET F 5% % g w1 far o,

fomy frsg &1 fagar QD & w¢
AT FT gHAY, w9 gg A gufew )
qr at dvex T ¥ 2, Afew Jar A
msmmq@@ T E’, IR
‘ot &t & gy o § s wgd § Fe
Lol iR 1e &

weA 0% IIF WA aarg gt §—
Fu gy ¥fad | gut dwed WA §
Qe waes Frocagt @3 g d W@
waEt # o aredt ®) foar T ¢, frw
w A g adfew, N g fggem
FATATT €Y T & IGH § | T TFr1 qg
ol fewe & AT 9T 1A% AT HRa
ST @ran, 9w IgW IF fgar
& 9t w< foan | 99 Ye frearg ar
Se A R sc w1 ae & g gar
fe 3| &1 &%A & 7 foar mig | AT
a9 7y e aTeng W3 2w WX A,
ot qre faear § 33 @ wT A, Afew
A M AT | gAR A . ¥ W
#t fawifea &1 ol oe Mo agw
X gas! wATEE T fRar | @ sEe
weHI & &rQq ¥ qwgr ayqr, forg w)
g1 fzar g, s@ &) fe fosdow far
wat § wYT v\ foar oA §

arafgar grga &Y 97 & fomr war B,
ot FuFT # WA §, A WA F Qe
& AW A% & 9ar AE¥ ¥ | MEgET AvgA Wy
forar wan &, N AgANTH wy §, N fr
aET X A, e fedigr & ax #
37 %\ %1 qav § ? fead ad oY ama &)
o 99 fedlas ¥ war &, arc Ny 9w
%) &, oY 37 §F H1H § GHAT §, Afiew
w1 AT SR § §, I H §, s N
TER A W7 IR
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o% g ggifear gigw §, A W
o T T § W W, . weafe ¥
AT X FW FQ@ F-wT qAER @
TN IS SAAFTITIARL !
WY AT g2 &Y WA B @ ogav g,
fora® af g agt & feme gy sT .
&Y. v, & o T A% 1 g 37 w1 A
7} § formm ®ar @wa w1 qar ad @,
9% qarg §¥~T feald &1 qar 4E) @, 99
%1 gmit 9 A fear § 1 ag war s ?
T g mff gat gyt At gE ) &
AR A F FEAT ARAT F— L AT T
o § @E Qe W s At A
farwrad aga aF g & aFAT § )

ow HTYeT Frez AT NG 1
& fadana A @ 1 AfFd | =18 ogs
o &t & ag wga wmean § AT wneE
#YT T¥TTT TG § 9% g3 F WM W
giewT A QAT wifgy 1| Wi fF 3T W
giewT &1 ofg ¥ T Q-7 @ v @
ygefrmamr g 1 3g oF I@ &R
¥ § —9T @ w8 fowaa
ot o @Y 9@ &1 #1f I Ag § wiw
w1 w5 ! g w0 feedt @ww gl-
= §, Ia% fass werae & Wy
¥, vawr zrmwe W fear g, Sfeq
wal gra®e gorm | IE wgr—& wwiew
TE W wgar A G TT AT W@,
Wil wqai & oy aEY ¢ ek W &

T I AYAT AT WREIT
%! AT W § oY feod 2w & ag}
T cafwat § Sew ¥ fowe At
fadm, wqife ov qfedl Y age § 37
fewet B & v € A1 A I
@ w3 —T WY § AR Wy W
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fasz fam wgar 1 A v F XT FC
w #ifeq, €7 9t adf fada, qifwar-
¥z & gf&n anfse g ag) fadar, afsx
A 3-4 3HAT q¢ a&T faer sy

T WAL WAL & faons qoermen
€ o § At SE oy Wy s ? foA
&Y ® arqd fafadg & smowar &,
TR aiTg, ¥ IGR ¥4} gAEa #
9% | d §E & A 91 B fer g
fawm ¥ awa anar &, w9 forr 3 w0
fedl ) U TF | 97 I FY I AFHL
¥ X W FTHFF FAT §, A AL IAFAL
g, a1 3g al 99 IwIt &1 | Sow, W
for saf gor ad | s ang wgd & fw
e ag 39 ¥W s A1 gawr fafada
fam & & g e afed

FT FEGAWET X IATIAT KT S
gfad 1 gart agt Mz § dYar aw qfess
I woa) &, sud faaq A g, feaw
s §, i€ fgam-fmaa adl ar &
€U HTEST §Y 9§ €99 9T 77 gFAT §,
afex o F=rr Anga  ag wgt 7,
TAHT THA FI U |

16.29. brs.

(MR. DEPUTY.SPEAKER In the
Chair]

Ifen gagq o1 a9 5-10 5. A
IFW@ANICE | @k A § M
uF g6 N g@r 91 A W9y Iy F
garar fs 2a7 qrezT A qrag it af §)
wa A At 6 A w1 fewz AA R, W@
oY goar oeyrar §, S 10 Wy w7 fewe
Yar g, g A & 9FTAT §, AW gAY
T 3feT =% g ¥ S0 ) qgt W
sgramifFTm i Ay qU
toaff R ¥ g fe WA
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&Yy, #41 A7 ATX OC ¥ LT TAT W
T | 97 9T Y s fafade €edwex
T FT I FTH AT IE® W IY
sqra1 fqe a1y oY 3@ 39 AT A9 WU
AT w1EA &, gravd q1w ag wwar wgt @
wTar

MR. DEPUTY-SPEAKER : You can
continue the next day. Now we may take
up private members' business, Mr. Parmar.

—_——

16.30 hrs.

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS
FirTY-NINTH REPORT

SHRI BHALJIBHAI PARMAR (Do-
had) : ] beg to mowve 1

That this House do agree with the
Fifty-ninth Report of the Committee
on Private Members' Bills and Reso-
lutlons presented to the House on
the 18th March, 1970."

MR, DEPUTY-SPEAKER : The ques-
tion is 1

““That this House do agree with the
Fifiy-ninth Report of the Committce
on Private Members’ Bllls and Reso-
futlons presented to the House on the
18th March, 1970."

The motion was adoﬂred;

e

16.31 hrs.

REPRESENTATION OF THE PEOPLE
(AMENDMFNT) BILL*

(Insertion of New Section 74)

ot st e a (gaRr) o &
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fagm, 1951, & = gqeT FO3 TN
fardaw ®) 3w &3 & agafa & o)

MR. DEPUTY-SPEAKER : The ques-
tion fs :

“That leave be granted to Intro=
duce a Bill further to amend the
Representatlon  of the People Act,
1951,

The motilon was adopted.

sft w qww @ ;o § fadgw g
F@EI
CONSTITUTION (AMENDMENT)
BILL*

(Substituiion of Article 16, Amendment
(of article 320 and omission of Article
335)

st g fowg (%) : & gery
s  fr wrea & dfqem § ard ga-
&9 §37 arS fadgw 1 W &W ® q7-
wfa € ww

MR, DEPUTY-SPEAKER : The qums-
tlon is :

“*That leave be granted to Introduce
a Bill further to amend the Constita.
tion of India,"
The motion was adopted,
ot vy fomg : & fadqs qw s )

—_——

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL*

(Amendment of Section 80)
ot #tw s @ (g c F

mmlgﬁrm sfafrfeer wfe-  searw w<on ¢ fo fofams sfar «fgn,

“Pubilahod in Gazette of India Bxtraordinary Part II, section 2. dated 26-3-70,
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[ N wwrw @]
1908, ¥ arr suwa 17 are fadaw ®

¥ w3 A wgwfx & g

MR. DEPUTY-SPEAKER : The ques-
tion s :

“‘That leave be granted to Introduce
a Bill further to amend the Code of
Civil Procedure, 1908."

The motion was adopted.

ot Ww e @it 0 & fadaw I
QTR

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Articles 120, 210, 345
ete.)

SHRI MURASOLI MARAN (Madras
South) : Sir, I beg to move for leave to
{ntroduce a Bill further to amend the Cons-
titutlon of India.

MR, DEPUTY-SPEAKER 1 The ques-
tlon is :

“That leave be granted to introduce

a Bill lurther to amend the Constitu-
tlon of India.”

The motion was adopted.

SHRI MURASOLI MARAN :
introduce the Bill,

8ir, I

MITHILA DEVELOPMENT BOARD
L

ot firw W w1 (ged) @ & sww
wa § fir o fagre & ot o aie-
fivs fasrg & fac o NF & w7 WY
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Rt F N fags &1 3@ @ w0
saafa & sg )

MR. DEPUTY-SPEAKER : The ques-
tiop is :

“That leave be granted to introduce
a Bill to provide for the formation
of a Board for the purpose of rapid
agro- industrial development of North
Bihar.”

The motion was adopted.

& forx @ w1 ;& Fdgs o wear
g

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Articles 120, 210
and Pary XVII)

SHRI MURASOLI MARAN (Madras
South) : Sir, 1 beg to move for leave
to introduce a Bill further to amend the
Constitution of Indla.

MR. DEPUTY-SPEAKER
tion 1s :

The ques-

“That leave be granted to introduce
a Bill further to amend the Constitu-
tion of India.”

The motion was adopted.

SHRI MURASOLI MARAN :

Sir, 1
introdu®e ths BIIL,

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Article 217)

o 3w st it (guaarg) o &
yena w@r g s wg & wfaem &

*Published In Gazeite of Indla Extraordinary, Part II, section 2, dated 26.3.70.
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a1 FNET & A frdgw ¥ W FA
wt srgafy & ary

MR, DEPUTY-SPEAKER : The ques.
tlon s :

“That leave be granted to Introduce
a Bill further to amend the Coanstitu-
tlon of Indla."

The motion was adop ted.

ot & wwrw et : & fadags @
Lacid 4|

16.34 hrs.

CO NSTITUTION (AMENDMENT)
BILL

(Omission of article 314) by Shri
Madhu Limaye—Comd.

MR. DEPUTY-SPEAKER :  The

House will now take up further consideration

of the motion of Shri Madhu Limaye :

“That the Bill further to amend the
Constitution of India be taken into

consideration."

We have already started the discussion,
Shri Madhu Limaye has taken one minute,
He may coatloue his speech.

SHRI N. K. P. SALVE (B:tul) : I rise
on a point of order, My point of order is
that we cannot proceed ahead with this Bill,
This Bill takes us into an area entry into
which requires President’s recommendation
under Article 117 read with Article 110 of
the Constitution. I wish to make it absolu-
tetly clear that 1 consider the measure pro-
posed In the Bill as extremely salutary
and wery desirable, Weo should get rid
of the privileges of this un-Indian Indian
Civil Service which are sought to be
done away with by thls Bill. I have
absolutely nothing against the BlIL Since
1 considered the measure very salutary,
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I'too consider it very necessary for us to
make sure that we are not guilty of any
technical laps which might bring about
invalidation of the Act ltself,

This Bill secks deletlon of Article 314
of the Constitution,

Inter-alia, Sir, Article 314 of the
Constlwution provides as follows, I quote :

“Except as otherwise expressly provi-
ded by this Constlwtion, every
person who having been appolnted by
the Secretary of State or Secretary of
State In Council 1o a civil service of
the Crown In India continues on
and after the commencement of this
Constltution 1o serve under the
Government of India or of a State
shall be entitled 1o receive from the
Government of Indla and the Govern-
ment of the State, which he is from
time to time serving, the same con-
ditions of service as respects remune-
ration, leave and pension, etc. etc.”

This Article guarantees continuation of
the same service conditions to the I, C. S.
Officers notwithstanding the transfer of
power from the British to the Indian
hands. The crucial words under conside-
ration, I submil, are ‘the same rights as
respects remuneration, leave and penslon’-
These have to be considered, The term
‘remuneration” has been the subject matter
of interpretation by the Supreme Court in
the case of Accountant QGeoeral, Bihar
versus N, Bakshl reported in A. I R.
1962, Supreme Court 505, In that judgment,
the Supreme Court, whl.e deallog with the
term ‘remuncration® have stated that the
term ‘remuneration” is of the largest
amplitude and is of the widest connotation,
I wou'd, with your permission, read only the
relevant portion of the placitum, The
expression ‘remuncration’ in  Article 314
is not used in any limited sense as merely
salary, Il a person was in receipt of a
payment, or receipt of a percentage, or any
kind of payment annually, it wwld be
termed remuneration,
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The expression ‘remuneration’ has been
used In the Constltution In this wide
connotation, The right to passage benefits
was statutory and was under the Indlan
Independence Act In the nature of allowance
or In any event a privilege or facllity pald
in kind, It was expressly made part of the
remuneration earned by th: Members of the
Indian Civil Service, The conditions of
Service as to remuneration having been
guaranteed, the right to this benefit
remalned guaranteed to those Members of
the Indlan Civil Service who ware
entitled to It before the Constitution. This
guarantee which was contloued In force even
after the commencement of the Constitution
was for the first time, by the All-Indla
Service Rules, made in June 1957 by
retrospective amendment of the sald
statutory rules from July 1956 sought to be
cancelled, But the Central Government,
in exercise of the rule-making power was
lncompetent 1o destroy or cancel the
constitutional guarantee,

It follows therefore that rule 3 of the
All India Bzrvices (Overseas Pay, Passage
and Leave Salary) Rules 1957 is wlfra vires
baviog regard to the guarantee contained In
Art, 314 of the Constitation,

It follows clearly from this that term
remuneration in article 314 involves various
pecurlanry and financial rights of the
Indlan Civll Service Officers. It is not
merely confined to salary but the aggregate—
the totality--of the wvarlous (financlal
benellts, These finananclal benefits are to
be considered as remuneration, If this is
the correct view of the matter, then It
follows that Art. 314 guarantecing
remuneration to the 1. C. S, officers has
clearly gone Into the realm of financial
obligations which have been undertaken
by the Government,

Then, Sir, we may refer to Act, 117,
oo (FEEma)....LL

ot ny fomd (g7) : ¥ A ST @
a1 fs sz afgar avdm, s W
gqu | 1am only complimenting him,
(Interruption)
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MR.
please,

DEPUTY-SPEAKER :  Order

SHRI NAMBIAR (Tiruchirappalll) :
8ir, the point of order cannot be so ong,

SHRI N, K. P. SALVE : It has to be
enough to react this hon, Members,

MR. DEPUTY-SPEAKER : It Is not
merely a polot of order, But his sub-
mission Is that this House does not have
the legislative competence to discuss the
Bill,

SHRI N.K.P. SALVE : without the
recommendation of the President, If Shri
Madhu Limave bears with me I shall try to
convince him Article 117 reads to say. . The
Bill for amendment making provisions for
any of the matters specified in sub-clauses
(a) to (g) In clause (1) of Article 110 shall
not bz Introduced or moved except on the
recommendation of the President. The Bill
making such provisions shall not be intro-
duced In the Councll of State etc., etc.

Now, Sir what do clauses (a) to (g)
contemplated in Art, 110 7 For the purposes
of this Chapter,

““‘A Bill shall be deemed to bea
Money Bill if it contains only pro-
visions dealing with all or any of
the following matters’’ —I shall forget
(a) and go to (b)—

“‘the regulation of the borrowing of
money or the glving of any guarantes
by the Government of India or the
amendment of the law with respect to
any financial obligations underiaken
or to be undertaken by the Govern-
ment of Indla".

Clause (g) which is the residuary clause
says :

“any matter incidenilal to any of the
matters specified In sub-clauses (a)
to (™.

The position Is that 's that of Art, 117
in terms states that as long as a bill deals
with—not the impact, not the effect—but 1t
subject matters as such has any nexus withs



3571 Constitution

the financial obligations undertaken by
Government, reconmendation of  the
Presideat Is necessary,

SHRI S, KUNDU (Balasore) : What
about (d) ?

SHRIN,. K, P, SALVE: 1 am going
on clauses (b) and (g) primarily, This Is
Implicit in Shrl Madhu Limaye's brilliantly
drafted statement of objects and reasons
which says :

““In a socloty wedded to the demo-
cratic ldeals of equality and social
justice, special privileges and vested
rights, no matter whether of ex-rulers,
bureaucrats, capltalists or Ministers
have no place” —

The last two are out of place here —

“The guarantees given In art, 314
were as much the product of the
essential conservatism of the then
dominant leadership of the national
movement as of the political com-
pulslons characteristic of the transition
from the imperiali® domination to
complete independence™.

Therefore, article 314 carries certain financial
obligations Is implict Shrl Limaye's argu-
ment,

Two eminent commentators on the Con-
stitutlon, Basu and Seerval, support my
point, Basu in p, 177, 4th ed. says1

“A financial bill of the first class,
that Is to say, a Bill which contains
any of the matters specified io are,
110 but does not exclusively deal
with such matters has two features
In vommon with a Money Bill, that
it cannot be Introduced In the Conncll
of States and also capnot be intro-
duced except on the recommendation
of the President™.

Simllarly, Seerval, In p. 835 of his book
says :

“A my Bill providing for matters in
art. 110 (1) (a) to () canoot be intro-
duced except on the recommeada-

CHAITRA 5, 1892 (SAKA)

(Amds.) Bill 358

tion of tha President and cannot be
Introduced in the Council of States’",

In this view, 1t will be extromely dan-
gerous to proceed with this Bill now, 1
submit we may do so a little later after It
comes back from the President with his
recommendation, Assuming all these are
very detalled technicalitles, It would be
better for us to err on the safe side by
taking the President’s recommendations and
then debate It. as this Is an Important Bill
which we want to support,

oft fag war wr (wqadt) : Ay AWz
wiE AT g | ¥ 6% 6 ag rf
sfen g, am @R g F |

MR. DEPUTY-SPEAKER 1 No point
of order when |1 am dealing with one. Be-
fore I ask Shri Limaye to reply, I want to
allow Shri Bhandare and a few other hon,
members who want to speak.

ot oy fomg :  wwé At # awf
w1gd & o) g9 ®) Aty wywr F

SHRI R. D. BHANDARE (Bombay
Central) : Let others speak first.

ot ferw wor a1 : Fureqw f, AT
grax ot ¥ ag wgr fes N af fag @
FIEAfUge Gaerie € qrt § 99
# agefy & gqmfa & osw Ot &)
grgdz AraT &1 faw @i fafqed & qm-
g wrar & 1 TisdE yvad fam & w79 Oy
qeeet @t & s @iw fafed sav g
fros agefa w) foadt & e @ o
%1 fadas § W @ e ww o agafa
gt wifgy, wrg Ao agnfa $ ar aff
& ot & gg wigm § 5 qg "o
g ugtfa s feard f& ¥ o
ot ara § Faa® OF &7 ava o o 8,
wigAfaas Az & aw a1 wrd
1T a1 w7 Feawsdaa § 1 @t & o
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[+ faa w= &)
wigar g e wr wsgefa ¥ Foswedam
ay?

A1 s fadtaw o7 Sg ¥ A ¥ IW
qz uegafs & eflpfa adff &1 geu Cw
wigAfoaw fas ar, Aratsh @ fao
o ¥, g wregafa w) fear | gty
# @gfa 7@t ar€ ) gR saw s b
uegafa Y eftgla 7t arf

ot ag A ArAdlg A FTAT .
g & art ¥ o fadags av......

MR. DEPUTY-SPEAKER 1
lNitle out of the question that
considering.

oft fora o wr : wegafa A anfse
géa g wy agafy afl faedht, =g
fafc arge # sgafs aff fasr fox
madrg fggragear @gd & | ag @
et 7€ ax mF waafs fad o qx
AAANT F1 FATH ¥ I fadgw dw
frar | sg=g 117 (1) & s A
gy & wgr §, 7y T arat g Afew
HABT ¥ g wdsw g) oar & e ww
fadaw § Tgufy & a3 I T 8k
wg & @ 9T a1 «) fernaRer faet
wifge | & smAar wigan g fe samew &
W W qegefa & wwA ¥ gr W@ ?
afy o §, &Y vegafa &1 war wamw wr?
ST ST Y o & et g Yo ?

SHRI NAMBIAR :  After all, the
objection of Mr. Salve s that this fs a

money Bill and this should get the approval
of the President.  ([nterruption) At
least is Is considered like that, It has got
the implication that whatever was guaranteed
by the Constltution is sought to be taken
away, Therefore, it should have the
President’s approval; that Is what our
friends say. But here, the purposs of Mr,

It is a
we are
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Madhu Limaye’s Bill Is this: It is not only
a question of money. It Is a question of
the concept : the privileges, the rights,
which they enjoy, All these items are to be
taken away, 1f you want to pay them a
litle more, pay them. The question of
money does not arlse. ([aterruption)
Hear me, please, Mr. Salve, [ have heard
your argument, Mr. Salve says that he ls
not agalost the Bill ([nrerruption). 1 am
not golng Into the merlts, but what say s
this. 1If the Bill Is to be taken back and
sent to the President and then sent back
here, It will not come here at all. That s
the difficulty,

MR, DEPUTY-SPEAKER : The limited
question Is whether the House has the
leglslative competence,

SHRI NAMBIAR ;

It has ; It has the
right,

SHRI S. KUNDU : Mr. Deputy-
Speaker, Sir, whatever may be the emotion
and enthuslasm to rush through this Blll, I
must say that the polnt rafsed by Mr, Salve
should be given due consideration. But I
have a fear; It is llke this, Artlcle 314
says

**..:10 recelve from the Government of
Indla and the Government of the
State, which he Is from time to time
serving, the same conditions of service
as respects remunecration...' etc,

When we put this In contrast to article 110
(1) (b), what do we find ? Article 110 (1)
(b) says :

*...or the amendment of the law with
respect to any financial obligations..."
ete.

The true question ls, what does this Bill
seck to do? The Bill secks to delete the
special powers, privileges, etc. which ICS
people had enjoyed and are now enjoylng.
The Bill wants to take away the obligaiion
which was there on the Government of
Indla, Sioce It does not become an obli-
gation, It does not come within article 110
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(1) (b) and thecefore, the Bill Is proper. It
should be discussed.

SHRI R. D. BHANDARE (Bombay
Central) : To understand the character of
the Bill, we have to take into consideration
the judgmeat of the Suprems Court, to which
Mr. Salve has already referred. It has not
been considsred by these who would like this
Blll to be moved. The Bill deals with the
question of remuneration and other matters.

We have to look Into the subject-matter
of article 314, As soon as we read the
judgement of the Supreme Court as cited in
Vol, 49, 1962 AIR page 505, we have to
take into consideratlion whather it is a Bill
which deals with “‘financial matters*’,
I' am underlining the words “*financial
matters’’ and not Money Bill. Money Bill
as such has been dealt with under article
110, But we have to take Into consi-
deratlon articles 110, 111, 112 and
117, 1 am relying on article 110, specially
sub-clauses (d), (e) and (g). If we are to
draw any amount from the Consolidated
Fund, it is but natural that there ought to
be a financlal memorandum, Also, It Is
only with the previous consent of the
President that such a measure could be
moved. That Is the constitutional position.

We are not opposirg the merlts of the
Blil as such. All that we are urging Is that
the author of the Bill has to obtain the
recommendation of the President. We have
to walt till then. We are not going to lose
anything by walting for that recommendation,

So far as the privileges are eoncerned,
let me make the point very clear, we are
one with him in opposing them, But that
is not the point at fssue, Here it Isa
question of constitutional propriety In
dealing with such a case., Afterall, itids a
matter of fifteen to twenty days. We can
walt till then. Therefore, Sir, 1 would urge
on you to uphold the point of order,

SHRI RANDHIR SINGH ROHTAK :
The point made by Shrl SBalve is not only
valld but something mandatory and impera-
tive, A monéy Bill cannot be Introduced
without the previrus recommendailon of
the President. So far as the ICS officers
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are concerned, some constliutional guaran-
tees have been glven to them under article
314. There is no doubt about It that they
are flnancial obligations entered into by the
Government of Indla with the ICS officers,
If you try to modify them It will certatnly
affect the Consolidated Fund of India and
thereby aitract the provisions relating to
money Bill, Therefore, unless the condi-
tions mentioned In the Constitution are
satisfied, we will be by-passing the Constl-
tution. So, this lacuna has to be rectified
before we proceed with the consid:ration of
the BIIL,

SHRI BEDABRATA BARUA
{l(ullnbor) : 8ir, on a point of order,

MR. DEPUTY-SPEAKER : There Is
already a point of order, Let me dispose of
that first.

SHRI BEDABRATA BARUA 1 How
can yuu prevent members from raising point
of orders ?

MR, DEPUTY-.SPEAKER : There is
already one point of order, Let me di-pose
of that

17.00 hrs.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : Sir, the
point Is very clear and very simple, The
Bill secks to amend article 314 of the Cons-
titution, The only question Is whether
this articles is attacted by article 117 (1) of
the Constitution of lodia or not,

Ifarticle 117 (1) Is read along with
article 110 (1) (b) the matter becomes very
clear. 1 am reading ariucle 110 (1).—

“*For the purposcs of this Chapter, a
Bill shall be deemed to be a Money
Bill If it contains only provisions
dealing with all or any of the follow-
ing matiers, namely.-

X X X X

(b) the regulation of the berrowing
of mooney or the glving of any
guarantee by the Government of
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Indla, or the amendment of the
law with respect to any financial
obligations undertaken or to be
undertaken by the Government
of Indla."”

This sub-clause (b) of clause (1) of article
110 is very important for the consideration
of this Important question.

Now, article 314 reads.—

“Except as otherwise expressly pro-
vided by this Constitution, every
person who having been appoinied by
the Secretary of Staie or Secretary of
State in Council to a civil servize of
the Crowa in India continues on and
after the commencement of this
Constitution to serve under the
Government of India or of a Stiate
shall be entitled to receive from the
Government of India and the Govern-
ment of the State, which he is from
time 10 time serving, the same condi-
tlons of service as respects remuncra-
tion, leave and pension, and the same

rights as respects disciplinary mauters'”.

In this article certain financial obllga-
tions are definitely involved and in order to
give a correct interpretation to the words
used In article 117 read with article 110 (1)
(b) of the Constitution it may not be very
difficult to come to the conclusion that
financial obligations are Involved. Oace it
is determined that financial obligations are
involved, definlicly it is attracted by article
117 (1) of the Constitution and the Bill
could not be introduced without the recom-
mendation of the President,

ot 7y fond (77) : @s @RE A
W G AT F WA @I | W 0
M & g 1 A adle s o

T ® aa 8 Qgaar

s yogd v ® 3y &g wgar

fr afama % fa@ w10 9T 7g AT 8T

T} & 8% uiq ey | suer ofona
FY &fad | uF Y ag & :(—110(1)
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“For the purposes of this Chapter, a
Bill shall be deemed to be a Money
Bill If it contains only provisions
deallog with all or any of the follow-
ing matters.”

gmigfize & wre arq sfegy e afaw
anfe qarsl A5 § 1 afon o fire 5
“grael” ardt fad i ded  wgd § v
AU WAEAGX Fgy §, AN waf
78 ¢, ot fedrarfawr A wwt § ) 9w
¥ uF qarfizy ft § a%ar &1 fad At
tem ¥ faw faw & aa7 sfre wen quAy
Fh et ag g, sEN w=i aff g
arfo Hlo uao AW & Mt Fadrarfawrdr
#1 58 § 79i § o vaF oF fgear qaq
W airfz ot @ awar

A7 g A fET

*“...or the amendment of the law with
respect to any financlal obligations
underiaken or to be undertaken by
the Government of India,”
A A FTRAGAIQI § ag @1
g § ag wiedlzgma &1 Awon faw ¢
ag 1@ A F N o7 77 | A F o
AN ameT g g ager aft g,
wga Al 2, ag wfawa §, afex & fow
Fgraazs A W g gim wE ¥
nEamy 39 & wIaw 7g =0 §, fafka
& Afar s wfess 13 1 ag g
w1¢ w1 fefoma § 1| & g@wt Wg A
gy § a1 W wer g g AfeT
ghw w2 1 ag fefama  fs & A afc
afaa 3 a1 W@r § ag FT G 8, 07
gfasr & ofer forg & arr & s o
g e, agaa g & aw gim
®iZ & foia & agErc o1 A oA o
oz faardt o% ¢ xafeq ot T @
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# wgf sy %4y fF & gfger ey o
@ f—

Nggmedw: @ garafi g ?

Ay fas@: @ wew fowr
few'a sy A aawy

what I am seeking to demand s not a
law but the Constitution, I am seeking to
amend it through a Bill which after the
assent of the President will become a law
accordiog to the Supreme Court judgment,

%1 &1 qaeq 9 § % gfag a1 qf-
afaa &34 &1 A AT §, 7F g ¥ ARQ
At uszafs £ wgafs fasy & a=
gia 712 & Mewarg fage & sgare
ag o § | afea & N az=F an w@r g—

#...or the amendment of the law

with respect to any financial obliga-
tions..."

fazoy a1 fog g Tw
A F AR 9T frgw ¥ ag wAAQ
aromr dfagm & s 110 () &
HTATT |

T 117 (3) 9T wmgd :

“A BlIl which, If enacted and brought
inio operation, would invelve expen-
diture from the Consolidated Fund
of India shall not be passed by either
House of Parliament unless the Pre.
sident has recommended to that

House the consideration of the Bill."

T aWET qrg @7 & iz AR 314 anr
S gz ;oA @ aoere § T4 wwt
STAT T | FORIT & G867 A7 N7 |
oo giitw ®1E & frga & wqw foa
g S FamT T H wg W@ g1 gaw
%\Z & favig ¥ wur gur @1, JA¥ ge-
Afa v 4 ? saft gweyfd az @
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s s @ . afaefaEl
# e frawl sqare ag gfawr sar
2 ¥ faoragm & amr &% | IEwr
et wwt faaar v, 7 da@ a7 awad
%1 I%) fafagi Fal 37 & a==i v M,
et «rg o ar gw avx g 1 gorr WA ?
faziz & uw19dz a9 ¥ W@y 6 ITwY
Y ag fed 1 AfeT 1957 & e &
frast # ofwada fear fs wirss & ag
gfaar agl fadf 1 ged sed s
arofa &1 | fagre ORI § *gr, w9,
FIqw) & & ) LA &g A8 qeA o oA
T wifge, =91 Y 7 31 T1fgg 1 g@ax
ag et gAtw §12 § qar ) gty SR
Asgrfearulldomar § aw ar ag
fran ®qa 7@ &, aginfas §, swa-
argzE a4 Feasig w3 fzar ) g8
foq falas amar § | @ae o anga
=9f & gfaA A @S & waifag @
a[rg HT R WA F | ey 47 g
¢ fe dfama sy fAdas qg @4 &
T gTRIT & A "I 4gT qror gl
g, afes aga s awr g 1w el
fas & el 7 & 0 swEeqr @, A
faw Y0 7 & Teq B fHatas An9-
Tw AT 9%AT § | IV AFET, A9
rad Y § fe gw w€ a1e wfaal & e
g fs 37 & fawl ¥ fevine AN Tew, ar
fer dfaadur w1 MWITew, af {1
oot g8 faw 1 @y ¥ qvog # ew
afiy ax ogwr s 96 q@ § ewf agd
=) xg 78Y §, afew wai w2 ot o7
¢, v fo feviwe §a1Ceq kT siqws
agl ¢ wiT gafaq usgafa o sagufa &
w1 T § T IzAT der fw
fregd SF @ fam & gmr
Wit agr ;i A@ A @ §, @
fou agsdz 117 (1) ar 117 (3)



367 Constitution

(&t wy fofaa]
& iy @ qv emefa gl serf o
vl g |

gita $1Z 3 AewAg a1 I8 F
FwraTedrE & wraal # ag faoia fRar fes
wfawr & dret fged & N afewx fad
T §, ¥ mifarie & @ro &A@l el
a7 &% § gitw w2 3 37 afumd €@
war qfax A § 1 Tw fAg AT g
s 34 W Aar fal # WA ¥ fou
1€ w177 and, @ wfaem § gwar
A3 AR qUT HG AT FEIT
T3 qiw A ) awar | dfaem F drat 7w
& A @ ghadr afasw Ry o3
g ¥y ofgw § f& 93 ¥ zwTA
aer wf ®foa dmes fadgs
aqifearfas sut faar ;am | Ffew
4 a7-gg 314 9z ¥ @ AR R, «
fou dfsam =1 @aifas s &1 Fw
gitr w13 7 w24 )

oa & & wgrrargar g e ww fad-
a5 ¥ feu wezafa 1 fawmfra &1 71§
srasgsar 7¢ & 1 @ fadgs & gro &
w1ga § 91§ afcada agf 3 ar w@r §,
ghwm # afeada w37 an wgr g, gaifs
g aYé & favia & v ag o @,
o wezafa w sgafa faed & ax
FAT AT ATAAT |

SHR1 N. K, P, SALVE : Before you
glve your ruling, Sir, I beg your Indulgence
for a minute,

MR. DEPUTY-SPEAKER : You have
spoken enough,

SHRI N, K. P. SALVE 1 This Is a very
important matier, Please glve me half a
minute, The basic point has not been
replied to by Mr, Madhu Limaye. Accord-
Ing to Art. 117 (1) a Bill or amendment
making provision for any of the matters
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specified in sub-clauses (a) to () of clause
(1) of Art. 110 shall not be Introduced...
etc. Therefore, whether the pecuniary lla-
billty Is lessened or Increased or extingulsh-
ed is not the consideration. The only con-
sideration Is whether the subject matter |s
such which happens to be specified in sub-
clauses (a) to (f) of article 110, Secondly.
to say that Constitution Is not the law Is
to misread Golakhnath's case completely.
Constitution has been described as the law
of laws,

MR. DEPUTY-SPEAKER : The ques-
tion Is about the legislative competence of
this House,

SHRI N.K. P, SALVE 1 No, No. 1
have not raised any question of Parliaments’
Legliimate competence,

MR. DEPUTY-SPEAKER : And that .
it is necessary that the President should
glve his recommendation,

Now there are two aspects to this gques-
tion. One Is the question of Introduction
which has already been done last time and
no objection was ralsed,. The Bill was
Introduced and we have enlered the consl-
deration stage, Mr, Madhu Limaye has
already taken one minute and he Is to
continue his speech,

Now, 1 think, the crux of the whole
question lles In Article 117 (3). This Artl-
cle reads as follows :

“‘A Bill which, iIf enacted and brought
into operation, would involved expen-
diture from the Consolidated Fund
of India shull not be passed by elther
House of Parliament unless the Pre-
sident has recommended to that
House the consideratlon of the Bfll,*

Article 110 (b) make speclal provision
and the wordings are, “‘financial obligations
undertaken or to be undertaken by the
Government of India.”

My own feeling Is this. When those

obligations attract expeoditure from the
Consolidated Fund of India, then only
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the President’s recommendation will be
necessary. In any case, the question is
still open whether this House can pass the
bill or not, And [ think, all this will bs
considered at the stage of passing ; and it
is for the Members to establish now that
this Bill would Involve expenditure from
the Consolidated Fund of India.

If, In the course of the dcbate, it is
established that it will involve expenditure
from the Consolidated Fund of Indla, then the
question whether we arc component to pass
it or not without the recommendation of
the President will bz consldered at that

stage.

Shri Madhu Limaye has already started ;
he may please continue his speech,

st 7y fowd : seaw Aglam, ag
fadgs M gzT F A § fagrud am
%7 @t g 9z o fafga ant ¥ fass
Y oF awfwgra gw @i 7 FFAT I
w1 g fgear &1 sifgs quad &K
qEnfaF a1 1 y&@ g I F 9T T
talrgm o srRfag ¢ fd 7 &k
gesafea g arfs faas ffga g § ar
fadg gfaar gifas s 2 o 37 &
ITNTF@ AF AT AT E IT F A
gfaarg @eq g 1| v & faamifasrd
w1 §HICT K §1 A JHT g7 9T @M
aar g N SE & A0 A T A ag
W 314 4ITr FY GATA FA o fqAgw §F
a0 g ag o qHY B OF AT | Heqw
ag1zq, ag fa33% 16 3eqc 1967 #v #
A %@ foar a1 | GIFR ST AgT UGA @
a¢ fawre w3 & fotg s wifge @i
afer fag & Y H 9 awgEq
g% & ag fa #r FreT WIMAT oY R
3T 9T A GIHT A A9 TR K qUO TG

frar st it WY fas w4 @ e
? 1 frg ag TRTQ q9T 1 AHAT g,
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Tt aeg war ezt & froft e w5
AT W F AT AHQTC BT GHIRY
W T F1T 0 &V AGAM | T TG AENY
fe faslt &7x & oY sevfaat § st = o
dafan gaar @, ®s afer oifeat §,
qurEl a%@ # o6t @y § faa ¥ fade
gfaqid, etz S wd Frodt @ w
oY srer g1y § At stre g fafgr wnadl
F1 @ew v wgd § Y Frot dx &
Frifagi ¥ e M@ aoat § 97 &
FIC At UOw g FTAT g8aT

Aadt ara-forw avg ¥ wreEl, e
aEi s i . @R aa g, § g
A1 Jmadr A wgAT g, UF AGT A=
Afa® Jarsl ®t a7 30 G @ § AR
Zw i ot g5 ;g7 Ay N gea &
&, &7 sgdt glaarsl £ i wfral £
gfaarai &1 ft agr 99 o @ § | Sfwa
I FT AIGICA FATT F FIT 4T A@C gV
@l ¢, @ 1 0 g fame war wifgg
AN 7 o afaE &1 ag Nt 0w bn
gm f& st owafas Ao §, N € @
fagras & ag Y agAt glaqrat & oy ¥
gafaarz T atx o7 fang gfagal w
@ FIA F1, 9 FT A9 KT | Shwq
gais fas swifas -am & N afew
RO F1 A &, g9 g9 yWEgA &
aryfagreor &1 Y g § ) Ay Ay F
o= @ g ark; 4. o9, Hfaerd ® 0w
TNEH IS W@ | UF GWERT
gataF, 7ae vefafres fea & o o oy
8. 39 %1 ag wdts & 1 ik, Q. qW. ¥Aw
I T AYT HIATE |

IqIeq4 WEIET, AT HF A1 ¥ gleqw
fafa= afgg w1 faqio fear, S99 aqg

T & s aga difwg ¥ afes

qraat ®, WO { UST 7 gEATAT AGY
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[ =g fema]

gtar g7 | ¢t aXg ¥ 9T ERIW  weww
& foay F17 AU FTIF Y, 39 a@ &
w17 39 el qsg A *<ar o1 | FA A
Famd ¥ N w1ge o uFe afawrd
A ¥, IT W7 O T FIH A W@AT 9T
fe 3 forelf # s qgqa 5@ 7, FgF
AT ARA-4T F1 AW @A A, HIAIQT
qUTHA & Y 17 4, =4 &7 F qfwwrdr
feqr w@ 7, s A afqxieT & 33 7,
@AM Fudt S A, IT AMY, 7
gfeamma & fafwsa fawri & sm &t
gfag &1 &0 0 71 Afsa, Imeas
wEEY, WTF Y F FUET IgT qF
a7 &, SRIF-FEAN &7 F14 ST F@T
2, 91 & &7 ¥ Y vsz-anAr § ) frwd
a% 3 feal adf 91, ag @1z # 7,
1935 & sraqry /471 | 14 17 93 2
% §1 WHNAFW FHI A T X AT
g% 2@ § 5 U7 F H17 § oftadq anx
o, ¥feT g7 SR E fE T
ank.a.oa. sfesrd §, o s169Y & oY
T F1 FIAF JAT AET § | AAE) F
qga avdiaa 1084 k. &Y. qm. wfe-
i 4| gew F qza ¥ ai 451 @,
o F ST ¥ § g oar Ad §,
grdle & gg AN Ay g6 ¥ gy
aAETT g w3 1 Afw gw A g
fis 111 wif. &Y. oq. sfgwd guwc &
I §, Mok AT ¥ § g TAFQ

Wwad, Qv g & oag qud
wAE .., |

THE MINISTER OF HOME AF-

FAIRS (SHRI Y.B. CHAVAN) : Less than
100,

SHRI S, KUNDU : With all the pub-

lic sectors it Is more than 150, About 40
people are In the public sectors,
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ot ug foma : qosw wEEE, @
ariw qefafaeged &1« #3 gar
qr 1 19 ¥ 24 g & @i ) g8 § fqar
T a1, 37 &1 gy @id) §f wei &
HTEIT 9T, I ¥ AT QARFT X gT-
gare giar ar ol gad e & afuy o
¥ ¥ o S &) giz fgar war 9 @Y
ey qQE F ¥ Wy Yar faa ¥
T @t gl afi @ 4 0 @
a2 & ux fafaez zrza, fade gw1e &
afasrdt i & a9 ¥ ® 7 § ggf
a3

W #os g@d fadmar ag 91 fs
977 ¥ qg agT A foay o gEdr @@
arz ¥ T § 937 7Y dar a1 9 aw
¥ oF difng 92 37 FI, WIE-IT TAFT
€T &T JI70 FI7 I5qT W | g4 4Ot &1
g g AT Ziar 9 fF warEa # aes
frad 98 92 &, ¥ 97 % 7@ N fa=A
=ifgd, 7afq 3 3g 9z & fadam A8 9 |
afew s J@s 7 a1 73 31 §—

Techniczl innocence was considered a strong
point of the I.C.S,

gt fadrg w faaer 2 &, ¥ <y
FT— Technical polnt was th: strongest
point of the I.C.8.

1 ag zar a1 5 gw fadew
agl &, afew saw &, g s v wTw
& wig. @Y. o, s4r A & gFar g,
w7 ot a7 @Farar W g § A9
arrd § o arg. @) og. N qfezw AN
& war 9, Y@ AT A & wwE@ #Qar
g, amAfi g g 1 foe H fir & @
&7 &q7 gray &, 20-24 g1 ' IW OH
S I IS QT & q@ ¥T O 4T
qigey Tgan a1, Afew Ay, €. qw. a#fa-
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w1 JegFTfe aAmy Oy §, veAme &
oz o Ay g1 %1 fad wfewe § W
we-Aife @1 ¥ Afas o= WF wA
& @1 Tagy s SLER ot A L]
w1 91§ v gy g e, gt e A
wraa g frad &5 ar Reds
TadT §1 wuw wTAr §—3@ @ feq
wré. @), og, ST T wPORAT %
fordr o wrg. @Y uE. @A A AE-
afas o7 ¥ 9@ ag-q¢ wTE@AT W
famior gar, safr N a@dr gk, 1 &
gaErg & s N gf S §o
triy =1z |1zE AW A I @A F g
FIqT Ngr | FAAT 77 2 A fF dEAE
T frge @af & arq @ waEs A
asl F awiw F A AR g T g
1y q—& a7 w2 o Ag g AR
ot gyw &, g g0 N F—Ffe
qoit & are it R F(T F I I
wi@n & wmas ¥ | 2 gfen w9l
g # smr-fagla & aX & s,
afermor T dewidl A Fw@ g AfE
3% 1T ¥ aré, @, oq. S|l wr wrg
Wi Ag) qeeg IEH oY TIHT ang  "{IAr
g 1. (qAEH).....

% smAn gg A gATE AreTang
¢ ik g & weax o fa sEewr §
g6 w1 sfafass gg v HE 1 A
o arfo & gHo afawi(l § ¥ wWTH &
wTea, &Y AT STET § | WIE. T OF &1
qraT g & arar g 1 Ay areft oY W §
v ar fogd o & § forre) g wfgd, s
wfge a1 gfewa wfgg | @ ga g &
wife saear w1 9 goow §, @ I A
¥ YavTa § ag ¥ vl § ar aar R
& wraar g fs o sl # wmer o @
e & | i oftepa wrar § A3 £ W
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¥ aga a1t wrwwE ARARAT ¥ o §)
{f% siialt gaTt swagre 1 A § pafog
4 waaft N ofopr wrar & aed £
W spwgre ¥ faeem sl aret #
gFrg WA & wwfen ¥ ®wr auar s
wor ¥ § | Sfea ogi-wgt fadre w7 A
qET §, NR AF THTW HEAT W A
g, wagr-aifes fod s @aew g,
H|qIT HI FRWAT & g9 g a7
famm X awAls ®1 gEew @, &
gwRar g agt X @Y @i Iuadfiar
7@ & 1 T o) ®) sfoww & wgr owar
o 5 53 adl =W, a8 7% 87 ¥ a0
FI § AT TS AT W, OF q§ AW W
yares §, TG ¥ @ 59 awg wEAr
qgar g :—

Tegr i

“The Government of India s a
mighty and miraculous machine for
doing nothing. Wothing has been
done hitherio wunder six months,
‘When 1 suggested six weeks, the atti«
tude Is one of palned surprise; if six
days, it Is one of pathetic protest,
lll’ sl.:..houn one of stupefied reslgnu-
tlon.

3T o =fes mdt sg &

“It Is worked by loyal and hard-
worked men."

UECEIE i

“l have not one word agaiost their
devotion to duty and thelr Industry,
but they are so absorbed with the
dally grind that thelr cyes are never
fted from the ground, No ray of
{magination strikes upon their minds,
po spark of lolumdve spriogs from
their breast. If left to themseives, they
will lostloctively oppose and throtile
every reform.”



375 Constitution

[+t vy fem?]

ooam AP, AATH TG ! Ay
fergeata & mgawm woiT @gw N Sfe
21 1z feeh wmondy ar wegfree o
Ifw Al ¢ afes sda &1 & faswy
e & ard F, gag A8 W 1 ITH
e gaR gavE 4, usgmfrdl & wa¥
#T §ud IA® 1T AT @ HfHT ITH
siftwgs & a1t §, 37 ¥ Qmar &%
gz & @ ¥ fedt 1 adg adf ar)
¥ tay qodY Rare) & T A wg @WE
rufen wf Y ag 7 and fe fad o v
oo #Y wrEar ¥ 5 fa e gw A
Tad X A §9 F7 W@ & | Mgl fre-
T ) WA Toar 7@ o ad
weaar § faerd &1, geal 1 A fagidi
#t 3 s srAar & wfa sear 7@ g av
¥ |IT w17 AZ E1Y | KO qUEE F ¥
AR g A A A F THA § &7 AT I
¥ ot g § IT 9T FT AT FEIT AL
3 fadasl &) oewa & s oA &
arq Nfaa gra=w &1, I FAar # quEqr-
&Y % quRd g )T g7ar § a6 F
a1t ¥ foraw) airear 21 1 3 Sl A g
HTATIEAT & | TEF HFIAT A IWI A,
g% a1z § f 1948 &,

MR. DEPUTY-SPEAKER : We have
allotted one hour and there are a large
pumber of Members who want to speak, 1
would like to regulaie It so that we do not
take too much time,

ftwy fomdt : X qiw g fame &
amrar wear g1 1948-49 oy ww § o
afas g & aa gat agt gE gk
WX #11 gwwt oY e ax adafas ax
% gair g3, wifes sagd #§ e
& [T A gH J IW GWT UF gATA
feat a1 fw 0% snfas st sgrafos A,
errifas fafss afag arg S g g
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# fom w waifrs sfagw @), st e
L, Y A1 A% §1 F17 F a9
g, fv =) g ¥ aawrd § o Sl
%Y wal fsar ong 1 g7 ¢ &l whae
fear w7 #x 37 & afe faad awd
N%eq § 99 %1 wfeqy @0 & www@m A4 |
dfeT it a% aER ¥ @ gwE ®
gl war | st adafas d7 A AR
FOETA SFeq] # A S0 wrFAT FQ@
§ 98 w1 s af) § fs gumiT 7 &
farmat wawe dEfafaeger & I,
QITUT TAEF & FT Gig & |

a3 mafas axar #1 M 92y &,
Y gaw ¥ 7€) aar o and, u, o, ¥
HY aga &=y @in §, Ay gy vl H §,
fea QA7 71 F oF @ 2w ¥ wamaw
¥ oAt qEwAag § 1 aR wm F gea
#1 gar & fa sraear 8 qw AT
wE A oY A5 7 5w 7A@ § Al WD
#1 famtor ghar wor v @1 8, W 7w
usHifas dar ot T & fodr et &
w6 &7 g & fF qud amiy ¥ W=
;i &Y. ug. AT §) Feqr g2y w9y A
FE AT N A7 s, @ gy AN
wgd @ f5 72 fawor w1 afay s, 4.
oF. I AT G I @ Fr maww ag ¥ fw
AT fawiT & a1 # qIe AF 37 g
aaet & 1 Y s, &Y, ww. afwr @
ag ¥eed ® farawm a7 747 FH HfEww,
Eq 198 ME) &z fgras a7 qdy g4
awg & ggt ft «2ezq fawe ax mar)
ARG Segr WIgw ®' qg> ¥ & ag
fasam o1 § | ¥fww aga @it =0 §,
T & ¥ gav § fr w€ woh qmr AgA ¥
fie gart fawmT A gmT # 1§ W
afY § wdi fs gart fold oF amge s,
u. oq. gfawrd & smar fear §, &k,
. va. ®1 aff @amar @ awAfas
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ar it u £ & g% g § qg o
9, A9, @ et fAqrd § 99 ¥
& W o e g §

% g7 &l ) A fadrg gfaarg §,
g awere ¥ & A5 wrAr wgan, w0y s
qga dY a1 wEA g w5z &, qx k.
. vy, wfesr wfewts e & a@
& Y famrag &Y arar s =4 qur &
# & o w1, ¥ |l giaard 37 w1 6
#fea smonz fergeam ¥ ¢9 ag &1 gfa-
arst &1 2% &1 1§ wasT @ 91, 6T
Tga A AT T &Y T Iaveqe AT,
arrEr & A HfET arard wE A
gurdt @it wedty wrwatfas wifa @ ag
wifa 7 @ =, Fweg @ At AR
Tt ag gar fm g wfaere #, warea
H, TwAlfa & o< qrdafas Naa & ag
aga ard Aarfeat g adt | wadg g€
T AAANT 92 qrgw ¥ Al & 419
waatar fear, it oF w0 @ I3m@T )
q1T 37 F foir #¥ ;rwr 78 v At @z
# Teq feqt g4 & a1 91 w9 ¥ w9 ag
&A1 Mgy qr, ¥feT 308 @ %1 afeq
0T arFa a1 &t | mE @ ow ®
1L ¥ Y gz 39 fTAl § g |0 @
¥ fis qnz o= & g7 ag @€, ®). UH.
s 9% WA &Y g TUIET $F 9 |
wWied e gu &1t aww dh)
ofeq &7 § v A dfama o7 @ &
9g® fagwl ot Janst o wat § afadw
w7Ar wifgd 4t gw gram A A §
adlar #4r 11 | g8 q4 Ay fasrgn ad
W@ &, werfagi § w9 swEgi Y &,
3@ W Eiaww Tz SIS A
fe fear amf. @ @ afgsd T=0-
frge @7 & T seafaal & A o
graf&agm § v as ey
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WA & st R § Siw ¥ @
el fast § 1wt avg ¥ gAR W
Fggamgontanf. . @ ¥ ¥a-
frga g & T a¥ fafowdedas a3
W E G Aave e T gd &
FarTefoat % of ¥ gFew 91 HIT
g AT 9 b arg 91§ 7 wrE Feqrad
At dT-wg smagre fear §, faemadh
weqfaal & arg ot W1 agt & el
¥ grg s

TR oF wfaFc g fw & oo
37 & faore #i€ s13AY wriar gfoes
& ondr & 1 ge wid @ ow. afaerfat
%! Y97 FIX 9 TAET afikg AT
w7 g5 §, afea €. @) ow. afgwfeat
* 919 qar Agf §) %A1 | ST F  qANY
# gira w1 #1 foia § fs :

“‘We, therefore, allow the appeal and
declare rule 7 of the Discipline Rules
in so far as it applies to membzrs of
the Indlan Admioistrative Service
who are members thereof by virtue
of Rule 8(a) and (6} of the Recruite
ment Rules to be bad to the extent
to which It permits an authority
other than the Government of India
to suspend as an Interin measure (and
not as a punishment) such members of
the services. In consequence, we set
aside the order of the Governor dated
July 18, 1959, (1964 ASC 798)

gt gta #E I ¥ fawarfasmd
) wen @ YA Tt fraa w1 @ fod

e war T @1 ¢ fe ag S 314 &
ey &) adt oo g 5 €l &) qa.
¥ W7 o BT qET AT W§ A [

td

ta fod &0 mdan § a4 ot ot
¥wfe vem fssg g @ fw w
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[+ 7y fermr)

AT F | HAT AY AHTS TF 1 7qF $@A
¥t feaf & i Eav [ wgwr s ¥
wrAY w1qA & a1 # fear aar @r, W
feffemAams i daa W@
aorz @7 ¥ #fadz ¥ Frgjs o%T xw T g
¥ fatas ) o & ;¥ ¥ FwA AN
AT FT | WA OF ALK, TF AR)-
w1 a1t fafga wandf & faeis g& mr
=fgd, aat gw N gmwar ) Sgmy
FIY § 97 &1 $1E wAWT E @ WA |

st e g (faler) :
g aga Agaqy faw B, w fod @y =t
FgraT =1fgd

SHRI A. S, SAIGAL (Bilal]:ll.lr} : Time
should be extended.

MR, DEPUTY-SPEAKER : 7 hon.
member would llke to speak on this and
out of the 1 hour, Mr. Limaye has taken
20 minutes. 1 will be guided by the House.
For the moment, let us silck to the i1ime-
1imit of 5 minutes for each speaker.

SHRI Y B, CHAVAN . This Is an
tmportant Bill and I would like it 10 be
discussed In much more detail. Let us not
have any time-limit for the discussion of
this BlIl.

MR. DEPUTY-SPEAKER :
House agree with that proposal ?

HON. MEMBERS : Yes,

=Y Wy W (sI7A0T): swmfa wg)-
Tg, T8 & a2 ) fadgs @ ag w9 dfa-
qra % wrefwey fafesa a1 =
for R amg ag & fwama vw &
faedas o awy IPER, W A gF N
qacx adi 8, 8fer ansr fadas o
¥ fur ot &%« *7 gfawr ang aww
L&

SHRI Y. B. CHAVAN 1 It can be post-
pond to the next sitting,

Does the
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SHRI NAMBIAR : If the House agrees,
Mr, Bhogendra Jha's Bill may ot be inclu-
ded In the ballot next time. Otherwsle, if
it Is included In the ballot, he may not get
a chance,

SHRI BEDABRATA BARUA (Kalla-
bar) 1+ Mr, Deputy-Speaker, Sir, at the
very outset of the consideration of the Bl
a number of legal arguments were raised
against it. So far as article 368 is concerned
it glves Parllarent the power and authorlty
to amend any article of the Constliullon
except those arlicles that have been men-
tloned therein. The aricle that Is now
sought lo be amended Is not one of those
articles which are cansldered to be not
subject to amendment, So, that argument
Is not wvalid,

The other argument was whether a Bill
1o amend or delete an arlicle would itself
become a money Blll. On the very face of
it, it looks absurd that an amendment of
the article, which has been specifically
allowed under article 368, cannot be amen-
ded because by some legal interpretation of
some other article of the Constitution that
Bill would be a money Bill. 1 cannot
describe it as anything but absurd.

The Constitution allows certain privi-
leges to the legislature, the political sowve-
reign, to bring about certain changes in
regard to the democratic funciioning of the
Constitution and all those basic and wital
decisions can be taken only on the basis of
the needs of the p:ople and any attempis to
stall those decisions on the plea that they
are unconstitutional should not be allowed,

Tt is true that In the Qolak Nath case,
as the mover has rightly pointed out, the
Supreme Court has struck down the right
of Parllament to amend certain parts of the
Constitution, But this article under refer-
ence dees not come within the articles
mentioned in the Golak Nath case, So, no
bone should be made about it. It Is very
clear that it is an article of the Constitution
which can be amended by Parliament.

If we belfeve in the concept of demo-
cracy or rule of the people then the civil
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servant must be an adequate Instrument for
social change or an adequate instrument for
administration. So far as the protection
that Is given is concerned, that has to be
there, [t Is not that fhe civil servant need
not be protected, whether by Constitution
or by law, Ina democratic system some
of the protections that are given to the
clvil servants are just and proper because
sometimes a civil servant has to stand up
to the political authority and say *‘this can-
not be done™ and he should be above being
persecuted for giving correct advice or even
sticking to that advice, But the final deci-
sion has to be taken by the political autho-
rity over which be nas no control.

But we are continuing under the cover
of this article the protecilon that was given
by the Biltish Government to the loyal
British administrative officers of those
times. Somehow, this provision in the
Constitution is a hang-over of the British
imperialism. This provision smack of the
British concept of law and order, as they
understood It, and that was put into the
Constitutlon and it has continued prety
long, So, It is ncessary that we have a
second look at it and find out If It is
really relevant to the functioning of adminis-
tration today,

The British concept  of administratlon,
as administring law and order for the peace
and tranquillity of the British Empire, can
no longer obtain in a democratic set up.
Therefore. what we have to do now Is to
make the administration an effectlve instru-
ment of change,

17.42 hrs.

[Sunt K. N. TEWaRL in the chair]

As the hon, Mover has said, the concept
of administraiion has changed vastly and
the rights of administration have been re-
placed by the rights of the people. If the
rights of people have to be guranteed, the
administration must be informed with the
will of the political sovereign, that is, the
people, and expression in the form of the
Government and Parllament,

If a certain declslon is made by Parlia-
ment or, with the approval of Parliament, by
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Government, it demands a commitment on
the part of the administration to carry ous
that decision, There has been a lot of
controversy about this commitment. This
question of commitment was discussed by
political theorlsts in the West and they have
very categorically stated—the concluslon Is
obvious and unanimous--that the administra-
tion must be an impartial Instrument, like
2 knife In the hands of a surgeon, The
administration must function for good or
for evll ; it can function as a surgeon’s
scapel or as a knife in the hands of & dacoit.
The administration must b: an adequate
Instrument for the exercise of power and
authority. The impartialtty of the adminis-
tration can be guaranteed when the admi-
nistration functions not upon Its right but
upon its dutles. Those duties have to be
laid down from time to time by the politi-
cal administratlon, the Parliament. There-
fore while T would not like that there should
be vendetta against the civilian officers or
that they should not be protected in subs=
tance, it becomes an entirely different,
matter when the Constitution Itsell comes
forward and guarantees certain privileges
which In a democratic set-up cannot be
sustained in relatlon to their functions.

Again, as the Mover has said, we have
now to carry out a large number of func-
tlons which are mostly in terms of bussiness,
commerce and so many other things. We
have to control trade and industry, Unless
we do away with the very special position
that we have glven to the civll services, un-
less the type of emphasis that has been
placed upon the civil service is done away
with, unless we put other groups of entre-
preneurs and nation-bullders like engineers,
technicians, on par and place them equally
In command of different enterpiises, It
would not be possible for us to fulfil
the demands of the time, These
demands cannot be fulfilled because
the Government happens to have its eyes
and cars in the clvil service. Even when
the Government wants or would like to do
certain things, because of the very speclal
position that has been gruaranteed to them
the administration cannot he made to res-
pond to the policies that are laid down,
I can glve a hundred instances but I do not
have the time. But every time when the
plojoles have been laid down, whether on
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import snbstitution or on indigenous know-
how or no economic matters, the details
that are worked out are quite out of tune
with the policles openly laid down by the
Government or Parliament.

This type of situation cannot coitinue
for long. Inthe name of democracy and
freedom of the people we would like that
these privlieges that have been enjoyed by
the ICS officers should go, It is true that
the ICS is a vanishing entity ; it is not that
there are larger numbers of officers In the
ICS carde toiay, But the very atmosphere
that a speclality is created militates against
the basic ¢oncept of democracy, I do not
think, the ICS as it is placed in the Indian
Constitution and administration obtains a
parallel anywhere in_ the world not cven in
great Britain. They have made their civil
servant a sort of a pivot in the administra-
tton of the country. So, this speclal posi-
tion is completely out of tune with the basic
requirement of democracy, We have possi-
bly to look further aficld and find out new
cadres In terms of our need, We will have
to establish a new trend, a new type of ad-
ministration, in country., Any country in
Asia and Africa that has achieved much,
that has achieved their aims and objectives,
is because they have an administratlon that
is willing to respond to the needs of the
situation,

An example was just clted about ICS
officers retiring and becoming officials of
the privatc firms, Here is is a Constitu-
tlon that has guaranteed all types of privi-
leges to a set of people. What {s their
commitment 7 They have only one commits=
ment, that after they retire, they join private
firms--pot all but nearly all of them do so.
I would llke the Government to make an
enquiry how many 1CS officers are in the
employ of business houses, As soon as they
retire, they go into t(hose business houses
with which they were connecled as adminis-
trators and with whom they were in contact.
This Is the most tragic thing. Mr, Bhide,
for scme obscure feasons, has very peculiar
opinions 10 express on economic and other
matters, 27 per cent of the shares of the
company were supplied to the Yoltas by the
L.1.C. of which he was the Chairman, We
can always arguc that this does oot avolve
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an impropricty, But the impropriety is
very clear if we look at It very closely.

We have created rights without any
consequent dutles, I think, we must have
a look at it. We mnst make every privllege
respond to the needs of the situation and
the functions of bureaucracy. A functions-
less bureaucracy cannot have any privilege.
We heve always glven only the privileges
and, when It comes to dutles, not even in
law we have created duties for them and
made them obligatory for them. In Francc
they have made two sets of codes, It isnota
common law like in England, They have
got a code for administrative officers. To
our concept of democracy, it looks rather
wrong, Here, an administrative officer not
only has protection but when it is found
there is an impropriety involved, as 15 evi-
dent in so many coses' we have not even
enquired into it. The House does not know
it. If a question fs put as to how many
ICS officers ate In the empjoy of business
houses, we do not know how many of them
arc employed there, I am told that in pub-
lic sector enterprises, out of 54 public enter
prises 45 public enterprises have cither
ex-ICS officers or presents  KS officers,
In this way, these privileges have been uti-
lised not for national beneflt but for private
benefit, Unless we do away with these
privileges and not only do away with these
privileges but we have a mind to replace them
by a more balanced out look on the admi-
nistration so that the administration funce
tions and responds to the needs of the situa-
tlon and of the people, we will not be able
to achieve our aims and objectives that we
are pursuing now,

MR. CHAIRMAN : Shri Kundu,

SHRI R. BARUA (Jorhat) : May we
know from the hon, Home Minister how
many ICS officers are on the rolls today so
that the debate becomes purposeful 7

SHRI Y.B. CHAVAN : I may mention
for the informatlon of the hon. Member
inat we have just had a general census of
the KS officers whe are functioning as ICS
officers today and they are less than a
hundred, Taking in to account their period
of service and possibility of their retirement
etc,, my information s that the last ICS
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officer will retire in 1979, This Is rather
on the wasting slde.

SHRI 8. KUNDU 1 How many of them
are In the public sector after retirement ?

SHRI Y.B. CHAVAN 1 After retire-
ment they are not supposed to be members
of the 1.C.S,

SHRI 8. KUNDU : Not formally as
members of the 1.C.S. But how many to
them are there ?

SHRI Y.B. CHAVAN ;I can give the
detalls later on,

MR. CHAIRMAN : Thero Is a list of
Members who want to speak, I will call
one by one. Mr, Kundu,

SHRI NAMBIAR : He is glvingit to
me because 1 requested him;

SHRI N K.P, SALVE : Since when you
have started doing this 7

SHRI 5. KUNDU (Balasore) 1 Itisa
great tragedy for us that when I look at the
entire administration of this countary which
has been carried out from 1947 till this
day, 1 feel whether our struggle for inde-
pendence has been successful, whether our
independence is really complete, [ have
my doubts that the Independence is really
in essence complete. It is not because you
get certain powers to rule. The question Is
that after a great struggle you have an
effective power to Implement your Ideas
and for that you choose a band of dedicat-
ed workers who can translate the hopes and
aspirations of the people. There fs no such
parallel any where In any part of the coun-
try where after long years of subjugation
and being beaten by the Police and the
military by the British people a system has
been allowed 10 bz run by those people who
are responsible for doing all this. Itis
Indeed very strange that has happened which
has no parallel anywhere. When we discuss
these things, [ do not have any particular
anguish in mind, I do not have any
particular objection toI. C. S. officers
as such, What was the reason for the
Seccretary of State of the Crown
demanding so much vehemently of the
then leaders of our national movement

CHAITRA §, 1892 (SAKA)

(Amdi.) Bill 386

to keep special reservation by certain
agreements ? They were not satlsfied that
they should be In some sort of agreement
but they were keen that they should be en-
shrined In our Constitution I do not know.
What were the circumstances 7 1 will read
out some of the speeches made during that
time when this Article was Inserted In the
Constltution, You find two  different
views, One view was taken by Mr.
Ananthasayanam  Ayyangar and another
view was taken by our late Sardar Vallahh-
bhhal Patel, Mr Ayyangar wanted that the
entire privileges should be abolished lock,
stock and barrel. But Sardar Vallahhbhhal
Patel was a stout defender of this ICS class,
As | read the speech of Sardar Patel, Iam
really shocked that only when the draft
Bill was sent as passed by the Crown there,
this provision was there and they could not
change it. Though the British people said
that they would make some relaxation for
the Indian I1CS officers, no relaxation
whatsoever was made for the Indian I1CS
even after 22 years. Thererfore, 1 doubt
whether we have our national freedom,
whether we have actually in the real sense
full independenee and whether the power ls
really transferred to the people, Somebody
becoming Minister of Prime Minister—
that is not Important, The source of power
which is carried through the instrument of
people Is very very important,

This Instrument was thought to be most
Indispensable at that time, I  cannot
Imagine how the ICS officers who ordered
shooting and hiwting of Indians till the
other day can suddenly b:come good,
dedicated, patrlotic noble chaps, They are
uncomparable In refinement ; they are un.
comparable to please Ministers who are
good quite p:ople who want a little simple
courtesy. I hive b2en seelng this durlng
the laft 2 or 3 years as to how the class of
bureaucracy has worked, When they want
something to b: done, they run afier the
Ministers, they go on op:ning the handie
of the car and also polishing th: tables and
chairs of the Ministers, but once the work is
over, they think : “*“What are these people 7
These are all fools ; these politicians are
itliterate people ; and yet they are golng
to teach us 1" This Is something strange,
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We thought of building up a new Indla, we
thought of glving all encouragement and
help to the weaker sections of our society,
we wanted to produce more food, we want-
ed to build up more factories and set up
more industries, and whom did 1 think to be
the Instruments to achieve all these things?
It is these people, who were educated
in England, who were supposed to carry on
the massage or the orders of the Briish
Crown and the British imperfalists, These
ICS people passed their examinations In
the British days and thelr knowledge has
no relevance to the present-day needs of our
times,

Sir, this is an unfortunate situition
from which we would like to seek delivera-
nce somchow or the other, 1 do not know
what Is the way,

Now certaln points were raised by
others. Ths Supreme Court says, you
cannot take away these spacial privileges,
unless and until  Aridcle 314 s removed.
As long as Article 314 is there and the
guaranteed convenants which you have codi-
fled, you cannot alier or remove them. I
do not know what Is the legal rem=dy and
how the Government s thinking about it.

It Is interesting to read a few llnes from
the Debate which took place In the Consti-
tuent Assembly In those days, This heaven-
born Service was given all sorts of privilee-
es; the objective was to make the Civil
Bervice contented; the object was to give
them stability; and to give them their rights,
But what Is position regarding Members of
Parllament? For us, Members of Parlla-
m-nt, our privilegss are not codifled. For
these people who represent this country,
their privileges are not codified. Il there
Is a Parllam:nt session anybody can arrest
me under S:ctlons 107 and 109 Cr P.C.
Anybody can arrest m= and put me there,
Even a police constable can arrest me and
1 have no privilege but the 1CS, p:ople
who wanted to crush the freedom movement,
who salled with the British Impsrialist,-
except of course some noble friznd like Mr,
Kamath and Mr, Subhash Chandra Bise—
their privileges and rights have bzen codifled,

It ls interesting to know what Mr, Anant-
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hasayanam Ayyanagar says when this Bill
was passed, | quo’e :

“The Europnan Government that
ruled over us sometime ago could not
rely upon the loyalty of any clizen
in this country, because their loyalty
and our loyaliles were different.
They belonged to a different country
from ours and therefore that prejudic.
ed thelr loyalty, It was the money
that could attract loyalty of any
citizen of thls country to the King of
England and therefore the salaries
they gave and the scales they fixed
knew no bounds, The Governora
General got Rs. 21,000 a month 1
Governor got Rs, 10,000 a month ;
a Secretary got Rs, 4000 a month,—
out of all proportion to our national
income.”

Furiher on, he says :

“The persons, who are our loaders
and the winners of freedom of this
country say that they have glven a
guarantee collectively and individu-
ally to every one of those people
that this was a conditlon of the trans-
fer of power by the British
Government  in'o our hands.
They wanted these condltions, parti-
cularly In the Interests of the Euro-
peans, not 0 mu:h in the Interests
of the Indians, Possibly they wanted
the interests of the Indlan bureaucrat
to be safeguarded because they were
loyal to them and they did not
want to let them down when our own
Government came in. 1 am not In
favour of any provision In this Cons-
titution, We could as well Incorpo-
rate It in an Act of Pallam:nt lateron,
But we must have the power to regu-
late. These are becoming ‘super-
sovereigns’ of this country.”

After we had our freedom, we made these
people sup:r-sovercigns, This Is not my
word but this is the word used by Shri
Ananthasayanam Ayyanagar. Now it Is
interasting to kndw how Sirdar Patel defen-
ded that. I mince mo words, He used
wards som:tinz la 2 josular way., Ho said
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‘Do you want to run this Government by
the Congress Workers ' I would have been
really happy If this Government had been
run by the Congress workers, And I would
have relled on the strengh of my own people
from whom a very strong party would have
emerged. They wonld not have grown food
for the people but they would have grown
only flowers In thelr small gardens, |
will cite another example. This is what
Sardar Patel had said, 1 quote :

“I feel very sad that the very instru-
ments from whom we have to take
woik, we have been continuously
quarrelling with, 1If that is so, we are
not doing a service to the country,
We are doing great disservice.'’

I do not want to take the time of the
House by quoting what Shrl Ananthasa-
yanam Ayyangar sald with regard to
these privileges, There was a difference
in their attitude gap. These people took
advantage of this attitude gap. Some of
our leaders had spent many more days
in the prison In their struggle for freedom,
We would have got our freedom on
any account after a few more years. And
heavens would not have fallen even If It was
too late, The British people would have
been forced to give us the freedom. But
we struck to our guns, Mr. Hendersons came
from England and he wanted ceriain rights
to be given to them. These people fell
prostrate before him, They had their own
Interests, Qur Indlan leaders also agreed
that the rights to the Indian 1.C.S Officers
should wuot bs there. [ do not know why 7
Wero they not patriotic. loyal and good
citizens 7 Why should they like this sort
of rights 7 Mr. Henderson said that these
rights should not be there for the Indian
1.C.S. Officers, These rights were specifi-
cally meant for the British p:ople who
were serving here, PFor 22  years these
Officers put pressure on the home Minister
to conlinne with these privileges. When-
ever a delegation comes here there s a
long queue to get more and more privileges
and advantages. This Is another lever
where by the vested interests try to remain
in power. 1do not know whether, Shrl
Chavan will take us into confidence. There
is a news which has come in the papers
that some of the I.C.S, people are trylng to
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oppose thess privileges being withdrawn.
The Minister had hardly any time to reply
to letters that we wrole. I think the
Ministers go on signing the letters without
reading the contents of the letters, Who
produces these draft letters 7 These are
p-oduced by our young, and brilllant 1.A 8,
officers. They are also patrotic and they
are made work under the I.CS, people.
And whatever they write that comes to the
Ministers. But 1 am disgusted with the
type of replies that I get to my lesters, If
I write a letter to-day I get a reply after
one year or s0, Then I write a letter, Then
1 get a repiy In six months, Crores of
rupees are spent on the bureaucracy, This
Is the agony of an MP. The letlers are
couched In so many words that you cannot
just catch it. They are true, they are not
true. 1 have so many letters to prove this,
Whom are we serving 7 1t Is time we took
a declsion 1 have nothing against them
individually, But they are as a class not
fit for anything. I am astounded to know—
Shrl Chavan will tell us—that in disciplinary
matters, they are not subject to the UPSC
whereas the IAS and others are subject to
the UPSC's disciplinary jurisdicilon, I hope
now there is not much furore about going
to England every two years and getting all
those privileges, They have special privi-
leges In emoluments, In retirement
allowance, They get a salary of
Rs. 4000, They get larger bunglows bigger
amenities, After 1947, they enjoyed the
maximum frult of our freedom,

To which sphere have they not been
assigned 7 They have been ambasadores,
Some of them have been very good. [ have
been abroad two or three times touring the
world, | have Issued statement also. It is a pur-
poseless vislonless misslon which thece peo-
ple are doing. They are there sleeping and en-
joylng nlcely without knowing, without
bothzering to know what they are meant for,

Our foreign embassles are absolutely
slesping islands and within these people are
having a luxurlous holiday home, This Is
most unfortunate. Do they carry the
mission, the real feelings and the real objects
for which India stands to the other parts of
the world 7 T can quote many instances,
but 1 do not want to, | am speaking from
the depth of my heart, How are these
people going about their tasks ?
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In 1956 1 had gone to Bandung as a
delegate from Indla to the Aslan-African
students’ conference, It would be Interesting
to know that the Chinese embassy gave a
gala party for 150 people which went on
from 7 p.m. to 3 a.m, We then went to
our abassador and asked whether we should
also not do something, But he said : ‘Do
not worry, Mr, Kuadu, Nehrujl and
and Gandhijl are completely stablilsed In
the heart of people of this regloms We are
firmly In the heart of the people’. We now
know how firmly we are in the heart of the
people of Asla, Africa and Latin America,

These people are manning our public
sector, Lots of money have been sunk in it.
It Is a contradiction In ideas we see. Can
a humble worker go to the manager's office
and will he be offered a chair ? Even joint
secretaries and deputy secretaries have to
stand and cumble before the ICS Secretary.
They are not offered a chair,

Sir, we have becn fighting that you
should trust these workers In the public
sector. There have b:en miny pleces of
legislation, but how many of them have
been Implemented 7 Who says, who tells
in the ears of these Minisiers, “Do nat
trust these people, the workers, They are
the men who are responsible for all the
agitation, and so keep them at a distance.”
Mr, Chavan has no time; he has been In
office for a long number of years, but has
hardly any time to go and see the problems.
1 wish he were in office for five more years
to see how these things go on |

Before there is production, there should
be swimming pools | In a small enterprise
1 can disclose the name—they sald there
should be first two swimming pools; big
bungalows; even In the lavatory there should
be a carpet | 45 per cent of our money has
been wasied In such things, Who defends
this 2 Who says this Is a necessity ?

I can tell you another interesting story,
(naparty I met & very blg army officer,
and he was telling me that ““You are only
giving us Rs. 1,800 with deductions, and
how can I fight and defend the country 7"
I sald that is my coositucacy people are
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dylog of hunger and without any tube-well
and whether he wuuld not like that money
to be spent there., He sald *‘I do not
belleve in these things., I have 50 junlor
officers and If I give them each just half a
peg of whisky this amount of money Is
finished”. 1Is that a pecessity ? In modern
clvilisation 50 pegs of whisky are a neces-
sity. But in the villages, sinking of a
well Is not a necessity, This Is the con-
cept, this new clvilisation, especially the
concept of having more and more of affluent
living and catering to the affluent soclety ;
it is this thing that goes into our heart and
soul, We demand more and more, and these
people are for them.

It Is a question of utter orientation.
The greatest tragedy today is this : thousands
of young boys and girls are turned out from
the colleges. Who tralns them 7 Whn
tralns them in their schools 7 Some
of these young IAS boys come and tell me,
Some of them are very patriotc, Many
of them coms from the poor strata of soclety.
They say hourse-riding Is compulsory ;
they have to wear a certaln dress in a cer-
tasn fashion ; eat In a certaln fashion.
“And the lesson that we learn ultimately
is, how to open a soda bottle,” [ do not
say about bottle,

Has this got any relevence to the needs
of the present soclety ? Even when some
of the Adlvasl Harijan boys becomes IAS
men, when they come back, they do not
say that they are Adivasi Harljans | They
defend themselves in a false sense of pres-
tige. They are completely cut out off from
the roots ; they remain In an Ivory tower.
Many ofthe younger people now are rebelling,
and the younger generation of the affluent
soclety In the Scandinavian countrles like
Norway, also in America rebel against
these things ; that Is out of their feeling;
not education.

1 would not take much of your time,
(Interruption)

AN HON, MEMBER i He has already
taken more than 20 minutes,

SHRI S, KUNDU 1 As 1 said In the
beglonlng, 1 bave oo personal quarrel with
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any member of the 1CS. But I have one
focling ; I cannot [understand why these
ICS officers did not say to Sardar Vallabh-
bhal Patel, “Please for us do nat keep this
provision is the Constitution,"”" Somethlog
of the great Subhas Chandra Bose and
Mr. Kamath, they should have learnt,
It is very difficult for me to excuse them
because | am not prepared to excuse them.
1 do npot want 1o hang them, but I just
want to say, ‘‘What you have given them,
please do not give It 10 them perpetually,
Please for Heaven's sake, for the sake of
the teeming mllllons of poor people, do
not give it perpelually, Please reorient
the education which you give to these
1AS burcaucrats,’”” Because somebody Is
an IAS, | do not say he becomes a burea-
ucrat, but if he does not conform-to the
will of the people, he becomes a bureaucrat,
Even a technologist becomes a bureaucrat
if he forgets the work that is assigned to
him in the interests of the people.

1 would, therefore, support this Bill.
One of my short notice questions is also
there, Keeping that fo view, 1 have been
telling them that this privilege, special
privilege, should go. I have my doubts.
Mr, Chavan may consult his experts, but
1 have my doubt that these privileges can-
not be tinkered with plecemeal ; you cannot
take away one privilege and allow the
others to remain, because the Supreme
Court will strike it down,

1 would conclude with the request that
Mr. Chavan may make some announce-
ments regarding positlve steps to do away
with these privileges, when he replies.

st sfiwre oe W (famlamg) :
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& ey qT @i A agr awy |

gAA guIAAT F1 qoAr wew wifga
fear & 1 amaarz ar mnifas s o
Mew W weq ox fade sw & mafes
Hz-a7 ¥ wiw Far § ) dfwq g7 QA
wrfo Hto QHo A &Y GiIar ¥ @
A TH WNGT F I AT AT AHT-
=q1q § aa1 § e fg® aive aq? & gw
Azl a9 ¥ I HAT Faw aF woA
aFar §Y wga g & 7%, I8k fav am-
we gE-glawd svew & & Higw
AT A AT qH 1 gAA @rggifgw
fasm Dwnd, ssafdr NIy oF
gaTw wemmw & fsng Wy §, foen ol
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dar N wf Dwmd wmif § daadia
Aa1El & PU A7-TLENT ¥) qTSTH TAT
¥ gHA q9% 2w & famg 1 oF Fdwq
T g, S 2w &t wafa Al fawre
® g wral # g arfe e wHo afwwI-
faat afx sa% wrags w19 3 N Wy
¢ afamifedt &1 #1€ qgatr g4 ad
faer &1 3@ wrw @ fF wiw arardY
fasd & arfg ad ar o 4 g7 @k
wy foay A faws a7 § ag :12) dz

®RE

g X afa A @ ¥ smm A
AT srgar g Fmgar § f5 s o
oY wagra, fasgiy g8 faarcfafana &
aga afus geaig fearar 2, ag fags &
fir gart ¥ w1 g1Fq facam a8 &
g # @, 9g 99 |4 & grr a9ifaa
g, faaw sfaziz & qaraare & feq,
wAar & feu, gwmda & feg &l won-
aHlg soaegl §1 g% ®9 § AW &
foq | 9, daz 83FT W 0Fe USe Wo
md § atx w¥ miy & AfeT wmma
AAY) adY gAY ¢ wafou afs @ 2w
¥ guiAT 1 waw A g, aft zEer
giw & ¢, aft wadr & @ O A
U @A ¢, A g¥ g @A @
f& gark wargA ® FWAd A, gmi
afusrdaom &Y, I7-23% & A9 § gard
grat a7 &% go st ¥ Afeat st wa-
7T 441§ | W A S gAGT AR AW
¥Y SAqar 1 @re §@ § W 9% fga
¥emerwgd & T ¥Aw  guAr
afafax sk #¥T, A9F G€ W avA
gfaurst & fou & forr T g@ £ ?

imi,  dar ot g RT3
sargr fe anfo ®Yo qmoe Y ¥um Y ¥
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9 @ 0§, BfeT § aad wgar g
femfodMogmo v @it ¥ e g
T & ¥fFw w1 arfe Wo wwo Al 3
Y araraRr IAar @ fogdr 22 a6t ¥ ac
foe g & gt savaw ot gfa fisar 8,
g saEa ) frdfa, Fresg s srqe-
AVt 94T 8, IEET aENER W WA 0
ST aft gw wgA & fe gart 2w
¥ GIET-SGIEAT EHIT T HT TATH AT
gt gRwAd sqgeqr AWy & i @3
ar & wgm e anwr ag e o qar
& 97 gy mAwfas 3ot d7 ¥, qww-

FEA & % ¥ AT 0 S=qgd
A F gt fafiaa s ¥ €9 @@ ¥
s3: %3 {5 ag @ 398 9¥ F10 faad
FAar & aear @), A% gonaer ¥ aeEg
T3 #T A N F F7aqr 7Y 39 350
A% foq 593 @17 8 yeqa s @ B 1 gw
Az 373 feas wdcy w32 § 1 ofew
/3¢ &1 #19T 94 § 97 Jqw 1 qg AR
uFAfas wgsaiel §1 938, gat ad-
dfas sidwalsl 1 ag 9% ow oz
2 g aTAIwEL & s A
afex & ag} 2aar wrgan 1 & ag Qv g
fe gu st & afas, usifas wd-
warst AT amifas wdeaie) ¥ afas
T 2W & sO% 2 & daw N wZeR
% afz ®rf ga@ wer QT wT gwar g
arag gait smafas afaerd e gmi
s ufewidr gar g @T & 9O sHOdH
¢, g s asa § 1 dfwT gui w1 fagg
¢ s aw g Fed aim & S¥% sngg,
fedy wge & I wgy, *E wwy, I
i @19 2E fR g afawfal &
wfa o fagie wec ) @ gAR W &
arT &t g€ § 1 Sl W ag s @ fE
77 afewQ @ & uw w1@ § AT A
AT dfar #ae % L I wed §)
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R gasr F170 38 & 5 wigT ¥ Wy,
efase 3w & sEC W W @ W
fear ot § ®lX U ow  Ewfawfed
gt @i gargw § fogd 22 aet § qn
it fega oz st ow wE= @
N gAY wA- S w1 wreat §, ¥ WA
agl &g ww | & sy g §, AW
qfsm® Rezt & sige #qr1 feafa § 7 ofcow
e s Az Y gt § ' ¥ wg fond
ot & qgwT § f5 ¥ oF efaw dae
ardY wifgh faa &1 @q fawg & fadw
ggaa @ st gw faearm wTar @)
T IAT F A AH, TG F A H,
gEEIftar & &7 &, X ¥ g1 gema
¥ ¥ T oSy § W=Y AT AV IAW-
qfq &Y gq Tedaar & Jiw 9, AW-Jar
Famaruir s sy § F 3g Wy
AT At afexs AFX A ST 6T | AT
fast &N ®Y 3 Fers @FY § S W
GATH FA1 AFT & ar 791 A A 2T w7
fasa @yaaigd & f77 § $AO w91 W
AsmMAT R, ITH IT W A0 wW
F3F & 1T I q fazamm W ! Bfew
gfeem ag & fe ot go 3 atsw v g,
3§ ¥ g7 ¥aw 3q amt w foq #1 99
faaq & 1§ swgwa agi @, e 2 §
s qfeme gg gar ¢ fw gm &
qfew® JFZT 1 FFINHA Fal 1 a9y
¥ @Iy 3T 99 39 ® W9z Far qr @y
B 1 gEt avg ¥ wrw AN fn wmr-wamer
¥ @ % & 9 gw A e geerdy afewfat
w1 39qm fear | & goerdt afesrfa)
®Y 7779 A& v wigar 1 K oA g
fe ot 7€ g & arfo To uge F g F
qEA A AT XGFT L, FAW & daw g,
fagras & d¥m qx gx oy o Flaw
fash §, ag sz fggearn ¥ dav gu &,
g7 %y wiwwtw st o §, O ¥
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7 A PE SR S awer Boag wgd €
fFmsragammazd 1Ay aga &
A AT AvY § 1 BT 37w "Ywr
agf fraar | ¥ fasafawredt & s
7% 3T A7 3{R AT gATt WA @
¥ A¥TTE W) 9A9H Agf }F AW & qg
EAIY o &% g7 AT wae sfewd K
forr & FT g aiar wer gar §, ag
gart 7€ MY & wfavrara  wfewifal
F1 3T )1 HEa) F1 17 $7A w Gy
TN E ) awg § fe gmid Bw &
sfrrd srar fadel & o @ B gard
niFey, welfagr alr Al ofr &€ s
59 TUT SAFal A gaw sfgerd
RIS 20 ®T F9A Afaqr 1 qvErr Ay
2 qr 1@ § &T 3z anfesr ar fadwy §
AT FT WIH FET WA § 1 78 €@y qvy
¥ ¢ fe ot gark agh &1 quiAT aher wor
W1 @1 & 39§ g alE A

twfeg § aga sex & @a sgar
wigm 2 & 3 ang @1 nar } e ofe
AT # g8 €7 AW #Y aniwardy eqaeqr
3T & Jar wgd § A gmid o wA-
Q@ ®id § AT gMT A ;AU wwrEaA
¢ 9% ) g Aot & agdF 1wl AT gw
¥t & Aff Ay A A W@, aH-an
unAifas nilkat swar w1 s o,
afeq gart afewrdt s ggrafas dJaw
N § € w1 ¥ A ITW, kA w1 _A)-
foma aff mer Wk @ & myy an
8z w9, &% feamr w1 N Aofear § wg
agl xyer ar ;g wig fead At s,
ferr § soar srew wWifga  Mfag
amaAz %1, g 0% g1 qOfwwr gar
Swgw WX @ny &1 Aqr g, wif AT
A §f o, 1 warafas faal & @y #
g9 %Y gt gfezwiar ¥ fawiT wear
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wifgy, dwew T aqm ¥ ae 9%
faare s wifgd qar 8 @& wwr-
fas waa0r ®Y A4 e A wfgy
oY gfawid arx &7 # faq @ &g,
faed¥a, fzracie aar w7 737 gfa-
Wi —34 a fafew o € 2§, &5
o B e v gy awr AR §
feq xa aumm garafas JarEl & fag oF
aar arare feaa s wfge 1 afz gf-
ard) fex & go garafas ¥ & 939
%1 g% ot § guwar  fs fag garand
wreg o fArfo gn AT wigd &, 99 W
ggiaar faa

afy star gwI Fog N A wgr fw
guTt g arEt # @ty afasrd § faq
¥ gAIX BW & TIF §&A, &7, wiewpfa,
gt ¥y & cfrgrm T A0 ww adl @,
fgr sw ¥ fa2oi # gt 2@ #1 wfa-
fafues w<d &\ & a3 & X & A wgar
g, afs7 afusia 1 ot feafr @ @@
fou @7 @qq &7 941 § afz gn =9d B
w1 qreafas wfafafoc 2w fadw & s
qrgar § ar g¥ @A & a¥ qwy Sl
w71 forgit g® @ &1 fagdt # w9l
oA F) sTenETT @1 Y, @ Bl w0
waaT 341 Tfge | g &, qhgar &N
ag) &, sfawr & s agf  §, snAwmwar
ag & s 3 & fog @@ qad &1
*H1T FUHIT ¥ agg o G ¥ ¥A
¥y Sl WY wYe €, ww AR & af af
& AN o) AYer T, N @qd wfawr @
R ¥ A7 faafa & & on 7% |

SHR1 N.K.P. SALVE : Mr. Chalrman,
it was a decislon of very great parliamentary
propriety that the Deputy-Speaker has kept
the question of the Presidential recommen-
datlon entirely open and that the matter
would be duly considered from all apgles
before we pass this Bill,
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I extend my wholehearted support,
approbation aod commendation for the
splrit behind this Biil. 1 really do not know
I am unable to comprchend-the precise
clrcumstances under which Sartar Patel so
stoutly defended the un-Indlan Indian Civil
Service which was nelther Iodian mor civil
nor service, But is Is Impossible for a
person, who has been making and Is capa-
ble of making an objective and realistic
evaluation and assessment of things
and events In Indla In the preeeding
two decades, not to accept the points made
by Shri Madhu Limaya in his Bill and
enumerated In the statement of objeots and
reasons as valld, They are most rational,
It s Impossible 10 refute their rationale 1t Is
irreluable,

Shri Limay has made three points in
statcment of objects and reasons. 1 am
exiremely impressed by the way he drafied
the statement of objects and reasons, When
he speaks on the Constiiution, | am dumb-
founded, He Is one of 1he greatest exponents
of Constitutional law. The only thing is
that when he comes down 10 the applied
Constitutlon and super imposes politics, we
tee that Mr, Hyde in him; otherwise, he is
Dr, Jekyil,

SHRI MADHU LIMAYE : He does
not llke my poliiics.

SHRI NK.P, SALVE: Yes; I do not
like it someiimes. Itls open to me to do
so. for sometimes he brings too much poli-
tics in the Constitution, Otherwls bis
original thioking in the Constitution Is that
of a geolus,

The three points Shrl Limaye makes arc
these, The first polnt he makes is that the
special privileges are oppesed to democraiic
ideals of equality and soclal justice, This
is absolutely Irrefutable. It s undeniable
that special privileges which have been
conferred on members of the ICS are
certalnly opposed to our democratic ideals
or to our concept of social justice.

The second point that he has made in
which he has been ably supported by all
the Members 1s that the members of the
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Indian Civil Secrvises have established a
vicious  strangle-hold  over  the adminlstra-
tien.  Undoubtedly, they hold the top-
must civilian posts and these small men are
assipned 1o the highest civillan  posts,

The third point that he has made is
that the eawse of this rancour, this Invidi-
ouseness, apiainst the 1CS offices and the
immun-e dislike which they have earned for
themseives  is entirely due to  the most
unwirranicd snobbery  they have been show-

ing,  There is no justification for them
to show snobbishness,
In fact, in any other country, after

achieving independence, the treatment to be
meted out 1o o set of people who had always
been trampling  the rights of  their people
and ereshines the forces of nationalism would
have been different, It is only  in the land
of Buliha and Guandbi that a wery Kind
treatment hadd been given  to the 1CS prople
after the British Rule,  Artical 314 gives
them puarntecs safeguards.  This was a
pesture of the magnanimity of the Indian
pecple.  But what did they give in return 7
Did  they upto this trust, No. They
have completely abused the magnanimity of
the Indian people.

Hwve

These ICS oflicers were described as an
iren-frame ot the  administration in  the
British duvs und they continue to be so
deseribed even today,  To built up this
fron-frams  of the administration, it is
necessary that the officers  must be elevated
1o the Herculean position, they must be
riised *o dizzy helghts  of power and com-
fort, thoy must be  raised 1o the position of
demi-eods because, unless they are demi-
pods, they cannot be powerful cnough 1o
make an iron-ftame  of the administratlon.
One can wnderstand, in the  British days,
when certain slaves were plcked, who were
willing 1o barter away thelr conscience, who
were willing to barter  themselves away and
their intellect only to  perpetuate a colonial
rule on their fellow countrymen  that such
people had 1o be elevated to such dizzy
heivhts of kingly grandeur and had  to be
given all the privileges and the untrammab-
led autherity, But, I submit, In all humality,
this concept of bron-frame  today is not only
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an anachronlsm but, 10 me, itis a most
morbid, & most ohroxious of concepts for a
Go ‘which Is a Government of the
people by the people, and for the people
dedicated to cater to the welfare of starving
millions,

Where is the place for any privileged
sectlon at all in this country today when
teeming milllons of people do ni t have, as
Mr. Kundu pointed out, cven pure drinking
waler 7 When [ go to my constituency,
when 1 go through the Adivasi villages,
whom | rgpresent here | find, people in
villages after qliliges do not have cven a
single welst  gaich, ‘many of them have
never worn shoes, or socks for  generations
and there are many families who  have
never seen white crystal sugar, to cat the
same art of question,  Our rural economy
tocay is In a miserable condition.  But that
is different aspect of the country’s malaise,
What I am trying to  submlt is what dis.
partics we are biinging about,  Have we
not, as a resulst of the privileges conflined
in Article 314, given to the 1CS muen, widen-
ed and augmented these disparitles  between
the peoples of our country and the adminis-
trators,

Then the next aspect o which I should
like to refer is this tremendous harted and
invidiousness which the ICS men  have arn-
ed for themselves from the Indian people,
1 submit, there were other also who o served
in the Beltish days and, after the Britlsh
rule was over in this country, they fully
aligned themsclves with  the  aspirations,
amkbitions in happiness and sorrows of their
own Indfan people. 1 would  like o
give the exarple of the men in army, air
force and navy, They had  also  served
the British people.  Dut after  Indpendence,
today, the people in the defence services

arc most respected  and osteemed  Govl,
employees all over the country, Why ?
There is only one reasn il that the

country s sure that these men in defence
force are people who can be counted upon
and depended for selfless dedication  and
sacrifice for the cause of the country and for
the cause of the Indian people, It is most
regrettable that the only thirg we can do-
pend upon for the ICS men is intrigue,
infinite shobbery and selffshness and capiacity
rough-shed over all the gfficers and Minis-
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v b e can
ters and politicians, They . dosgonsttaté: as
much as arrogance as they cad and dwno thing
else they have proved to ther Mimit:that they
live for themselves, they thisk.for themselves
and they act for themselves, We have po
We have no use for such a selfish tribe.
There are, of course, certain exceptions
among the IC8 olficers which I must make
clear at this juncture itself, As has been
so rightly pointed out, so long as I.C.S.
officers are In office, they adopt an attliude
of tremendous snobbery and stiffneck as
though they are put ina straight jacket.
Soon after they retire and: when they are
faced with the day to day *problems’of life
and living and when they a® no longer at
the dizzy heights of power and comforts
they act as the best laison officers and as
contact men. What unsemplous double
standards are these ? My respectiul sub-
mission is : If nothingelse is done, whether
this Bill is accepted by the Home Miolster
or not, 1 would very humbly appeal to
Mr, Chavan to so amend the service Rules
that these men in high positions after they
ratire are not allowed to abuse their autho-
rity and power almost retrospectively.

Another thing to which 1 would
like to draw your very kind attention
is the high posts in which we keep these
ICS men. Every Member who spoke today
had his own tale to narrate about the mis-
demeans of the 1CS5 men, Most of them
continue on the top civillan posts. Is it
not possible, even if Article 314 is not
amended, to give these officers smaller jobs?
Can they not be sentto be in charge of
zoo or put incharge of musem or some
archoelogical department, That will show
them their proper place and would save the
country from the cumbresomeness that these
people have brought into the adminlstra-
tlon,

AN HON, MEMBER : That
possible,

is not

SHRI N.K.P, SALVE: 1.hope the
Minister will deal with this matter. If
this is not possible, at least withdraw I1.8.C.
officers completely, lock stock and barrel,
from our public sector undertakjngs, . In
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all humility I submit that I have a some

knowledge about the modern techniqu:s of

maoag2msnt of Business and industrial

undertakings, After coming into Parlia-

ment | have been watching with very great

Interest the working of public sector under-
takings where the ICS m:n head the organi-

zalion. And if the mainagemant techniques
can be categorised into, techniques which-

ever a most for adoption for purposes of
progress of any business undertaking, and the
techniques which must be discarded in the
interests of the business then 907/ of the
technigues followed by ICS officers are those
which need 10 be discarded, By training,
by temperament and by tradition, If I may
use the the word, these I.,S.C. men are
demand not to understand how Industry or
business are run, How can they carry on a
business undertaking efficiently or profitably
They have acquired Himalayan arrogance,
Mr. Kundu complained that junior officers
when called by their ICS bosses tiemble
before them. I submit that even a Minlster's
decision to my knowledge was thrown in the
wasle paper baskets by an 1CS officer of a
large industrial undertaking saying that the
Minlster does not undcrstand the matter,
This is how they treat the Minister's deci-

sions, 1 am not referring to Minister who

know how to treat the ICS offices, But it

is this stupendous arrogance they have

acquired which is most inconsistent with

the techniquss to be followed by the head

of a business organization, All these pcople

are saturated and drapping with arrogance

and the sooner we get rid of them, the

better it shall be, for our Public Soctor

uwudertakings.

Therefore, 1 submit that the
needs to be fully examined. Ewen if the
Home Minister is magnanimous enough
and accepts the Bill of Shri Madhu Limaye
it.will only mean that the guaraantee of their
continued service conditions will no longer

matter

. Jast, Sill §t will continuc to remain subject

to the contract. Because there are agreement
and convenants with its 1,C.S, officers. 1 would
really like to know from the Home Minister
what exactly is the position of these conve-
pants. Assuming we get rid of Art, 314,
silll In terms of the contract, and in
terms of the covenant, are we silll
bound to afford them the same privileges
aod the same positdon. If you are going to
keep them out the same dizzy heights,
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of affluenee and power then, there is no use
of geidng rid of Art. 314. [ hope Mr,
Chavan will consider this aspect of the matter
and tell us what he has to say about this,

Before I close, please p:rmit to me recite
a couplet, particularly for Shri Chavan's
benefit to understand the 1CS officers, It
Is in very simple Urdu 1

“qifed gev &Y dwe § waw,
efan Fr sawme £ g,
9y arel ¥ 43 § g9 v o,
OF U T T ¢ arfear,
T maearx § asa & Wi §,
g 3u gfeer #1€ agf

18.46 hrs.

BUSINESS ADVISORY COMMITTEE
FORTY-SEVENTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAM-
ATAH) : Sir, T beg to present the Forty
Seventh Report of the Business Advisory
Commitiee,

CONSTITUTION (AMENDMENT) BILL

(Omission of Article 314)
by Shri Madhu Limaye

ot wIm avda (miaflge): garefy qg1-
zg, oY faw gz ¥ srar § & e gudq
w0 & foq @yt gan g1 &€ wAg
gIEqi A arg A & aw foy § Afew
fegeara &Y srordt & avde ad & oA
¥ afY anwar e gmd wfaw § OY sqx-
oy w1 af § a7 amfetflou@o FmWUY
w1 9 gfawid 2 af § 396 3] w1 wrew
g

Trég 3 Vw3 W W A
e g fo ¥ ¥ oF Yo € &, wETw
# ow A€ Yo dwu gk & i anw
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¥ gAR ;AA Ay 1 wf AL g
dfre@ ® 1757 & yxge N amar
T A0 w1 g fear § ot faa
ot afeerd &) gr & aox dfaarT
Fumgadaowide & aga &
Mt ¥, aga art fafidrensi 3 atr W
¢ fr dfge & § geafer & wfawc s
gz faar ard | ag wre wWYe uHe AN
wfaerT ¥ wa% § 1 g3t 9 Als@@ ¥
2 € qAar W gIA, TEH @R W
TWE & & 717 fear § 1 I9% gank
arfo dlo ude mfvat Wt § 1 ¥ ko
&, ua. Ffead ¥ a1y a5 @ K omar
%o At A § 1 g wgy e g

afen o @ o™ afasrd saer @9
$g A @md & | wdtar ag Qar § 0w
gara & wexfeat dar gt § 1

w¢ oyt 7 wew fear fe gat 2@
# an€. & q@. sfesd s glang 2]
%! 797 €T § Jafe gw g & @A™H-
Tt g W T R aaFR 7
®HAIT & T W) ®) ¥ a@ W -
19 AT &Y FEer gfawer § amr @A
ool ara 7€) § | weE qarsi S A H
SeT 35t § 1 gw v & & T ala
&, @< ag w1 &A@ e ) g, fe e
gfrad & MY w1 g7 ag W A
&1 g § fe g oy dfaerT # ealsT
w3 AT ot k. @), gE A%eT gAR
qw # &3 gu § 3 gl W g@d,
ITHY AT §T |

o @ gAt 3w N o & fug
a¥, fas gaifrdl ¥ oo g & @
s ¥ adge  aw ag g § A
R § N Aurew A e adl ¥
@E A wA F A3 gq 8, feT P
wiAl & g gET 9T, A g7 W A
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TR WY, gAY IR @, I A F gfy-
W § gfamd weEl ad @ v A
atfaeg § ? & agY arvar fs gt wifa-
am faafarsl & sar w0 @t @ W
w1 FA AR A | o) w2gwr 7wy fw
Fga ME ¥ sy 1 100 & mmww &
*fie & saar wrg  fr wwz oF o
2 @ ag7 &1 9z F feg sma Ay
awwd A8l @Y oF mes @i qem
®) e s o H Ay wgar g fs 100
¥q1 AT OF ) @) A IgEy aar gy

st gew Ty wEzwT ;. AX gmdA
agl fear ar 1 ¥ aY getwa waEh O

st @ qeRg ;T 100 E A
N gga & # adf auwar fv oF S
%! qfem® Fg-=q § Smgr AT FEATE |
A gz ww 2ar @ few avg ¥ ofeew
Foea & urE. 4. oF. AFHI F1 @
srar & &Y< fea atg § ag 912 9T =)
£, g% Jeqrza # wdY A 9 @ g

gfagm & g7 € . E. A98d
& mvary § @Y 91U wa) 1§ § g g
dfaum & foqg £6% & T 3w fasmer
AT HIATE § | AT @ N Tz W
ta fadlaw & 91 w37 T1fge 1 | fag
¥ gy faw §1 qudT s@T g T8 AW W
wy i o wzgqrar gaw) @rwre w37 &
at ag ot argar fe amer @ dfaam W
aE@r Wig | A ¥w § At wraad g
g A e qur gy W@ B xw
JFar # gara qurar afqwm s g
TgT FEAT | OF JIT GAS A1GT 97 A
9 9Adlg gwed 3 qge sy 91 fw
wTT g7 N wiedzgea §1 Ny Fdw
A Y7 EEW RAW AW MWK P @ afs
1§ T 5 131 § 1 S ag vty
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WA A qu # qafa F qew R, A
o arud §, AW A e qgE @)
tar aY®1 §Ar & T &9 & fF erTe-
&g F17 Ia6 ANF | wEfor ag ATAwEE
& fs x& a1 #1 anq Frwfeg &t s
! €9%) 978 AT T WG WP N T
Y oY a9 § 1 @ arg. €. e AeEd
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SHRI BAKAR ALI MIRZA (Sccundcra-
bad) : Will the hon, Home Minister clarify
the points raised by shri Salve with regard
to covenanis elc, ?

SHRI Y. B, CHAVAN :
a little latter.

I shall speak

SHRI BAKAR ALl MIRZA : What s
the use then ?

MR. CHAIRMAN : He will reply at
that time. Now Shrl Namblar,

SHRI NAMBIAR 1+ Mr. Chairman, |
am grateful to you for having yiven me an
opportunity to speak.

I would request the hon. Members to
refresh t heir memory by reading only the
first few lines of Article 314 which we are
trying to remove. The Article 314 says : —

““Excepl as otherwise cxpressly pro-
vided by this Constitution, every
person who having been appointed
by the Secretary of Siates or Secretary
of State in Councll to a civil service
of the Crown,”

First the term ‘Crown’ is to be understood
Why should this be here even after adopte
ing this Constitution ? Formerly they were
the civil servants of the British-Crown.
To-dey we are dibcussing this Bill and
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thanks to Shrl Madhu Limaye that we want
to delete this, But there are persons here
who still say that they would not ke to
delete 1t.

SHRI NK.P, SALVE : I did not say
that,

SHRI NAMBIAR 1 I am happy to
know this, I have no quarrel if we want to
pay anything to these people. | have no
ohjection to this at all, I am not thinking
in terms of money or perquisites but I am
only considering about the concept of sla-
vishness., We are now soverelgn and we
should not allow such things to come in.
IT you want to pay anything to any person
you can do so. I have no objection to
that. When It comes to the question of
1.C.S. men there comes the legal difficulty,
After all if we are enacting a legislation
then we must find out whether that legis-
lation can be made legally under the Cons-
titution itself. The only condition that
requires is that In this House there must
be more than 509, members—itwo-thirds
majority--present at the time of voting. If
this condition is fuifilled, we can pass the
enactment. And no court can strike it down
saying that there was no prior President’s
sancctions,

Therefore, let us not go into legal
quibblings. Let us first acrept the concept.
We are a soverelgn independent nation and
no more a slave of the Crown. Accept the
concept and proceed further, and sece that
this Bill Is passed, Let Shri Chavan accept
this and we will get the required majority.
We will physically produce members. We
will get two-third majority and let us pass
it, if at all we have some sell-respect left
In us, I cannot ecxpress my feelings in any
better term.

There Is another aspect., This ICS is
a vanishing creature—so we are told. But it
Is producing the IAS which 1s going 1o be
worse, A bureaucracy Is being built up
round It, I am connected with the super-
vision of some public undertakings as an
MP, 1 have visited 20-25 undertakings.
To my surprise, | find that the behaviour
of the IAS Is no less repugnant. A boy
passes through the UPSC in IAS, gets
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trained and becomes General Manager of a
concern or the Chalrman of a concern, He
does not know what Is being produced there
or what Is the mechanism of production.
But he can be General Manager and the tec-
niclans, Chief Engineer and others must
come and bow before thls boy who joined
IAS only two years ago, IAS means
Indian Administrative, Service, of coursc,
talented men,

This concept of bullding a bureaucracy
will do great harm, If we do not correct
ourselves now, the future will correct all of
us. People will not walt for us, 1 have
no grouse against any Individual but I am
against the bureaucracy which Is a fossilised
power kept up within the four walls of a
room not knowing what Is happening
around and absolutely out of touch with
the people, They have got power at the
tip of their pen. They can do anything
because there are fellows sitting above who
will certify everything they do, This
bureaucratic set up should go, from top to
bottom, from bottom to top,

One of the members on the other side
sald that the service should be hulit up, I
agree, But with no particular privileges or
rights. Otherwise, a burcaucracy will form
and we will not be in a position to break It,
Just as in many other countries, we can
have S-year and 10-year agreements for
recruiting and enlisting the services of
talented people, We can give them the
salary necessary, But after that perlod, we
must get rid of them and bring another set
of people If we so chose. This Is the way to
get away with a bureaucracy which built
when Is most harmful, Even in communist
and soclalist countries, we find the
bureaucracy raising its head and threatening
the very concept of the soclal order,

Therefore, this Is dangerous to any
country which is backward end wants to
progress. The LA S, must behave ; other-
wise, it must also be changed and another
system brought In, That will cleanse the
administration and serve the people.

19 brs.

Therefore, first begin by sccepting this
concept, Let Shri Chavan and his party
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accept this Bill and let us pass It and see
that the Constitution Is purlfied and the
black dot In It wiped out,

MR, CHAIRMAN : Shrl Bhandare.

SOME HON. MEMBERS: It is
7 O'clock,

SHRI SURENDRANATH DWIVEDY :
It can be taken up next time,
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S8HRI BHANDARE : Mr, Chalrman,
Sir.

MR, CHAIRMAN :
next time.
19.01 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Saturday,
March 28, 1970/Chaitra 1, 1892 (Saka).

Please continue
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